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I LOK SABHA DEBATES 2

LOK SABHA

Monday, March 8, 1982/Phalguna 17,
1903 (Saka)

The Lok Sabhgq met at Eleven of the
Clock

[MR, SpEAKER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER: Hon. Members, 1
have to inform the House of the sad de-
mise of one of our colleagues, Shri
R. K. Mbalgi, a sitting Member of this
House from Thane constituency of
Maharashtra. He was glso a Member
of Sixth Lok Sabha during 1977—79.
Earlier, he wag a Member of the Bom-
bay Legislative Assembly during 1957—
60 and Mgaharashtra Legislative As-
sembly during 1960—62 and 1967—177.

An advocate and a social worker, he
was associated with several social and
cultural institutions and organizations
in Maharashtra.

He was Chairman, Public Accounts
Committee, Maharashtra Legislative
Assembly. He also served on Joint
cultural institutions and organizations
of Members of Parliament and was also
Member of Committee on Official Lan-
guage.

An active parliamentarian, he took
keen interest in the business of the
House, and was a forceful speaker.

He passed away at -Bombay on 6th
March, 1982 at the age of 61 years.

— . ——

We deeply mourn the loss of this
friend, and I am sure the House will
join me in conveying our condelences
to the bereaved family.

The House mgy now stand in silence
for a short while tp express its sorrow.

The Members then stood in silence for
a short while.
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ORAL ANSWERS TO QUESTIONS
Western Kosi Canal

*207. SHRI HARINATHA MISRA:
Will the Minister of IRRIGATION be
pleaseg to state:

(2) the cumulative expected progress.

upto the end of March, 1982 for the
Bihar portion of the Western Kosi Ca-

nal;

(b) whether the proposed Kosi Con-
trol Board hgs since been established;
it so, what is its personnel;

MARCH 8, 1982
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(c) the actual amount spent and the
physical targets achieved for the year
1980-81 and the
be spent gng work dgone during the
year 1981-82;

estimated amount to

(d) what ig the monitoring organisa-
tion of the Central Water Commission;

(e) at what intervals reports are re-
ceived from the other end; ang

(f) the means used, if any, for test-

Ing the vergcity of the reports?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z,£ R. ANSARI). (a) to (). A
statement giving the information is laid
on the Table of the House.

Statement

(a) The cumulative anticipated pro-
gress upto end of March, 1982 for the
Bihar portion of the Western Kosi Ca-
ngl ig given in Statement enclosed

(Annexure).

(b) The suggestion of constituting a
Kosi Contro; Boarg with Union Minis-
ter for Irrigation as Chairman and in-
cluding Chief Minister and Irrigation
Minister of Bihar and officials of the
Centre and State Government  was
taken up with the Chief Minister of
Bihar but the suggestion was not agreegq
to. The State Government have recons-
tituted the earlier Kosi Control Board
(of 1954) in August, 1981 under the
Chairmanship of the Chief Minister of
Central Water
Commission ig one of the Members of
that Board.

Bihar and Chairman,
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(c) The financial and physical progress during 1980-81 targets proposed
for 198182 and achievements upto December, 1981 are given below:—

Amount Physical Progress

Rs in  Earth Liﬁing Structure

lakhs Work Structure

Lac.‘M3 Lac. M* No.

T3ty for 1980-81 500.00 14.15 4.64 3
A-tuals during 1980-81 502.00 14.05 3.62 3
Tazcts for 1981-82 1000.00 6.75 1.95 10
A: 1:ls upto D:cember, 1981 263.00 5.47 1.04

(d) There is g monitoring orggnisa-
tion in Central Water Commission with
three Chief Engineers and supporting
staff which monitors selected major
irrigation projects in the country. One
of the Chief Engineers assisted by a
‘Director and other technical and non-
technical staff monitors 20 projects in-
cluding 7 projects in Bihar of which
‘Western Kosi Canal Project is one,

(e) Progresg reports are received
quarterly in the Central Water Com-
mission from the Project authorities.

(f) Reports received from the State
Governments are taken as correct.
However, the Chief Engineer incharge
of Monitoring of the project or his Di-
rector in the Central Water Commis-
sion visits the project periodically and
discusseg with  the local officers in
depth both the physical and financial
programmes and progress. Any dis-
crepancies coming to light during the
discussion are brought to the notice of
the State Government.
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SHRI HARINATHA MISRA. I have
gone through the statement with the
care that it deserves. Al] the necessary
steps such ag agreement with the
Government of Nepal, preparation of
the blueprint and financing the project,
hag been taken and are being taken by
Government of India, The execution
part however, has Dbeen left in the
hands of the State Government, Even
the simple suggestion that a Control
Board, consisting of the Irrigation Min-
ister here, and the Chief Minister of
1he State, may be constituted, was not
accepted by the Chief Minister of Bihar
On the intervention of Prime Minister,
however.—I add this because I know
the fact—as stated by the Government
in their reply, the State Government
have reconstituteq the earlier Kosi
Control Board (of 1954) in August, 1981
under the Chairmanship of the Chief
Minister of Bihar and Chairman, Cen-
1ral Water Commission is one of the
Members. How many gittings of this
«Control Boarq after it wag revived in
1981 have taken place and what are the
decisions of this Contro] Board?

It hag been stateg in the statement
that “one of the Chief Engineers assist-
ed by a Director and other lechnical
and non-technical staff monitors 20
projects including 7 projects in Bihar
of which Western Kosi Canal Project
is one.” It has also been stated in the
reply that “progress reports are receiv-
wed quarterly in the Central Water
Commission from the Project authori-
ties” with regard to the execution of
‘the project.

(Inferruations).

AN HON. MEMBER: It ig a very im-
protant issue. We must listen to it.

SHRI HARINATHA MISRA. Fur-
ther, the discrepancies found in the
reports submitted by the State Govern-
ment ang the report submitted by the
Union team of engineers and subordi-
nat. staff is re-submitted again to the
‘State Government for reconciliation.
.Are the Government prepared to lay
on the Table of the House the report of
‘the @tate Government as also the report
of their own team go that the House

PHALGUNA 17, 1903 (SAKA)
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may be kept informed about the execu-
tion of the project that is taking place;
whether or not it is taking place pro-
perly and the money is being actually
spent on the work for which it was
meant?

SHRI ATAL BIHARI VAJPAYEE:
Where is the Senior Mhister?

SHRI Z. R, ANSARI. He is on leave,
I am here to answer this questicn.
Please do not worry.

SHRI ATAL BIHARI VAJPAYEE:
I am not questioning his competence. I
am raising a question of propriety.
Your senior colleague is not visible.

SHRI Z. R. ANSARI: He is on leave,

MR, SPEAKER. He has
leave,

laken

SHRI ATAL BIHARI VAJPAYEE:
Has he written to ygu@_that he will not
be able to be present here?

MR. SPEAKER: Yes.

SHRI ATAL BIHARI VAJPAYEE:
Then it is all right. Please carry on.

(Interruptions)

SHRI Z R, ANSARI. As far gs part
(a) of the question is concerned, the
Kosi Control Board wag established in
1954 ang till 1975, there were 30 meet-
ings of that Kosi Control Board. After
1975, there is ngo doubt that the old
Control Board has become almost de-
funct. This hon. House and especiglly
the members from Bihar are very
much concerneq about the early com-
pletion of the Western Kosi Canal Pro-
ject, Therefore, many a time, this
question of early completion of this
Project in thig House in the other
House and also outside was raised. It
was in response to the gemands of hon.
Members that Shri Kedar Pandey made
a statement that he would take up the
matter with the State Government to
have another Control Board with more
involvement of the (entral Govern-
ment. But the Bihay Government did
not agree to that proposal and re-orga-
nised the Control Boarq with the Chair-
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.man, Centrg] Water Commission on
that Control Board. Now after that, it
was in the year 1981.....(Interrup-
,tions)

SHRI SATISH AGARWAL: A chro-
nic replyto a chronic question,

AN HON MEMBER: A matching
reply.

SHRI Z. R. ANSARI: In August,
1981 the new Control Board was
re-constituted and we do not have gny
information about itg having helg any
meeting till now,

As far as Part (b) of the Question is
concerned, ag I have already given in
my siatement the Project is monitnred
at three levels At the Project level, at
the State jevel ang at the Central level.
We have, in the Ceniral Water Com-
mission, a Monitoring Cell specially
with regard to the Western Kosi Canal,
One Chief Engineer, a Direclor and
other technical ang non-technica] styff
are looking after twenty projecls out
of which the Western Kosi Canal Pro-

" ject is one.

Now, as far as the ‘'working of this
Monitoring Cell is concerned, our Chief
Engineer and Director visit the project
scmetime ang wherever they find that
there are any consliraints in the imple-
mentation of that project they submit
a status report and at whatever levels
those constraints™ have to be removed,
they are taken up. There is also one
Coordination Committee under the
Chairmanship of the Secretary, Irriga-
tion, Government of India to see that
those constraintg are removed,

MR. SPEAKER. Shri Misraji,
TG BYS[ §I'H F7 qIS9T

You have already taken about twelve
minutes,

AN HON. MEMBER: Only one ques-
. tion. (Interruptions) :

~ SHRI SATISH AGARWAL. Speak-
ers are never good questioners. Judges
" are mever good advocates.

MARCH 8, 1982
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SHRI HARINATHA MISRA: As
late ag the 21st February, 1982, the
Union Irrigation Ministry had made a
declaration that 68 On-going major and
medium irriggtion projects would be
provided the necessary means so that
they are completed within the Sixth
Plan period. Considering the chequer-
ed history of execution of .... (Inter-
Tuptions)

AN HON, MEMBER. What js that?

SHRI HARINATHA MISRA: Do you
want iq know what it is? {Interrup-
tions) I was instrumental in securing
a Rs. 2 crore grant with the help of
the then Member, Planning Commis-
sion, Mr. A. N. Khosla. (Interruptions)
The foundation stone was laid by the
late Pandit B. N. Jha. (Interruptions)

DR SUBRAMANIAM SWAMY. Is
there any election around the corner,
Sir? '

SHRI HARINATHA MISRA: There

is some confusion in the minds of the

Ministerg also. I wanted to make it
clear. And the foundation stone was
re-laid in the year 1965 by the late Shri
Lal Bahadur Shastriji. In view of {he
fact that (Interruptions).. I am con-
cluding it. In view of the fact that the
Project, on its execution will provide
artificial means of irrigation to one of
the economically most backward re-
gions of the country, will the Minister
include the project for execution with-
in this plan period ang if so, what is
revised gchedule with regarqy to the
allotment of funds and achievement of
physical target; and, if not, the justifi-
cation therefor?

SHRI Z, R. ANSARI. As far as the
revised estimates are concerned, the
physical progress and programme of
work on western Kosi Canal project
has already been given as Annexure
to my sfatement. As far as the
progresg is concerned, this project has
to be completed in June, 1987—the en-
tire project in a phased manner. The
first phase is to be completed by
March, 1983 and it will create an irri-

- gation potential of 0.2 lakh hectares,
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Phase II will be completeg by June,
1985 and it will create another 0.58 lakh
hectareg of irrigation potential. Phase
III will be completed by June, :987 and
it will create 1.3 lakh hectgres of irri-
gation potential.

MR. SPEAKER: All these details can
be placed on the.Table of the House.

SHRI Z R. ANSARI. Yes, Sir. I
shall lay them on the Table of the
House. '

it v faema grgam™ ;o aerer
wgred, AW Al AgRd T #hr g,
uzT-fe-Saaafa-are-fo 3 frfaeex
a1 fagm 1§ WY S & ST
e g fF A& Adt meew & @@
aTa &1 ST 2 fF 19728 1974
qE FT FET FATT F g § U HT

FHer A fOR g7 = T
fog 9% 3gcta 9 1 fasi ooy

feare ¥ fomr & fF* -

F  qfER T FEr FAra o
gz "ET @ 2 A 3EY fAm wrey
FATA FT Siorae O T8 37 |1 & |

MR, SPEAKER: We will have to go
into this.

SHRI RAM VILAS PASWAN. Yes,
you wil] go into it,

T g Fg Y@ g F UM FNIT A
FHET g & TR ¥ #9r e dwr
# § AR A g O F o
g ... (meam) .. e S
M a1 T %, FI F TEL
e § oo s fam A a9
S aodt foae # agr g fF

# qfETe 3 FE-HAT ¥ gE @ar
FHET § R 5T I T Y TR
21§ g 9T WRa g 5 oam
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7T 39 fE 7t 977 F gew )

@i 7

MR. SPEAKER: Before you level a
charge against anybody. ...

" (Interruptions)

AN HON. MEMBER. He is not level-
ling any charge.

SHRT RAM VILAS PASWAN: I am
quoting the report of Estimates ' Com-
mittee.

uETHe FAST #t Fie g, #ET  FATA

F GEH | TFAHS F AR E,

afg «ft qig st g, I T TaET A

¥ | wmEE TAfaw F TG A E |

(Interruptions)

SHRI SATISH AGARWAL. A com-
mittee report can be referred to.

st fogredgaa g9
EGe] WGIRA, Heqo qf Ig qq 16
T8l & fr form qetw T Faret &7 foe
FYIFHT FT T § | afe fagrz @z Y
TEHE T FF fXqT 1 THET FY
TE & A ITFT AR HYS 3o0 TG g |

st A fawe qreEw
TEALT AZTT, Tg Hgd I /Tt
2\ FYE FATA R TR F QEFT FAE
T wgdy e 3 &Y g 1wl S AT et
JEFIG TG &, T "oy faa fag §

WA WEWED : UT9 TF AT qI1H
IEU T 9w 7 § Nfy |

st faom qmEw ¢ &
UEHed  Fuaer @ oy fooe g, W
FEl F A A g 99 B G GIA
& ged q¥ @i !

e —_—

#**Expunged as ordered by the Chair.
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WEOH WERW : Ag AST W @
g WML 1 ST ggaarag fad
B, oz §xw o aEr g

off T famm owEm 98 S
FOA FFICE | (wwAaW) ..

MR, SPEAKER: Action hag 10 be
initiateq by the State Government on
the Estimates Committee Report. But
I shall like to find out later on.

SHRI R. P. YADAV. I must be given
a chance because Kosi is in my consti-
tuency.

SHR]I DHANIK LAL MANDAL: 1
must also be given a chance,

MR. SPEAKER. What are you doing.
I am not going to allow anybody.

(Interruptions)

wood AR ¢ W9 9 =
FEE 3 afg |

st faem qeEm c F e
T N TOATHETAIE 1. .. (31F9)

Weuw WEE® : AT foE FT
afg 1 o foile sk @ E ) #w
dETa YW 2 g |

st v faema e 7 gwEr
T oW g I T A
ggel g5 € 99 & g W agl
uF o gfffd §8 97 HR Iq Aqi"
ghafa a**
qfE@ & S & SR
gr | gg Wl o ¥ faww H Y 7

weaw WgRd oA fm #T
79 g 2 A 1. () .
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o we qf5T 1 .. (ewaur)
wew off, orw sy afsy s €. 9t
aET |
(Interruptions)

st gE W WeW @ RO <
FT AT | agd ¥R A9
T (cmEET) L

R WgRT 0 qar T g
o9 Ffor | vEY I F g w@
e )

(Interruptions)

HEQH WEEA © 77 9T H TATS
fPrr 81 38 a0% & arfaarde
§ ga FEY g o '

SHRI D. P. YADAV: The avcrage
food production in the country in the
last ten years comes down to 113.708
miliion tonnes whereas our food re-
quirement even with the minimum feed
shall be at least 132 miliion tonnes
in 1980-81. This shows that on 71c¢od
front still we have to go a long way.
In addition to this, we reaguire at least
3 million tonnes of food every year
for the new arrivals. This is a her-
culean task for the Government. The
construction performance of the raajor
and medium irrigation schemes in the
last ten years as answered vide Un-
starred Question No. 2107 of 31st
August, 1981 has been a sad affair.
There has been a large scale loot and
corruption in the execution of these
schemes. Bihar’s case is a typical ex-
ample in this regard. Keepning all
these factors in view, will the hon.
Minister assure the- House that moni-
toring shall be taken up at the nighest
level and all the pending schermes
shall be completed by the end of the
Sixth Plan period?

s+Expunged as ordered by the Chair.
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SHRI Z. R. ANSARI: The monitor-
ing cell of the Centray Water Com-
mission is working quite well and it
‘takes care of the constraints wherever
‘they are in the early completion of
‘the projects. It takes up the matter
with the State and Central Govern-
‘ments. Wherever any deficiency Iis
4ound, the maitter is further taken up
' by the coordinalion committee 1n con-
sultation with the other Ministries.
As far as the completion of the major
projects is concerned, most of tne on-
' going projects wiil be completed by
the end of the Sixth Five Year Plan.
¢#Only a few projects will shift over to
ithe Seventh Plan.

weaw g I ;A
HEAET |

SR

ot afTw AR HIW ;. TGLLL.

Heer wgres « 25 fwAz @
TF AT & | (79U ) HIT AW
FRET F FIT ¥ QAR T F3T 1

No, I am not going to allow it.

o T F AR {IX: TR AT

T @ mrT ww 3 A
gra fgmr g (3Tawmw )
WEq WEET ©  HA WTET ueEl

TF g &1 2 faar g

o gf s At HES : AMA TH
AT 1 45~45 foae &1 gag fean

&

qevd WEEE oAt A fAwes
wWew | #t  Afag "wEwEET |
(=magm ) |

, No, I am not going to allow it.
(Interruptions)

MR. SPEAKER: If this is the way
you are going to behave, I am not
g€oing to run the House.
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SHRI DHANIK LAL MANDAL: We
are always co-operating with you.

MR. SPEAKER: I will admit another
question, provided you give notice.

e A T F®T AT GHT TEH SATAT

Q|

SHRI DHANIK LAL MANDAL: I¢ is
reciprocal.

4 gfeai § wa awl & o
gfaard

+
*208. = a<fag wFATT
M THEAR et

F37 faator T @ qaT  fara-
fargi. ArammO zaiA arar faasor
AW 9T AT T@T BT FAT FET (6

(®) wear afeadi & vgd arei o
g FA arar I1 gAmA F1 s
F4T IATEY s33%q( F5Y a4 % fAQ
araitd veAw faar Ry §

(&) 31 I=1 QTRIAF A9 Far
g fo=R 3 fawm 7 aveda @y
fpar @, @k

() vt afeaqi® vgn arat =y
gfagrd A 3 fae viva gardg 6y
Fradr ifer o At qar w14 qzA-
AT fearaarg aar 7T § AR
Far § 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI BRAJMOHAN MOHANTY):
(a) Under the Scheme for Environ-
mental Improvement in Slum Areas in
the state sector, the following basic

amenities are to be provided in i1denti-
fied slum areas:—

(i) Water supply:

(ii) storm water drainage;
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(iii) paving of lanes
(iv) street lighting; and

(v) community baths and latrines.

(b) and (c¢). The Scheme for En-
vironmental Improvement in Slum
Areas is being operated in ihe State
Sector and funds are provided in the
state plan under the Minimum Needs
Programme in consultation vs/ith the
Planning Commission. A provision of
Rs. 151.45 crores hag been made in
the Sixth Five Year Plan for this
scheme in order to provide hasic
amenities to about 10 midion slum-
dwellers in the urban areas. The state
governments have been reguested by
the Central Government - to provide
adequate outlays in the state budgets
for the provision of basic services fo
the slum dwellers.

;) A<ty wwaTEt o wiAdm
DENE S, HY FAT A8 ATAAT =TET
a1 f& Sa IISE 9THEIN @ ATy F@n
g f9gA g srgffarg | g
YA FTARTES AT AG) four,. 93
fag 20 i€ fegma adl § 1 99
4 Amd afgd srRaTaEar g fw
T T g@wy &wR-EY E feEl
ArEAa & AT TR fEATE WY fEaar
7391 &1H famr g ? :

SHRI BRAJAMOHAN MOHANTY:
It is very difficult to compare the
activities of the State Governments.
As. a matter of fact, we-have the co-
operation of all the State Governments.
If the hon. Member so desires, I can
place on the Table of the. TTouse a
statement of the activities and Plan
outlays in the different States and
Union Territories. But it is verv diffi-
cult and even awkward for us to ¢om-
pare one State with another.

DR. SUBRAMANIAM SWAMY: You

can say that West Bengal has net done
well.

Mt adfag "wqEAr: dA @
AT A WA Fawy [@rar fF 99
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IS GvRIG AT #4T § a7 e N
ST AgY 8A7T STgAR Al §AR WaAGAIAAT
wgal g fF 937 gvadfa  @wwar
gafg & S F TS TeET iR F
fag gfRamd a9 CH U
FUe afeadi & g gfag szx &
gre fead T AT ITHRT GAT HT
SA faT w19 #T FFARH aAT Wigw

g7

- SHRI BRAJAMOHAN MOHANTY:
The slum dwellers now remaining is
etimated at 26.21 million. Qur estimate
is to cover 10 million. The rest will—
be covered by the subsequent Plans.

SHRI SUNIL, MAITRA: I come from
a constituency where 30 per cent of
the itotal population is slum dwellers.

DR. SUBRAMANIAM SWAMY: I

- have 60 per cent of slum dwcllers.

SHRI SUNIL. MAITRA: I will draw
the attention of the Minister to the
submissions in the Sixth Plan docu-
ment. The Sixth Five Year Plan docu~
ment says:

“Insteag of attempting a massive |
re-location of siums, the greater '
emphasis would be on environmental =
improvement of slums for which ,
substantially increased investment
will be made. Particular emphasis
will be given to drainage, sewarage
and sanitation.”

We have covered these poinis. The
next thing is that on page 396 of the
same document it is stated:

“A sum of Rs. 247 crores is being.

_ provided Tor the continuing cevelop-

ment projects in Calcutta being co-

ordinated by the Calcutta Metro-

politan Development Authority and
aided by the World Bank.” A

Now, the Sixth Plan says that a sum
of Rs. 247 crores is being earmarked
for the on-going plans in the city of
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Calcutia alone.  But here you .8;v in
your: reply that Rs. 151.45 crores are
being sanctioned in the Sixth Plan to
do these jobs of water' supply, stop-
ping of drainage, paying of lanes, street
lighting and ' community . bath ‘and
lighting. ) '

(a) Will you please explain tha in-
congruity between your statement and
the statement given in the Sixth Five-
Year Plan document?

(b) Ou‘t of Rs. 247 crores that have
been sanctioned in the Sixth Five-Year
Plan, would you please inform us what
was the actual amount allocated to
Calcutta for its development in the
year 1980-81 and in the year 1931-82
and how much was actuaily given to
Calcutta, and

(c) What is the allocation ior the
current year 1982-83?

MR. ‘SPEAKER: Only one question
is allowed,

SHRI SUNIL MAITRA: This is part
of the same question, Sir.

SHRI BRAJAMOHAN MOYANTY:
Sir, this is a State Sector plan and the
States are operating it. But what I
am placing before the House 1s the
total picture of West Bengal as such.
The number of slum population tc be
covered is 2.62 miliion and the funds
required are Rs. 39.30 crores. And
the plan provision for 1980—85 that
is very much relevant—is Rs. 39.30
crores and the slum population t{hat
could be covered is Rs. 1.8 million.

SHRI SUNIL MAITRA: You have
not replied about the incongruity. The
Plan document says that Rs. 247 crores
have been sanctioned.

(Interruptions).

SHRI BRAJAMOHAN MOHANTY:

I am coming to that. The amount of

Rs. 247 crores that is being provided

for Calcutta is for all urban dcveilop-

. ment projects. We. are discussing only
part of it and I would ‘also state before
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the House that with the assistance of
the World Bank multi-sectoral develop-
ment projects have been taken up in
Calcutta, Madras afff Kanpur. The
credit given by the World Bank itself
is as foilows.

For Calcufta it is 87 million dollars.
So the World Bank project also. is
going on and our figures relate ta West
Bengal as such. .We. have no. other
information purely for Calcutta. That
ig the- State Government’s responsi--
bility. :

(Interruptions)

SHRI JAGDISH TYTLER: Because
of late Shri Sanjay Gandhi’s concern
for the poor, ten lakhs of people Wwho
were dwelling in the slums were Ziven
lands and they were settled in Delhi.
At that time they were oromised
ownership rights for a plot of 25 =q..
yards each. Has the Government taken
a decision fo give the ownership rights?
If not, under the new 20-point pro-
gramme there is another point that the
ownership right to the landless is to
be given. When the decision is going
to be taken?

- THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The Government has taken a
decision for giving ownership rights
to the dwellers in 27 re-setilement
colonies and the DDA distributed ap-
piication forms for that and the Gov-
ernment is taking necessary steps.

SHRI RATANSINH RAJDA: I have
been drawing your attention for a
long time. I am from Bombay. (Inter-
ruptions).  Kindly allow. I am trying
to catch your eye.

SHRI ATAL BIHARI VAJPAYEE
I have already caught your eye.

- MR. .SPEAKER: I must explain to
this House how Idhave to work.

. (Interruptions).

. DR. SUBRAMANIAM SWAMY: You
allowed Delhi. ; You allowed,Calcutta.
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“What about Bombay? Why is Bombay

not being al.owed in this matter?
‘{Interruptions). There should be some
“principle.

WeaA WERW : A G 7 544
greq g 1 9Nl &1 /YT A fad awar
R 1 wAFAr  qur g 1 fed
KQTTR | €T R 9T HEATA 9
a9 H gelfeee @ravd € 1 mad
#ed gei ¥ 7 foega feifes
Bl @ F@ IFI S| HA QT
&7 AET A AG FIAT TA1gaAT § |

waffe & " faasr
Frag et AR aFr faear
H1fgw |

WEOE WEIRd ¢ A&
‘BS T | FFEA TeI AT
(Interruptions).
R AEED ¢ IE A FAFATHY
qa & WX A faot FY 1 ag Fma
EAFE FT gl TH TFE F1 faw
ogi AT A4 § 1 IR fAg 5w @
gexfees @ aFq §, T 879 G
IA T FAFATE | HAT 39 a0
R siffata ATeT W AT ET A
HA FH AT GFATE | oy arag
Y QraT ar e &1 g UL wEr
ANFIEEHAG | A ®HrATHATT
AE geAdr  Aag § 1§ TgaT g
fa ag IeEr T AT

0t ofs W@ "@Rw @ Tl
g & QAT F ATY 419 Fr§ @A
agr gar g fam F  greg
¥ Fwag F M0 AFFTHATT I AT
F /% ar Ay faear ST

WS WA : %Y §) T wH
FEATd fF TEaTe AdvaTH  Swar
€ 1 ferorfearie s samsar -
AN Y iy =
ol § AW T Ewasar )

-

“wEgd F
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ot wfre e waw ;oA qEad
A dal |1 GATT ) ATaT § I
WY qr w3

weqA Wgd ¢ arrfaar ¥ w0
fa Ag aFNM AT A+ faad
£ STAagER | 4g AL AMAA £ I
2| 3F T A FTH S & ST
iy FaY #1§ qyr waragrar g fw
IuF FIG AL AT ATATE | g9
¥ gs9@ fgaz sw wT @)

DR. SUBRAMANIAM SWAMY: You
allow at least one per city.

(Interruptions).

SHRI MADHAVRAO SCINDIA: Why
should it be allowed only for Bombay
or Calcutta? Gwalior is also important.

Teqe  WEIRd ¢ @TAT S,
fray & arg feiewfadz adl wvarg
qgd IRt gr9 IIATIT, TW AT
SAFY FAAT R | A WY ATQFT AT
AT gy AN &1 ¥ |ata ;A foag
A% AT @Tg ) AT F fAuw g |

DR. SUBRAMANIAM SWAMY: Out
of 10 miilion slum dwellers, 4 million
are in Bombay. And you are ignor-
ing Bombay (Interruptions). I am
asking you how can Bombay be ig-
nored? Out of 10 million 4 million are
in Bombay. I have been trying to
catch your eye from the very begin-
ning. (Interruptions).

PROF. MADHU DANDAVATE:
There is a way out. Shri Atal comeS
from Delhi slums, Dr. Subramaniam
Swamy comes from Bombay slums.
You allow both—Delhi as well as
Bombay both will be covered.

DR. SUBRAMANAM SWAMY: Why
do you not agree to the special plea?
I do not ask lengthy questions. T ask
only very precise questions. How can
I show my face in Bombay?

MR. SPEAKER: Yonr face is very
white.
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SHRI HARIKESH BAHADUR: The
bull dozers should not be used .again
Please.

st wew fagrd wwlet i Af
faselt @ FATMATE SfFA § Fare.
TFEIE 3 XN FTAT

weqe WEEA ¢ AT SAFT HWigHT
7a Efa |

st wew fagrdt @At . neny
qgiga, ATE™ TR AIAT § R
geg &1 favlz ATdH L¥w awEy
Ffeqar 3= «IFTTHT STHRA Q7 FAT
gEéd @ g E @ WaAw A
WA, feggar M, carfis  gast
FHWA A T S AR, "R I
AMAT 41 S /T TGS &€ 9Aa fqg
wawEF ghamyg o af ogutdr ar
g0 § FqfH FgIIST QY Fgdl
fe v 3= aw@T Ay g zafag
3718 g T af@di ¥ w3 arel
# AT % FL 1 AR IR @I
¥ 41 A8 A | §F AMAT FTgAT
g fo 3sm aw? Faw ww A
fage @ ar m9AY IAR 97 SN
el Ffeazi § SAF gave s fog oY
B 3 A IIAM 7

=it Wisw Ao fag 0 nsae S,
RTAAA aTATHY ST FT FTAFT TTHAT
I avF17 Fratg favma g fe @
Y TgN ATy @ ATg SAFiS  RTAT
gfaard § ag 34 £ JvaT 7Sy GTHTY
FL | Sgfasw HO9d Fargr argE w
fewa #1, YT FY, AT { ard &
guAT § 9% g, @INE A9,
o dvo Twgo To & wEAl 9T
tFq §1 grAE  gRA AT agh A
I GTAHTT A TR 9T A w2,
o7 gF WM A S qEEfeaa dara §
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van wgr g fF ag ol agah €
foas fFag N g dafRe = 2
AT § 978 ag Yhaar frart sifee 1
[T AWIT A% FO SHM  *Y
ArAWFAT A & a7 578 &1 A1y, 7
T& 41 YIHTT &7 4T W & &
g | BT wfww g v wrefamis
faa gdta #Y wrawaFar ~g § w97
faa frfaezTar fearddiz wYag oA

& AamwF gfagrg v9m £ S17 |

DR. SUBRAMANIAM SWAMY: Sir,
I stick to my constituency because I’
do- not have the habit of flying from.
one constituency to another.

WEH A © [T Jl g
artgga qar ;T [ATE & |

DR. SUBRAMANIAM SWAMY: Sir,.
in his reply, he has said that they are:
doing this and they are doing that.
But the Maharashtra Government has
given you a list of 40,000 slums and:
you have said, “Of this, you do not
need the land on which 9,000 sium
dwellers are there”. But you are not
giving them permission to give ameni-
ties to those areas where 9,000 huts:
lie. Will you please answer the Maha-
rashtra Government’s letter saying yes:
and that they can give amenifies?
Because the Maharashtra Government.
keep sending us letters saying that the-
Central Government is not allowing
them to give amenities.

SHRI BHISHMA NARAIN SINGH:
This is not a fact. Recenily, the-
Deputy Minister for works and Hous--
ing, Government of Maharashtra met
me and we had a discussion about it.
Actually, as I have just mentioned we-
have taken up this matter with the-
different Ministries because the land®
belongs to the various Ministries waich:
I had just now mentioned.

DR. SUBRAMANIAM SWAMY:
When are you going:.to reply?
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SHRI BHISHMA NARAIN SINGH
If that land is not required immedi-
.ately, the amenities would be provid-
ed. In pringiple we agree.

DR. SUBRAMANIAM SWADMY: - In
principle what? They have sent you a
list.

MR. SPEAKER: Shri Kosalram, Shri
Mallanna. Shri’ Sontosh Mohan Dev.

SHRI RATNASINH RAJDA: Sir,
~this is an important question. In my
-constituency, there are hutments. The
*Central Government ig ignoring it.

MR. SPEAKER: No. I am not going
"to -allow. I have gone to the third

‘Question.

SHRI RATNASINH RAJDA: You
may allow me aiterwards (Interrup-
tions).

MR. SPEAKER: You are a seasoned
"Parliamentarian. How can you dn it?
"Can you do it all the time? There are
500 veople.

SHRI RATNASINH RAJDA: 1t is
important. :

MR. SPEAKER: Everything is im-
portant. Tell me which is not im-
“portant.

SHRI RATANSINH RAJDA: Wwill
you allow Half-An-Hour discussion on
“this?

MR. SPEAKER: You are always
welcome to give notice. Is there any
bar on it? Hav’nt we considered it?

-Agricultural aviation as stimulator to
food production

*212. SHRI SONTOSH MOHAN DLV:
Will the Minister of AGRICULTURE
-be pleased to state:

(a) whether attention of Govern-
ment is drawn to a study made by the
U.N. Economic Commission for Europe
that agricultural aviation, particularly
dn Asia, can help reduce the food

MARCH 8, 1982

Oral Answers 23

shortage and that Agricultural avia-
tion can be highly beneficial ia hiliy
terrain;

(b) whether the Centre has any pro-
posal for the use of Agricultural avia-
lion as stlmulator for development in
our various reglons and

(¢) if so, the details in this regard?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) No, Sir. No such report
has been received by the Government.

(b) Yes Sir. Agricultural aviation
is being used mainly for plant protec-
tion measures for increasing egricul-
tural production,

(¢) The Directorate of Agricultural
Aviation under the Government of
India was set up in 1971. Presently, it
has a fleet of 28 fixed-wing ond 5 ro-
tary-wing aireraft. In addition, ori-
vate operators have 11 fixed-wing and
18 rotary-wing aircraft. The fotal area
covered under various aerial opera-
tions including pest control and seed-
ing by the Directorate of Agriculcural
Aviation and private operators during
1981-82 till January, 1982 is as under:
. Directorate of Agricultural

Aviation: 3.74 lakh acres

Private operators:  3.25 lakh acres

|

Total: 6 99 lakh acres

SHRI SONTOSH MOHAN DEV: Sir,
just before putting supplementariss, I
would ‘suggest, as an international
referee, just as there is a rule that
when an unrully crowd enters the
ground, the referee can increase the
time to cover the lost time, similarly,
during the Question Hour, when we
lose time 11ke that there should be
some provision in the rules to incrcéase
the time io cover the lost iime which
other members lose.

- The Prime Minister . has. advised
specially the new members to read
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:

— e il—

-

-

"papers and be effective.

When we try
to be effective the answers of the
Ministers nrake us-more ineffective. -In
reply to my question ‘whether attention
.of the Government is drawn to a study
made by the U.N. Economic Commis-
Sion for Europe the Minister has sald
“No Sir. No such report has been re-

.celved by the Government.”

I have in my hand one press clipping
from the Financjal Express dated 1ith
February, 1982. In this paper they have
"stated that- the United -Nations has
published a 218-page study can avia-
slion used in agricultural field. Sir, a
few months ago, when you inaugurated

the Conference on Population Growth

d

“to give help to the farmers of

Yyou very rightly said that India has
achieved so much growth in the agri-
cultural field Lut the growth of popula-
tion is so much that it does not show
any improvement * and as a resuit,
everything is offset by the »opulation
growth, as if nothing is being achieved
though we have achieved s¢ much.

So, I would like to ask the hon.
Minister what steps the Government
is going to take to increase the :ctivity
in this field, in the use of agricultural
aviallon because, according to the 17.N.
study, although the cost per working
hour of agricultural aviation is several
ytimes higher than  that of ground
machines, it helps very much in the
growth of agricultural production.
Taking this into consideration, I want
to know what steps the Government
propose to take to increase lhe use of
aviation in this field and increase the
number of aircraft both in the fleet
of fixed-wing and rotary-wing aircraft
cur
country.

RAO BIRENDRA SINGH: As I have
already said, we have a considerable
number of aircraft, a total of 39 air-
craft. We are helping the States in
spraying operations. Some endemic
areas have also been identified in the
country and, for plant protection in
hose areas, we give a subsidy of
Rs. 11 per acre from the Government

_of India. A similar subsidy is also
+allowed for oil and pulses crops, that
is, Rs. 11 per acre and also 50 per cent
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of the cost of chemicals. These are
various schemes under which we help
the States for plant prolection mea-
sures. Some of the States nave been
getting asistance from the Government
of India. Besides the Directorale of
Agricultural Aviation, some States are
employing the private sector operators
for spraying operations. Some States
are not taking help from the Central
Government. They have never asked
for it. But we are trying to persuade

the State Governments to improve
their plant protection schemes and
measures.

SHR] SONTOSH MOHAN DEV: In
reply to part (c) of my question, he
has given a figure of .74 lakh acres
covered under Directorate of Agridcul-
ture Aviation and a figureof 3.25 lakh
acres covered under privale operators.
You are z farmer and you are an ex-
pert in it. Does this figure justify
that the function of the Directorate oi
Agriculure is very much good in this
field? It is not. Having taken that
inlo consideration, I would like to ask
again the Hon. Minister what specific
steps the Government ig taking to in-
crease the number of fleet in order to
help the farmers to increase produc-
tion.

RAQO BIRENDRA SINGH: Even the
present fleet is not fully utilised.
Some States as I have already stated
do no task for ‘assigtance for plant
profection,

SHRI SATYASADHAN CHAKRA-
BORTY: I would like to ask the Hon.
Minister one simple question,

- All these ideas ° about these pro-
grammeg emanate from the developed
countries. I am totally against these
ideas. = iy s .

+Ours is. a poor country and we -re-
quire more water and we should help
the small and marginal farmers.

Will the Hon. Minister kindly in-
form the House that the Government
would give up all these ideas emanat-
ing from developed,. countries and that
they would not spend money on those
-Schemes put that they would spend the
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money on simple irrigation, small irri~
gation znd other suchp Schemes?

These ideas emanating from deve-
loped countries may be useful in those
countries but for countrieg like ours,
they are not useful. We must spend
our money for irrigation and for the
purpose of creating amenities for
bringing more land under cultivation,

The Government should give 3 thought
to this matter.

Wil the Hon. Minister kindly inform
the House which direction the Govern-
ment is taking in increasing produc-
tion or in helping the Indian farmer
and, at the sameg time, taking care not
to wasle money unnessarily?

MR. SPEAKER: What dd you mean?
Do you want to halt the progress?

SHRI SATYASADHAN CHAKRA-
BORTY: No, sir. It is not a question
of halling progress. But, in the name
Of progress, you cannot waste money.

MR. SPEAXER: No, no. Irrelevant.

RAO BIRENDRA SINGH: Do you
Like that I should reply?

MR. SPEAKER: No. Irrelevant,
You do not realise. Mr. Chakraborty,

You are not a farmer. You do not
appreciate it,

WM oaen aifgw fad afew o
#faFew &1 Fag W CaREEE F
AT §gd F FIIN Hw fwars Hi9-
faare S B gveF T 0
feeer &5 am & oo faegw T
A Ag R W &1 FET g
sfrwey &t sadr g€ #wal, gaw-
W F g7 gC W AT T9F FA
TEATH F At # @y §Q X CHE
e %) ¥ KT 25 WY ICUHFT
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Wk Pfmes § aEfadr 50 T
¥ TEIHT 75 REEFA ST ?

T AaRw fag i g9 W oA
faqdt wafest 3 w® & ag &/ aqr
X

S awrETes g aifes @ qar
AT JaE) q@l @ & AT AE

Ta aer fag . me s::m-taa
Y= 71 gEA IER! SN g
N XY SEw A &7 fHar g

Integrated Development of Small and
Medium Towng

+-
215. SHR] KRISHNA CHANDRA
HALDER:

SHRI R. P. DAS:

Will the Minister of WORKS AND
HOUSING be pleased to lay a state-
ment showing:

(a) State-wise names of towns which ‘
have so far qualified for the centrally _
sponsored scheme for integrated deve-
lopment of small and medium towns;
and

(b) amount sanctioned for each of
those towns gnd details thereof?

»

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJMOHAN MOHAN-
TY): (a) and (b). A Statement indi-
cating the number of towns allocated
to various States/Union territories
under the Centrally Sponsored Scheme
for Integrated Development of Small
and Medium Towns the names of
towns for which projects have been 3
aproved so far, and the Central loan
sanctioned for each of these towns is
enclosed,
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Statement

Statement showing the position as on 28.2.1982 under the Centrally Sponsor-
ed Scheme of Integrated Development of Small and Medium Towns

Name of State/ No of  Towns for which projects received Total
Union Territory towns and approved amount
allocated approeved
out of for relea-
total scd so for
231 towns '
(Rs. in Lakhs)
(1) ) 3) (4)
Andhra Pradesh . . 18 1 Anakapali 8.00
2 Ramachandrapuram 10.00
3 Tenali 22.00
- 4 Vizianagaram 12.00
5 Bhimavaran 3.50
6 Karcem Nagar 13.45
7 Medak 9.00
8 Srikakulam 5.50
9 Khamam No funds
released
10 ‘Triputti so far
11  Nandyal 3.80
12 Gadwal 4.00
13 Chittur : 5.00
14 Guntakal 16.50
. I ———— p—
j 121 75
e e
Asgam . . . . 5 1 Tinsukia 17.92
2 Silchar 7.00
3 Jorhat 10.50
4 Tazpur 13.50
5 Dibrugarh 5.00

53.92
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(1) 2) 3) (4)

Bihar . . . 15 1 Gopalganj 5.00
2 Hajipur 10.000

3 Sahrsa 4.00

4 Daltonganj 10.00

5 Chapra 10.09

6 Dumka 5.50

7 Chaibaa 10.50

8 Begusarai 12.50

9 Deoghar 26.00-

lo Arrah 17.00:

110.50
I

Gujarat . 17 1 Anand 20.83
2  Porbandar 12.371

3 Patan-North 3.78

4 Veravalpatan 10.50

5 Valsad 10.00:

6 Podanpu 8.00

7 Ankleashwar 14.00

8 Dahod 6.50

9. Mehmadabad 5.95

10 Godhra 8.00

11. Bhyj 12.00

12 Mehsana 12.00

13 Khambahat 6.00-

14 Amrali 15.00:

15 Kalol-Saij 20.00

164.73
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(1) . (2 (3) (4)
Himachal Pradesh! . . 1 1. Sim'a 15.00
Haryana . 6 1.- Karnal 13.00

‘ 2 Kurukshetra 27.00

) 3 Hissar 12.00

4. Naraul No funds

5 Pa..lwal rcleased

6. Sirsa
i.

52.00
Kerala . 1. Kattayam 22.40
2. Guruvayur " 25.00

3. Trichur 15.00

4. Kayakulam 9.40

5. Tellicherry 18.00
6. Tivur 30.60

7. Changanacherry 12.00

8. Badagara 10.00

142.40

Karnataka 16 1’ Raichur 3.25

2. Hospat 8.80

3. Hassan 18.50

4. Tumkur 5.25

5. Chitradurga 2.00

6. Chanapatna 2.50

7. Kanakpura 2.25%

8. Magadi 4.50

S S 47.05

- 'l& "
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(1) (2) @) (0
Madhya Pradesh’ | 16 1. Bilaspur 18.50
2. Dewas 12.00
3. Khajuraho 5.00
4. Harsi 29-.00
5. Rewa 6.00
6. Katni 3-.00
7. Morena 3.00
8. Barhappur 5.00
9. Dongargarh 4.00
10. Rajnandgaon 5.0
11. Balaghat —_
90.59
Manipur . .} . 1 1. Chandel 4.50
Maharashtra . . . 22 1 Barai 1.50
2. Manmad 15.50
3. Parali-Vaijanath 2.50
4. Yavatmal 10.50
5. Satara 8.00
6. Ratnagiri 8.5
7. Amalner 19.50
8. Katol 6.00
9. Parbhani 13.00
10. Kampathi 17.95
11 Kinwat 2400
12. Osmanabad | 3.50 |
13. Morshi 6.15
14. Hinganghat 4.20
15. Jalna 4.30
16 Ambejogai 8.09
17. Selu 8.00
18. Digras 5.50
19. Bhandra 10.00
20. Washim 10.40

168.05
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¢) 3) @

Orissa . . 5 1 Puri 5.00
2. Sambalpir 20.20
3. Balasore 1.00
4. Rourkela 14.00

40.5.0

Punjab . . 8 1. Pathnakot 17.00
| 2. Hoshiarpur 16.50

3. Sangrur 9.50

4. Moga 9.00

5. Khanna 15.00

6. Phagwara 17.00

~ 7 Bhatinda 16.25

100.25

Rajasthan .1t 1 Pali 3.15
2. Baran 4.-00

3. Bhilwara 20.00

4. Sikar 5.00

5. Churu 9.00

6. - Sumerpur 10.00

<. Nathdwara 7.25

8. Barmer 10.00

ST 9. Gangan.z-igar 31.80

" 10. Jaisalmer 17.00

1 l 3 uChittorgarh

117.20

Sikkim . 1 I. Jortheng 5.50
Tripura 1 1 Udaipur 9.00
T'Znn;il Nadu 28 1 Dharamapuri 10.50
2 Karur 17.00

3 Pudukottai 5.00

4 Udhagamandalam 10.00
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5 Gobichetti . 900
6 Trichangudi 14.00
7 Manargudi 8.50
8 Palani 10.00
9 Mcttupalayam 7.5
10 Chengalpattu 5.00
11 Coonoor 23 m
12 Manamadurai 2:50
13 Dharapuram 10.50
14 Attur 22.00
15 Tiruvanmamamalai 25.50
16 Udumalpet 11.25
17 Hosur 14.00
18 Pollachi 20.00
19 Namakkal 11.00
2  Kovilpatti 19.00
21 Tehni-Allinagaram 10.00
22 Nagapattinam 19.25
23 Ranipet-Arcot Walajakpet 10.00
24 Panruti 15.00
¥7.50
Uttar Pradesh . 28 1 Azamgarh 5.00
2 Fatalipur 3.00
3 Jaunpur ~2.55
4 Hathras 10.00
5 Banda 4.00
6 Barabanki 800
7 Deoria 14.50
9 Kasgan) . 300
9 Gazipur 17.60
10 Bijnor 4.75
11 Sitapur 15.00
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1)

3) (4)
12 Manipuri 10.00
13 Rai Barth 20.00
14 Hardoi 16.00
15 Oral 10.50
16 Almora 2.00
17 Mohab 8.20
18 Etah 1.50
19 Balia 12.50
. 20 Shamli 2.00
21 Badaun 13.00
187.10
West Bengal .« . 20 1 XKharagpur 10.00
e 2 Midnapore 6.00
Bankura 9.00
25.00
Jammn & Kashmir . 1
Aeghalaya . 1 -
Nagaland . . 1 .
~p
Toral . 25 191 1753.45
Union Ternitories :
Goay Daman & Diu . 1 1 Panaj 3.5%
Pondicherry 1 1. Karaikal 4.00
Anadaman & Nicobar I
Arunachal Pradesh 1
Dadra & Nagar Haveli 1
Mizoram 1
231 173 1760.95
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SHRI KRISHNA CHANDRA HAL-
DER: What are the criteria to bring
under the Centrally-sponsored Scheme
for Integrated Development of Small
and Medium towns? Whether the
population, area and income is consi-
dered for the Scheme and what are
the actual Schemes to be implemented
in these towng which have been men-
tioned in the reply? DPlease give the
details,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): Actually, we have
decided to develop small Towng be-
cause a plea was going on in the coun-
iry that small towns are deteriorating.
and, therefore, in metropolitan cities
this influx ig there. Actually the
State Governmentg prepare the pro-
ject reports of towns, It is not for a
population of more than one lakh; it
ig for small towng having below one
lakh population; they prepare the pro-
ject report and send it to the Union
Government for sanction. Here we
take the urban population of that
particular State and the urban popu-
lation of the country and proportio-
nately we allot the number of towns
to that State, This is the critarion for
selecting a cmall town for develop-
ment by the Union Government,

o

SHRI KRISHNA CHANDRA HAL-
DER: He has not answered properly
a5 to what are the actual integrated
schemes being implemented in these
towns, He hag stated regarding small
towns, but he hag not stated, regard-
ing medium towns, as to what ig the
population, etc. In his reply he has
stated that 231 towns have been ap-
proved, but he hag- given the names
of only 173 towns. The amount is
Rs, 1,760.95 lakhs, This is very mea-
gre, Burdwan, Raniganj, Durgapur,
Sonamukhi Vishnupur—Vishnupur is
. a historical town—Barasat ang other
towngs have not been mentioned here,
He has stated that in West Bengal 20
towns have been selected, but only
the names of three towns are there in
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the statement. Regarding Bankura
town, an amount of only Rs. 9 lakhs
hag been released. But previously we
came to know that Rs, 1 crore had
been sanctioned, What about the rest
of the amount? When will it be sanc-
tioned for improvement of Bankura?
I also want to know the namegs of the
other 17 towns of West Bengal which
have not been mentioneq in thig state-
ment,

SHRI BRAJA MOHAN MOHANTY:
One thing may be made clear to the
hon, Member. The total number of
231 towns have been allocateq among-
st different Stateg according to the
proportion which the urban popula-
tion of the State bears to the total

urban population of the country in
1971,

About Bankura in West Bengal,
Rs, 9 lakhs have ‘been allocated; fur-
ther amounty have not been released

because the progress report has not
come,

SHRI BHISHMA NARAIN SINGH:
For one particular town the total pro-
ject cost is Rs. I crore, of .which
Rs, 40 lakhs are given by the Central
Government, 'Rs. 40 lakhg by the State
Government and Rs. 20 lakhs by the
implementing agency, the local bodieg
or whatever may be there. As soon
as we get the utilisation certificate, we
release the money further, The utili-
caton certificate might not have come
for this particular town, Bankura.

N fag aa guAp
aqg fRFTE giwaT F weava g
39 ISTH 2 FUT TG TGT TT AT |
affq WA FOT &7 § § gafag
JUF & w@ITF I7 a3 ¥ Ko
A& HeaT g, wes g whmreme g,
Rl g, UEE g, Rane g,
F QR TOF & g T T T[T
=T O 39 F foas & oAt 58 foar
TT AT IH AT FaT 3¢ FU T T94T
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WY ATE | T AATUG ¥ T
i Aoy fwg giwar &) g= fr 7)
T AT FI S TANE: AW
T Ti9d ¥ T HZ § feg AT ?
SHRI BHISHMA NARAIN SINGH:
The question ic about the National

Capital Region, It does not come
here,

WRITTEN ANSWERS TO QUES-
TIONS

Suggestions for multiple cropping, in-.
tensive irrigation and adequate use of
fertilizers

*210. SHRI K T. KOSALRAM:
Wil the Minister of AGRICULTURE
be pleased to lay a statement show-
ing:

(a) the guggestions for multiple
cropping, intensive irrigation and ade-
quate uge of fertilizerc which are ne-
cessary to feed the country’s estimat-
ed population of 94.5 croreg by 2000
A.D., which have been made by the
All India Seminar held in Patna on
January 20, 1982 on environmental
engineering, vpollution control and
water con:,ervatxon and

(b) the actiom proposed to be taken
thereon ?

"' THE MINISTER OF - AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO BIRE-
ENDRA SINGH): (a) No suggestions
made by the Seminar have been rece-
ived py the Ministry of Agriculture,

(b) Doeg not arise.

Request from Karnataka to Enchance
Quota of Imported Edible Qils

*211. SHRI K. MALLANNA: Will the
Minister of CIVIL. SUPPLIES be
pleased to state-:

(a) whether the State of Karanata-

ka hag approached the Union Govern-

ment to, enhance the quota of imported
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edible oils for that State during the
current financial year; and

(b) if so, to what extent and the
reaction of Central] Government?

THE MINISTER OF AGRICULTU-
RE AND RURAL DEVELOPMENT
AND CILVIL SUPPLIES (RAO BIREN-
DRA SINGH) (a) and (b) In Dece-
mber, 1981 the Government of Karna-

-taka requesteg the Government of
-India to increase allocation of import- -
-ed edible oilg for public distriubution’

system in the State, In January 1982,
the State’s quota was raised to 1006 -
toneg as against 640 tonneg in Decem- -
ber, 1981, The same rate of allocation
hag been maintained during February
and March 1982, -

Steps to reduce Price of Vanaspati:

*213, SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of CIVIL SU--
PPLIES bBeé pleased to state:

(a) the stepg taken to reduce the
retail price of Vanaspati ghee: and

(b) the result thereof?

THE MINISTER OF AGRICULTU-
RE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO BIREN-
DRA SINGH) (a) As a result of
their discussion with Government the
representativeg of the two associationg
of vanaspati manufacturerg announc-
ed a voluntary price restraint ¢o as to
sell vanaspati at an ex-factory price
not exceeding Rs. 217/- inclusive of
excise duty for a tin of 16.5 kg, The
prices of small packg are to be corre-
lated with ‘the price of a 16,5 kg, tin.
The industry has been asked to keep
the price arrangement effective at all
levels,—producers, wholesalers and re-
tailers, State Governments have also
been advised to keep a watch on the
situation and to take effective measur--
es to maintain vanaspati priceg in co-
ordination with the vanaspati indust--
ry and the trade.
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. (b) The voluntary price arrange-
ment is, by and large, being main-
‘tained, .

Institution for Water Supply and Sa-
nitation Schemes

#214. SHRI ARJUN SETHI: Wili the
Minister of WORKS AND HOUSING
Jbe pleaseq to state:

* ‘(a) whether Union Government hgs

-decided to set up a National Level Fi-
nancial Institution to assist water sup-
ply and sanitation schemes in block
urban and rural areas; and

(b) if so, the details regarding the
functioning of this scheme?

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND WORKS AND
"HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

«(b) Does not arise.

Self Suficiency im Edible Ofl

‘#216. SHRI CHINTAMANI JENA:

SHRI PIUS TIRKEY :

Will the Minister o CIVIL SUPPLIES
“be pleaséq to state:

(a) what are the details regarding
the steps taken by .Government fo
-achieve seélf-sufficlency M edible oil in
the country (State-wise);

(by whether Government have fram-
“ed any schemés to bring the dry-land
-areas under oll seeds; and

(¢) if so, the details in this regard?

THE MINISTER OF AGRICULURE
.AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES ™ (RAO BIRENDRA
SINGH): (a) to (c), Concerted efforts
are being made to increase the produc-
tion of edible oils in the country. Oil
geeds cultivation is at present mostly
done in dry lands in.this counfry. It is
“proposeq to raise the production of oil-
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seeds tp 130 lakh tonnes by 1984-85.
Towards this end, the following cieps
have been taken:—

1. Intensive programme for deve-
lopment of oilseeds in 10 @ Stales
under a Centrally Sponsoreq Scheme.
The scheme gims at demonstirations
on farmers flelds, strengthening of
seed producfion and distribution ar-
rangements, expansion of plant pro-
tection measureg and training for
farmers and extension workers.

2. Launching of special projects om
production of groundnut in Sjurash-
tra region of Gujarat and Soyahean
in Madhya Pradesh.

3. Increase in allocation for deve-
lopment of oilseeds during the Sixth
Plan fo Rs. 65 crores ggainst Rs, 14
croreg in Fifth Plan.

4. Extension of irrigated area
under oilseed crops from 8 lakh ha:
in 1979-80 to 14.0 lakh ha, by 1984-85.

.=
5  Increase in area under nap-
traditiongl  oilseed crops na
soyabean and sunflower.

6. Intensification of research efforts.

7. Fixation of mInimum suppert
price to ensure that the farmer rpe-
ceiveg adequate priceg for his pro-
duce :

8. Setting up of necessary process-
ing ang infrgstructural facilities te
keep pace with the production pro-
gramme of oilseeds.

9. Efforts to raise production ef
rice bran oil both edible and nen-
edible, as wel] as exploitation of oll-
seedg of tree and forest origin, parti-

cularly in tribal areas.

New varieties of Trees for Pulp Wood

- *217. SHRI RASA BEHARI BEHRA:
Will the Minister of AGRICULTURE
be pleasey to state.

(a) whether Government are aware
of a mew concept explored by forestry
scientists for harvesting new varielies
of treeg for pulp wood every three to
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five years compgred to the present

thirty to forty years; and

(b) if so, whetherj Indian forestry
scientistg are equipped with the know-
ledge to adopt this new cheap method?

THE MINISTER OF STATE IN
‘THE MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R, V. SWAMINATHAN): (a) The Gov-
-eriument are aware of the concept of
harvesting trees for pulpwood om short
rotation_

(b) The Indign Forestry Scientists
have been working on thig for quite
some time and pulpwood plantations
are being harvested generally on a ro-
tation of 7 to 10 years.

Reclamation of Chambal Ravines

+218. SHRI MADHAVRAO SCINDIA
Will the Minister of AGRICULTURE
be pleaseqy. to state.

(a) whether any comprehensive
schenie for reclamation of the Chambal
Tavines, which serve only as Lreeding
grounds for operationn of dacoits gnd
provide hide-outs to them, hag been
chalked out for implementation under
the Sixtp Five Year Plan in consuita-
tion with the concerned State Govern-
ment or otherwisy;

v what are the details #nd cost

thereof; indicating the Central and
State Government contributions con-
templated thereunder: and

(¢) what percentage of the said ra-
vines area has already been reclaimed
" uUnder the earlier plants and at what
cost?

' THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R, V. SWAMINATHAN): (a) The Gov-
ernment has been concerned with the
problem ang had launched a Central
Sector Scheme of Pilot Project for Pro-
tection of Table Lang and Stabilisation
of Ravinous Areas. Following the
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tragnsfer of thig scheme to the State
Sector in 1979-80, the States have drawn
up schemeg for treating some areas of
Chambal ravineg during the Sixth
Plan.

(b) The three concerneg Stateg of
Rajasthan, Madhya Padesh and Uttar
Pradesh propose to treat an area of
13,000 hectares of ravine area and 600
kms. alng the periphery of the ravines
with an outlay of Rs, 921 lakhs in the
State Sector.

(cy An area of 39,231 hectares cover-
ing about 4.73 percent of Chambal ra-
vines has so, far been reported to have
been treated in the Stateg of Madhya
Pradesh, Rajasthan and Uttar Fradesh
under different Central gnd State Sec-

tor Schemes at a cost of Rs. 597.96
lakhs, .

National Dairy Development Board

*219. SHRIMATI GEETA MUKHER-
JEEV: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have ap-
proveg fhe proposgl of National Daily
Bevelopment. Boarg. to have fullfiedges
oil fruit and vepetable wirgs; and

(b) if so, the details of the proposat®

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CI‘VTL SUPPLIES (RAO BIRENDRA
SINGH). (a) and (b). The Government
of India hag approved a Project for
‘restructuring edible oll gnd oilseed
production ang. marketing’ proposed by
the National Dairy Development Board,
which inter-alig provides for setting up
of an Oilseeq and Vegetable Oil Wing.
This Wing hag alregdy been set up. Its
major task is to plan coordinate, moni-
tor and appraise the project, handle
marketing of gift oil and assist the

State Cooperative Oilseeq Growers’
Federation.

No proposal for setting up ef a Fruit

and Vegetable Wing has been approved
by the Government.
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Drounght affected Disetricts of Andhra
AR Pradesh
#920. SHRI ANANTHA RAMULU
MALLU: Will the Minister of AGRI-
CULTURE be pleased to lay a stgte-
ment showing;

(a) whether it is a fact that a Cen-
"tral Team wag deputed by Government
to have on the spot study of the
 drought affected districts in the State

of Andhra Pradesh;

(b) whether it is also a fact that a
report wag submitted to Government
with some recommendations;

(c) if so, suggestions and récommen-
dations and how far Government are
" satisfied with the financial help granted

to the State; and

(d) the details regarding the scheme
to provide work for the drought affect-
ed areas launched by Government?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
+SINGH): (a) Yes, Sir. A Centra) Team
ivisiteq Andhra Pradesh between -8th
and and 8th May, 1981 to assess the
drought situation in the State.

(b) ang (c). Yes, Sir. The Central
Team recommended a ceiling of expen-
diture, of Rs, 26.04 crores for being
sanctionedh to the Government of Andb-
ra Pradesh for taking up various
drought relief measures for the period
"upto 30th September, 1981.

" "The Team recommendeq that the
main thrust to fight the drought should
" be to intensify and accelerate the tem-
po of the plan works, particularly the
irrigation, road and soil conservation
"works. So ag to generate the maximum
'emploi,vment during the critical period
a{nd also, in the process, to expedite
their execution.

On the basig of the report of the
Centra] Team ang the recommendations
of the High Level Committee on Relief
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thereon the Government of India ap-
proveg an enhanced ceilifig of expendi-
ture of Rs. 26.25 crores to meet the re-
quirement of funds on account of the
drought situation.

(d) The Government of Andhra Pra-
desh provideg gginful employment to
the people affected by drought by tak-
ing up drought relief workg under the
following sectors namely—Major and
Medium irrigation works, Minor Irri~
gation works, Roag ‘works and Seil
Conservation Works,

Research and Development on Soil

by I.C.AR.
*221. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of

AGRICULTURE be pleased to state:

(a) whether Government are aware
that the Indian Council of Agricul-
tural Research has totally neglected
research and development on soil
even though it has full-fledged insti-
tute for the purpose at Karnal;

(b) whether jt is a fact that the
only treatment developed so far for
ajkaline soil has been borrowed from

Westarn Countries; and

(¢) whether Government propose
to reorganise the entire ICAR to make

" its research more .meaningful to, the

needs of the country?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): (a) The Gov-
ernment of India is fully aware that
the Indian Council of Agricultural
Research has not neglecteq the re.
search and development aspects of
Indian Soils.

(b) No, Sir, It is not a fact. The
combination of socio-economic, agro-
climatic and soil situations in India
are different from Western countries.
Therefore, the technologies to reclaim
these problem soils developed at the
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Central Soil Salinity Research Insli-
tute, Karnal are different and site
specific to suit our conditions.

{c) No, Sir. There is no proposal
to reorganise the Indian Council of
Agricultural Research, since the pre-
sent organisation and structure of the
Council are hightly conducive to
identify, develop and implement
televant research programmes of both
applied and basic nature that the
country needs.

Palatial Bungalows on Agriculture
Land

*222, SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minster of
WORKS AND HOUSING be pleased
to state:

(a) whether 1t is a fact that a
tendency is growing among the
people in the country to construct
palatial bungalows on vacant land
specially agricultural Jand;

{b) if so, the steps taken to avoid
the wastage of agricultural land and
to pay more attention to the interests
of the farmers; and

(c) whether any guidelines have
been determined in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a): There is
no specific information on the subject.

{b) and (c¢): Does not arise,

Supré in Pricesi of Urban Land
*223. SHRI CHITTA BASU:
SHRI D. M. PUTTE GOWDA:

Will the Ministey of WORKS AND
HOUSING be pleased to state:

(a) whether there has been rapid
increase in the prices of the Urban
land in the recent years;
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(b) if so, whether this has placed
the housing beyond the reach of most
people and caused distoritions of the
urban form; and

(c) if so, ywhat specific steps have
so far been taken to stop the in-
crease of the urban land price?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a): 1t is ¢true
that there has been increase in the
prices of urban lang in the bigger
cities in recent years.

(b) It is true that cconventional
urban housing has become expensive
for the poorer sections in the cities,
and the shortage of developed land,
among other reasons, had led to
unplanned growth of cities to some
extent, .

(¢c) Steps have been taken byv
State Governments to increase the
supply of developedq land through

investments by the housing boards
and urban development authorities in
the urban areas. The Sixth Plan pro.
vides Rs. 485 crores for the provision
of 16.2 lakhg developed sites for
economically weaker sections, Group
housing schemes area sought to be
encouraged. Residential schemes ijn
small and redium towns have been
taken up through loang released
under  the  Centrally Sponsored
Scheme for the development of small
and medium towns. Action is being
taken under the Urban Land (Ceiling
and Regulation) Act, 1976 to curb
speculation and hoarding of urban
land. The New 20-Paint Programme
lays special emphasis on the problem
of urban land. HUDCO has stepped
up its investment during the 6th
Five Year Plan to Rs. 600 crores, 55
ver cent of which is meant for EWS/
LIG housing. Ag on 31-1-82, HUDCO
loans will help in the construction eof
10,72,365 dwelling units and 74144
developed plots.
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New Bullodk-cart Wheel

¥224 SHR] INDRAJIT GUPTA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
report published in “Times of [ndia”
dated 9 January, 1982 about new
bullock-cart wheel designed in
Australia;

(b) Whether Government propose
to jmport this Bullock Cart for trials
which will also help to train the
ICAR Scientists .who have been work.
ing on similar projects for years;

{(c) whether any such similar im-
proved bullock cart hag been designed
kyy the ICAR: at their Bhopal Insti-
tute or at IARI, New Delhi or at
NDRI, Karnal, and if su, the details
thereof; and

(d) whether Government are aware
that this would form an jmportant
part of research and JCAR should be
directed to pay attention to this
aspéct specially jn view of the energy
crisig facing the country?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): (a) Yes, Sir.

(b) Engineering drawings and
detailed tcst results are being sought
from Australia. If found  useful
under local eonditinns the prototype
will] be made, tested and evaluated
as compared to traditional and im-
proved cards available in the country,

(¢) No, Sir, No such improved
bullock-cart has been developed at
the Central Institute of Agricultural
Engineering (CIAE) which was
started only towards the late
Seventies. However, a research pro-
jeet on the development of improved
bullock carts has been taken up at
CIAE, Bhopal. At the National Dairy
Research Institute draft power of
anjmals including crossbreeds is
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studied for capacity to pull bulleck-
carts for haulage. Studies on bullock.
carts at a number of other places
have led to the development of im-
proved models with antifriction
bearings, pneumatic tyred wheel,
solid rubber wheeled cart, bullock-
cart with steel body, bullock carts
with  larger carrying capacity,
bullock-carts with better oke and
cart with braking mechanism,

(d) Development of bullock-carts
continues to be a priority area of
research in the Indian Council of
Agricultural Research particularly
is view of the energy crisis and also:
because only 5 per cent of the
bullock-carts in India are of improv-
ed type. R

Proposed fish Landing Centres in
Kerala

#225. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of AGRICULTURE bpe pleased to
state:

(a) the reasons for the delay in
giving sanction to the proposed fish
landing centres of Kerala such as'
Chettuvai and Pputhiangadi and the:
Fishing Harbour Project of Vizhin-
jam; and

(b) when Government propose {0
give sanction?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R, V. SWAMINATHAN): (a)
and (b): Chettuvai— The proposal
in respector fish landing centre at
Chettuvai was received from the
State Government in March 1980.
Upon technical scrutiny, it was found
that the site proposed by the State
Government was not Ssuitable. The
estimates also needed revision,
Accordingly, the State Government
were addressed. A reply along with
revised estimates has been received
from the State Government and the
same js under consideration,
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Puthiangodi.—The proposal in res-
pect of Pathiangadi was received in
June 1981 gand after examination it
was found that an important com-
ponent like jetty/wharf was not pro-
vided in the design and estimate. The
State Government yere accordingly
requested to reconsider the matter
and submit fresh proposals which are
awaited. '

Vizhinjam.—First stage of this pro-
jeet was sanctioned for a sum of
Rs, 173 lakhs in July 1963. The State
Government have completed this
work. For sanctioning  Stage 1I-
certain data about the economic
viabi'ity of the harbour yas required
and the State Government were
asked to furnish the same. Simul-
taneously, the Exploratory Fisheries
Project (EFP) of the Government
of india was asked to undertake
survey of fishery resources off Vizhin-
jam. This survey was started in
Oectober 1981 by locating two vessels
of the EFP at Vizhinjam, Upon re-
ceipt of the above material, the pro-
posal will be examineg further,

New Method of Lining of Canal
Channejg

*226 SHRI GHULAM MOHAMMAD
KHAN:

SHRI R, P, GAEKWAD:

Will the Minister of IRRIGATION
ke pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news-
paper reports that soil conservation
experts have successfully achieved a
major breakthrough in yater manage-
ment;

(b) whether the new method of
Bning of canal channels reduces the
losses through seapage from thirty
ber cent to one per cent;

(c¢) whether the World Bank ex-
Perts had commended the new
mehod: and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes,.
Sir.

(b) to (d) The “New” Method of
lining referred to in the question
presumably refers to the use of low
density polyethylene film as a lining
material in the irrigation canals. The -
economics of prevénting seapage and
other loss in canals have been well
recognised. Several canals in the
country have been lined in the past -
for minimising the water loss.
Variou: types of materials have been
used in canal-lining like brick and -
tiles, cement concrete, shortcrete,

‘asphalt, polythelene film etc. The

low density polythelene film lining i§

recent in the field of lining. The

types of lining to be adopted are
decided on various factors like avail- -
ability of materials locally, cost and

efficiency etc. Polythelene lining has

been used recently in several irriga--
tion projects in our country, This

type of lining requires hard cover

like bricks and tiles to protect the

same from damage. Its long term

durability, efficacy and economics -
have yet to be established. Thig has

been used also in one of the World

Bank Projects’ in Haryana. World"
Bank experts have also visited the -
project,

Requirement of Fertilizer in the
Country

2314. SHR] VIRBHADRA SINGH:

Will the Minister of AGRICULTURE"
be pleased to gtate:

(a) what are the requirements of
fertilizer in the country at present;
and

(b) how much of these require-.
ments are estimated to be met by-
indigenous production?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b) The requirements of ferti-
lizers are worked out for each cropp-
ing season before jts commencements,
in consultation with the State Gov-
ernments, etc. For the current
Kharif, 1982, (February—July, 1982)
“the gross requirements ijn the country

" have peen assessed ag 30 lakh tonnes
of Nutrients (N4+P+K). Of this, 23
lakh tonnes of Nutrients (N+P) are

expected to be supplied by the
manufacturers through the indi-
genoug production. Simijlar assess-

" ment_for Rabi, 1982-83 (August, 82—
January, 83) will be made in July,

©1982,

‘Setting up Fertilizer Plants in joint
venture by IFFCO

2315. SHRI AJIT BAG. Wil the
Minister of AGRICULTURE be pleased
to state:

(a) whether there is any proposal to
-set up more fertilizer plants ¢ither by
_joint venture or its own by the Indian
. Farmers Fertilizer Cooperative (IFFCO)
" in the near future;

“(b) if so, when and details thereof;
:and

(¢) names of those places wher: these
plantg are to be set up?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND - RURAL DEVELOPMENT
(KUMARI KAMLA KUMARD . (a)
Yes, Sir.

(b) and (c¢) Indian Farmers Fertili-
zer Cooperative Ltd, (IFFCO) along-
with  Southern Petro-chepical Indus-

"“tries Corporation (SPIC) ang the Gov-
-ernment of India is participating in a
- Phosphoric Acid anq finished fertilizer
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manufacturing unit being set up in Se-
negal (West Africa), All the Indiams
Participants together will invest about
Rs, 18 croreg constituting about 20 per
cent of the equity capital of about
Rs, 88.0 crores in return for
an assureq supply of 110,000
tonnes of P, O ;per annum In
the form of Phosphoric Acig produced
in thig joint venture Project in Senegal.
IFFCO will be coniributing a total of
about Rs. 8.0 crores out of the invest-
ment from India and expects to receive
about 50,000 tonnes of P ,O,per year,
for 15 years, after the plant goes info
production sometime during 1984,

IFFCO also proposes to participate
in the joint sector Project for the sett-
ing up of a Di-ammonium Phosphate
(DAP) Plant with g capacity of 315,800
tonnes/year at Kakinada (Andhra Pra-
desh) which is being promoted by the
Government of Andhra Pradesh. The
Project cost is estimated at about Rs.
83.0 croreg of which the equity is placeg
at Rs. 17.8 crores. The Government of
Andhra Pradesh and IFFCO propose tq
contribute 26 per cent and 25 per cént
respectively towards the equity while
the balance is proposed to be raised by
public subscription, The proposal is in
the preliminary stages gnd wil] take
about 3 years for implementation from
the Zero Date, after necessary approv-
alg of the project/investment have been
obtained. .

IFFCO proposes to set up one Am-
monium Chloride-Soda Acsh Plant at
Phulpur for manufacturing 66,000 ton-
nes per year of ammonium chloride and
66,000 tonnes/year of soda ash involv-
ing an  invesiment of about Rs. 37
crores. The project will take about 3
vearg for implementation from the Zero
Date, after obtaining necessary ap-
provals from the apropriate authori-
ties. IFFCO also proposes to take up
the setting up of one fertiliser plant
based on Bombay High Gas with an
installed capacity of 1350 tonnes- of
ammonia and 2200 tonnes of urea/day.
The location cost and other details
have not yet peen worked out,
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Taking over of Sick Mills
2316. SHRI K. PRADHANI: Wil

‘the Minister .of AGIRCULTURE be

pleased to state:

(a) the total number of sugar Mills
taken over by Government between
1978 to 1981;

(b) the name of these sugar milis

and the States where such mills are
situated;
(c) whether  Government are

aware of the sickness of some more
number of sugar mills in the country;
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(d) if so, whether the proposal is
under the consideration of the Gov-
ernment to take over these sick sugar
mills; and

(e) if so, the progress made so far
in this regard?

THE DEPUTY MINISTER IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(KUMARTI KAMLA KUMARI): <(a)
16 Sugar mills were taken over by
Government between 1978 and 1981,
11 under the Sugar Undertakings
(Taking Over of Management) Act,
1078, and 5 under the Industries (De-
velopment and Regulations) Act, 1951.

Name of thie mill

(b)

State in which
located

- e - —

1. Jijamata Sahkari Sakhar Karkhana Ltd.

|5

The Keshoraipatan Sahkari Sugar Mills Lid.

4. The Cauvery Sugars & Chemicals Ltd.

The Ajudhia Sugar Mills

5]

6. The Deoria Sugar Mills Lid.

Shree Sitaram Sugar Ce., Ltd.

e

§. The R.B. Narain Singh Sugar Mills Ltd.
9. The Seksaria Sugar Mills Ltd. .
10. Lakshmi Sugar Mills, Hardoi .

11. Raza Buland Sugar, Co. Ltd., Rampur.

12. Shri Rama Sugars & Industries Ltd. Bobbili.
13. Shri Rama Sugars & Industries Ltd., Seethanagaram

14. Motipur Sugar Factory Ltd., Muzaffarpur. .

15. Shri Jaora Sugar Mills Lid., Taora
16. Seth Govindram Sugar Mills, Mehidpur

Shri Satpuda Tayai Parisar Sakhar Karkhana Ltd.

Maharashtra
Maharashtra
Rajasthan
Tamil Nadu
U.P.

U.P.

U.P.

U.P.

U.P.

U.P.

U.P.

AP

A.D.
Bihar
M.P.
M.P.

(c) to (ey Government have mnot
laid down any criteria for determin-
ing sickness of a sugar mill. However,
take over of mills under the Indus-
iries (Development & Regulations)
Act, 1951 ‘is considered on receipt of
proposals from the State CGovern-

3869 LS—3.

ments. Take over under the Sugar
Undertakings (Taking Over of Ma-
nagement) Act, 1978 is for hreacn of
provisions laid down in the Act and
to maintain sugar production in the
public interest. No proposal for take
over of any sugar mill is at present
under consideration.
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Setting up of Gobar Gas Plants
during Sixth Plan

2317. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRIMATI JAYANTI
PATNAIK:

SHR] A. K. BALAN:
SHRI MATILAL HASDA:

Will the Minister of AGRICTUL-
TURE be pleased to state:

(a) the number of gobar gas plants
proposed to be set up during the Sixth
Plan period; and

(b) what would be the cost capacity
and location of each?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
-Ministry of Agriculture’s National
Project for Biogas Development envi-
sages setting up of 400,000 biogas
units during the remaining :eriod of
the Sixth Plan.

(b) Under the National Project, Lio-
gas units will be set up in all States
and Union Territories. A statement
indicating capacity and cost estimates
of biogas units is enclosed.

Statement

Size of biogas units tApproximate cost
(cubic metres gas estimates of one
production per day) biogas unit

(in Rupees)
*Floating **Fixed dome
drum type
type
1 2 3
2 3640 2260
3 4710 3080
4 5250 4020
6 6510 5120
8 7110

MARCH 8, 1982

Written Answers . 68

1 2 3
10 7800
I5 9520
20 13260
25 17940
35 28700
45 32360
60 40560
85 60530

*Sizes of flcating drum type as specified
by Khadi and Village Industries Commis--
sion (KVIC) in 1974.

**‘Siz_f-s of fixed dome type as specified
by Planning, Research and Action Division .
(PRADY,. Lucknow in 1980.

tThe exact cost may differ for different
areas depending on the variations in the cost
ol material, transport and wages etc.

Import of Edible Oij

2318. SHRI BASUDEB ACHARYA:
Will the Minister of CIVIL SUPPLIES-
be pleased to state:

(a) total quantity of edible oil im-
ported in 1981; and

(b) balance of imported edible oil.
carried over to 1982 from above?

THE DEPUTY MINISTER IN THE'
MINISTRIES OF AGRICULTURE AND-
CIVIL SUPPLIES (SHRI MOHAMMED:
USMAN ARIF): (a) During the
calendar year 1981, 11.54 lakh {ounes
of edible oil were imported by the-
State Trading

ernment account.

Corporation®* on Gov-

(b) The stock of imported edible
oils available with State Trading Cor-
poration as on 1-1-1982 was 2.76 lakh
tonnes.
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Unauthorised Jhuggis in Sarojini
Nagar, New Delhi

2320. SHRI HIRA LAL R. PAR-
MAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether NDMC/Estate Officer,
Delhi has received several complaints/
representations for removal of some
jhuggis which have been unauthoris-
edly  constructed by some  press-
wallas and such other persons amidst
the type of III & IV qrs. of Sarojini
Nagar, New Delhi; and

(b) if so, the main points of the re-
presentations and the action taken
thereon?,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Bir.

(b) Does not arise.
State Fooq Corporations

2321. SHRI D. S. A. SIVAPRAKA-
SHAM: Wiil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether any State Food Cour-
poration has been set up under Sec-
tion 17 of the Food <Corporation of
India Act;

(b) if so, the name of the Stale and
from what date they have started
functioning; and

(c) if no, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(KUMAR] KAMLA KUMARD: (a)
No, Sir.

(b) Does not arise.

(¢) The Food Corporation A-zt, 1964
provides that State Food Corporations
may be set up by the Central Govern-
ment after consultation with the
State Governments, The State Gov-
ernments have not shown any interest
in setting wup State Food Corpora-
tions under this Act. However, most
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of the States have set up their own
Warehousing Corporations, Civil Sup-
plies Corporations and other Coopera-
tive agencles which handle major por-
tion of the procuremehf of foodgrains
and other operations.

Prices of Edible Oils

2322. SHRI B. V. DESAI: Will the
Minister of CIVIL, SUPPLIES ke pleas-
ed to state:

(a) whether it is a fact that edible
oils are in for spectacular rise in price
during the month of January, 1982;

(b) whether it is also a fact that the
price in the current year is also ex-
pected to surpass all price records;

(c) if so, what were the main reasons
that pushed the groundnut oil price
so high during the peak-periods, of its
availability;

(d) whether the increase in prices
of olher edible oils was also of the
same magnitude;

(e) whether it is also a fact that
although the groundnut crop wasg ex-
ceptionally good its impact was not
felt; and

(f) what were the main reasons for
the same and by what time Govern-
ment are confident that the edible oils
price will be checked at a reasonable
level? X

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUFPLIES (SHRI MOHAMMED
USMAN ARIF): (a) to (f). No, Sir. Ex-
cepting groundnut, cottonseed and
gingelly oils the prices of all other
edible oils declined in January, 1982.

The main reason for some rise in
the price of groundnut oil apparently
is its inadequate flow from major pro-
ducing areas to open markets, despite
a good crop. However, the prices of
all edible oils declined in ¥ebruary,
1982.
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Centré.l financial assistance to Barmer
district of Rajasthan

2323. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of RURAL
DEVELOPMENT be pleased to state
the various schemes under the drought
prone area programme, desert-develop-
ment programme, drinking water sup-
ply schemes, forest and irrigation
works, integrated rural development
programine and self-empiloyment
schemes in the Barmer district of
Rajasthan receiving Central financial
assistance?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): Some of the
major components of the various
schemes applicable to Barmer District
which are entitled to Central assist-
ance, are as under:—

(i) ground-water developraent,
forestry and animal husbandry under
the Drought Prone Areas Programnie
(DPAP) and Desert Development
Programme (DDP):

(ii) accelerated rural water supply
scheme for drinking water supply in
rural areas:

(iii) forestry and minor irrigation
works under National Rural Employ-
ment Programme (NREP):

(iv) agriculture, animal nusbandry
forestry, rural and cottage indus-
iries, and commercial services activi-
ties etc. under the Integrated Rural
Development Programme (IRDP);
and

(v) scheme for training of rural
youth for self-employment (TRY-
SEM).

Housing problems in rural areas

2325. SHRI S. M. KRISHNA: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether a meeting of the Cen-
tral Council for local Government and
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Urban Development was recently held '
in the Capital;

(b) if so, the nature of the decisions
taken;

(c) when the last meeting before
this was held; and

(d) the progressive steps taken to
meet housing and allied probiems
since then specially in rural areas?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) In so far as housing problems
In Rural Areas are concerned, the
Central Council urged the State Gov-
ernments to (i) make every ecfiort to
fulfil the targeis laid down in the
Sixth Plan for the scheme .or provi-
sion of house sites-cum-construction
assisfance to Rural Landless Workers
which forms part of the Minimum
Needs Programme agnd New 20-Point
Programme; (ii) integrate the scaeme
with loan assistance availahle from
the Central financial institutions like
the HUDCO, the LIC, the GIC and the
Banks, (iii) keep the subsidy at reson-
able level and (iv) develop proper
inter-departmental coordination and
monitoring arrangementis. The Central
Council also urged the Central Gov-
ernment and the Planning Commission
to consider larger outlays for the
programime during the Sixth Plan
period. .

{(¢) On 29th and 30th Dezember,
1980.

(d) Even though Housing is a Stzle
subject, the Central Government has,
from time to time, stressed;

(i) adoption of low cost housing
technigues in keeping with local en-
_vironments;

(ii) earmarking of adeguate finan-
cial provisions by State Governmants
to achieve the targets fixed; -
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(iii) higher earmarking of funds
available - from the HUDCO, LIC,
GIC and the Banks for rural hous-
ing programmes; and

(iv) adequate institutional ar-
rangements by the State (Covern-
ments for execution, guidance and
monitoring of the programme.

Plan for additional irrigation
facilities

2326. SHRT BAPUSAHEB PARULEL-
wAR; Will the Minister of IRRIGA-
V'ION be pleased to slate:

(a) whether Government hava re-
vently submitted g detailed plan for
additional irrigation {facilities in the
States: and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SIIRI
Z. R. ANSARI): (a) and (b) A target
of creating 9 million hectares during
the remaining three years of the Sixth
Plan has been fixed. The target aimed
at during the year 1982-83 is 2.8 mil-
lion hectares. Statewise details in-
cluding additional outlays required are
being worked out.

Selting up of goat rearing farm

2327. SHRI CIHHINGWANG KONYAR:
Will the Minister of AGRICULTURE
be pleased to state:

(2) whether it is a fact that g¢onat
rearing farm has been set up in the
north-east region; ang

(b) if so, the details of the project?

THE MINISTER OF STATE 1N THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (») The
North-Eastern Council has sanctioned

PHALGUNA 17, 1903 (SAKA)

Written Answers 74

a Regional Goat Breeding Farm 1n Tri-
pura for which funds amounting to
Rs. 4.12 lakhs have been spent in
1980-81 and the anticipated expendi-
ture in 1981-82 is Rs. 10 lakhs. The
technical programme of the project
includes selective breeding of indigen-
ous goats for improving their economic
characters and production of cross-
breed goats by breeding indigenous
goats with bucks of Beetal breed.

Stock of foodgrain available for
public distribution system

2328. PROF. MADHU ANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) what is the position of the food-~
grain stock made availabie to the
public distribution system in various
States;

(b) what portion of -these foodgrain
stocks are from the imported food-
grains; and

(¢) whether the reguirements of the
public distribution system are fully
met?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) A statement
indicating State-wise offtake of food-
grains from the Central Pool for
public distribution system during the
year 1981 is attached,

(b) Out of the supplies of importel
wheat contracted during 1981-82, only
a quantity of about 0.7 thousand toannes
of U.S. wheat has so far been issued
through the public distribution sys-
tem.

(c) Regular allocations of foodgrains
are being made to all the States/Union
Territories on month to month basis
for the public distribution systern tuk-
ing into account overall availapbility of
foodgrains in the Central pool, relative
needs of various States, market avail-
ability and other related factors.

.
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Statement

Quantities of foodgrains supplied from Central Pool to various States/Union Territories
JSor Public Distribution System during 1981.

(Figure in ‘000 tonees)

1981*
Sl.

et s ] e e e w — — — —— —

No. States/Union Territories Rice Wheat

Coarse Total
Grains

1 Andhra Pradesh .

369-7 56-4 8-8 434-9
2 Assam . . . . . . . 246-3 959 .. g42-2
3 Bihar . . . . . . 144-4 17995 .. 3239
4 Gujarat . . . . . . . 185-2 112-9 7-0 305-1:
5. Haryana . . . . . . 0-2 22-5 .. 22°7
6 Himachal Pradesh . . . . . 12-4 237 36-1
7 Jammu & Kashmir . . . . 093°3 50-6 . 143-9
8 Karnataka . . . . . 185-6 26-2 . 211-8
9 Kerala . . . . . . . 10778 457 .- 11235
10 Madhya Pradesh . . . . . 218.1 239.1 . 457.2
11 Maharashtra . . . . . 6694 4285 10979
12  Manipur . . . . . . . 20-4 0-2 01 207
13 Meghalaya . . . . . . . 64-2 .. . 64-2
14 Nagaland . . . . . . . 29-1 29+ 1
15 Orissa . . . . . . . 01 632 .. 63-3
16 Punab 17 84-1 .. 85-8
17 Rajasthan . . . . . . . 12-4 166- 3 05 179-2
18 Sikkim . . . . . . . 31-6 35 .. 351
19 Tamil Nadu . . . . . . 295 1 397 .. 334-8
20 Tripura . . . . . . . 455 2:9 .. 48-4
21  Uttar Pradesh . . . . . 2879 285-2 . 5731
22 West Bengal . . . . . . 870-8 637-‘7 15085
23 Andaman & Nicobar Islands . . . 4-8 4.9 97
24 Arunachal Pradesh . . . . . 241 4-3 28-4
25 Chandigarh . . <o . . 1°9 61 . 80
26 Delhi . . . . . . . 126- 9 4457 .. 5720
27 Dadra & Nagar Haveli . . . 02 0-1 0-3

*Provisional subject to revision.
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(Figures in ‘000 tonnes)

'Sl.
No. States/Union Territories

— e e e ] e e e e e e e e e e e e e

28 Goa, Daman & Diu
29 Lakshadweep
‘g0 Mizoram

31 Pondicherry

Total
-Others (CRP/BSFE, Defence ctc,)

Granp ToTaL :

*Provisional subject to revision.

‘Scheduleq Castes/Scheduled Tribes
landless families provided with free
House Sites in Karnataka

2329 SHRI S. B. SIDNAL: Will the
Minister of WORKS AND HOUSING
be pleased to state the number of Sche-
duled Caste and Scheduled Tribes
landless families and those provided
-with free house sites in Karnataka?

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). The {otal number of rural
landlegsg families in Karnataka State is
10,60,852, The number of Scheduled
‘Castes and Scheduled Tribes landless
familieg is not available. The number
of Scheduledq Castes and Scheduled
Tribeg landless families provided with
free house-sites upto December, 1981
is 3-8-1968.

Unauthorised construction in Delhi

2330. SHRI CHANDRA BHAN
ATHARE PATIL: Will the Minister of
"WORKS AND HOUSING be pleased to
state .

(a) what is Government's policy re-
garding ‘the regularization of ‘unautho-

1981#
Rice Wheat  Coarse - ——T—o;l
Grains
36-9 18-0 .. 54-9
35 0-4 .. 3'9
38-3 .. .. 38-3
59 0-7 .. 6-6
5103.1 3044-0 16.4 8163.._5
85.6 186.6 4.2 276. 4
51887 3230-6 20.6 B 8439.9
rised construction in Delhi existed

prior to January, 1981:

(b) whether it ig a fact that the Min=
Istry of Home Affairs have recently
askeq the Municipal Corporation of
Delhi not to demolish any unauthorised
construction that existed unti] J anuary,
1981.

(¢) if so, what are the defails of the
instructions: and

(d» whether Government will lay a
copy of the instructions on the Table
of the House?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Orders have been issued
by the Government for regularization
of unauthoriseq colonieg existing on
non-Government Jand in Delhi, cover-
ing residential and commercial struc-
tures constructed therein upto 30-6-77
and 16-2-77 respectively. No other or-
ders for regularization of unauthorised
construction in Delhi existing prior to
January, 1981 have been issued.

. (.b) Ministry of Home Affairs have
intimateq that they phave not issued
any such instructions,

(¢) ang (d). Do not arise.
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faeett A g a=ET g WA Y Ao

2331 s g W T : AT
feats  wct ag aa™ & FU AW
e

(F) a1 faeelt & Ky g feorfir
F @ # @ T IER A A
13 F sreava wr are) g B @y
T FWEAT F) gT FA F AT H
FE g3 AT 7L 7L & ok =1y
Fd ¥ 39 4T fwadr gawfo &= 219
T GHHAT %; I

(g) &t d=r Al F AT
frT S AT 1 AT IUTAT &
s sar § AT gEd fueg FRae
gaafe | safa & a7

W=z daem N Wsa Far (o
Rrsige werd) (%) dwdn
S M gT ATfeEr W Y A9
ATeT Srer-fraTg I % e oF qER
(wrEex)  @SET FAT FFOTE
@ gz A5 # owfa fFwoag
gty FTaf &7 fesar umAT  a9r
gfaair  FTFTY EIRT AEE TR
¥ Frofega Far s T &0 faoer
waTwR # Ar &g fraam qgr wd
fRaqa %@ TF 8% T\SHT FT FTT
gg ¥ F @ g

Fsrg fa=rs 47 7 HAeueaT H#
afsa SeaTfaaTe ared afafa 5 61 awqm
Yy g arz frg o & fr AEafos
ger  weETaE 3o ar fonfar
I Y fIRa wegaw 7 F e
g - afafs &1 fvqw faar &
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1981-82 & =iUa faser o
¢ fragw frafo w147 g3 s
g 8.33 FUT TIY § |

(@) 83t dwadig  aeET &
IR feg iy & forg yFesfg T8
I geerr fafr #7134 F § (—— qEaeat
F HHT T97 GIE HAT, 7V H S
frwra  fermnaf g7 s aurel @y
et &A1, freer el § s¥ qEy
& 33-fid for syt &) sveear a=an,
IF TE=eT F1 GZT HTHT/FHT HTHT,
HIMAE W1 ®T &THaT i gfg #eT,
FERF HIe 1 58 #5707 aar we
se-fidwrg qadt A7 ewa ¥ gfz
FIHT |

837 TISH F gy foedr
1 fygam  F14t ¥ fog wamifer
uftsgg 39 FUT wF

Modification of Delhi Master Pjan

2332. SHRI MOHANLAL PATEL.

SHRI RAJESH KUMAR
SINGH :

SHRI RAM VILAS PASWAN:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of WORKS AND
HOUSING be pleaseq to state.

(a) whether Government have modi-
fieq the Master Plan of D,lhi a number
of times resulting in the reduction of
agriculture green belt ang mCreage in
the residential area;

(b) if so, what was the original Delhi
Master Plan indicating the ggricultural
green area and the residential area;

(¢) what is the preSent‘ position im
this regard;
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(d) whether any experts opinion is
sought from an ecologist while re-
commending this change of agricul-
tural green area to residential area;
and

(e) if so, the - details regarding the
name of the body constituting of eco-
logists?

THE MINISTER . OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (¢), The land use of
about 180 acreg of ggricultural green
belt has been changed to residential
use in diflerent pockets of Union Terri-
tory of Delhi mainly for the use of Gov-
ernment. Semi-Government Organisa-
tiong and public enterprises, The
Master Plan for Delhi hag provided for
about 47.360 acres for residential area
in Delhi and had envisaged an agricul-
tural green belt of 1 mile gepth around
the urbanisable limit.

(d) and (e). The proposalg from the
DDA for the change of land use
are examined in consultation with the
Town ang Country Planning Organisa-
tion, New Delhi which is a multi-dis-
ciplinary organisation having expertis
in the field of urban and regional plan
ning including environmental and eco-
logical planning. The suggestions/ ob-
jections with respect to the proposed
modification are also invited through a
public notice. Al] such suggestions/
objections are taken into consideration
before a decision is taken on the pro-
posal for the change of land use.

Central allocation schemes for drink-

ing water and housing facilities to
rural poor

2333. SHRI H. N. NANJE GOWDA :
Will the Minister of WORKS AND
HOUSING he pleaseq to state:

(a) whether it is a fact that at a
conference held recently in New Delhi,
State Ministers have stressed upon the
neeq for augmenting central allocation
for expediting the schemes for supply
of drinking water and providing hous-
ing facilities to the rural poor;
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(b) if so, whether Government have
considered the above suggestion and
suitably’ increased the share of the
States and if so, the break-up of in-
creased allocation to be made to
States—State-wise during 1982 for both
the itemg separately; and

(cy whether in view of the emphasis
in the 20 point programme for these
two items the targets for achievement
has also been raised and if so, the new
targets set for different States—State-
wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) At the conference held on
4th ang 5th February, 1982 it was Tre-
solved that the drinking water supply
programme for problem villages “be
implementeq earnestly gnd in a cost
effective and time-bound manner by all
States and Union Territories,” Where
necessary, additional financial and other
resources be allotteg for this pro-
gramme by the States and the Centre.”
As regards, housing schemeg for the
rural poor, these are in the State sector
and there ig no Centra] allocation for
them,

(b) The outlays under the Centrally
Sponsored Accelerateq Rural Water
Supply Programme, which is intended
to supplement the resourceg of the State
Governments in  providing drinking
water to problem villages, have been
increaseq from Rs. 110 crores in 1981-82
to Rs. 127.50 crores in 1982-83, The
State-wise break-up for 1982-83 has not
yet been determined.

(c¢) The efforts during the Sixth Plan
wil] be to cover all the identifieq prob-
lem villages with atleast one source of
safe potable water available throughout
the year The target is to cover about
36,000 villages during the year 1981-82
and about 45,000 villages in  1982-83
under the Rura; Water Supply Pro-
gramme with the State and Central
funds. The State-wise targets have not
yet been finalised. For Housing for Ru-
ral poor. the Sixth Plan envisages pro-



‘83  Written Answers

vision of house-siteg to 6.8 million fami-
lies to cover all the eligible landless fa-
milieg by 1985 and construction assist-
-ance to 3.6 million of these families.
These targets have not been revised.

Opening of Fair Price Shops in Delhi
y during 1982-83

2334. SHRI HARIHAR SOREN:
Will the Minister of CIVIL SUP-
"PLIES be pleased to state:

(a) whether Government have a
proposal to open more Fair Prica
Shops in the Capital in 1982-83;

(b) if so, the total number of such

new fair price shops proposed to be
~opened;

(c) the names of the places of New
Delhi where new fair price shops
will be opened; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI
MOHAMMED USMAN ARIF): (a)
to (d). Opening of fair-price shops is
a continuous procesg in an expanding
city like Delhi, with a large number
-of new colonies coming up and the
population constanlly increasing. Dur-
ing the year 1981. 754 new fair price
shops had been opened. During 1982-
‘83, new shops would be opened as
and when warranted by the needs of
‘the respective localities in New Delhi
and other parts of the Capital. It is
not possible at this stage to assess
the total number of new shops to be
opened or the places where they
‘would be located.

S N & FUHO & RfAataaand

2335 st fgm fag @ =an
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Allotment of stalls by NDMC

2337. SHRI R. N. RAKESH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what are the. names of persons
who are in waiting list for allotment
of N.D.M.C. stalls and since when
they are on  waiting list, priority-
wise;

(b) how many stalls are under va-
rious stages of constructon and when
they will be available for allotment;
and

(¢) whether Government will issue
directions to the Administrator NDMC
to ensure fair allotment of stallg
strictly according to merits?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The NDMC
hawve reported that there is no ap-
proved waiting list with them,

(b) No stall is under consiruction
at present by the NDMC.

(¢) Does not arise as no case of
unfair allotment of a stall by NDMC
has come to notice.

Jamuny water at Delhi not fit for
drinking

2338. SHRI R. L. BHATIA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the latest study made
by experts of the Roorkee University
has revealed that+ the Jamuna water
at Delhi and some other places is
not fit for human drinking;

(b) if so, the broad outcome of this
study; and

(¢) Government’s reaction thereto?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (¢). The
requisite information is being collect-
ed and will be laid on the Table of
the Sabha.

Creation of National land resources
conservation and Development Com-
mission

2339. SHRI DIGVIJAY SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose
to create g National Land Resources
conservation and Development Com-
bission;

(b) if so. whether it will co-ordi-

nate with the existing State Land Use
Boards; and

(¢) whether this will be an auto-

nomous body and if so, what budget
provision is to be allocated?

THE MINISTER OF STATE IN

THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) The composition and other de-
tails regarding the proposed Com-
mission are being finalised.

A sum of Rs. 100 lakhs has been
allocated under the Sixth Plan pe-
riod.

Provision of basic amenities in Vishnu
Garden. Delhi

2340. SHRI KRISHNA PRATAP
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that plots
24 to 44 in “E” Block, Vishnu Gar-
den Delhi have been approved for
residential purposes; and
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(b) if go, the reasong for not pro-
viding civic amenities like pucca
roads, water supply. saverage, street
lights drains etc. in that area?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b)Y The Municipal Corporation of
Delhi hag reported that Vishnu Gar-
den is a regularised unauthorised
colony and proper development of
the colony which will include cons-
truction of pucca roads. drainage, lay-
ing of sewer, water supply mains. etc.
will be taken u» after the scheme for
development vf regularised unautho-
rised colonies is approved and deve-
lopment charges have been recover-
ed from the beneficiaries. Meanwhile,
the Municipal Corporation of Delhi
is providing some basic amenities like
approach. roads. brick pavement, earth
filling and cheap type open drains in
such colonies.

Construction of Western Kosi Canal
in Nepalese Territory

2341. SHRI BHOGENDRA JHA:
Will the Minister of TRRIGATION bhe
pleased to state:

(a) how many structures have
been completed, are under construc-
tion and yet 1o begin construction
on the Western Kogi Canal in the Ne-
palese Territory and the east of river
Kamla:

(b) what is the schedule for their
completion to ensure irrigation in
Nepalese Territory by 1983 and to the
east of river Kamla by 1983 including
the self sector near the start of the
canal from the river and the struc-
ture over rivers Balan and Bhukshi
Balan; and

(¢) what is the stage for the struc-
ture to enable the canal to cross river
Kamla?
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THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Out of
a total 60 Nos. of gtructures to be
constructed on  Western Kosi Canal
in Nepal, 28 structures have been
cm>leted, 4 structures are in progress
and 16 structures are in the stage of
invitation of tender. Similarly out of
65 Nos. of structures to be  cons-
tructed in the first 40 K.M. length of
main canal in Bihar. 5 structures have
been completed and 7 structurs are
in progress.

(b) Ags intima‘ed by the State Gov-
ernment, the Western Kosi Canal in
Nepalese Territory and the Main Ca-
nal in Bihar upto Bhutahi Balan
river i.e., upto R.D. 36000 along with
its distribution systems and drainage
work are programmed to be complet-
ed by June 1983.

(¢) The alignment of the Western
Kosi Canal near the crossing of river
Kamla alongwith the location of the
structure for crossing the river is
under examination and finalisation in
the Central Design Organisation of
Government of Bihar at Patna.

Fixation of shuttcrs in stalls of C.S.C.
Market, Janakpuri, New Delhi

2342. SHRI SHIBU SOREN: Will
the Minister of WORKS AND HOUS-
ING be leased to state:

(a) whether it is a fact that DDA
hag recently issued notices to stall-
holders in C.S.C. market A-1 Janak-
puri, New Delhi to cancel their allot-
ment for fixing shutters;

(b) if so, whether the stalls allot-
ted in this market are merely small
open spaces which are quite unsafe
and  unprotected during the night
timre; and

(¢) if so, whether it will not be
proper for D.D.A. to regularise this
minor addition|alteration of the fixa-
tion of shutters by charging some
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nominal fees so that the stall could
be locked to avoid theft, pilferage
ete.?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No. Sir.

(b) and (c¢). Do not arise.

Water Resources

2343. SHRI B. R. NAHATA: Will
the Minister of IRRIGATION be

pleased to siate:

(a) what are the available resour-
ces of underground water. River
water and vother sources in each State
and how much of it has been used
for irrigation purposes in each S‘ate
in each Plan period; and
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(b) Whalt is the target and plan
outlay of each State ip Sixth Five
Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a)
The water resources have no% been
estimated State-wise. The total sur-
face water available is assessed at
1440 million acre feet of which only
about 540 million acre feet can be
utilised. At present only about 220
million acre feet are being used.

The ground water recharge avail-
able has been assessed at 260 million
acre feet out of which 250 million
acre feet can be utilised.

(b) A Statement is laid on the

Table of he House.

- .‘..=.'!‘_'.I

Statement

Taraet of lrrigation Potential and Financial Outlays dvuring Sixth Five Year Flan (1980—-85)

Sl. State
No.

—— e e e e 4 =t W

1. Andhra Pradesh

L%

Assam

3. Rihar

Gujarat

Haryana . . . -~
Himachal Pradesh

Jammu & Kashmir

Karnataka

I S -

Kerala
10. Madhva Pradesh
11. Maharashtra

12. Manipur -

Target of Outlays
Potential (includine
{in thou- Institutional
sand Finance)
hectares) (Rs. in crores)

870 1130-29
226 148-10
1680 1243-70
453 1043- 80
298 500- 31
28 32-85
65 120.04
715 313-50
303 360- 30
1033 1392- 50
875 1459-01
61 49-70
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1 2

— e e ——t e o e S it s e AT P *
-4 — - ——a. — ———

13. Meghalaya
i4. Nagaland .

15. Orissa

16. Punjab
17. Rajasthan
18. Sikkim

19. Tamil Nadu

20. Tripura . .

21. Uttar Pradesh

22. West Bengal
Sup-ToTAL STATES
Ux~ioN TERRITORIES

CENTRAL SECTOR

Granp ToTaL

Say :

3 4

15 7-70

10 10-70
660 566 00
410 422-53
482 588:26

8 4-50

233 22219
13 32:70
4550 1617-70
687 540-20
13675 12261- 08
66 93-85

— 460-00
13741 1281493
(14,000)  (Sav 12,815)

respect of
Employees

Clearance Certificates in
Retired Government

2344. SHRI MANOHAR LAL
SAINI: Will the Minister of WORKS
AND HUUSING be pleased to state:

(a) whether it is a fact that at the
the issue of No/Final Ad-
vance/Demand Certificate in respect

time of

of retiring/deceased personnel, their
accounts are recast retrospectively
from their respective dateg of occupa-
tion and huge arrears are advised for
recovery after several years causing
acute financial hardship to the indivi-
dual officers besides causing leakage

of Government Revenue;

(b) if so, what useful purpose has
been served by the annual Clearance
Certificate issued by the Directorate
of Estates; and

(c) whether there could be any fina-
lity of accounts for any definite period
to avoid hardship to individuals and
loss of revenue to the Government?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b) Retrospective re-
casting of accounts in respect of re-
tiring/deceased personnel is necessary
at the time of No/Final Advance/
Demand Certificate, to ensure that
there is no loss of revenue to Govern-
ment,

However, as this work is in’arrears
owing to administrative reasons, ,an-
nual clearance/certificates are issued
by the Directorate of Estates to ensure
that no harrassment/under delay is
caused to the concerned personnel.

(¢) Finality is achieved with the
issue of final No-Demand-Certificate.
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Lack of Baslc Amenities in Janakpuri
Market

2345. SHRI RAM LAL RAHI. Will
= the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether DDA constructed Mar-

ket in “B™ Block, Shiv Nagar, Janak-

puri does not have the basic facilities
as Bath Rooms, Street lights, Drink-
ing Water facilitieg etc.; if so, why
these basic amenities have been
denied;

(b) whether many of the shops are
still to be auctioned; when the shops
will be auctioned; and

(c) whether the approach roads of
the market are not properly cons-
tructed and have not been metalled
with bitumen. if so, what are reasons
behind this?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SHINGH): (a) The DDA has re-
ported that in the composite lay out
plan, facilitieg for both room/toilet
and drinking water-have heen provi-
ded and constructed at site.

(b) The DDA has reported that the
remaining four shops reserved for
particular trades are available for dis-
posal and that these will be disposed
of shortly. -

(c) The DDA has reported that the
“approach roads of the markel have
‘been constructed as per lay-out plan
and have been bitumen painted.

News-Item Entitled “Tantrum of a
VvIP Landlord”

2346. DR, A. U. AZAMI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government’s attention
has been drawn to the news article
“Tantrum of a VIP Landlord” appear-
ing in the January 16—31, 1982 issue
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of ONLOOKER highlighting illegal
sub-letting of official accommodation
by Government servants;

(b) ifi so,
thereto;

reaction of Government

(¢) has any letter written by Mem-
bers of Parliament been received in
this behalf; gnd

(d) if so, action taken with details
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND-
HOUSING (SHRI BHISHMA NARA-

IN SINGH): (a) Yes, Sir.
~

(b) and (d). The
investigated.

matter is being

(c) Yes, Sir.

foeett & Wi &7 wdew T wA
Tt  qrfeat
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Amendments to Delhi rent Contro] Act

2348. SHRI JITENDRA PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that the Delhi Rent Control Act has
become obsolete in view of the chan-
ging socio-economic condition of the
society;

(b) if so, whether Government con-
template to carry out amendment {o
this Act jn near future; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). Cer-
tain proposals to amend the Delhi
Rent Control Act are under Govern-
ment’s consideration,

(c) Does not arise,

Timber Smuggling

2349. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that forests
are being denuded by VIP timber
smugglers;

(b) whether beating of forest
officials by their agents and bestowing
favours of forest lesseeg thereby spoil-
ing the ecological surroundings in the
country and some such instances were
highlighted in the press sometime
back; and

(c) if so, the steps taken by Govern-
ment to ensure that such criminals
are brought to book together with
details of VIP timber smugglers?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) No such
instance has come to the notice of the
Government.
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(b) Reports from certain States
indicate that forest officers on law
enforcement duty are vulnerable to
assaul{ and - violence at the hands of
smugglers of forest products. No ins-
tances of forest officers bestowing
favours on lessees are reported.

(c) Several steps are in force in
various States to apprehend culprits,
including:—

(i) departmental working of
forests to eliminate scope of illicit
felling through contractors’ agency.

(ii) provision of incentives aud
awards to informers and staff.

(i) Stiff
breach of
illicit fellings.

penallies in
conlracts

case of
involving

(iv) Requisitioning of gpecial con-
tingents of police to combat orga-
nised gangs.

(v) Patrolling
mohile squads.

through  special

(vi) Constitution of Rakshak Dals
comprising local villagers to patrcl
forests.

(vil) Provision of fire
forest protection staff.

arms to

(viil) Establishment of separate
vigilance cells,
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Import of Wheat

2351. SHRT K. MALLANNA: Will
ihe Minister of AGRICULTURE be
Pleased to state:

(a) the quantity of imported wheat
being handled by Food Corporation of
India;

(b) the quantity of wheat which has
been received along with the names of
the countries as well gs the quanlity
which is being unloaded in the porls;
and

(c) whether Stale Government had
asked for more wheat allotments for
distribution through fair price shops?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI): (a) Food
Corporation of India is handling a
guantity of 15.15 lakh tonnes of US
wheat and 7.50 lakh tonnes of Aus-
iralian wheat contracted for import in
1981-82.

(b) About 12.75 lakh tonnes of US
wheat and 2.54 lakh {onnes of Austra-
lian wheat has arrived as per vessels
berthed till 1-3-1982. Against these
arrivals, quantities unloaded at our
ports as on 1-3-1982 were 12.42 lakh
tonnes of US wheat and 1.63 lakh
tonnes of Australian wheat.

(c) Yes, Sir. Some of the States had
represented for increase in their mon-
thly allocation of wheat for public
distribution system from the Central
Pool. Such requests were considered
and decision taken keeping in view the
overall availability of stocks in the
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Central Pool, relative needs of various
State Governments, market avail-
ability and other related factors.

Tenure of Director of Central Potato
Research Institute Shimla

2352. SHRI M. M. LAWRENCE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Five Year Tenure of the Director of
the Central Potato Research Insti-
tute, Simla has since expired on 8
October. 1980;

whether it is also a fact
that he is continuing to hold
charge of the post of Director even
after lapse of more than g year of the
expiry of the tenure;

(b) if so,

(¢) whether it is a fact that the
Director is being given 3 monthly
periodical extension; and

(d) if so, reasons therefor and steps
to be taken by Government in this
regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-~
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINAHTAN): (a)
Yes, Sir.

(b) Dr. B. B. Nagaich was appointed
to the post of Director, Central Po-
tato Research Institute, Simla on a
tenure of 5 Years w.e.f. 8-10-1975. On
expiry of his five year tenure it was
decided on the Dbasis of his perfor-
mance to bring him back to the Scien-
tific stream retaining his pay and
emoluments as personal to him in
accordance with the Research Manage-
ment Position Rules. However, in the
interest of work of the Institute, it
was alsp decided that till the selection
of the new Director, Dr. Nagaich may
continue in perform the duties of
Director Central Potato Research Ins-
titute on ad-hoc basis, The post of
Director, Central Potato Research Ins-
titute has since been advertised and is
likely to be filled in about 6—8 months
time.
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(c) No, Sir.

(d) Question does mot arise.

Grant to consumers organisations to
fight rise in Prices

2353. SHRIMATI PRAMILA

DANDAVATE: Will the Minister of
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that Govern-
bent have been giving grants to con-
sumers’ rganisations to fight the rise
in price.

(b) if so, what are the basis/norms
for giving such grants;

(¢) whether there has been a de-
mand for the increase of these grants
from the organisations; and

(d) whether

considered the proposal to give 100

Government have

per cent grant to the programmes of

the organisations?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI
MOHAMMED USMAN ARIF): (a)
Government have heen giving grants
to consumer organisations under the
scheme of “Measures

Protectlion” for' taking up dnsumer

for Consumer

protection programmes/activities.

(b) Under the above scheme, assis-
tance to eligible consumer organisa-
tions are ordinarily considered upto
50 per cent of the total cost of the
scheme,

(¢) There has been instances in
the past where the organisations had
asked for higher grants.

(d) The guidelines for grant of

assistance is at present under review.
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News item captioned ‘ Dovelopment of
crops and new technology

2355. SHRI NARAYAN CHOUBEY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the review
of ICAR Research 1981 claiming
varietal ‘develonment of cropg and
new technology, (Timeg of India 2,
January 1981) and if so. the details
theref;

(b) whether a large number of
high vield disease resistant varieties
have been developed during the year
covering major food erops vegetables
and fodder and if so, the details
thereof indicating the acreage co-
vered for each of these varieties;
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(¢) whether it is also g fact that
four new varieties of Basmati rice
have been develop for export re-
quirement: and

(d) if so, the acreage covered so
far for this purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN) : (a)
Yeas, Sir.

(b) Yes, Sir. During the past one
year a number of high yielding va-
rieties and hybirds possessing re-
sistance or tolerance {o major disea-
ses have been identified. The list
of the crop varieties released in 1981
by the Central Sub-Committee on
Release of Varieties are given bel-
ow: —

Crop Name of the varieties

Wheat . Lok-1, Kashipra, KSML-3, H=-86, HW-517 MLKS-]1,
HB-208, HUW-37

Rice . . . . . . IR-36

Pulses . . . .o . Blackgram: Pant U-19'Pant U-30 Gram: Pant G-1!4
Lentil- Pant L-639 Greengram: Pusa 7, Pusa-10

Sorghum . . CSH-9

‘Guar . . . . . HG-75, HFG-119

Oat . . . . . . 05-6, UPO-94

Berseem . . . . . . Warden (S-93-1)

Cowpea (Forages) UPpPC 5286

Sorghum (Forages) HC 136

These are new varieties and their
seed is being multiplied for distribu-
tion to the farmers and for large
scale adoption.

(c) and (d). Yes. Sir. Four cul-
tures namely Pusa 150—21—1, UPRM
500, PAU 263—1—9-—2—1 and CRM
8-—-5709—23—190 have been identified
Wwhich posses better grain quality and

arorma.
strains like VI—8a.

several other
CR 206—36353,

In addition,

IET 7314, IET 7861 and IET 7862 have
alsc been developed with same cha-
racteristics, These new strains com-
bine better yield and quality charac-

teristcs nearly similar to that of Bas-
mati rice. They are being tfested in
the trial at the breeding centres. -
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Pending water disputes

2356. SHRI XAVIER ARAKAL:
Will the Minister of IRRIGATION be
pleased to state:

(a) how many water disputes are
pending for decision of the Board|or
Government and for how long they
have beepn pending;

(b) which are the irrigation pro-
jects pending for Central Govern-
ment’s sanction; and

(c) how long it will take to dis-
pose them of?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) There
are two main pending River Water
Disputes which relate to the use and
development of the waters of

(1) Cauvery Basin amongst Kar-
nataka. Kerala, Tamilnadu and
Pendicherry; and

(2) Yamuna Basin anicngst Har-
yana, Uttar Pradesh, Rajasthan, Hi-
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machal Pradesh and Union
tory of Delhi,

Terri-

The issue of sharing of Cauvery
Waters was brought to ihe notice of
Central Government around 1970 and
that of Yamuna in 1974.

(b) A statement showing the Irri-
gation Projects which are pending for
Central Government’s sanction due to
inter-State aspects is enclosed.

(¢) The clearance of Irrigation
Projects pending due to inter-State
aspects. depends on the settlement
of water disputes amongst the con-
cerned basin States. Whereas every
effort is being made by Central Gov-
ernment to resolwve the differences by
negotiations, the Central Government
at oJresent has no powers to take
any deciston and enforce the same
on the party States. It is, therefore,
not possible to indicate any likely
date for the settlement of the dis-
putes.

Statement

List of Irrigatm  projegts pending due to Inler-states Aspects

Sl. No. State Concerned Name of Projects
T T T T T L CAUVERYIRIVER BASIN
1. Karnataka Hemavathi (major)
~do- Kabini (major)
3. -do- Hospatna Lift (major)
4. -do- Harangi (major)
5. -do- Yagachi (major)
6. -do- K.R. Sagar Right (major) Bank ("anal Stage-1
7. -do- Suvarnabathy (medium)
8. -do- Arkabathi (medium)
9. -do- Kudergundicalla (Medium)
10. -do- Chicklihol (medium)
11. ~do- Uduthorahalla {medium).

12. -do-

lggalure (medium)

'
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S1. No. State Concerned Name of Projects
13. -do- Changawadi (medium)
14. -do- Vota-hola (medium).
15. Kerala Kerala Bhavani (major).
16. -do- Kuttiadi Augmentation (major).
17. -do- Attapady (medium).
18. Tamilnadu Modernisation of cauvery.
19. -do- Kalamalai (medium).
20. -do- Kadaganar (medium).
21. -do- Thopoiar (medium).
22. ~do- Vardhanandhi (medium).
23. ~-do- Siddhamalli (medium).
II. YAMUNA RIVER BASIN
1. Haryana Increasing capacity of Bihipru Bake (major)
2. -do- Sewani Lift Irrigation (Stage I1 & III (major)
3. -do- Augmentation of Western Yamuna Canal supplics by Tubewell
(major)
4. -do- Loharu Lift scheme Statge-II (major)
-do- Construction of Mumak Canal Link Channels and Wansi Branch
Gohana Distributary and Delhi Parallel Branch (major)
6. ~-do- Remodelling and Lining of Hansi Branch RD 60000 (major).
7. -do- Sutlaj Yamuna Link (major).
8. -do- Remodelling and Lining Sunder Sub-Branch RD 16137 tail and
Sunder Distributary head to tail (major).
9. -do- Nangal Lift Irrigation Scheme (major).
10. -do- Sawani Lift Irrigation Stage-I (medium)
| 11. -do- Remodelling  Butana Branch and Sunder Sub-Branch for feeding
Jui Canal and S.N. Chakravarty Canal stage IV (medium),
12. -do- Construction of New and remodelling and Extension of existing
minors of Jui-Lift Scheme Stage-II (medium)
13. -ao- Construction of Additional head Regulator Complex at Dedupur
- (medium).
14. -do- Installation of 50 Nos. additional augmentation tubewells along
Delhi parallel Branch {medium).
15. -do- Installation of 50 Nos. additional augmentation tubewells along

Hansi Branch (medium).
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Development of Shahjahanabad

2357. SHRI H. K. L. BHAGAT:
Will the Minister of WORKS AND
HOUSING be pleaged to state what
steps Government propcse to laie
for the development of Shahjahana-
bad? . 3

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): The Delhi Admi-
nistration has informed that a scheme
under the caption “Redevelopment of
Shahjahanabad has been approved
by the Planning Commission with
the allocation of Rs. 10.00 crores dur-
ing the Sixth Five Year Plan period.
The scheme will call for a  special
approach to rebuild the walled city
preserving its histrical importance
and character. The Delhi Administira-
tion is examining a draft Project Re-
port prepared by the DDA in this
connection.

In the meanwhile ervironmental
improvement is also carried out,
wherever feazible, in the walled city
1o improve the living conditions.

Import of Edible (il

2358. SHRI SATYASADHAN CHA-
KRABORTY: Will the Minister of
CIVIL SUPPLIES be pleased to
state:

(a) whether Government are g01ng
for substantial import of edible oils
in the current year; and

(b) if so, what js the total quantity
of edible oils being imported thig year
and the name of the exporting coun-
try with quantity of oil to be export-
ed by them to our country?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI
MOHAMMED USMAN ARIF): (a)
and (b). Importg of edible oils are
mads by the Government through the
State  Trading Corporation with a
view tg covering the gap between the
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demand for and indigenous production
of edible oils. During the current
year also the quantity to L imported
would depend upon the indigenous
production of edible oils, domestic
and international prices trends, avail-
ability of foreign exchange and other
relevant factors, The State Trading
Corporation purchases edible oils
through global tenders and obtains
its requirements generally from Brazil,
Malayasia. ~ Indonesia, C..;. .n and
Europe,

LEffect of Fertilizer Price Hike

9359. SHRI D. M. PUTTE GOWDA:
Will the Minsier of AGRICULTURE
be pleased to state:

(ay whether price hike in fertilizer
affects more on smrall land marginal
farmers as compared to a big
farmers; and

(b) steps proposed ty provide fer-
tilizer at a cheaper rate to small
farmers?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
Despite the hike in fertilizer prices
in June, 1980 ang July, 1981, the
overall consumption of fertilizers jn
the country has gone up as a result
of number of steps taken by the Go-
vernment such as: increasing the
support  prices of crops, making
available fertilizerg on  Guvernment
account upto Block Headquarters in-
stead of Rail-heads; enhancing Dis-
tribution Margin by about 22 per cent
w.e.f. 15th August 1981 and increasing
the short-term loans. The consump-
tion data for different categories of
farmerg is not available,

(b)y Under the Integrated Rural
Development Programmae (IRD),
there is a provision of subsidy to
small and marginal farmers at the
rate of 25 per cent and 33-1/8 per
cent respectively on Potassic and
Phosphatic fertilizers.
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Hetavane Irrigation Projects

2360 SHRI A T. PATIL. Will the
Minister of IRRIGATION be pleased
10 state:

(a) progress of Hetavane Irrigation
Project (District Raigad, Maharashtra
State) with special reference to the
original plan; gnd

(b) reasons for delay in the imple-
mentation of the Project gnd Govern-
“ment’s action/directives to imprédve
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHR] Z. R. ANSARI): (a) and (b)
Hetavine irrigation project report
wag received in the Central Water
Commission from the Governmment of
Maharashtrag in July 1981 for techni-
cal examination ang approval of the
Planning Commission. The comments
of the Commission have been sent to
th. State Government in January,
1982, th~ replies to which are awaited.
The project ig not vet accepted by the
Planning Commission.

The Project  has. however, been

includeq by the State Government in
their Sixth Plan proposals.

Siberian Cranes im Bharatpur bird
Sanctuary

2361. SHRI G. NARASIMHA
REDDY: Will the Minister of AGRI-
‘CULTURE be pleased to state:

(a) whether it ig a fact that the
Bharatpur Bird Sanctuary still at-
tracts a large number of Siberian
Cranes, which is a fast disappearing
species in the World every year;

(b) whether it is a fact that birds
from Siberia, Mongolia, Kazikistan,
Ladakh, Tibet and - China also come
every year;

(¢) whether bird lovers and ex-
perts are apprehensive of the fact
that sulphurdioxide discharge from
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the Mathura Refinery when commis-
sioned in April will be dangerous for
the birds and will lead to their aban-
doning the gite; and

(d) if so, whether Government
would entrust the job of study of
likely pollution effect on the sanctu-
ary experts like Shri Salim All
and be guided by the suggestion
and if so, when this will be done and
steps taken to keep the pollution rate
low in the meantime?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHR R. V. SWAMINATHAN) -
(a) Yes, Sir,

(h) Water birds from West China,
Central and Western Siberia and Ka-
zikistan come to Bharatpur every
vear. Birds from Mongolia and East-
ern Siberia generally visit Eastern
India. :

(¢) and (d). Some experts are ap~
prehensive of pollution by sulphuridi-
oxide discharge from the Mathura
Refinery adversely affecting the birds
in Bharatpur National Park. How-
ever, best available technology is
being adopted in the Mathura Refin-
ery to abate air pollution. Experis
have indicated that the sulphuridi-
oxide level from the refinery at Agra
would be negligible at Bharatpur.
However, a monitoring station is
being set up at Bharatpur and if
adverse effects are observed, the
question of making a study would be
taken up.

Villages Provided drinking water upto
\ 1981 State-wise

2362. SHRI MATILAL HASDA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) number of villages so far pro-
vided with drinking water at the end
of 1981; State-wise details thereof;
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(b) number of viliages to be pro-
vided with drinkiag watzr and when;
State-wise details thereof; ang

(c) total amount allotted, released
so far to the States upto 1981, State-
wise details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) Drinking water
supply is a State subject. Schemes
are formulated and implemented by
the State Governments from the funds
provided in the State Plans. How-
ever, the Central Government pro-
vides assistance to the State Govern-
ments under the Centrally Spon-
sored Accelerated Rural Water Sup-
ply Programme to supplement their
resources in providing safe drinking
water to problem villages where
water supply sources are not easily
accessible or where the water sources
are not safe. There were about 5.76
lakh villages in the country according
to the 1971 Census, of which about
2.31 lakh villages remained to be pro-
vided water supply facililies on a
priority basis as on 1.4.1980 according
to the latest data received from State
Govts. Against this number of 231
lakh villages, drinking water supply
was provided to 25,978 -villages during
the year 1980-81. The State-wise
breakup is laid on the Table of the
House. [Placed in Library, Sze No.
L.T—3501/82].

(b) During the Sixth Plan, the offort
will be to cover all the identified prob-
lem villages with atleast one source
of safe potlable water available
throughout the year. The State-wise
break-up is enclosed (Annexure-I1).

(¢) The Central Assistance released
to State Governments under the Cen-
trally Sponsored Accelerated Fural
Water Supply Programme during tne
year, in which the Central Program-
me was in operation and upto 1980-81
-are shown in the enclosed Statement
(Annexure III).
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Agriculture-A joint venture with
Government

2363. DR. KRUPASINDHU BHOI:
SHRI NIHAL SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Director of Indian Agri-
cultural Research Institute has opined
that agriculture must become a joint
venture with the Government for mil-
lions of small and marginal farmers,
if average agricultural yields :n India
were to become comparable to those
of the developed countries:

(b) if so, the reaction of (iovern-
ment thereto and the steps proposerd
to be taken in this direction:

(¢c) whether Government propose to
take over the responsibility to provide
to farmers at minimum cost a wide
range of agro-services which 2re abso-
lutely necessary for the purpose: and

(d) if so, the steps proposed to be
taken in this direction?

THE MINISTER OF STATE 1IN THE
MINISTRIES OrF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Govern-
ment have not received any proposai
from Director of Indian Agricu:tural
Research Institute in this regard.

(b) Question does not arise.

(c) The Government have already
in operation the Integrated Rural De-
velopment Programme all over the
country to enable the small and
marginal farmers to avail themselves
of subcidy @25 per cent and 33-1/3
per cent on agricultural in >uts and for
taking up farm management practices
subject to a ceiling of Rs. 35000 per
beneficiary. For community works, a
subsidy of 50 per cent of the capital
cost of an approved work apportion-
able to the beneficiary is extended.
Special subsidies have been made
available to the above category of
farmers through various programmes
initiated by the Indian Council of
Agricultural Research in the national
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demonstration and other research pro-
jects for land reclamation in tome of
the States. Subsidies are also avail-
able under IRDP Programme for pur-
chase of storage bins by small and
marginal farmers.

(d) The Government have under
consideration a scheme for the estab-
lishment of farmers’ agro-service
tres in some States specifically for the
supnly of custom service on small im-
proved implements, hand-tools and
machines to the small and rmargiral
farmers and for popularisaiion of
these items amongst small and mar-
ginal farmers for their own use.
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Consumption of Vanaspati Ghee in
Delhi

2365. SHRI SHIV SHARAN VERMA:
Wil] the Minister of CIVIL SUFPPLIES
e pleased to. state:

(a) what is the tofal consumption of
vanaspati ghee in Delhi; how much is
produced by DCM  Chemicals and
how much by Ganesh Fiour Mills ¢ad
how much of it is exported to ncigh-
bouring States by them;-

(b) whether the export of Vanaspati
from Delhi is proposed to be toially
banned till it meets fully the requi-e-
ment of the capital;

(¢) what is the guantity of 1apeseed
and palm oil supplied to the local
markets for sale; did the same reach
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the common man or was-it siphoned
into black market and is it all liked
by the consumers or is used for oduyl-
teration in mustard oil etc.: and

(d) what are the salient couses of
the vanaspati shortage in Delhi to-
gether with tangible steps evolved
taken to fight the same to safegnard
the exploitation of the common man
at the hands of multi-national?

THE DEPUTY MINISTER [N THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) The demand for
vanaspati varies according to the yprice
and avaiiability of indigenous oils for
direct consumption. It is, iherefore,
difficult to estimate precisely the usual
total consumption of vanaspali in
Delhi. The production in and des-
patches from Delhi of vanaspati bet-
ween October, 1981 and January, 1082
were as follows:—

Production of vanas- Despatches to other
pati Stalr'q

GFM DCM  GFM DCM

——— O — . i

(in Metric Tonnes,

October, 81 1634-8 6750-2 — 3260-9
November, 81 . 1834-8 64578 1-5 34341
December, 81 . 1939-8 6749-7 - —  3669-5
January 82 2139.8 5400.0 —  2749.9
(b) No, Sir.

(c) Rapeseed and palm oils are not
supplied by Government to the open
market for sale. They are cupplied
to the fair price shops. 200 tonnes of
RBD pamm oi]l and 800 ton.es of rape-
seed oil are supplied to the Delhi Ad-
ministration per month {for distribu-
tion through fair price shops. A small
quantity of RBD palmolein and rape-
seed oil is sold in packages of 2 kg. and
4 kg. by the Government managed
Ganesh Flour Mills through Super
‘Bazars and cooperatives in Delhi.

(d) The avaiiability of vanaspati in
Delhi has, by and large, been satis-
factory. However, localised shortages
ol a temporary nature cannot be rulied
out. In order to ensure easy avail-
ability of vanaspati to the consumers
in Delhi, the Delhi Administration has
taken certain measures for .egulation
according to which a licensed vanhas-
pati retailer is not to seli more than 5
kgs. of vanaspati every fortnight to

Upto 1 k2. of
to consurners

ration-card holders.
vanaspati can be sold
without ration-cards.
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Import of milk products under gift
programme

2366. SHRI RASHEED MASOOD:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether imported gift milk pro-
ducts under operation Flood II are
being used only for fluid milk or comn-
verted into luxury milk products and
the details of actual use by the receiv-
ing dairies;

(b) whether in view of the failure
of earlier Operation Flood in milk j.ro-
duction and the slow progress of
Operation Flood II, Government will
make the couniry free from iinports;
and :

(¢) whether Government have under
consideration any proposal to .ncrease
imports of milk products during this
year under gift programme over the
projected supplies or for commercial
imports as in case of wheat?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) In accordance
with the policy formulated for issue
of pooled stock of skim milk powder,
butter oil” and butter comprising gift
supplies from  European Economic
Community under Operation Flood II
and indigenously procured skim milk
powder effective from 1-4-1979 to
31-12-1981, after meeting the require-
ment of liquid milk plants for re-
generation into milk, the commodities
coulg also be utilised by the dairies
for manufacture of productg including

PHALGUNA 17, 1903 (SAKA)

Written Answers 122

ghee and also issued to baby food
manufacturers at nomina]l basis. How-
ever, this policy has been revised for
the calendar year 1982 and the coin-
modities will now be primiarily used
by the dairy plants for regeneration
into milk. The details of issues of com-
modities made by the Indian Dairy
Corporation during 1980-81 are fur--
nished in the enclosed statement.

(b) The Terminal Evaluation Report.
on Operation Flood I Project, prepared
by the U.N. Inter Agency Mission  has
indicated that although during 1970
and 1980 milk production in the coun--
try has increased significantly due to
the activities of Operation Flood I,
the overail milk production has not.
yet been able to meet the growing
demand in the country. According to-
the report the U.N. Inter Agency Mis-
sion has made this observation on the
basis that attention was given to in-
creasing milk production under the-
project. Any reduction in the quantum
of gift commodities being received from
the European Economic Community
for Operation Flood II  project will
affect implementation of the project.

(¢) While there is no proposal for
commercial import of skim milk
powder, the Governmept have request--
ed for additional ~supply of 12,060
tonnes of skim milk powder andg 4000
tonnes of butfer-oil during 1982 by way
of advance drawal within the overall
commitment by the European Ecoro-
mic Community to assist the Opera-
tion Flood II Project with a view to
ensuring supply of commodities to:
dairies, in light of the fact that cur-
rent year is a bad milk year.

Statement

1. Metro city dairies and other milk schémes

N

A-my Purchase O:ganisation

w

Baby food manulactures

ToTAL .

(Figures in M.T.)
Skim Milk Butter  Butter
Powder Oil
T
' ' * 850 " = -
1280 —- —

el 4 A A A 8 il i i il it e
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Committees, Boards and Corporations
functioning under the Ministry of
Agriculture

2367. SHRI RAJESH _KUMAR
SINGH: Wiil the Minister of AGRI-
‘CULTURE be pleased 1o state:

(a) what are the details of Com-
mittees, Boardg and Corporations
‘which have so far been constituted to
«carry out different functions of the
Government and Semi Government
‘'undertakings under his Ministry;

(b) what are the functions cf these
«Committees, Boards and Corporations;

(¢) the names of Members of those
Committee/Boards who are represcnt-
ing them; and

(d) the basis on which the IMembers
“were appointed?

THE MINISTER OF STATE IN THE
‘MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) (a) to (d). The
“information is being collected and
‘will be laig on the Table of the Sabha,

Reduction of wheat quota to Orissa

2368. SHRI A. C. DAS: Will the
Minister of AGRICULTURE be pleas-
“ed to state:

(a) whether wheat is supplied to
-various states from the Central pool
‘'on monthly allocation basis;
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(b) if so, what is the month-wise
allocation of wheat to the State of
Orissa from March, 1981 to February,
1982;

(c) whether the allocation of wheat
to Orissa has been drastically reduced;

(d) if so, the reasons therefor; and

(e) the steps Government propose
to take to increase the monthly wheat
allocation to Orissa as per the require-
ment of the State?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir.

(bY A statement is enclosed.
(c) No, Sir.
(d) Does noti arise.

(e) The State Government had re-
guested for increase of monthly wheat
quota from 5,000 tonnes to 19,000
tonnes for the Public Distribution
System. The quota has been raised
10 7,000 tonnes per month from March,
1982. Keeping in view the need fo
conserve as much wheat as possible
in the context of the present food situa-
tion, it has also been suggested to the
State Government that they should
encourage rice consumption, At present
the State is not drawing any guota
of rice from the Central Pool.

Statement
Month-wise zllocation of whratmade to Orissa State from March 1981 to February, 1982

{in ’000 tonnes)

MONTHS Public Roller

Distribution  Flour

Svstem Mills

1981 _

March o o . o . . o . . 5-0 7-6
.April . . . ® ° . o . 50 7-6
May . . . . . . . . . 5-0 7°6

June . . . . . . . 50 7-6
July 5.0 7.6
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(in 000 tonnes)
Public Roller

MONTHS Distribution Floor
System Mills
August >0 76
September 30 26
Octlober >0 76
November 30 76
December >0 78
1982
January 50 76
Fcbroary >0 oo

#Includes 2.0 thousand tonnes for festivals.

g N faew

2369. o1 WA = IOW @ FAT
iy qdt ag 7413 £ ga1 #7 5

() wreda @@ fAwr @
a¥  1980-81 HIT 1981-82 &
A &FFEa 9T B WTIF & IUS4ATT
fRradY aren @ awr frady qav o
faet w ag faafa fear mar ;

(@) g fFafFa wdt 3 @7ada
faafra fwar war; =)

(w) fadt &t wredra @ra AR
q ad 1980-81 WIT 1981-82 3
2R FAW: q163 FA1 A, AT Grar
ffa  wes av q=r war ?

iy qur g e daret
d Iq Wt (T wEer gwrd)
(®) ad 1980-81 =TT 1981-82
& qTra At @R fwg grer Qe
et frat 81 faafva &Y w8 78 %
T FT SN faavor—~1 F fagr wor
R (Treqary) | waifs s, el

I, ggatal arfe & w107 §95 fag
Q9AT FY FF2 &7 A &, Tafea
W gfar wivde @ farg 8 oag
qItd FIA § 9AF) qET ag w3 H
fegr Agl g & | agwrm gFar-
A9, AR VS § fadl & qaur
1 S9N faaTor—-il § faar wa7 & |

(g) =tv (7). wqe faai
deEty wuerk 3 fagifea fasw 709
a7 Tg geerTd fFaT Srat@ 1 agaTrea
7w AXFIL TE 3 9ardld geat #iv
faqvor a7 fagam v@dr & | wEIT
fadi w1 feg am@ arT ol gifwa
¥ gumaT F aF IS4 GIFIY 3
FETTAT o 0 7 78 & @ wrat qafq
HAT HA AT S grwea arfafas
g1 3 faaffra 31 aFr saivr
faavar—-3 =7 4 ¥ fear war g |

wiTdra @i faaq faai w1 Tg
g Fied & f9qU Iqd QU AT
s ol FTaT g 1 A 3P H IM-
fagaor, &, @, wagsr, fasm
w3+d, faaraa oz o7 Fvafafe
ax wrfaa g §
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farau-1

1980—81 WX 1981—82 (W9, 1981 & ST, 1982 T%) & JIAT AT
T faett Ft gears fFe 1 O 7 ey S qq aer e —

(e et = #)

Sg-Feg AT S=w 1980-81 (SHa, 1982
T )

TTFET JSI . , . . . 126.3 84.7

TqT . . . . . 130. 2 107. 4
fag . . . . . 246. 1 149. 1
LSESE] . . . . . 130.8 82.9
ghaom . | : . : 59.3 51.9
fewm=ret e . . . : 34.4 2Q. 5

G RCR I 3:2:1 L SR : : : - 92.5 66. 4

FAlew . . . . . 264. 8 219.5

T . . . . : 60.3 38.1

qEY T . . . . 61.1 54.9

EEARUL . . : . 350. 3 311.4

Uqc S0 UFo * . . ) . 49.1 "41.5

3T . . . ) . 122.5 70.3

e . . . . . 174.5 117. 4

JAEATT . ) ) ) 30.6 16.7

CIEERI . . . . : 325.4 277.3

IR . : . : 361.8 267.6

qfy= T ST . . : : 413.5 339.0

feeett . . . . . 344.5" 232. 9

AT, T AR A . . . 12. 2 12. 0
FENE . ) ) . . 17.8 11.0

e . . . - 3407. 2 2572.5

* (wforqR, Ferera, AT, faga s freren)
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faarcor 11

2w ¥ AT @ e & a9 9 At e w fael Y dem aam i faeor

g [Fg AEd QM T qTH QAT g foat Ay deam
LT S 14
T 14
fag< 21
TS 13
gfear o
fomae 3w 2
S A R 10
Ciced 33
T 6
ey oW 9
AT 14
CLIC D 1
AR TS
IST 13
qSTTe 14
T 8
fafrm
SIREERISS 31
fagz 2
I Jem 39
qfr=eY s 34
TENE 2
feeehy 12
T 1
e . . . . : . 305

38690 1S—5
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130 T3 uf fEea AT R A A & fada qeg F @39 & a9 1980-81
F for v g g fetha a7 6 ot & FeEm-gem aam arer
faaor |

wH geT  Tod/FF ;T q_dT

femt wea wfa e (v )

qaT gt
1. Y S 187. 44 189. 81
2. ugq 183.00 18(!).4(-).0
3. ISTq 179.00 182, 00
1. fewmae w3w 175. 00 175'-3':00
5. FARH 187.00 188, #o
6. <A 180.00 178.00
7. U 158.00 165.00
(90 fwat &1 wiw o)
8. HET W 176.00 190.00
9. HfMYR 188. 00 188.00
10. ATH 08 196.00 196.00
11. SS[T . 186.00 186. 00
12, 99 175.00 175. 00
13. TSEEMA 170. 00 170. 00
14. afqeeTg 172. 80 173. 28
15. SOOI 180. 00 180. 00
18. qfe=H STer 182.00 190.00
17. 9UENTE 175.00 175. 00
18. fooet 175.00 190.00
19. grfeesy 180.00 175. 00

(90 ferr #7 wfy =)
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faaTa—IV

9 1981-82 % faq Teq aXH g fraifa war st geit & faavrelt e aqm
arert faawor ( 155-%08 wiw fraes #Y a2 & g 1 f79 qe)

134

T Ho e [eg AT FaT et we wfa frveer (eqai )
a1 geit
1. Y YW 223.35 222.34
2. HOW . 216..75 212. 00
3. fagx 212.00 212.00
4. TSR 215.00 215.00
5. gfamm 210.00 205.00
6. A wRw . 210.00 210.00
7. STEH 9T FTHIX 214. 30 —
8. FAEH 210.00 210. 00
9. FITH . 243.79 243.79
10. 9= YW 207. 80 212.70
11. AEWISS 186. 00 194.00
(90 frer #1 wfa &)
12.  #frg 223.00 216. 00
13. A9ed 216.75 212.00
14. AT 216.75 212.10
15. I<mET . 214.00 214.00
16. 9919 200.00 200.00
17.  qoEg™ 208. 80 208.00
18. fafery 220.00 235. 00
19. afAeETS 200. 79 187. 38
20. faga . 220.00 220. 00
21. SAT A 221.50 221.50
22. qf=H I 203.00 215. 00
23. MR 200. 00 200. 00
24. feo=T . . 204.00 210.00
25. T, AT AR AT 210. 00 225. 00
26. TifemQ 216. 00 211.00

(90 et 3 stfcy AT 7 91T qe )




135 Written Answers

Salient features of crop insurance
scheme

2370. SHRI RAMPRASAD
AHIRWAR;:

SHRI SURAJ BHAN:

SHRI ATAL BIHAR]
VAJPAYEE:

Will the Minister of AGRICULTURE
be pleaseu to state:

(a) whether pulses, potatoes e‘c. and
fruits are also being considered to be
included in the crop insurance scheme:

(b) the percentage of farmers cover-
ed by the scheme at yresent:

(c) experience of farmers regarding
benefits from this scheme in the past
three years; and

(d) whether there is any proposal to
reduce the premium from small far-
mers and if not, the reason therafor?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRJCULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Pulses and
Potatog are already covered under
the Crop Insurance Scheme in some
States. Fruits are not being consider-
ed at present for inclusion under the
Pilot Crop Insurance Scheme.

(b) The number of farmers covered
by the scheme were 16268 in 1979-80

23442 in 1980-81 and 18408 in 1981-82
(Kharif Season).

(c) The experience gained so far is
too limited to derive any conclusion
regarding the benefits to the farmers.
However, an amount of about Rs. 5.29
lakhs was paid as indemnities to 38352
farmers in 1979-80 and about Rs. 3.27
lakhs to 2985 farmers in 1980-81 under
the Scheme in Operation.

(d) No, Sir.

The rate of premium fixed for low
risk areas where the scheme is ot pre-
sent in operation is at the 1inimum
1.e. not exceeding 5 per cent of the
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amount insured. The premium pay-
able by small and marginal {armers is
also subsidised to the extent of 50 per
cent which is equally shared by the
Government of India and the State
Governments concerned.

Loss of crop due to perennial weeds

2371. DR. VASANT KUMAR PAN-
DIT: Will the Minister of 2AGRICUL-
TURE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the fact that
perennial weeds in cropped lands ac-
count for almost 1/3rd of crop losses
in the country;

(b) whether Government hive any
time surveyed and investigated the
causes for loss of crop due to perennial
weeds in cropped lands in the country;

(¢) the estimated loss in crops due
to perennial weeds in the lands during
1980-81 (both seasons) and the esti-

mateq loss in money state-wise
figure;

(d) whether Government have taken
any crash programme to weed out the
perennial weeds in cropped iands and
distribution free or  subsidised rate
weedicides to arrest this danger;

(e) whether Government have studi-
ed the report and findings of the 8th
Asian Pacific Weed Science Society
Conference held at Bangalore on 23rd
November, 1981 which was addressed
by Dr. Gautam, Director-General of
I.C.AR.; angd

(f) the decisions taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (d). There
are number of both terrestrial and
aquatic perennial weeds which infest
large areas including some of the
cronped lands. The major perennial
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weeds are Nutsedge, Kans, Lantana.
Imperta, Pennisetum, Oxaiis etc.
Amongst the aquatic perennia] weeds,
water hyadéinth is the most serious one.
These weeds infest large areas in
different States/UTs of the country.
The Government have not undertaken
any systematic surveys to assess the
crop losses exclusively due o these
weeds. However some  Agricultural
Universities and Institutes under the
ICAR have undertaken isolated studies
in some parts of the country. These
surveys by the Researchers revealed
that the yield losses due to such weeds
vary from 5 per cent to 48 per cent
depending upon the intensity of the
weed populalion and crop.

The Government has no prograinme
to subsidise the weedicides for the
control of perennial weeds. However,
under a Centrally Sponsored Scheme,
financial assistance is ‘being given to
all the wheat growing States for the
control of Phalaris and Wild Oat weeds
(annual) in wheat crop.

(e) and (f), Report of the 8th Asian
Pacific Weed Science Society Confer-
ence has been received by ICAR. Re-
commendations of the Conference are
of a general nature which will being
kept in view while formulating fuiure
research programme in the area of
Weed Science.

Study conducted by Socio Economic
Research Institute on ‘“Operation
Barga”

2372. SHRI ZAINAL ABEDIN:

SHRI GADADHAR SAHA:

Will the Minister of RURAL DE-
VELOPMENT be pleased to state:

(a) whether the attention of the
Government has been drawn towards
the study conducted by Socio Economic
Research Institute (SERI) on ‘QOpera-
tion Barga’ that about 70 per cent of
the bargadar families have reported
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increase in their financial abilities and
it has also been found that bargadars
are in a better position to bargain w:th
the traditional credit suppliers like
mahajang and jotedars:

(b) if so, what is the reaction of
Central Government thereto;

(c) whether Government will advise
the other State Governments to im-
prove the condition of the bargadar;

(d) if so, when and the details there-
of; and '

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BAL-
ESHWAR RAM): (a) The study which
covered 50 recorded barga households
in 3 villages of West Bengal revealed
that as a result of recording under the
‘Operation Barga’, 29 househoids (58
per cent) reported no change in their
financial abilities while 21 households
(42 per cent) reported some improve-
ment. The study further indicated
greater access to institutional sources
of finance and less dependence cn
traditional ones in case of rescordei
bargadars (share croppers).

(b) The recording of tenamis and
share croppers in the record of rights
is in line with the accepted National
Policy on land reforms and a number
of other States have also launched
special drives in this regard.

(c) ang (d). It is recommended in
the Five Year Plans that State tenancy
laws should provide for security of
tenure, ceiling on rents and confer-
ment of rights of ownership on tenants.
While almost all State Governments
have laws providing for securily cf
tenure and maximum rents, some State
Governments (including West Bengal)
have not enacted laws conferring
ownership rights on tenants.

(e) Does not arise.
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Take over of distribution of exercise
books, controlled cloth and edible oils

2373. SHRI HARISH KUMAR GAN-
GWAR: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether it is g fact that Govern-
ment are considering to take the whole-
sale distribution of exercise books
from the next academic Year; distri-
bution of controlled cloth through its
retai] outlets from January, 1982 and
the sale of edible oils now presently
being sold through ration shops to be

distributed through the distribution
centres of the Delhi Civil Supplies
Corporation;

(b) if so, what are the details of the
scheme when it is likely to be enforc-
ed: and

(c) whether the branch stores of the
Central Government Employees Con-
sumer Co-operative Society, Super
Bazar and its branches will be inclu-
ded in the above saiq scheme; if not
regsons thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF) (a) and (b). The
Delhi State Civil Supplies Corporation
has started refail distribution of exer-
cise hooks through itg retail outlets
but the Delhi Administration hag not
yvet decided on handing over wholesale
distribution on it. 50 per cent of the
wholesale distribution of controlled
cloth to be undertaken from the next
efinancial year has also been enirusted
to the corporation but retail sale will
continue to be handled by cooperatives
apart from Corporation's retail out-
lets. Wholesale distribution of im-
ported edible oils has also Deen en-
trusted to the Corporation but its re-
tail sale will continue with fair-price
shops, which will pick up the stocks
from Corporation’s distribufion cen-
tres.

(¢) The Central Government Em-
ployees Cooperative Society and the
Super Bazar are retail outlets only and
will continue to operate in that man-
ner; they are not to be engaged in
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wholesale business of exercise books,
controlled cloth and edible oils.

Vanaspati ghee industry

2374, SHRI RAM VILAS PAS-
WAN:: .:Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) what are the names and number
of vanaspati ghee industries in the
country in the public and private sec-
tors separately;

(b) what is the production capacity
of each plant;

(c) the actual production of vanas-
pati ghee in each industry during the
last three years, year-wise;

(d) what is the demand of the vanas-
pati ghee in the country during the
year of 1978-79, 1979-80, 1980-81 and
1981-82; and

(e) whether any action hLas since
been taken by Government to increase
production capacity of vanaspati ghee
to remove the scarcity of vanaspati
ghee in the country and if so, tne de-
tails thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI MO-
HAMMED USMAN ARIF): (a) to (c).
A statement is laid on the Table of
the House,

(Placed in Library. See No. LT-3502/
82). :

(d) The demand of vanaspati has
been estimated as under:

Oil Year Quantity in lakh tonnes
1978-79 6.39
1979-80 6.77
1980-81 7.17
1981-82 , 7.59

(e) The existing capacity ig con=
siderably higher than the production
and demand of vanaspati.
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Drinking water to the all problem
villages in the country

2375. SHRI SAIFUDDIN
CHOWDHURY:

SHRI MOHANLAL PATEL:

SHRI DAULATSINHJI
JADEJA:

SHRI SATYAGOPAL
MISRA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) is there any proposal to provide
drinking water to the all problem vil-
lages in the country;

(b) if so, when and the details there-
of (State-wise); and

(c) steps taken by the Government
in this regard?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir.
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(b) The latest data received {from
the State Governments shows that as
on 1st April, 1980 there are about
2.31 lakhs villages in the country’
which need to be provided water sup-
ply facilities on a priority basis. Stiate-
wise breakup is attached. During the
Sixth Plan, effort will be to cover all
the identified problem villages with
atleast one source of safe  potable
water available throughout the year.

(c) Outlays for this purpose have
been stepped up considerably in the
Sixth Five Year Plan. Outlay in the
Sixth Five Year Plan is Rs. 2(G07.11
crores which is considerably higher
than the outlay of Rs. 429.27 cvores
in the Fifth Five Year Plan (1974—
79)—Two conferences with the repre-
sentatives of the State Govarnments
were also held in February, 1982, at
which it wag resolved that the drink.
ing water supply programme to the
problem villages be implemented ear-
nestly and in a cost effective and time
bound manner by all States and Uaion
Territories.

Statement

RURAL WATER SUPPLY PROGRAMME,

Nos. of identified problem villages remained to be provided with water supply as on 31-3-1980

Sl No. Name of State/UTs

Nos. of Prohlem villages

1. Andhra Pradesh . " i

2. Assam . » ‘ . .
3. . Bihar

4. Gujarat

5. Haryana

6. Himachal .Pradcsh .

Jammu & Kashmir

~1

8. Karnataka
9..:'Kerala .
10. Madhya Pradesh
11. Maharashtra

8206

. . . . . . 15743
15194
5318
3440
7815
4698
15456
1158
24944
12935
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S1.% No.

Name of States/UTs Nos. of Problem villages
12. Manipur 1212
13. Meghalaya 2027
14. Nagaland . 649
15. Orissa . . . . . . . . . 23616
16. Punjab . . . . . . 1767
17. Rajasthan . . 19803
18. Sikkim . . . 296
19. Tamil Nadu 6649
20. 'Tripura 2800
21. Uttar Pradesh 28505
22. West Bengal 25243
23. A & N Islands 173
24. Arunachal Pradesh 1740
25. Chandigarh NIL
26. Delhi 99
27. Dadra & Nagar Havcli
28. Goa Daman & Diu 66
26. Lakshadweep .
30. Mizoram . 214
31. Pondicherry 118
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Memoranda to Central Government
by Central Potato Research Institute
Employees Union, Simla.

2377. SHRIMATI SUSEELA COPA-
LAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have re-
ceived memoranda dated 10-6-78,
9-11-78, 18-3-80, 16-8-80 and 14-2.81
from the Central Potato Research Ins-
titute Employees Union, Simla;

(b) if so, what are the points
raised therein;

(c) what action Government have
taken to redress the grievances of the
staff; and

(d) if no action has been taken, the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) Out of

the five memoranda dated 10-5-78,
9-11-78, 18,3-80, 16-8-80 and  14-2-81
only two memoranda dated 19-6-78

and 14-2-81 were received in the
Indian Council of Agricultural Re-
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search. The remaining three memo-
randa have not been received in the
Council.

(b) The memoranda received by us
contained some allegations against the
Director of the Institute such as in
respect of utilisation of funds collect-
ed for the Prime Minister’s National
Cyclone Relief Fund, phsical assault
on a lady employee of the Institute
and appointment of a relative of the
Director.

(c) and (d). The allegations mad=
against the Director have been enquir-
ed into through senior officers on
several occasions. It was found
through these enquiries that the
various allegations could not be sub-
stantiated.

The Director was, however, advis-
ed to improve his relations witn the
staff and to pay more attention to
the needs of the young scientists.

When the first term of Dr. Nagaich
as Director  Central Potato Research
Institute came to an end, 1t was de-
cided that he need not be given a
second term, but that he should be
allowed to continue to perform the
duties of the Director till a regular
incumbent joins the post, whicn has
since been advertised.

It is evident from the above facts
that the Council has taken prompt
action to settle the grievances of the
staff as brought out in the above
mentioned memoranda.

Corruption in cooperative departmeunts

2378. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that some
cooperative Departments in the coun-
try have embezzed public money in
crores of rupees for the last three
year and

(b) if so, the details thereof and
action taken by Government in the
matter so far?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
and (b). The State Governm=nts are
concerned with the functioning of
their respective Cooperative Depart-
ments. ‘“Cooperative Societies” being
a State subject, the State Govern-
ments are responsible for such socie-
ties in their jurisdiction as well. No
case of embezzlement of public money
in the Cooperative Departments has
been brought to the notice of the
Central Government.

New long life milk system

2379, SHRI VIJAY KUMAR YA-
DAV: Will the Minister of AGRICUL-~
TURE be pleased to state:

(a) whether Government have re-
ceived reports of performance of a
new long life milk demonstrated at
Indian International Trade Fair
(November-December 1981);

(b) if so, how does this compare
with the Tetrapak system now under
installation by Dairy Board Gujarat;
and

(c) whether Government are av.are
that despite objections of Planning
Commission, the technical experts of
the Agriculture Ministry without Cal-
ling for open tenders, placed orders
with tetrapak in 19787

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir. The
Government have received prelimin-
ary reports about the performance of
the equipment processing newlong life
milk.

(b) The comparison with Tetrapak
system has not been made. IHowever,
it is reported that the capital cost of
the new system is higher as rompared
to the Tetrapak system of equivalent

capacity.
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(c) The Tetrapak project involving
import of Tetrapak machines was ap-
proved by the Government in July,
1979 after considering all the objec-
tions. The Tetrapak machines were
imported by following International
Competitive Bidding procedure as
prescribed by the World Bank for
Operation Floog II.

Special housing scheme for the
. physicaliy handicapped

2380. SHRI SATYAGOPAL MISRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have tuken
any step to sanction special housing
schemes for the physically handicapped
throughout the country during the
year of disables;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
YAN SINGH): (a) No, Sir.

(b) Question does not arise.

(c) Housing is a State subject. With-
In the Plan allocations, funds are pro-
vided for housing as ‘block loans’ and
‘block grants' to the State Govern-
ments. They are free to earmark
funds for different schemes, according
to their needs and priorities.

Development of agriculture during
productivity year

2381. SHRI KAMAL NATH:
SHRI MAGANBHAI BAROT:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have evoly-
ed a comprehensive programme for all-
round development of agriculture in
the productivity year;
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(b) if so, the targets set for each
cro pand through which agencieg these
programmes will be operationalised;

(c) what steps are being taken to
monitor the progress; and

(d) what steps will be taken to
Improve the agricultural production in
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Madhya Pradesh and cropg identified
therefor?

““THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.

(b) Crop-wise targets for 1982-83 are
indicated below:—

Crop Unit 1982-83
1. Rice Million tonnes 58:0
2. Wheat ys 39-0
Coarsc Cereals Vs 31-0
4. Total cerealg ' 128-0
5. Total Pulses ¥§ 13-5
6. Tota] foodgrains 5 141-5
7. Sugarcane - 190-0
8. All Oilseeds 53 12-0
9. Cotton Million bales ’s 86
85

10. Jutes & Mesta

The national targets, given above,
have been broken into State-wise tar-
gets. The various programmes for
achieving the targels are to be imple-
mented mainly by the State Govern-
ments with Central assistance. During
the National Workshop on Agricultural
Development in the context of the
Productivity Year and New 20-Point
Programme, held in New Delhi on
February 26 and 27, 1982, State Gov-
ernments gave assurances to achieve
higher targets of oilseed and pulses
production during 1982-83. These rais-
ed targets aggregated to 14.7 million
tonnes of pulses production and 13.5
millipn tonnes of oilseed production
for the country as a whole.

{¢) A Monitoring Cell has been set
up in the Department to keep a close
and continuous watch on the imple-
mentation of the Action Programme
for the Productivity Year and the New

20-Point Programme. This Cell will
obtain Monthly Progress Reports from
the State Governments/Implementing
Agencies and ensure that timely steps
are taken to overcome the ) roblems
and constraints arising from time to
time, The wvarious Divisions in the
Department are reviewing the pro-
gress of implementation of the pro-
grammes in their respective fields on:
a fortnightly basis. A Review Com-
mittee has been set up under the
Chairmanship of Secretary, Depart-
ment of Agriculture ad Cooperation,
to review the progresgs on a monthly
basis. Further, the progress of imple_
mentation of the Action Programme is
being reviewed, on a monthly basis, by
a Committee of Secretaries of the

‘Ministries/Departments under  the

charge of the Union Minister of Agri-
culture, Rural Development ‘and Civil
Supplies, Besides, the Minister of Agri-*

culture, Rural Development and Civil
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‘Supplies is holding monthly meetings
.0of the Secretaries of the Ministries /
Departmentgs under his charge to
monitor the implementation of the
JAction Programme, Senior Officerg of
the Department designated as Area
Officers, have been assigned to differ-
ent States and are paying special at-
tention to these two programmes dur-
ing their Activists to the States and
assist the State Governments in achiev-
ing the targets. Six regional meetings
Wwith groupg of States have been held
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during 1981-82, These meetings have
proved very useful in reviewing the
progress and problems and in sug-
gesting remedial measures. Special
regional meetings will be held <uring
1982 to review the progress of imple-
mentation of the Action Programme
for the Productivity Year and the 20-
Point Programme,

(d) Targets of crops production foy
1982-83 in respect of Madhya Pradesh
are indicated below:—

Crop Unit 1982-83
Rice 000 tonnes 1100
Wheat ’s 3600
‘Total cercals " 10825
Total pulses ' 2500
Total foodgrains ¢ v 13325
Sugarcane vs 2620
‘Oilseeds ' 1390
Soyabcan* ’s 560
Cotton 000 bales 320

*Included under oil seeds.

The measures for increasing agricul-
tural production include expansion of
the community nurseries and rnmikit
demonstration programmes, increasel
use of high yielding seeds, chemical
fertilizers and pesticides, popularisa-
tion and distribution of improved farm
implements, larger supply »f agricul-
tural credit through Cooperatives and
Commercial Banks, including Regional
Rural Banks, strangthening of the in-
frastructure for storage, processing and
marketing of agricultural oroduce etc.

News captioned ‘“short duration
varieties of pulses”

2382. SHRI K. A. RAJAN: Wil] the
Minijster of AGRICULTURE be plcased
to state:

(a) whether attention of Govern-
mment has been drawn to the claims

of the ICAR (Times of Indig 2-1-1)82)
in respect of short duration varieties
of pulses;

(b) whether Government are gware
that during the last 10 years {nere has
been decrease in yields and if so, the
details thereof for the last 10 years;

(c) whether any of the new varieties
are expected to be yielding higher as
compared to the best yields unders
optimum conditions obtained so far;
and

(d) the yields and acreage covered
by the Six Huskless varieties barley
released by ICAR?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes Sir.
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(b) During the past ten years the
yields of pulses did not decrease signi-
ficantly but remained Auctuating
around 500 kg/ha. In 1968-69, the per

hectare national average of produc-
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tivity was 490 kg/ha. which marginally
increased to 517 kg/ha. in 1978-79. The
details of area, yield and production
in the last 10 years are as follows:

Year Area Production  Yield
{thousand ha) (thousand (Kg/ha)
tonnes)
1968—69 21,264 10,418 490
1969—70 22,023 11,691 531
197071 . . . . 22,534 11,818 524
1971—72 22,151 11,094 501
1972—73 20,915 9,907 474
1973—74 23,427 10,008 427
1974—+75 . . 22,024 10,014 455
1975—76 24,454 13,039 533
1976—-77 22,983 11,361 494
1977—78 23,497  -11,973 S1g
1978—79 23,549 12,170 51

(¢) Research efforts are underway to
develop improved varieties of different
pulses which give more yield as com-
pared 1o the best yields obtained uader
the optimum conditions so far with the
old varieties. The preliminary experi-
ments conducted at I.A.R.I. 1ndicate
that the new varieties of Bengal gram
and arhar gave highest yields of 38
g/ha and 25 g/ha respectively as
compared to the corresponding national
average of 7.41 and 7.19 g/ha. Re-
search Programme of pulses has bLeen
intensified to develop still better yield-
ing disease resistant varieties.

(d) Under the All India Coordinat-
ed Barley Improvement Project, a
number of huskless barley varieties
like Karan-3, Karan-4, Karan-18,
Karan-19, Karan 164 and Karan 287
have been developed. Among them,
two barley varieties namely Karan 18
and Karan 19 have been identified to

be promising by the All India Barley
Research Workers’ Workshop held in
September, 1981. These varieties are
suitable for cultivation under timely
sown irrigated conditions in the Indo-
Gangetic region. They have given
35—45 g/ha of yeild in the experi-
mental trials. Before being adopted
on large scale, these varieties are to
be tested extensively on farmers' fields
and also to he approved by the Central
Sub Committee on Release of Varieties.

Survey on small and marginal farmers

2383. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
National Commission on Agriculture
has conducted a State-wise survey
about the conditions of the small ana
margina]l farmers;
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(b) if so, when was the survey con-
ducted and what are the problems of
marginal farmers as reported by the
National Agriculture Commission; and

(¢) the steps taken by Government
to sort out their problems?

THE MINISTER OF STATE INN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b) The
National Commission on Agriculturé
in its Interim Reports as well as the
final Report has dealt with the pro-
blem of development of small and mar-
ginal farmers. It had issued guestion-
naires to the various States and insti-
tutions from time to time to elicit in-
formation on different aspects of small
and marginal farmer development for
different reports in order to formulate
its recommendations. The Cammis-
sion did not, however, bring out any
State-wise survey report as such on
the condition of small and margnal
farmers.

The problems of marginal farmers
referred to in the Commission's re-
ports related to availability and sup-
plies of credit and other inputs for the
development of crop husbandry as well
as subsidiary occupations with a view
to supplementing their incomes.

(¢) Following the recommendations
of the Commission, composite Small
Farmers Development Agencies were
organised in selected areas and geared
to assist in the economic developinent
of small and marginal farmers. Under
the programme, marginal farmers were
given a higher rate of subsidy of
33-1/3 per cent for ‘individual pro-
grammes and 50 per cent subsidy for
group/community projects.

The Integrated Rural Development
Programme, with which the SFDA was
merged on 2nd October, 1980, now
_ covers the entire country and seeks to
assist the weaker sections including
margina] farmer in developing suil~
able economic activities through the
supply of credit, subsidies inputs and
infrastructure support with a view to
securing their economic improvernents.
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Rural Reconstruction programme in
Maharashtra

2386. SHRI R. R. BHOLE: Will the
Minister of RURAL DEVEILOPMENT
be pleased tou state:

(a) the names of the Districts in
Maharashtra, where programmes under
Rural Reconstruction are being under-
taken by Government during the last
two years; and

(b) the details of the programmes
being undertaken and the progress
made so far in this direction?

THE MINISTER OF STATE IN THR
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BA-
LESHWAR RAM): (a) The Integrated
Rural Development Programme
(IRDP), the National Rural Employ-
ment Programme (NREP) and the
Drought Prone Areas Programme
(DPAP) are the major Centrally spon-
sored rural development programmes
under implementation in Maharashtra
during the last two years. While the
Integrated Rural Development = Pro-
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gramme and National Rural Employ-
ment Programme are under implemen-
tation in all the districts in Maha-
rashtra, the Drought Prone Areas Pro-
gramme is under implementation in
6 districts of ihe State viz. Ahmed-
nagar, Sholapur, Nasik, Pune, Satara
and Sangli.

(b) Under 1ihe Integrateq PFural
Development Programme, Subsidy is
made available to the target group for
taking any viable and bankable eco-
nomic activity. Agriculture, Animal
Husbandry, Minor Irrigation, Sericul-
ture, Horticulture, Fisheries, Small
and cottage industries and virtually
any economic proposition which is
likely to raise the income of the tar-
getted families could be assisted
through this programme. The mzjor
components of the Drought Prone
Areas Programme are soil conserva-
tion, minor irrigation, cattle and dairy
development and forestry and pasture
development. The works being under-
taken under the National] Rural Em-
ployment Programme include soil con-
servation, plantation, construction of
roads, construction of intermediate
main drains, field channels and land
levelling etc. in irrigation, command
area. Statemenws showing the pro-
gress made under these programmes
during 1979-80, 1980-81 and 1981-82 so
far are laid on the Table of the House.
[Placed in Library. See No. LT-3503/82

Spurt in land prices in Delhi

2387. SHRI M. RAM GOPAL REDDY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what are the factors responsi-

ble for the spurt in land prices in
Delhi:

(b) whether the private colonisers
are responsible for exploiting and
manipulating to shoot yp the prices
of land; and

(c) what steps Government propose
to take to see that due to rapid urhan-
isation the agricultural lands are
spared from habitation?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (bY The increase
in the prices of land in Delhi is on
account of various factors such as the
general inflationary trend and the low
availability of land for purchase as
compared to the increasing demand
resulting from increase in population.

(c) Consistent with the essential
requirements of lang for urban growth,
every efforl”is made to avoid the con-
version of agricultural land wherever
possible.

Blhar State Forest Development
Corporation. Ltd.

2388. SHRI HANNAN MOLLAH:
Will the Minisfer of AGRICULTURE
be pleased to state;

(a) whether the attention of Govern-
ment is drawn to the facts that Bihar
State Forest Development Corporation
Lid. a joint venture with Central Gov-
ernment incurred heavy loss this year
in collection of sal-seeds:

(b) if so, whether Government have
made any in-depth enquiry regarding
this;

(c) whether it is a fact that the loss
was caused by unprecedented corrup-
tion;

(d) whether this affects the tiribal
people by the black marketing of sal
seed by vested interest; and

(e) if so, whether Government will
appoint an enquiry committee on this?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (e). The
Government are in receipt of 1 com-
plaint involving irregularities in col-
lection and disposal of sal seed by
Bihar State Forest Development Cor-
poration Ltd. These are being enguired
into.
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Implementation of Urban Land Ceil-
ing Act, 1976

2389. SHRI T. R. SHAMANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) when did Urban Land Ceiling
Act, 1976 come into force;

(b) . what are the reasons for the in-
ordinate delay to implement effective-
ly the measures of urhan land ceil-
ing: and

(c) whether the suspense has caus-
ed great harm to the proper city de-
velopment?,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Urban Lang (Ceil-
ing and Regulation) Act, 1376 was
enacted by Parliament on 17-2-1976 and
came into force on that date in all the
Union Territories and 11 States viz,
Andhra Pradesh, Gujarat, 1laryona,
Himachal Pradesh, Karnataka, Maha-
rashtra, Orissa, Punjab, Tripura, Utia~
Pradesh and West Bengal.

The following six States adopted the
Act subsequently as indicated hrelow:

State Datc of adoption
Assam . . . 25th March, 1976
Bihar . . . Ist April, 1976
Madhya Pradesh oth September, 1976
Manipur . 12th March, 1976
Meghalaya 7th April, 1976
Rajasthan 9th March, 1976

(b) and (c¢). The implementation of
the Act has been slow for several
reasons, ™cluding the land holdres
resorting to litigation. However, pro-
posals for amending the Urban Land
(Ceiling and Regulation) Act, 1976
with a view to removing the practical
difficulties in its implementation and
with a view to promoting building
activity are in process.

3869 1.S—6 b
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Proposal from Karnataka for execu-
tion of Upper Krishna project

2391. SHRI K. B. CHOUDHARI: will
the Minister of IRRIGATION he pleas-
ed to state:

(a) whether Government have re-
ceived any proposal from the Kar-
nataka Government for the execution
of Stage-II of the Upper Krishna prec-
ject, with the height of dam to be
1720 finaily: and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir. Project
report of Upper Krishna Stage-II has
been received in the <Central Water
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Commission from Government of Kar-
nataka in February, 1982.

(b) The Project proposal envisages
development of power also. The ex-
amination of the project report has
been taken up by the Central Weter
Commission in consultation with the
Central Electricity Authority.

Number of modern abattoirs in
country

2392. SHRI K. RAMAMURTHY: Will
the Minister of AGRICULTURE be
pleased to state:

~ (a) how many modern abattoirs ale
there in the counfry today and what
quantum of meat is produced in these
abattoirs out of the total annual pro-
duction of 7,33,000 tonnes of meal in

the country;

(b) the steps being taken to meet
the estimated demand of meat in the
country by the end of 1985, as has
been evaluated by the Planning Com-
mission; and

(¢) whether any comprehensive sur-
vey has ever been made on various
aspects of meat indusiry in the coun-
try so far and if not the reasons

_thereof?

THE MINISTER OF STATE IN THE
‘MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) There are
four modern abattoirs in the country
and the quantity of meat produced in
these abattoirs is 57675 M.T. annually.

(b) The steps being taken to 1 eet
- the estimated demand of meat in the
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country include formation of slauizhter
house corporations in the States of
West Bengal, Andhra Pradesh, Tamil
Nadu, Karnataka Kerala, Goa and
Delhi for setting up modern abaftoirs.
The construction of abatfoirs ouildings,
instaliation of equipment and machi-
nery have .heen completed at Dirga-
pur and Panaji (Goa) and are ex-
pected to be commissioned shortly-
The States are also being pursued to
modernise/improve the slaughter house
in the States.

(¢) A survey was conducted by the
Directorate of Marketing and Inspec-
tion, Government of India, and
brought out a puBlicafion entitled
“Report on the Marketing »f Meai in
India”: 1955. Thereafter, another sur-
vey on export potential of meat and
meat producis in 1978 has been con-
ducted by the Indian
Foreign Trade.

Institute of

Production of pearls by Marine
Fisheries Research Imstitute

2393. SHRI JAGDISH TYTLER: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether a break-through in the
production of pearls for industrial use
has been achieved by the Lentral
Marine Fisheries Research Institute;

(b) where and in what places along
our Indian coast will this technology
be used; and

(c) the details of the programme for
this?



165 Written Answers

=’ THE MINISTER OF STATE IN THE

MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.

e

(b) Pearl Culture can be tak2n up
in Gulf of Mannar along Tamil Nadu
Coast and Guif of Kutch along Gujarat
Coast using the technology dJevelopeG
by Centiral Marine Fisheries Research

Institute.

(c) The technology has bheen yassed
on by the Institute to the States by
training staff of Fisheries Departments
of Tamil Nadu, Gujarat, Kerala, Kar-
nataka, Andaman and Nicobar Isiands
and Lakshadweep in Pearl Culiure
technology. The Fisheries Development
Corporation of Government of Tamil
Nadu is proposing to take up a com-

mercial project.

Rates of land in Delhi

2394. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of WORKS
AND HOUSING be pleased to state: .

(a) what are the revised rates of
land values in Delhi and what are the
pre-revised rates;

(b) what are the reasons and the
objective basis on which the Goveril-
ment has enhanced these land values;

(¢) under what statute has this revi-
sion been made and what remedy i3
open to a citizen for appealing against
the drastic upward revision of these
vrates; and

(d) will ¥he Government also us2

these new land value rates to give
compensation to farmers whose lands

' are acquired by Government?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) The information is given
in the attached statement.

(b) The rates of land values are
revised by Government from time to
time. At the time of the last revision
in 1979 it wag decided that those values
will be valig for two years i.e. till
31-3-1981 and hence the revision. The
revision is made after considering the
statistics of prices fetched in 2uctions
of land in various areas in Delhi and
also of private transactions.

(c) The schedule of market rates
laid down by Government for resi-
dential and commercial land is mainly
for the purpose of administration of
land leased by Government i.e. for
recovery of unearneq increase in ac-
cordance with the terms of the lease on
sale of leased properties, recovery of
damages, grant of permission for
change of purpose for which the land
is leased, etc. As it is meant for the
purpose of administration of leases,
the question of revision undaer any
statute or appeal against revision does
not arise. The lessees are generally
aware that the Government's share ot
unearned increase, damages, charges
for change of purpose, etc. sre to be
paid at current land rates.

(d) Compensation to farmers whose
lands are acquired by the Government
is determined by  the competient
authority in accordance with the pro-
visions of the Land Acquisition Act,
1894.
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Statement
Groups Residential 7 Clommercial
from from from from
1-4-79 1-4-81 1-4-79 1-4-81
_ to to to to
31-3-81 31-3-83 31-3-81 31-3-83
(Rs. per sq. mctre) (Rs. per sq. metre)
Group I - 20 2000 800 13000
(Cornaught Place) 7 *
Group 11 . . 720 2000 3600 10500
(Connaught Circus, Barakhamba Road, Curzon
Road, Hanuman Road, Janpath, upto
Windsor Place, Baird Road, Mandir Marg,
etc.)
Group 111 . . . . . . . %20 2000 2160 6000
(Ajmal Khan Road, Khan Market, Minto Road,
Diplomatic Enclave, Golf Link, Punchkuin Road,
Defence Colony, Kamala Nagar, Karol Bagh,
Bhagat Singh Market etc.)
Group 1V . . . . . . . 600 1600 1200 4800
East/{West/South Pater]l Nagar, Rajinder Nagar,
Lajpat Rai Market, Nizamuddin)
Group V . . . . . . . 480 1200 960 2400
(Jangpura Extn., Lajpat Nagar, Azadpur Jawahar
Nagar, Mall Road, Rohtak Road, Alipur Road,
Kalkaji, Malviya Nagar, Rajpur Road , Malkaganj)
Group VI . . . . . ; . 360 1000 720 2000
(Aliganj, Ansari Market, D. B. Gupta Market,
Gokhale Market, Khurshid Market, Khanna
Market, Tcliwara, Vijay Nagar, Azad Market,
Moti Nagar, ctc.)
Group VI1I . . . . . . . 240 80) 480 1600
Biis Stand area extn., Bharat Nagar, Gulabi Bagh,
Kingsway Camp, Sewa Nagar, Ramesh Nagar,
Timarpur, Indira Nagar, Jheel Khuranja, etc.)
Group VLI . . . . . . . 120 400 240 80¢

(Narela and other outlying colonies).

NOTE

1. (a) The market rates for commercial purposes for Group I and II are based on an FAR
of 250, for Group III on an FAR of 150 and for other Group on existing FARs.

(b) Residential rates arc based on the existing FAR prescribed for various areas.

These rates will be reduced or increased proportionate to the reduction or increase

reduction or increase on the FAR

2. In so far as hotel and cinema sites are concerned, each case will be considered on merits, |

3. Por the purpose of calculating and recovering lessor’s share of unearned increase, while
granting sale permissions, in respect of the residential leascs measuring 100 sq. yds. (83.613

sq. metres) or less, the land rates laid down for the period from 1.4.79 to 31.3.81 will apply.

A

4 For any locality not covered by the schedule, the rates for comparable areas will be applied,



}69 Written Answers
Dry land agriculture Research Centres

2395._ SHRIMATI MADHURI SINCH:
Will the Minister of AGRICULTURE
be pleased to statg;

(a) the number of Research Centres
in the countiry where dry land agri-
culture is in operation; and

(b) the main crops of food and
Iodder cultivated in dry land areas?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) There are 23
Dryland research centres in the country
operating under the Indian Council of
Agricultural Research All India Co-
ordinated Research Project for Dry-
land Agriculture. This is in addition
to dryvland agricultural research being
done by Agricultural Universities and
International Crops Research Institute
for the Semi-Arid Tropics outside the
Al}] India Coordinated Project. ,

(b) The main food crops ane jowar,
bajra, maize, ragi, wheat, upland rice
and pulses like gram and ‘tur’ (red-
gram).

The fodder crops are jowar, bajra,
wetaria, maize and cowpeas.

Inclusion of Almora, Pithoragarh,
hamoli, Uttar Kashi, Pauri Garhwal,
Yehari and Nainital under D.P.A.F.

n396. SHRI HARISH RAWAT. Wil
the Minister of RURAL DEVELOP-
MENT be pleased to state:

‘a) whether the districts ¢f Almora
Pithoragarh, Chamoli, TUttar Kashi,
Pauri Garhwal, Tehari and Nainital
have heen included under the Drought
Prone Area Programme;

‘b) if not, what are the reasons

thereof; and

‘¢) if so, when will this prograinme
be started in these districts?

PHALGUNA 17, 1903 (SAKA)

Written Answers 170

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) to (¢). The
Task Force set up by the Ministry of
Rural Development to review the
coverage of the Drought Prone Areas
Programme have not recommend«d the
hill districts of Uttar Pradesh for
inclusion under the Programme. The
report is under the consideration of
the Government and a decision in the
matter ig likely to be taken shortly

New Development Blocks in Herala
and Haryana

2397. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of RURAL
DEVELOPMENT be pleased to slate:

(1) whether Governments af erala
and Haryana had desired the creation

“of new Development Biocks in their

States and approached the Government
of India for necessary sanction: and

(b) if so, the decision taken Ly the
Government?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL  DEVELOPMENT (SHRI
BALESHWAR RAM): (a) and (b),
The Government of Kerala have pro-
posed the creation of 7 new Develop-
ment Blocks in the State. The State
Government have been requested to
furnish come further information
which is awaited,

No proposal from the Goveranment
of Haryana is pending with the Gov-
ernment of India.

Handing over management of sick
sugar mills to Co-operative Societies

2398. SHR]I BAILASAHEB VIKHE
PATIL: Will the Minister 2f AGRI-
CULTURE be pleased to state:

(a) whether Government have ex-
amined the question of handing over
the management after the expiry of
take over period of sick sugar mills,
to the Co-operative Sugar Socielies;
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(b) if so, what are the details of the
proposal and by when a decision is
likely to be taken; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) to (c). Gov._
ernment have examined various cp-
tions, including the one of returning
the co-operative sugar mills fo the
societies concerned, and have decided
to extend the period of take over by
three years. Gazefte Notifications in
this regard have already been issued
in the case of all the eight affected
mills,

Ban or restirictions on movement of
cows and bullocks from one State to
other

2399. SHRI G. M. BANATWALLA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose to
impose any ban or restrictions on
movement of cows and bullocks from
one State to the other;

(b) if so, nature and details of such
restrictions;

(c) the reasons for the proposals;
and

(d) whether Government would con-
sider abandoning the proposal in view
of the hardships that would be caused
to and increasing objections by people?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN: (a) to (c) Preser-
vation, protection and improvement of
stock and prevention of animal diseases
is a State subject in the Constitution,
and to achieve these ends, some of
the State Governments from time tc
time have imposed restrictions on the
movement of cattle.
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(d) The matter is primarily for the

State Gevernments to consider.

Distribution of Sugar

SHRI ANANDA PATHAK:
SHRI SUBODH SEN:

2400.

Will the Minjister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that some
States had already started handling
distribution of sugar;

(b) if <0, nameg of those States;

(¢) whether Government are con-
sidering to give up sugar distribu-
tion to other States; and

(d) if so, when and the details

thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
KUMARI KAMLA KUMARI): (a)
and (b), At prestnt in 15 Stales and
4 Union Territories, lifting of levy
sugar from the factories and its dis-
tribution ig handled directly by the
State ‘Governmtnts/Union Terricory
Administrations or their agencies.
These are the States of Andhra Pra-
desh, Gujarat, Haryana, Himachal
Pradesh, Karnataka, Kerala, Maha-
rashtra, Manipur, Nagaland. Punjab,

Rajasthan Sikkim 6 Tamil Nadu, Tri-
pura ang Uttar Pradesh and the
Union  Territiries of Chandigarh, |

Dadra & Nagar Havli, Goa, Daman
& Diu and Pondicherry.

(¢) and (d). There is no general
proposal at present to hand
over to the other State Governments
the work of lifting of levy sugar
from the factories. The distributjen”
of levy sugar to the consumers is be-
ing handled by the State Govern-
ments/Union Territory Administration
and not by the C(Central Govern-
ment.

&

»
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Files Missing from I.C.AR.

2401. SHRI L.S. TUR: Will the
Minister of AGRICULTURE be plea-
sed to state:

whether il is correct that more
Files of I.C.A.R. are missing (ON-
LOCKER 1-15 Feb, 1982) and what
action Government propose against
the top-management for thig derelic-
tion of duty;

(b) whether this happened des-
pite a suitable procedure having been
evolved;

(¢) whether Government are
aware that there is a complete break-
down in the report between the
Director General and Scientists; and

(d) whether Government will set
up an Administrative Tribunal or
any other effective redressal] mechan-
ism and if so the details thereof?

THE MINISTER OF STATE |IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL. DEVELOP-
MENT (SHRI R. V. SWAMINATH-
AN): (a) The impression that seve-
ral files of ICAR are missing is not
correct. Only one file of the ICAR
Headquarters is reported to be mis-
placed since 'December, 1981 and
efforts are being made to trace out
the same, Apart from this, a brief
case containing a file of the Council
was stolen from the car of an officer
and the matter was reported to the
police auhorities. In view of this, it
is clear that there has been no dere-
liction. of duty by the top-manage-
ment of the ICAR and the question of
taking action against them does not
therefore arige.

(b) The misplacement of the file
did take’ place /despite a suitable
procedure having been evolved and
adopted in the Council. In this con-
nection. it may be indicated that the
Council’s Headquarteds  maintain
thousands of files which move from
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Section to Section and Division fo
Division through the hands of hun-
dreds of employees. Misgplacement of
one file under these working condi-
tions could not therefore be a lapse
peculiar to ICAR only,

(¢) This presumptin is not correct.
There is complete rapport between
the scientists themselves and the
scientists and the Director General
of ICAR who together constitute a
dedicated team.

(d) No, Sir. The Council has al-
ready set up an effective consultative
machinery in the form of Joint Staff
Council, Central Joint Staff Council
and the Grievance Cell to redress
the grievances of ity staff. Therefore,
the question of setting up an adminis-
trative tribunal does not arise.

Enhancing procurement price of
Wheat

2402. SHRI RAM SINGH YADAV:

SHRI RAM VILAS PAS-
WAN:

Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether Government propose
to increase the procurement price
of wheat keeping in view egcalation
of prices of in-puts i.e. fertilizers.
pesticides, seed, tractors, diesel oil
ete.;

(b) what has been the percentage
the rise in the prices of all the inputs
used in the cultivation of wheat dur-
ing the last three years and to what
extent the price of wheat increased
by Government;

(c) what are the proposals which
are under consideration of the Go-
vernment regarding rise in procure-
ment price of wheat: and

(d) by what time the Government
would be able to finalise it?
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN) (a) The question of fixa-
tion of procurement price of whegt
for 1981-82 crop is under active con-
sideration of the Government. All
relevant factors including escalation
of prices of inputs would be kept in
view by the Government while de-
ciding on the procurement price,

(b) The Agricultural Prices Com-
mission have in their report on price
policy for wheat for the 1981-82 crop
estimated that the rise in variaole cost
in the last three vears for wheat pro-
duction in Uttar Pradesh was 31.7 per
cent bringing the cost of production
for 1981-82 to an average level of
Rs. 121.98 per quintal. In the case of
Punjab, the ner quintal cost of pro-
duction for 1981-82 calculated aftet
taking into account the cost 2scalation,
was placed at Rs. 128.45 per quintail for
1981-82. The procurement price of
wheat for 1978-79 crop was Rs. 115 per-
quintal and that for 1980-81 crop
Rs. 130 ver quintal. For 1981-82, it is
yet to be fixed.

(¢) The proposal of the APC for
fixing the procurement price at Rs. 142
per quintal and the views of the State
Governments, the concerned eceonomic
Ministries and of the Planning Com-
mission are under the consideration of
the Government.

(d) The Government's decision is
likely to be announced soon.

Kanhar proiect pending clearance

2403. SHRI RAM PYARE PANIKA:
Will the Minister of IRRIGATION he
pleased to state:

(a) what are the difficulties of net
c:earing the Kanhar Project in Mirza-
pur district, UP by the Central Gov-
ernment though the work has heen
started at state level gn the direction
of the Central Government;

(b) whether due to absence of clear-
ance of the proiect the nrrogress of
the projrct is very slow and ig not
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to be completed within the aAxed tac-
get: and

(c) if so, what action is going to be
taken by the Governmeni of India?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Agreement on
sharing of Kanhar waters has been
signed by the Chief Ministers of Uttar
Pradesh, Bihar and Madhva Pradesh
as on 20-2-1982 and the FProject will
now be re-considered in the iight of
the above agreement.

(b) and (c¢). Execution of irrigation
project is the responsibilily of the
State Government who also fix the
targets for the projects. The Cen'ral
Government has been advising the
State Government 1o first a.locate ade-
guate funds to on-going projects and
then only to new schemes

Irrigation projects from Xerala
pending clearance

2404, PROF. P. J. KURIEN: Will the
Minisler of IRRIGATION pe pleased
to state:

(a) details of irrigation projects pro-
posed by Government of Kerala and
pending clearance by the Centre;

(b) reasons for delay; and

(c) projects, which are expected to
be cleared shortly?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (c). A state-
ment showing the irrigation schemes
of Kerala received in Ceniral Water
Commission for technical scrutiny and
obtaining approval of the Planning -
Commission indicating their present
position of examination is enclosed.

The schemes can be processed fur-
ther for clearance after the clanfica-
tions/replies to the commenis are re-
ceived from the State Government and
suniect to their techno-economic fvasi-
bility and cost effectiveness boing
established. $
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o Statement

S1. No. Name of the Date of Present Position
Project receipt in
Clentral Wa-

ter Commission

1 2 3 4

— — — — —— — —— e & —— e — e —— O e el s e e i e e . —n — — — — — e —— —

MATOR 1 Schemes

1. Chimoni 17-10-1978  The updated estimite and the information sought by
Department of Science and Technology regarding
forest land in February, 1981 are still awaited
from the State Government.

2. Kakkadavu 17-9-1974  Replies to comments of Central Water Commission
" regarding bencefit-cost ratio are awaited from the
Governm:nt of Kerala. The State Government
have intimated that they have sct up a Committee
to study the bencfit cost ratio of the projectand
that replies to comments would be sent after com-
pletion of the restudy by the Committee. ¥

3. Idamalyar 30-6-1978 Further clarifications on Hydrological aspects sought
from State Government n Decemhber, 1981 are
awaited.

4. Karcpara Kuriav 22-2-1979 Replies to Central Water Commission’s comments
Kutty Maltipurpose sent in June and September, 1979 and January
Scheme (lrrigation 1980 arc¢ awaited f{rom the State Government.
portion).

5, Muvattupuzha 8-1-1975 The Project was fonnd acceptable by Advisory
Committee of Planning Commission in its meeting
held on 24-7-81 subject to clearance hy Department
of Scicnce and Technology.

6. Kecrala Bhavani 26-6-1972  Pending for want of aggreement on Cauvery waters.

7. Kuttiadi Augmentation 2-9-1977 Pending for want of agrecment on Cavvery waters

(Multipurpose) Scheme

MEDIUM SCHEMES

1. Vamanapuram 10-10-1980 Modified report under consideration by the Advisory
Committee of the Planning Commission. Pend-

2. Auapady 30-8-1971 ing for want ol agreement on Cauvery waters,
Paddy procurement in Orissa procured so far againsgt the targets of

three lakh tonnes; ang
2405. BHRI CHINTAMANI PANI-

GRAHIL: Will the Minister of AGRI- (d) if so, whether Union Govern-
CULTURE be pleased to state: ment have given any direction to the
State Government in this respecti?
(a) whether Food Corporation ol

India has given up the task io proc.re THE DEPUTY MINISTER IN THE
rice and paddy in Orissa; MINISTRY OF AGRICULTURE AND

RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI):: (a) and (b)-
While the pricee and procurement po-

(¢) whether Government ure =ware licy of foodgrains is decided by Gov-
thai oniy 50,000 tonnes of rice has been ernment of India the details in rear

(b) if not, which is the agency that
is procuring rice in the Stale;
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to the agencies to be employed for pro-
curing foodgrainsg are left to the res-
pective State Governments. The
agencies procuring rice in Orissa
during the curreny season are the
State Civil Supplies Corporation
througn,  cooperatives and the State
Government through private
millers and non-millers. The Food
Corporation of India is, however, al-
lowed to procure paddy to feed its
"modern rice mills located in the State.

(c) Central Government has not
fixed any specific tafget for procure-
ment of rice during the current secason.
As on 22-2-1982, about 69 thousand
tonnes of ricé has been procured in
the Stale. '

(d) As in the case of other Stales,
Government of Orissa was also advised
to impose mill levy on percentage basis
instead of informal levy being follow-
ed in the State. Similarly, they were
advised to allow Food Corporation of
India to collect rice levy from the
mills directly.

Low cost houses of Karnataka ia the
year 1980-81

2406. SHRI OSCAR FERNANDES:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of low cost houses
constructed in the State of Karnataka
in the vear 1980-81: .

(b) what will be the number of low
cost houses that will be constructed
for the period 1981-82; and

(c¢) what is the Central assistance
given to the State in this regard?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The information
is being collected from ihe State CGoy-
ernment of Karnataka and will be
laid on the Table of the Sabha.

(c) No: Central financial assistance
was provided to the State Government
of Karnataka for construction of low
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cost houses as the Central financial
assistance for all State sector schemes,
including housing, is released to the
States in the shape of ‘block loans’ and
‘block grants’ without their being tied
to any particular scheme or head of
development. However, under the (Cen-
tral the sector scheme of Subsidized
Housing Scheme for Plantation Work-
ers, the State Government of Xar-
nataka was provided Central financial
assistance amounting to Rs. 2.00 lakhs:
as loan during 1981-82.

Medical reimbursement claims of
Assistant teachers pending with NDMC

2407. SHRI JAI NARAYAN ROAT:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether some medical reimbuirse-
ment claims were submitted ia 1980
to N.D.M.C. by the Assistant teachers
of that organisation,;

(b) if so, the details thereof and the
number of claims:

(¢) whether some medica] reimburse-
ment claims are still pending with the
N.D.M.C;

(d) if so, the reasons therefor and
when these will be cleared” by the
N.D.M.C,;

(e) whether Members of Parlia-
ment had also written to the President
of N.D.M.C. in 1981 about this; and

(f) if so, whether the Iletters of
Memberg of Parliament has been ack-
nowledged by the President of N.D.M.C.
if not, the reasons therefor and what
action had been taken thereon hy the
N.D.M.C.?

THE MINISTER OF PARLIAMLENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) A statement is annexed.
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(¢) The N.D.M.C. have reported that
no such claim is pending with them.
The claim hag either been treated as
closed as the claimant did not produce
the relevant documents or has been
returned for completion of certain for-
malities and not received back or has
been found admissible gnd the claim-
ant informed accordingly.
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(d) Does not arise.

(e) The NDMC have reported that
one Member of Parliament had written
to the Administrator NDMC.

(f) The NDMC have informed that
the letter was duly acknowledged by
them.

Statement

Details of Assistant Teachers in NXDMC who submitted their claims for medical re-embursement-

during 1980

S. No. Name Amount
1 Mrs. Sudesh Gulati, Asstt. Teacher, Nagar Palika Primary School No. 2 Rs. 50
Shershah Mess, New Delhi.
2 Miss Beena, Asstt. Teacher, Nagar Palika Boys Middlec School Bapu Rs. 139-36
Dham, New Delhi.
3 Mrs. Maharani Gupta, Asstt. Teacher, Nagar Palika Primary School Rs. 5u6-13°

No. 2, Lodhi Rd., New Delhi.

Use of substandard material by DDA

2408. SHRI ERA ANBARASY: wil
the Minister of WORKS AND HOUS-
ING be pleased fo state:

(a) whether it is a fact that the flats
in Mayur Vihar are effected by sall
peter and plaster has started peeling
off within a year of allotment;

(b) whether it is also a fact that the
DDA has taken timely action to mform
all the concerned departments to pro-
vide infrastructure facilities like pro-
vision of market, post office, adeguate
bus facilities, bank, school etc.; and

(c) if so, the details of action pro-
posed to be taken by the Government
at this stage on parts (a) and tb) of
the question?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARATN
SINGH): (a) The DDA has stated that
there are sporadic signs of salt peter
in some portion of the walls below
DPC (Damp proof course) level, but
has denied that the plaster has started
peeling off due to salt peter action.

(b) and (¢). The DDA has stated
that the Mayur Vihar complex pro--
vides for 2 sites for local shopping
centre, 4 convenient shopping centres
and sites for other community facili-
ties including schools, community halls
district park etc. It has reported that
one shopping centre has been con-
structed in pocket IIT and 3 other shop-
ping centres are at various stages of
construction and that the shopping
cenfres provide sites for post offices,
banks and other facilities to meet the
daily needs of the residents.

Cost of Cultivation of Sugarcane in
Maharashtra

2409. SHRI V. N. GADGIL: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether Government propose
to include in full harvesting and tra-.
sport charges and the cost of manu-
facturing of sugar in the cost of cul-
tivation of sugarcane in Maharashtre;

(b) whether Government have de-«
cided to divide Maharashtra into three
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zones for the purpose of fixing the
levy prices of sugar based on varia-
tion in recovery of sugar and curation
of the crushing season within the dif-
ferent regions of the States in which
sugar factories are located; and

(¢) whether Government have ag-
reed to include interest charges on
the working capital and storage char-
ges while fixing levy price of sugar
in Maharashtra?

'"THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI): (a) For
Maharahtra as also for other zones,
ex-factory levy prices of sugar are
determined on the basis of the mini-
mum statutory cane prices nolified by
ithe Central Government. These mi-
nimum prices are payable for ‘elivery
of cane at the factory gate up to a
limit. As such, the statutory minimum
cane price takes into account charges
for harvesting and transportation up
‘ic this limit. Additional iransporta-
tion cost over this limit t{o the ex-
tent recognised by expert price bodies
is also allowed.

(b) Since the 1980-81 season, the
Jevy sugar prices are being determin-
ed on the basis of the recommenda-
tions of the High Level Committee
which went into the cost structuce of
the industry and submitted ils report
tc the Government in October, 1980.
This Committee could not arrive at
any satisfactory principle for sub-
zoning of the existing zones on the
basis of cost profiles within each zone.
The Committee, therefore. recominen-
ded retention of the existing 16 zones
and a single zone for the Maharashtra
factories. Since the demand for sub-
zoning of the States has not been con-
sidered afresh by any expert body,
the Government have not found it pos-
sible to divide Maharashtra into zones.

(¢) Interest on working capital,
which inciudes interest on storage of
sugar, is also a part of the price* of
levy sugar determined by the Gov-
ernmerit.
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Functioning of Sugar Mills take over
under Sugar Undertaking Act, 1978

2411. SHRI M. V. CHANDRASHE-
KARA MURTHY. Wi]] the Minister
of AGRICULTURE be pleased to
state:

(a) whether the functioning of the
eight sugar factories, the management
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of which was taken over by the Go-
vernment under the Sugar Undertak-
ing Act, 1978 has not been found in
order;

(b) if so, whether the performaice
of these sugar mills is not availabie
and whether no financial audit or scru-
ting has been conducteg by any
competent guthority: and

(¢) if so, what are the main rea-
sons for the same?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI): (a) No,
Sir. The functioning of the eight su-
gar factories whose management was
taken over by the Government is im-
proving,

(b) The technical performance ol
these sugar mills and also iheir fin-
ancial performance since the date of
take over is available. Formal audit
of the balance sheets of these taken
over factories has also beepn taken jn
hand, auditors appointed and audit
work i; proceeding in almost all the
factories,
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(¢) Does not arise.

Civil Works undertaken by DDA

2412, SHRI PRATAP BHANU SHA--
RMA: Will the Minister of WORKS
AND HOUSING be pleased to lay a
statement showing:

(a) the work progress of different
civil constructions undertaken by
DDA and other authorities for IXth
Asian Games to be held in New Delhi
in November, 1982; and

(b) when they are scheduled (> be
completed? :

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARA--
IN SINGH): (a) and (b). The follow-
ing new stadia etc., which are being
built by the Delhi Development
Authority and the Central Public
Workg Department, with which the-
Ministry of Works and Housing is con-
cerned, will be completeq well before-
the commencement of the Asian Games
to be held in November, 1982:—

Construction Agency

Name of the Stadia

Delhi Development Authotity

(i) Indoor Stadioum at [.P. Estate, New Delhi.

(i) Cycle Veladrome at I.P. Estate, New Delhi. .
{iit) Shooting Ranges at Tughlakabad, New Delhi.
(iv) Asian Games Village Complex at Sri  Port, .

Clentral Public Works Department

New Delhi.

(v) Main Athletic Stadium  at Lodhi Road,
(vi) Renovation of this National Stadiunt.

(vii) Tennis Stadium at Hauz Khas, New Delhi.
(viii) Hall in the States Exhibition Complex at Pra-

gati Maidan.

Dispersay ang developmeng of Sugar
Industry

2413. SHRI S. A. DOKAIl SEBAS-
TIAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that out of
315 sugar factories in the country,
Uttar Pradesh accounts for 87 facto-
ries and Maharashtra for 78 factories,
which is causing unnecessary strain
on the railway system for moving
sugar to far flung areas of the coun-
trv:

(b) if so, the steps being taken to
ensure balanced dispersal and deve-
lopment of sugar factories ipn the-
country; and

(c) the break-up of sugar factories:
in other parts of the country?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI): (a) At
present, there are 324 installed sugar
factories in the country, out of which
Uttar Pradesh accounts for 91 facto-
ries and Maharashtrs for 79 sugar
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factories. Due to adequate availaoi-
lity of gugar cane there are more sugar
factories in some States like Uttar
Pradesh and Maharashtra as comoa-
red to other States and as such sugar
has to move from the surplus States
to the deficit States by rail or hy
road.

(b) During the Sixth Five Year
Plan, the Government have decided
that licences for the establishment of
new sugar factories will be granted
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only in those areas where there is ab-
undant gugarcane already existing or
good potentia] for the development of
sugarcane eXxists in a compact area,
around the site of the proposed
factory. Accordingly, the guidelines
have been issueq by the Ministry of
Industry vide its press note dated July
4, 1980.

(c) A statement giving the State-
wise number of installed sugar fac-
tories in the country is attached,

Statement
Staemeny showing the Statewise number of installed Sugar Factories in the country

SI. No. State

Nimber of
installed
sugar

factories

1. Uttar Pradesh

2. Bihar
Punjab
4. Haryana
5. West Bengal
6. Assam

7. Nagaland .
8. Rajasthan

9. Madhya Pradesh
“10. Orissa
11. Maharashtra
12, Gujarat

'13. Goa

14. Tamil Nadu
'15. Karnataka

16. Pondicherry

17. Andhra Pradesh

18. Kersla

91
30

79

14

ToraL ALL InDIa 324
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>
Use of Agricultural Land for Non-
Agricultural Purposes

2414. SHRI A. K. ROY: Will the
Minister of RURAL DEVELOPMENT
be pleased to state:

(a) details giving the total areas of
agricultural land taken away for non-
agricultural purposes since indepen-
dence and the steps taken to stop such
trend; and

{(b) whether Government have
issued any directive to the States in
this matter and if so, details thereof?

THE MINISTER OF STATE IN
THH MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BALESHWAR RAM): (a) ln-
formation on diversion of agricultural
land to non-agricultural purposes is
not collected by the Government of
India.

(b) State Governmentg are compe-
teny to acquire lang for public pur-
' poses. No “directive” in the matter
has issued, but State Governments
are heing requested to ensure that
acquisition js limited to the absolutely
necessary area and does not involve
wasteful diversion of agricultural
lang for non-agricultural purposes.

International Drinking Water Supply
and Sanitation Decade

2415. SHRI NAWAL KISHORE
SHARMA: Will the Minister of WOR-
KS AND HOUSING be pleased to
state:

(a) whether it is a fact that in urv-
ban areas in the couniry the cover-
age through gewerages and other dis-
posal methods is lesg than 30 per cent
ang in the rural areas the ganitation
is not even one per cent;

(b) what are the figures of the
sanitation coverage in regard to ur-
ban and rural areas as on 30th March,
1981, and 31st December, 1981;

(¢) what improvements have been
made in this respect during the last
three years seperalely i.e. 1978-79,
1979-80 and 1980-81; and

(d) what is the programme of the
Government under the International
Drinking Water Supply and Sanita-
tion Decade (1981—90)?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING- (SHRI BHISHMA NARA-
IN SINGH): (a) Yes, Sir.

(b)

Urban Sanitution

Rural Sanitation

Covcrage as on*  Coverage as on

31-3-1981 31.12-1981
27% Information not
available.
0-5%

*Percentage coverage figures given above are based on the projected population of 1981.

(c) Sanitation is a  State subject
and the schemes are formulated and
executed by the State Governments.

“Information in question ijs not avail-
able with this Ministry.
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(d) The following targets have
been recomended during the Inter-

Urban Scwerage & Sanitation
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national Drinking Water Supply and
Sanitation Decade (1980—91):

100. of the population to be covered inresp.ct of

Class I cities and 509, in respect of Class-II and
other towns. Overall coverage in each State should
be 809, ofthe urban population by means of sewer-
age or simple sanitary mecthod of disposal.

Rural Sinitation

Flats under self financing scheme kept
in reserve for ASIAD 82

2416, SHRI B. D. SINGH: Will the
Minister of WORK AND HOUSING
be pleased to state:

(a) whether it is a fact that flats
under the self financing scheme pre-
sently under construction at various
places 'are proposed to be kept in re-
serve the ASIAD 82 instead of allot-
ting them to the persons registered
under the schemes; and

(b) if so, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI * BHISHMA
NARAIN SINGH): (a) No, Sir.

(b) Dose not arise.
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"< 1981—-82
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(w1 w3 %)

g 1981-82
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Confirmation of employees in CPWD

2418. SHRI MANI RAM BAGRI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a proposal t; make
temporary employees of CPWD per-
manent in Delhi is under considera-
tion of the Government;

(b) if so, the time by which these
temporary employees are likely to be
made permanent;

(c¢) whether CP.W.D. employees in
Delhj have been working on temporary
basis for the last ten years; and

(d) if so, the detailed reasons for
which they have not been made per-
manent so far?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRIBHISHMA NARAIN
SINGH): (a) and (b). Not only in
Delhi but also at other places in the
country, confirmation of temporary
employees in CPWD is a continuing
process depending upon the availabi-

lity of permanent vacancies in the
respective grades,

(¢) Yes, Sir.

(d) In some categories, although
permanent vacancies are available,

confirmation could not be made on
account of cases filed in 4he courts
challenging the seniority lists. In
such cases, it would be possible to
take further action only after the
cases are decided by the courts.

Irrigation Schemes Commissioned

2419. SHRI R. P. YADAV: Will the
Minister of IRRIGATION be pleased
te state:

(a) whether the Prime Minister in
her broadcast to the Nation on 14
January has said ‘“The target of pro-
viding irrigation to five million hec-
tares has been fulfilled”;

(b) the nameg of the States and the
Irrigation schemes which have been

commissioned to fulfil this pronounce-
ment; and

(c¢y what hag been the irrigation
potentialities deweloped in the last
three years in the State of Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir.

(b) A statement showing the State-
wise break-up of the additional poten-
tial created during the period 1975-76
to 1978-79 is enclosed (Statement).

(c) Irrigation potential of 6,05,000
hectares has been created in the State
of Bihar during the last three years
(1978-79 to 1980-81).
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Statement
Additional Polential created during 1975-76 t0 1978-79 from Major and Medium Irrigation Schemes.

(Thousand Hectares)

Si. State Potentia] Created

No. :
From From New Total
continuing Schemes
schemes
1 2 3 4 5
1. Andhra Prac_lcsh, . . . . . . . 376 .. 346
2. Asam . . . .. 26 30 106
3. Bibar . . .. ... 485 10 495
4. Gujarat . . . . . . . . . 342 10 352
5. Hearyana . . . . . . . . . 161 20 181
6. Himachal Pradesh
7. Jammu & Kashmir . . S . . i 39 .. 39
8. Karnataka o . . . . . . . . 192 20 212
9. Kerala . : . . . . . . . 108 .. 108
10. Madhya Pradesh L 383 o 383
11. Maharashtra ] . ] ; ; . . . 408 40 448
12. Manipur . . . . . . . . . 23 5 28

13. Meghalaya

14. Nagaland .

15. Orisa- . . . . . . . 189 10 199
16. Punjab . = . . .. . o . 72 .. A -
17. Rajasthan . . . . . : . . . .&19 10 329
18. Sikkim . .
19. Tamil Nadu . . . . . . . . 13 5 18
20. Tripura . . . . . . . . o
21. Utear Pradesh . . . . . . . . 22 140 1562
22. West Bengal . . . . . . . . 172 2 174
Total States ) . .. . . . 4780 302 - 5082
-Union Territories ; . . . .
Grand Total . ; / . C ; 1 4780 - 302 5082

SAY i o o4 e ... 4780 300 5080
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Failure of Dairy Development Pro-
gramme and' operation flood I pro-
gramme in U.P,

2420. PROF. AJIT KUMAR MEH-
TA: Will the Minister of AGRICUL-
TURE be pleased to state:

e AR

(a) whether the Dairy Dévelopment
Prgoramme in U.P. has failed and

operation flood I had only limited suc-

cess in the State of U.P.: and

(b) if so, the reasons therefor and
the steps contemplated by the Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)

and (b) The matter relating to the -

setting up, operation maintaining sup-
plies of milk to the dairy plants and
other measures under the Dairy Deve-

lopment Programme is within the pur- .

view of the Stat, Governments.

The dairy development
mes undertaken under the Five Year

Plans and the Operation Flood I Pro- -
gramme are yet to make the desired .

impact in some aspects in Uttar Pra-
desh. ’

Two feeder balancing dairy plants
have been established in Uttar Pra-

desh under the Operation Flood T Pro- .

gramme—one at Meerut and the other

at Varanasi. While the former 1is -
functioning satisfactorily, the latter is

yet to achieve the desired degree of
performance.

The State Government have identi-

fied and reported the problems and °

bottlenecks in respect of Dairy Deve-
lopment Programmes which are as
follows: —

-

(i) Lack of adequate cooperative

structure at the village level;

(ii) faulty organization of coopera-
tive societies, especially their bye-
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laws which are not producer-orient-
ed.

(iii) dairy schemes are not back-
ed up with extension activities in
villages;

(iv) unhealthy composition from
private milk traders;

(v) scattereq distribution of milch"
cattle which do not facilitate or-.
ganised collection of milk for the
dairy units; and

(vi) lack of coordination between
dairy development and animal hus-
bandry programmes.

In order to overcome these short-
comings, the State Government have
initiated the following remedial mea-
sures: ’

(a) The cooperative structure at
the village level is being strengthen-
ed and bye-laws of the societies
have been made producer-oriented.

(b) steps have been taken  for
reorganisation and strengthening of
District Milk Unions.

(¢c) The apex cooperalive hody
viz. Pradeshik Cooperative Dairy
Federation in the State has been
strengthened with a view to achiev-
ing better coordination and stan-
darisation of the working of the
District level Milk Unions.

(d) Supply of technical inputs to
the rural milk producers has been
stepped up for increasing milk pro-
duction.

(e) Milk grid has been formed for
movement of milk from surplus to
deficit areas in the State.

(f) Improved management techni-
ques have been introduced to
achieve better results in the overall
development of the dairy develop-
men{ programmes, '
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Clearance of Irrigation projects sub-
mitted by Uttar Pradesh Government

'2421. SHRI ZAINUL BASHER: Wwill
‘the Minister of IRRIGATION be
Ppleased to slate:

(a) the names of lhe Irrigation pro-
jects pending with his Ministry sub-
mitted by the Government of  Uttar
Pradesh for clearance; and

(b) the time by which the clearance
is expected +y each of the projects?

THE MINISTER OF STATE IN THE
MINISTRY OF 1RRIGATION (SHRI
Z. R. ANSARI): (a) The following
irrigation schemes of Government of
Uttar Pradesh gre pending for exami-
mation in the Central Water Commis-
sion of the Ministry of Irrigation:—

1. Raising Major Dam (Allahabad.
Mirzapur).

2. Ganga
Unnao).

Barrage (Kanpur

3. Increasing capacity of Chillimal
Pump Canal.

4. Lakheri Dam Project (Jhansi).

5. Pathrai Dam Project (Jhansi).

6. Kanhar Irrigation Scheme.

7. Kishan Dam
Muzaffarnagar, Meerut).

(Saharanpur,

8. Lakhwar Vyasi  Pariyojana
(Meerut, Saharannur. Viuzaffar-
mnagar).

9. Baigul Reservoir Scheme.

There are certain other irrigation
schemes submitted by the State Gov-
ernments regarding which the re-
plies, - clarifications or comments
sought by the Central Water Commis-
sion are awaited from the State Gov-
ernment of Uttar Pradesh.

(b) The clearance of the Projects
mainly depends upon the nature of
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details incorporated in the project re-
port, speed with which the State Gov-
ernment replies to the observations of
the Central Water Commission and
other organisations examining the pro-
jects for finalising these schemes.

Plan for Housing in States

2422, SHRI N. K. SHEJWALKAR:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what is the plan for housing in
different States during the year 1981-82
and what is the proposed allocation of
funds to achieve the target, give figur-
es State-wise; and

(b) what were the figures for last
year's plan and how much was allot-
ted and how much could be spent;
what is the number of houses cons-
tructed during last year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Housing is a State sub-
ject. Within the approved plan outlays
for housing conveyed to State Govern-
ments by the Planning Commission,
the State Governments are free to
allocate funds, assign priorities and
fix targets for various housing schem-
es. A Statement-I showing outlays ap-
proved by the Plannjng Commission
for housing for 1981-82 for all the
States is attached (Annexure-I).

(b) A Statement-II showing ocutlays
approved by the Planning Commission
for housing for 1980-81 for all the
States is attached (Annexure-II).

Information regarding expenditure
incurred and number of houses cons-
tructed during 1980-81 is being collect-
ed and will be laid on the Table of
the Sabha.
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Statememt Statement—II
(Rs. in lakhs)
(Rs. in lakhs)
= S.  Name of the State Approved
S. Name of the State A;:{)roved No. ?3’: l}fgfuing
utla
No. i hgsusing (1980-81)
(1981-82) 1 Andhra Pradesh 1586- 00
— - 2 Assam 197-00+
1 Andhra Pradesh 1580-00 3 Bihar 78200
4 Gujarat . 156000
2 Assam 300-00
5 Haryana 603- 00
: 830-00
3 Bihar 6 Himachal Pradesh 190- 00
4 Gujarat . 1616-00 7 Jammu & Kashmir 275-00
5 Haryana 560.00 8 Karnataka 2345-00
6 Himachal Pradesh 20000 9 Kerala . 1013-00
10 Madhya Pradesh 614-00:
7 Jammu & Kashmir 310 00 ¢ 4
11 Maharashtra . 2324 00
2207:00
§ Kamaalkz 12 Manipur. 69- 00
9 Kerala . ’ 1015.00 13 Meghalaya 75- 00
10 Madhya Pradesh 770-00 14 Nagaland 185-00
15 Orissa 512-00
11 Maharashtra 240000
16 Punjab . 989-00
12 Manipur 70:00 17 'Rajasthan 466- 00
70.00 19 Tamil Nadu 146300
14 Nagaland 195-00 20 Tripura 130-00
15 Orissa 427 00 21 Uttar Pradesh 2453-00
T1
. 22 West Bengal 830-00
16 Punjab 1000-00
" Development of small and mediun
17 Rajasthan 477°00 towns under integrated development.
programme
18 Sikkim . 57-00
2423. SHRI JAGQGPAL SINGH:
19 T ilNadu . 1712-00 SHRI DAULAZI' RAM SARAN:
+5 SHRI MADHAV RAO
20 Tripura 145-00 SCINDIA:
. Will the Minister of ‘WORKS AND
B - Ustys. Tnadgph. 2320 HOUSING be pleased to state:
22 West Bengal : 815-00 (a) whether Government have made

any. review wifh regard to the progress
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made in the implementation of the
Centrally sponsored scheme for the
integrated development of small and
medium towns; and

(b) if so, result thereof and the steps
contemplated by Government 1n the
matter?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. An 1nternal
review has been made by my Ministry.

(b) On the basis of the review it
has been found that the progress of
implemenfation of the scheme is slow.
Some of the reasons are:

(i) Organisational problems for
the formulation and speedy imple-
mentation of the projects under this
scheme arising partly from over-
lapping responsibility for town plan-
ning, uerban development and Muni-
cipal administrafion at the State and
local levels.

(ii) Shortcomings in the prepara-
tion of the project reports according
to the guidelines prescribed for the
scheme.

(iii) Failure to identify the agen-
cies at the State and local level for
the preparation of the detailed esti-
mates and for actual execution,
monitoring and coordination.

(iv) Failure to provide adequate
budget provision in the State and
local budget for passing on Ceatral
assistance, for matching provision
and for expenditure incidental to the
project.

(v) Implementation problems such
as delays in land acquisition, delay-
-€d sanction of estimates and tenders
supply of materials etc. escalation
of costs, change of sites after sanc-
tion of the project and other fieid
level difficulties.

Letters have been addressed by my
Ministrr to different State Govern-
ments in December, 1980 and later
requesting them to accelerate the for-
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mulation of the projects and ensure
the effective implementation of ap-
proved schemes. The matter was also
discussed in detail’ in the 18th meet-
ing of the Central Council for Lacal
Government and Urban Development
and it was resolved to undertake the
effective development of towns identi-
fied under the scheme. This was re-

iterated in the 19th meeting of the

Central Council for Local Government
and Urban Development held in Feb.
1982. The officers of my Ministry and
the Town and Country Planning Orga-
nisation are visiting different states to
discuss the progress of the scheme and
assist the state governments.

Criteria for levying of misuse charges
of residential premises by Land
Development Office

2424. SHRI SURAJ BHAN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the formula used by Land and
Development Office of Ministry of
Works and Housing for calculating
misuse charges levied in respect of
residential premises of New Delhi used
commercially and in contravention of
lease agreements with Land and De-
velopment Office;

(b) whether a copy of the Land and
Development Office Order No. 23/1976
dt. 31st March 1976 will be laid on the
Table of the House stating how many
residential premises leased out by
Land and Development Office have paid
only 1 per cent misuse charges under
clause (8) of the said order along with
the names of lessees and address .of
premises during last three years: and

(c) how many instances of misuse
of residential premises for commercial
purpose in respect of New Delhi have
come te notice of Land and Develop-
ment Officer and in how many gf these
cases lessees have not paid misuse
charges and in how many cases the
Land and Development Officer has
been restrained from ie-entewng the
premises as a result of a law courts
during last three years?
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THE MINISTER OF PARLIAMENT-

““ARY AFFAIRS AND WORKS AND

‘HOUSING (SHRI BHISHMA NARAIN

" SINGH): (a) The formula is given in

‘the attached statement.

(b) The office order referred to con-

- tains departmental administrative in-
. structions and it is not proposed to

lay it on the Table of the House. The

. -information regarding the numoer of

residential premises leased out in
respect of which only one per cent

- misuse charges has been levied during

the last three years is not readily
available as no such statistical data
is maintained.

(¢) The information regarding the
number of instances of misuse of resi-
dential premises in New Delhi which
came to the notice of the Lani end
Development Officer ang@ the number

( (Present Commercial Theland ratc
Size of the x Misusedarea x | (rate ofland for Minys on the dato
Plot Permissible! J (the purpose for o last tran-
covered area | (which the property saction for

[ (15 misused

Shortage of Palm Oil, Rapeseed and
Vanaspati Ghee in Delhi

2425. SHRI MANGAL RAM PREMI:

SHRI SANAT KUMAR MAN-
DAL:

Will the Ministey of CIVIL SUP-
PLIES be pleased to state:

(a) whether it ig a fact that Palm

. oil, repeseed and vanaspatj Ehee has

been in acute short supply in Delhi;

(b) has an extensive checking of
sale of these commodities been carried
out from January,

and fair price ghop holders; and

(e¢) if not, reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAM-
MED USMAN ARIF); (5) Taking
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of cases in which misuse charges bave
not been paid will require scrutiny of
about 60,000 files for an irdefinite
period. Similarly, the information
relating to the number of cases in
which L&DO has been restrained from
re-entering the premises during the
last three years as a result of court
orders will require scrutiny of about
60,000 files. The labour involved in
compiling both types of information
will not be commensurate wita ithe re-
sults sought to be achieved.

Statement

With effect from 1-4-1981 mususe
charges are levied in respect of resi-
dential premises used for commercial
purposes in contravention of the terms
and conditions of the lease according
to the following formula:—

the purpose
for which land
was leased

1
|
i
? x 12%,
_]:

the RBD palm oil, refineg rapeseed
oil and vanaspati together the over-
all availability is, by and large satis-
factory. However, the possibility of
temporary localiseq shortages cannot
be ruleg out,

(b) Yes, Sir.

(¢) Does pot arise in view of reply
to part (b) above.

Works and Housing Ministerg
Conference held in Delhi

2426, SHRI TARIQ ANWAR. Will
the Minister of WORKS AND HOUS-
ING be pleased to gtate:

(a) what are the itemg that were
on the agenda of the Works and
Housing Ministers conference held at
Delhi recently:
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(b) what are the details of the
~discussions held and the con:lusions
.reached at the conference; and

; {c) what are the guidelines for
‘housing projects that have beep issued
to the State Governments?

THE MINISTER OF PARLIAMEN-.
" TARY AFFAIRg AND WORKSE AND
HOUSING (SHRI BHISHMA NARA-
IN SING): (a) and (b). The Central

. Council for urbap development and

Local Govt. met in New Delhi on 4th
.and 5th Feb, 1982 under the chair-
‘manship of the Ministers for Works
-and housing. The conference discusseq
‘various items like (i) new 20 point
programme (il) slum  improvement
(iiiy yural house-sites (iv) rural
water supply (v) social housing
schemes (vi) pattern of HUDCO fin-
ancing (vii) International drinking
‘water supply and sanitation decade
(1981-90y (viii) low cost
(ix) integrateq development of small
and =edium towns and (x) Constitu-
tional ang financia] position of local
‘bodies.

The Central Council discusseg the
programmeg in’ the sectors of housing,
drinking water and slum improve-
‘ment with special reference to the new
20 point programme, and resolved
that urgent steps should be taken for
the achievement of targets in these
programmes. Resolutions were passed
on the various agenda items. It was
decided that adequate gutlays should
be made in the Central gnq. State
‘budgets for providing drinking water
to 311 the problem villages, develop-
ment of house site to landlesg wor-
kers and extension of construction
«assistance ang the environrmental im-
provement of slums. The changes sug-
gested by the Working Group on the
pattern of financing by HUDCO were
Tecommended for favourable conside-
ration of Central Government. The
targets proposed for gchievement in
the sector of urban gng rural water
supply and sanitation during the in-
ternational water supply end sanita-
tion decade gstarting from April 1981
were enosnsed by the conference. It

sanitation:
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was decided to accelerate the imple-
mentation of schemeg for the develop.
ment of small and medium towns. The
Government of India was requested
to consider the need for statutory de-
lineation of powers, functions and
financial yesources of municipal bo-
dies in the Constitution. ‘

(c) The resolutions are heing for-
wardegq to State Governments and
Uniop Territory administrations.

Review by Wor]q bank team of the

- (SHRI R. V. SWAMINATHAN) ;

Working of NARP

2427. SHRI DAULAT RAM SARAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a World Bank Team
recently reviewed the working of the
National Agriculture Research Project
(NARP) and had made certain impor-.
tant observations;

(b) if s0, details thereof; and

(c) reaction of the Government

with regarg thereto?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(a)
The last Supervision Mission of the
World Bank carried out its six
monthly review 0f the progress of
implementation of the National Ag-
ricultural Research Project from
September 2 to 15, 1981. The Mission
consisteq of three members gnd was
accompanied by one of the officers of
the Indian Council of Agricultural
Research during its visits to the States.
The Missitm visited Gujarat (Septem-
ber 2-4), Andhra Pradesh ang Kar-
nataka (September 7-15) and Haryang
(September 8-9) where th. project
is under implementation. The Mis-
sion’s report was received gn Septem-
ber 21, 1981 and was considered by
the Project Funding Committee of
the Indian Council of Agricultural
Research on November 28 1981, The
impressions of the Mission were very
favourable in the case of Haryana angd
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Andhra Pradesh, but the progress in (b) and  (c). Some of the main
Gujarat and Karnataka was regarded issueg raiseq ang obaervatumg- made
ag slow mainly because of the delays by the Mission together with the
in starting civil works, procurement commentgs of the Indian Council of

of cquipment and recruitment of Agricultural Research gre given in
staff. the attached statement.

Statement

World Bank Mission’s Action taken

Recommend itions :

- e a— —

Ta) AEvanéc planning is needed to  The Project Unit has taken steps for advance planning
at variousstages. These steps will facilitate faster

hasten the implementation of the : ! ' :
project. implementation ofthe project. Arc‘.atwel_y Slowstart
and progress in the initizl stages was mainly due to
delay in acquisition of land, start of civil works,
urchase of equipments and undertaking by the
tate Governments to bear the cost of the project after-
the first five years when Indian Council of Agricultural
Research would withdrzw its assistance.

The participating universitiecs have bcen zdvised to
organisc such workshops. One workshop hzs al-
ready bcen held at Hyderabad by Andhra Przdesh
Others are being plerncd.

(b) Regional workshops should be orga-
nised to orient the scientists employ-
yed in the Sub-projects sanctioned
under the main project to apprise Agricultural University.
them of the main objectives of
National Agricultural = Research
Pcoject, research review reports and
the appraisal reports.

(c) A hand-book explaining the various The hand-book cxplaining the vzriousaspects  of the
aspects of the National Agricul- National Agricultural Resezrch Project is  alrecady
tural Research Project should be under preparation by the Project Unit in the
brought out. Indian Council of Agricultural Resezrch.

The matter wes discussed in the 12st Conference of the

(d) The administrative and financial
Vice-Chancellors’ of Agricultural Universitics held

powers of the Zonal Associate Di-

rectors, in-charge of Regional in the Indian Council of Agricultural Resczrch on
Research Stations being established 17-12-1981. It was agreed to delcgate enhanced
under project should be enhanced. administrative and financial powers on the patten of

powers adopted by the Andhra Pradesh Agriculiural
University. This decision has been circulatcd (¢ all
the participating agricultural wuniversities for thein
consideration and implementation.

(¢) Greater stress should be laid on  This suggestion relates to the qualitative improvement
qualitative improvement of work in the field of research programme. Agriculiural
in progress in the field. Appraisal Universities have accordingly bcen advited suitably
of new sub-projects in Gujarat, inthisregard. The Project Unitin the Indian
Karnataka and Madhya Pradesh Council of Agricultural Research which so fzr was
should be pastponed for the time- primarily engaged in research reviews and otler
being. preparatory work in warious States is now putting

greater emphasis on the monitoring-and qualitative
improvement in the implementation of the project
in progress With regard to the postponement of the
appraisal of newsub-projects in the three States, the

Project Funding Committec has decided that the

Project Unit at Headquarters -of the .Council may

examine each case scparately on merit and take

appropriate action.

(f) Funds allocated under the sub- This has been agreed to by the Indian Council of Agri=
projects for the salary of staff but cultural Research and a circular has bcen issued
remtining unutilizsd due to delay to the concerned universities to this effect.
in the recruitment of staff should
be withdrawn.
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(g) The common ceiling of Rs.  §
crores in respect of each univer-
sity should be considered for re-

vision.

The Project Funding Committee has considered this-
recommendation and decided that such a chan
in the already established pattern of funding couw
be brought about only in consultation with the
Planning commission and Ministry of Finance-
with whom the matter is being taken up.

(h) Training in conceptual aspscts of The recommendation has been accepted and necessary-

research methodology and design

should b¢ org:nised for the resear-

ch staff in the sub-projects.

(1) Participating Agricultural Univer-
sities should provide adequate
funds for (a) maintenance and
repair of the cxisting Buildings
(b} Transport for field visits and
(c) purchage of journals and re-
{erence books for the research
station being establised -under
the  National Agricultural
Research Project

(i) Participating Universities should
provide adequate funds for nor-
mal farm operations—cost of culti-
vation and utilities.

(k; Agricultural Engineering and
Agricultural Egonomics compo-
nents of the Project need further

strengthening.

(1) The role of the Directors of ex-
tension in agricultaral universi-
ties should be reviewed in the
light of the introduction of the
Training and Visit (T&V) system
in many States.

(m) The problem of overall man-
power planning in the agricul-
tural universities should be
studies.

steps are being taken to implement it.

The proposal for sptcific provision for maintenance
of uiﬁlinga at the research stations and providing-
transport for field visits is being taken up with the
concerned Agricultyral University. With regard
to books and journals, the Project Funding Commi-
ttee has approved separate provisions Rs. 50,000 for
regional and special station and Rs. 20,000 for sub--
stations for a period of five years.

This recommendation has been taken up with respec--
tive Agricultural Universities and State  Government
to honour the undertaking they have alieady given
in the Memorandum of Understanding between
Indian Council of Agricultural Reascarch and.
Agricultural Universities/State Governments.

The recommendation has been accepted. Greater
emphasis i3 being laid on these two arcas at the time
of project preparation appraisal and implementation..

The point has been noted. 1t will be discussed in the
Conference of the Vice-Chancellors of agricultural.
Universities.

The Indian Council of Agricultural Research has.
constituted a committee to consider this problem
and the Indian Institute of Applied Manpower-
Research has also been approached to undertake
such a studd.

Rehabilitation schemes in connection

with erosion of Ganga River
2428,

sed to state:

SHRI D. P. YADAV: Will
the Minister of IRRIGATION be plea-

(b) whether any systematic study
has been taken under the new 20
point programme announced by the:
Prime Minister; ang

(c) if so, the detailg thereof?

THE MINISTER OF STATE IN THE

(a) whether dye to erosion of river
Ganga thousands of villageg have
been, Washed away in the last five
yearg and no rehabilitation scheme has
been taken as yet; the villagerg are
living in open sky;

MINISTRY. OF. IRRIGATION (SHRI
Z R, ANSARI): (a) to (c). The
meandering nature of the Ganga in
the Gdngetic plaing covering the Stateg
of Uﬂ’ar Pmdesh, Bihar and Wewt.
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Bengal create erosion problem affec-
ting villages located - near the banks,
As the meandering of the river is a
continuous process, villages situated
- on the banks of the river get affected
by the erosive activity of the river
‘in one reach or the other. Flood con-
“trol peing a State subject, the res-
ponsibility of planning anq implemen-
~tation of the Flood Control, anti-ero-
sion ang ©other related schemeg rests
with the State Governments gnd funds
for thig sector are provided by the
States in their irrespective Annual
- Plan Budgets. Rehabilitation measu-
res are also uyndertaken by the State
- Government as feasible,

Suitable Incentiveg to farmers in
Grow Trees

2429. SHRI CHINTAMANI JENA;
Will the Minister of AGRICULTURE
“"be pleased to state:

(a) whether Governemnt have offe-
req suitable jncentives to farmers to
grow under the social forestry pro-
grammes trees which will give raw

material required by the industry;
" and

(b) if g0, the detaily regarding the
faxilities extended with 5 view to
easing the situation which hag arisen
" due to shortage of raw material for
‘the paper industry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL+ DEVELOPMENT (SHRI R.
V. SWAMINATHAN). (a) No, Sir.

"(b) Question doeg not arise,

Suspension of Milk Supply to D. M. S.
and Mother Dairy by Haryana

2430. SHRI B. V. DESAI: Will the

~ Minister of AGRICULTURE pe p‘leas-
ed to state:

(a) whether it i1 5. fact that
~Haryana has taken the decision to
~suspend the supply of whole milk to
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both Delhi Milk Scheme and Mother
Dairy;

(b) if so, whether this decision of
the Haryana Government has created
unprecedented situation ip Delhi;

(c) if so, what steps were taken by
the Government to meet the situa-
tion;

(dy whether Haryana Government
has been requested tp reconsider this
decision; and

(e) if so, the reaction of the State
Government?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R, V. SWAMINATHAN): (a) -
No such decision has been communica-
teg by the Government of Haryana.

(b) to (c). Doesg not arise.

Non-Supply of Rice by Tamil Nadu
Towardg Central Pool

2431 SHRI B. V. DESAIL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it ig 5 fact that on 30
Decemmber, 1981, the Tamil Nadu Go-
vernment conveyed its decision to the
Centre for itg mablhty to contribute
any rice from the current year’s har-
vest towards the Central pool;

(b) if so, what were the main rea-
song put forward by the State Go-
vernment jn this regard;

(c) whether it js a fact that last
year also that State dig not contribu-—
te an appreciable quantity of rice to-
wardg the Central pool;

(d) whether in view of this deci-
Sion the Union Ministry has also cut
down the State rice quota during the
month of December, ang what was
the position in the month of January
and February .1982;

(e) whether any other State has
taken this type of step; and
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(fy if so, what action Union Go-
vernment proposed to take to meet
thig type of situation in future?

TH® DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
and (b). The Tamil Nadu Govern-
ment in  their letter dated 2nd
February, 1982 informed the Central
Government about their inability to
contribute rice to Central Pool as
their own requirements for Public
Distribution System exceeded the
procurement made by them.

(¢) Yes, Sir.

(d) The allotment of rice to the
States is made opn a month to month
basis having regard to the over-all
availability of rice in the Central
Pool, relative needg of varioug States,
market availability, stockg available
with Stat, Governmeni and other
related factors. The allotment of rice
to Tamil Nadu was reduced from
60,000 to 50,000 tonnes ip the month
of December, 1981 as new crop had
come in the market 2nd procurement
by the State was alsp satisfactory and
they hag adequate stocks of their
own. The allotment for January and
February, 1982 wag respectively
50,000 tonneg and 40,000 tonnes,

(ey and (f). Normally contribu-
tion to the Central Pool is miade by
the surplug rice producifng Stateg and
the Centre hag decided to accept rice
from other States also if they desire
to contribute to Central Pool,

Water Supply in Shaadara, Delhi

2432, SHRI NAVIN RAVANI. Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the water supply posi-
tion in Dethi from Shahdara Plong is
inadequate;

(b) what will pe the total require-
ment of water in the yearg 1982 and
1985;
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(e¢y what will be the supply posi-
tion in 1982 and 1985. and

(d) the details of the sourees from
which Delhi woulg get water?

THE MINISTER OF PARLIA~
MENTARY AFFAIRg AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (d). The
requisite -information i being col-
lected and will be laid on the Table
of the Sabha.

Centrally Sponsored Housing Schemes
in Orossa

2433, SHRI K. PRADHANI. Will"
the Minister of WORKS AND HOUS-.
ING be pleased to state:

any Central scheme-
Orissg * for

(a) whether
has been introduced ip
constructing louses.

(b) if so, what are those Centrally
sponsored housing schemes introduc-
eq in Orissa villages and towns so.

far;

(c) when those Central schemes
have been introduced;

(d) the total number of houses

constructeg under those schemeg so
far; and

(e) the details thereof?

THE MINISTER OF PARLIA--
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH). (a) No, Sir.

(b) to (e). The questions do not
arise.

Punishment to defaulting vanaspati
industry receiving imported edible oil-

2434. gHRI AJIT BAG: Will the
Minister of CIVIL SUPPLIES be:"

pleased to state:

(a) whether Government will"
ensure severe punishment t, default--
ing vanaspatj industries, why are go--
ing to receive imported edible oil this:®
year; and
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(b) it so, details of the said mea-
.sureg as decided by the Government?

THE DEPUTY MINISTER IN THE
"MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI
MOHAMMED USMAN ARIF): (a)
.and (b). Government is keeping a
close watch on the production, dis-
tribution and prices of vanaspati and
will take all appropriate action
:against defaulting vanaspati manu-
facturers,

“Marketing Facilities for Agricultural
Produce

2435, SHRI LAKSHMAN MAL-
"LICK: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government are aware
«of the inadequate marketing facilities
- available in the country for the agri-
«cultural produces;

(b) if so, whether Government
"havg g proposal ty provide adequate
- marKeting facilities in the Rural areas
for the sale of agricultural produce in
“the Five Year Plan period; ang

.(c) if so, the details thereof?

"FHE MINISTER OF STATE IN
“THE MINISTRIES OF AGRICUL-

“"TURE AND RURAL DEVELOPMENT

({SHRI BALESHWAR RAM): (a)
tand (b). Yes, Sir.

(¢) Under the scheme for develop-
ment of selected regulaied/rural mar-
" ketg there i@ an allocation of Rs. 3800
lakhs in the Sixth plan 1980-85.
Under the scheme, central assistance
"is given at the following -rates for
“providing infrastructural facilitieg for
agricultural markets:

(iy Regulatey Markets handling
«commercial crops (Jute, Tobacco,
«Cotton,  Groundnut,  Cashewnut;
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Coconut, Patatoes, Onion; and
Chillies).. .Rs, 4 lakhg per market.

(ii) Regulated Markets situated
in command areas... Rs. 5 lakhs per
market.

(ili) Terminal Markets for Fruits
and Vegetables.. Rs. 15 lakhg per
market

(iv) Primary ; Rura] Markets,
Rs, 1.5 lakhs per market,

(v) Wholesale Rural Markets‘in
Recognised Backward Areag cover-
ed under Hill Areas Development

Pragramme, Integrated Tribal
Development Programme and
Drought Prone Arez Programme...

Rs. 5 lakhs per market,

Under the aforesaig scheme, during
the Sixth plan 1350 Rural Primary
Marvkets, 100 Wholesale Marketg in
Backwarq Areas, 200 Selected Regu-
lated Marketg and 10 Terminal Mar-
kets are proposed to be assisted.

Survey regarding houseless families
in Andhra Pradesh

2436. SHR] ANANTHA RAMULU
MALLU: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) what schemes Government pro-
pose to adopt to provide a house to
the houseless:

(b) whether Govegnment hava con-
ducted any survey regarding the
houseless f_amjlies, State-wise;

(¢) if so, the details in this regard;

(d) whether Government have fix-
ed definite targets for the current fin-
ancial year and for the Sixth Plan
period in this regard:; and

(e) if so, what are the details re-
garding the guidelines issued to the
State of Andhra Pradesh and the fin-
ancial assistance provided for this
purpose?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAP-
AIN SINGH): (a) The Sfate Zovern-
ments are already implementing a
scheme under which the rural iandless
families are provided free nouse-sites
and assistanice by way of subsidy and/
or loan for construction of houses.

(b) The Statée Governments have
«conducted the survey to determine ‘he
number of eligible families under the

——

:8cheme.

(c) The State-wise details of the
«eligible families are given in the at-
tached statement.

(d) The Sixth Five Year Plan has

provided an outlay of Rs. 353.50 crakes
for allotment of house-sites to .18
‘million famiiles and for prowviding
.construction assistance to 3.6 million
families.

(e) The programme is being impi-
mented since 1971 and forms f)art of
the Minimum Needs Programme and
the New 20-Point Programme, The
Sixth Plan envisages assistance at the
rate of Rs. 500/~ per family who have
been allotted Hhouse-sites and Rs.
750/- for those who have to be
‘given house-sites also. All labour in-
puts are expected to be provided by
‘the beneficiaries. No other guidelines
have Been issued to the State Govern-
ments.

The Central assistance to the State
'Governments for various plan schemes
is being given in the form of block
loans and block grants The Sixth
Plan outiay fixed for the programme
for Andhra Pradesh is Rs. 76.75
«Crores,
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Statement

State/U.T. No. of
Eligible
familites zs
estimatcd
by State/
U.T. upto
30-9-81

(1) ' 2)

1. Andhra Pradesh 21,33,000
2. Assam . 2,37,607
(@)
3. Bihar 19,58,000
4. Gujarat . . . 5,23,623
5. Haryana 2,47,601
6. Himachal Pradesh . 5,304
7. Jammu & Kashmir . 20,120
8. Karnataka 10,60,852
9. Kerala 1,36,640
10. Madhya Pradesh . 9,13,037
11. Maharashtra 4,97,547
12. Orissa . 5,00,000
13. Punjab. 2,97,046
14. Rajasthan 8,54,023
(a)
15. Tamil Nadu 14,97,00
16. Tripura . . 42,650
17. Uttar Pradcsh 12,40.240
18. West Bengal 3,14,524
UNIOR TERRITORIES
1. A & N Islands . . 7,200
2. Chandigarh : . 90
3. Dadra & Nagar Haveli 1.035
Delhi . 14,800
Goa, Daman & Diu . 1,596
6. Pondicherry . . 15,213

Total . . . 1,259,058
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(a) According to information re-
ceived from Planning Commission,
The scheme is not in operation in
Manipur, Meghalaya, Nagaland, Sik-
kim Arunachal Pradesh, Lakshdweep
and Mizoram:

Government Servants in Possession of
Government -  Accommodation - while
owning House
2437. SHRI ARJUN SETHI:
SHRI N. E. HORO:

Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government. have re-
cently reviewed its policy regarding
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rental liability of Government em-
ployees wno have got their own hou-
ses and Government had extended
facility in ‘providing them Govern-
ment accommodation also; and

(b) if so, details in this regard?”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) and (b). Govern-
ment's policy regarding the rental li-
ability of Officery owning houseg at or
near the stations of their duty, who
have been allotted government ac-
commodation, continues to be as fol-
lows:—

(i) if the income from his own louse does not excused Rs.

ngﬂf'p-lm- 1 L]

. Normal Rent

(ii) if the income from his own house exceeds Rs. 1000/- p.m.

but does not excecd Ra.2,000/p.m.

. Half the market rent

~(iii) if the ncome from his own house is above Rs. 2.000/- Full marke; rent

However, jnrespect of officers own-
ing houses at or near the gtationsg of
their posting, who have been pro-
videq government accommodation on
‘rent-free’ basis, a clarification to the
above policy decision wag issued on
3.2.82, that the rent in respect of (i1)
ang (iij) above will be reduced by 10
per cent of the emoluments of  the
allottee,

Assistance to integrated Horticulture
Projects, in Maharashtra State

2438. SHRI CHANDRABHAN ATH-
ARE PATIL: Will the Minister of
AGRICULTURE te pleased to state:

(a) whether Government of Maha-
rashtra has sought any assistance
from the centre for the integrated
horticulture projects in the State:

(b) if so, what are the details of
the projects; and

(c) the amount allocated, :eleased
and utilised for the purpose in the
years 1980-81 and so far in 1981-82?

'THE DEPUTY MINISTER IN THE -
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI): (a) No,
Sir. However, the State Government
has shown interest in Cashew Deve-
lorment Project with the assistance
of World Bank.

The Central Government has also
sanctioned a scheme for package pro-
gramme for coconut in Maharash-
ira, .

(b) and (c). The details of Cashew..
nut Development Project have not been:
received from the State Government.

A package programme on coconuf
has been sanctioned at a fotal of
Rs. 33,000/- for the year 1981-82. A
sum of Rs. 4100/- has been released
for this year. Details of utilisation
have not been received,
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¥ gy #Y gEear AR Fr TE 3
AR a8 Ff5aTs 3 &a § 9y v
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National Capital Region of States

2440. SHRI H. N. NANJE GOW-
DA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that Ban-
galore has topped the list of towns
in the country which has recorded a
phenomenal increase in  population
and expansion of city limits accord-
ing to the latest census available with
Government,

(k) whether Government have any
plans to suitable assist the state Gov-
ernments to develop the -capital
regions of the States on the Lines of
the National Capital region so that
the capitals of States do not before
long convert into crowded slums; and

(¢) if so, the details of the sche-
mes drawn up in this connection if
any and the .allocation proposed for
Bangalore in particular for 19827
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THE MINISTER OF PARLIA-
MENTARY AFFATRS AND WORKS

AND HOUSING (SHRI BHISH-
MA NARAIN  SINGH): (a)
Bangalore has recorded the highest

population growth rate among the
metropolitan  cities in the 1971—81
decade.

(b) No, Sir.

(c) Doeg not arise.

Bogus Ration Cardg in Delhi

2441, SHRI HARIHAR SOREN:
Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether Government have ini-
tiated action against the bogus ra-
tion card holders of New Delhi and
Delhi;

(b) when  such drive has been
launched by the Government in New
Delhi and Delhi;

(¢) the total number of bogus cards
holder detected so far; and

(d) the details about the action
initiated against them?

THE DEPUTY MINISTER IN
THE MINISTRIES OF AGRICUL-
TURE AND CIVIL SUPPLIES (SHRI
MOHAMMED USMAN ARIF): (a)
to (d). Delhi Administration keeps on
conducting checks to detect bogus ra-
tion cards. It had carried out inten-
sive door-to-door checkings of all the
foodcards in Circle Nos. 16 and 20 in
May 1981 covering a population of
about 4 lakhs. However, only a ne-
gligible number of food cards were
found to be bogus. A public Notice
was issued by Commissioner, Food
and Civil Supplies, Delhi on the 6th
February, 1982, advising the food-
card holders to surrender bogus food
cards. if any, and also to get the
names of the persons who may have
left for one reason or the other de-
leted from their cards, by the 28th
February, 1982 (since extended to
15thy March, 82). The public was also
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- cautioneq that while no action would
be taken against those who volunta-
rily surrender surplus cards or units
within the specifieq period, criminal
action leading to arrest under the
provisions of the Essential Commodi-
ties Act, 1955 shall be initiated in
cases of detection after the expiry of
this period.

AT G AR g FH & agor
HATH FTAFH & Heaid I
WM H §9TS TS aTE
T fasmar e

2442. =0 fgw Fag T
mide fasma gAY ag FAW & FAT

o fF oo
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T 2 HR fEa ol F=r Ok
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5 9

Q
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Meeting of Brahamputra Flood
Control Board

2444, SHRI SONTOSH MOHAN
DEV: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether in its meeting held
recently of the Brahamaputra Flood
Control Board decisions were taken
to deal with the complexity ‘and
magnitude of the recurring floods in
the wvalley and consequent problem
of the North-Eastern region; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
In the 14th Meeting of the Brahama
putra Flood Control Board held o
the 9th February, 1982. 51 Schemes
costing around 9 crores were approv-
ed by the Board for execution by
Assam Government for the current
financial year 1981-82. Now, the Gov-
ernment of India has constituted a
‘Brahamaputra Board, a high level
Technical Body with effect from 31.12,
1981. In persuance of the Braham-
putra Board Act 1980. The Board
is to prepare the Master Plan
for controlling floods. erosion prob-
lems and drainage improvement keep-
ing in regard to development and uti-
lisation of the Water Resources of the
Brahamaputra for other beneficial
purposeg also,

The Board will also take up the
execution of multipurpose projects
when approved by the Government
of India.
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Rise in price of pesticides
2445. SHRI NAVIN RAVANTI;:

SHRI DAULATSINHJI
JADEJA:

Will the Minister of AGRICUL-=-
TURE be pleased fo state:

(a) whether it ig a fact that the
prices of pesticides have gone up re-
cently;

(b) if so, the percentage and the
reasons for it; and

(c) what are the steps being taken
to check the rise of price of pestici-
des so that it may not affect in our
agriculture output?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R, V., SWAMINATH-
AN). (a) Yes, Sir,

(b) Increase in whole-sale prices of
pesticides during 1981 was 8.8 per
cent over the whole-sale prices in
1980. Major reasons for increase in
prices of pesticides are:

(i) increaseq cost of raw mate-
rial used in the process of manu-
facture|formulation;

(i) packaging cost; e

(ii) transport cost; and

(iv) establishment charges.

(c) Steps being taken to check the
rise in the price of pesticides in-
clude:

(a) Pesticides have been ' placed
under the Essential Commodities Act,
- 19717,

(b) Import policy relating to pes-
ticides has been liberalised by plac-
ing them under Open General Licence,

(c) Government is encouraging
indigenous production of pesticides
to break the monopoly and bring
healthy competition in the market.
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(d) State Governments have been
advised to maintain buffer stockg of
commonly useq pesticides and jm-
proving the distribution system by
ensuring their timely availability.

Chemical Fertilizers imported from
Abroag

2446. SHRI ARJUN SETHI: Will
the Minister of AGRICULTURE be
pleased to -state:

(a) what are the details regarding
the quantum of chemical fertilizers
imported from abroad during last
two years;

(b) State-wise number of sole
agents who have been supplied these
fertilizers for distribution; and

(¢) whether Government propose
to import it in greater quantity this
year as compared to the quantiy
thereof imported last year and whe-
ther keeping in view the increasing
demand therefor and difficulties in
itg distribution. Government propose
to increase the number of sole
agentg?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAIL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
The quantum of imports of chemical
fertilizers during the years 1979-80
and 1980-81 was as follows:—

(Quantity in lakhs tonnes of nutrients)

1979-80  1980-81

N . ) ) ) 12-95 15-10
P . . . 2-37 452
K . .. . 473 7.97
Total . . 20-05 2759
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(b) Imported fertilizers are pre-
sently being handled and distributed
by the following Agencies: —

(1) Food Corporation of India
(2) Indian Potagsh Limited.

(3) Southern Petrochemicals In-
dustries Corporation.

(4) Mangalore Chemicalg and
Fertilizers Ltd.

(5) Hindustan Fertilizer Corpora-
tion ILtd.

(8) Rashtriya
Fertilizers Ltd.

Chemicalg and

(c) The quantum of imports during
the current year is estimated to be
lower than that in the last year. The
question of induction of more Agen-
cies will be considered as and when
the neeq arises,

Winding up of Central Fisheries Cor-
poration and retrenchment of its
employees

2447. SHRI KRISHNA CHANDRA
HALDER:
SHRI R. P. DAS:
DR. SARADISH ROY:
SH'RJIEEOMNATH CHATTER-

Will the Minister of
TURE be pleased to state:

AGRICUL-

(a) whether Government have re-
ceived a representation dated 2nd
February, 1982 regarding winding up
of the Central Fisheries Comporation
Limited and the resultant retrench-
ment of the employees of that orga-
nisation;

(b) if so, details thereof;

(c) stepg taken by Government
to save these employees by absorbing
them in other organisations; ang

(d) if no steps taken, the reasons
thereof?
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
- TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. However, represeniations
. dated 3-2-82 from the Central Fish-
eries Corporation Limited Karma-
chari *Union addressed to the Prime
Minister and the Finance Minister
were ' received. Another representa-
tion.dateq 4-2-1982  from the same
union addressed to the Minister for

Agriculture has also been received, .

(b) In the representations the

» Union has requested for:—

(i) issue of an  order stopping
winding up till all the employees
are suitably absorbed;

(ii) creation of a special cell in
the ministry for quick absorption
of employees; and '

(ili) issue of directive to different
Undertakingg for quick absorption
of employees. 7 :

(c) Efforts are being made to pro-
vide alternative employment to the
regular employees vf the Corporation
in the Public Sector Undertakings
under this Ministry and in some other
Organisations to the extent possible
depending on the availability of va-
cancies in them and the qualifications,
past experience etc, of the employe-
es, .

(d) doeg not arise.

Supply of drinking water

2448, SHRI RASA BEHARI BEH-
RA:
SHRI BALA SAHEB VIKHE
PATIL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the details of the Sixth Five
Year Plan outlay for the problem
villages to supply drinking water
and the number of the villages identi-
fied ag problem villages, State-wise,
district-wise up to date with the num-
ber of villages in every disrict;
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(b) details of the allocation made
to the Stateg for water supply
programme during the last three years
ang number of villages benefited un-
der this programme during the said
period, year-wise district-wise with
names of these villages in case of
Orissa. West Bengal and States in
North Eastern region; and ’

(c) the aclion being taken with
the amount sanctioned to-the States
for the purpose during the next three
years with the number of villages
identified, action to be taken district-
wise particularly with the nameg of
the villages in Orissa, West Bengal
and North Eastern region S'tates;
States-wise?

THE MINISTER OF WORKS
AND HOUSING (SHRI BHISH-
MA . NARAIN SINGH): (a)

Statement showing the details of the
Sixth Plan outlays to provide drink-
ing water to problem villageg in the
State-Sector (Minimum Needs Prog-
ramme) is attached (Annexure—I).
The outlays in the State sector will
be supplemented by the voutlays of
Rs. 600 crores under the Centrally
Sponsored Accelerated Rural Water
Supiply Programme. The number of
problem villages remaining to be
covered as on 1-4-80, State-wise, is
attached (Annexure—II). As drink-
ing water supply is a State subject,
district-wise and village wise informa-
tion will be readily available only
with the State Governments.

(b) The grants released to  State
Governments under the Centrally
Sponsored Accelerated Rural Water
Supply Programme during the last 3
years are given in the Statement at-
tached (Annexure—III)., The number
of problem villages covered with
State and Central funds during the
last 3 yearg is given in the gtatement
attached (Annexure—IV)\

(c) The  alltcation fundg wunder
the Centrally Sponsored Accelerated
Rural @ Water Supply Programme
State-wise during the next three years
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has not yet been determined. The
Central assistance is intendeq to sup-
plement the resources of the State
Govemments in prov1d1ng safe drmk-
ing wa.ter to problem vﬂlages Sche-
mes are drawn up and 1mplmnenated
by t.he State Governmentg who al.so
.'ndenhfy v:llages to be beneﬁt.ed frgm
the Programmg

Seatemgnt-1

Sixth Five year plan (1980— 85)— Agraed Outlays
~ "Water Svpply Secter (M.N.P.)

(Rs. in Crores)

Andhra Pradesh . . 95° 00
Assam . . . . . 30-00
Bihar . . . . . 7500
Gujarat . . . . 65-00
Haryana . . . . 80-00
meachal Pradesh . . 3500
'[ammu & Kashmlr . . 45-00
Kamataka . . . . 19-00
Kcrala ¥ ; . . . 45-00
Mad.hya Pradesh . . . 60-00
'M_fqh_a_ruhgra . . . . 230-00
Manipur . . . . 17-50
Mecghalaya . . . . 1950
Nagaland . . . . 1175
Orrissa . . . . 34-00
Bunjab . . . . 68-00
Rajasthan . . . . 106-29
Sikkim . . . . 6-00
“Tamil Nadu . . . . 5000
“Tripura . . . . 12:00
Uttar Pradesh ' . . . 22000
"West Bcng'q] . . . . 4B-00
A & N Islands . . 405
Arunachal Pradesh . . 12-77
Chandigarh . . . .
D & N Haveli . . . o-60
Delhi . . . . . 7:00
Goa, Daman & Diu . . 170
Lakshadweep . . . . o-13
Mizoram . . . . 8- 00
Pondicherry . . . . 0-82

ToraL . . 140711
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_ Statenment.I1
RURAL WATER SUPPLY PROGRAMME

Ne. of identified problem villages remained to be
provided with waler supply as on 31-3-80.

S. No. Name of State/UT Nos. of Pro-
blem Vx!.ugm

i Andhra Pradesh . . . ,20&
2 Asam . ., . . . 1 5,7_@3‘

2 Bihar . . . . . 15104
4 Gujarat . . . . 5318
5 Haryana . . . . 3,80
6 I_j{ichhg_l Pradesh . . 7.815
7 Jammu & Kshmir . . 4,698
8 Karnataka . . . . 15,456
9 Kerala | . . . . 1,158
10 Madhya Pradesh . . 24,94
11 Maharashtra . . . 12,935
12 Manipur . . . . 1,242
13 Meghalaya . . . . 2,927
14 Nagaland . . . . 649
15 Qrissa . . . . . 23,616
16 Punjab . . . . 1,767
17 Rajasthan . . . . 19,803
18 Sikkim . - . 296
19 Tamil Nadu . . . 6,649
20 Tripura . . . . 2,800
21 Uttar Pradesh ° . . . 2B;505
22 West Bengal e . . 25,243
23 A N & Islands . . 173
24 Arunachal Pradesh . . 1,740
25 Chandigarh . . NIL
26 Delhi . . . 99
27 Dadra & Nagar Havell . ..
28 Goa, Daman and Diu . 66
29 Lakshadweep

30 Mizoram . . . . 214
31 Tondicherry . . . . 118

ToTAL . .2 qn 784
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FUNDS RELEASED UNDER GENTRALLY SPONSORED AGCELERATED

RURAL WATER SUPPLY PROGRAMME
(Rupees in lakhs)

State/U.T. 1978-79 1979-80 1980-81
-Ah_gl;;—P—raE;h_ . 351-06 215-60 436-2;
Assam . 149'57 32315 427-11
Bihar . 504-26 680-45 503-36
‘Gujarat 260-85 12780 358-50
Haryana 20079 260-19 35709
Himachal Pradesh 425-12 392- 86 56177
Tammu & Kashmir 200+ 00 182-05 314-75
Karnataka 10770 69-00 248-81
Kerala . . 27800 282-35 33008
‘Madhya Pradesh 290- 00 35715 690-00
‘l\iaharashtrz; 403-97 378-30 66400
"Manipur 5357 5355 106-03
Meghalaya 10377 111-60 149-00
Nagaland 9700 139° 57 15000
Orissa 21800 20600 30700
Punjab 174+ 9o 68-40 128-05
Rajasthan 353°27 20500 559" 10
SBikkim 43-13 26- 00 1950
Tamil Nadu 408-00 219-37 506- 00
Tripura 113-50 97.15 112-44
Uttar Pradesh . 617-50 709" 55 95195
"‘West Bengal 535°01 672- 72 443-50
Arunachal Pradesh 32°00 46-20 35-00
Gao, Damnn & Diu 9-50 11-95 11-46
‘Mizoram 18-50 19-05 26-25
Pondicherry . 17:00 12-00 7-00
Andaman & Nicobar. 18- 50 1550 6-00
Delhi 14-00 1310 13°50

Total 509846 580861 842498
NoTe : 1 Figures include funds released for Monitoring and Investigation Ot 75 the

various

States

and Rs. 33-05 lakhs in 1980-81.)
2. In 1980-81, an additional expenditure of about Rs. 15 crores was incurred
towards the cost and related expenses of drilling rigs obtained for drought

affecte

d States.

(Rs g97-02 lakhs in 1978-79, Rs. 78-31 lakhs in 1979-80
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Statement- IV

NOS. OF PROBLEM VILLAGES COVERED DURING

1978-79 1979-80 1980-81
1 Andhra Pradeash. : . . 360 990 487
2 Assam 3 . . . 467 921 963
3 Bihar . . . . : 3140 3319 ' 2660
4 Gujarat . . . . . 782 816 D 525
5 Haryara . . . . . 123 182 240
6 Himachal Pradesh . : : 1289 1140 1166
7 _]a.m.m.u & Kashmir . . . 216 19} 321
8 Karnataka . . 3924 958 2063
5 Kerala . . . . . 15 19 78%
10 Madhya Pradesh . . . 1654 . 5289 7195
11 Maharashtra . . . . 2010 2618 2674
12 Manipur . . . . . 29 26 ) 34
19 Meghalaya . . . . 28 104 52
14 Nagaland . . . . . 74 74 72
15 Orissa . . . . . 2993* 2555 1630
16 Punjab . . . . . 136 135 8o
17 Rajasthan . . . . . 353 1146 2402
18  Sikkim . . . . . 119 4 21
19 Tamil Nadu . . . . 1485 230 716
20 Tripura . . . . . 300 513 579
21 Uttar Pradesh . R . 891 1250 gr2
22 West Bengal i ‘ . i 432 2167 874"
23 A & N Islands . ; ) . 4 18 18
24 Arunachal Pradesh . 3 : 69 63 172
25 Chandigarh ; ; a i .o = .
26 Delhi ‘ : . : : 1 18 35
27 Dadra & Nagar Haveli . o
28 Gao, Daman & Diu . i : 2 11 "
29 Lakshadwep ‘ : . . vie .
30 Mizroam . a . . . 2 Nil Nil
g1 Pondicherry c ; A . 12 9 | 8
TotaL . . . . . 20,920 22,822 25,078

* Includes partial coverage
7 Includes hamlets also
» Report of spot sources not included.
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Supply of drinking water in Delhi
kit villages

2449. SHRI RASA BEHARI BEH-
RA: Will the Minister of WORKS
AND HOUSING be pleased to state:

la) whether it is a fact that the
Dellli Municipal Corporation has iden-
tified 148 villages out of 245 villages
ag problem villages: -

¢(b) if so, the names of the problem
vildlages in Delhi Municipal Corpora-«
tion ‘area and the action being taken
with 4he amount sanctioneg upto date
to cover these villages with drinking
water supply; and

¢e) the details of the amount spent
and number of the villages in this
area benefited (with the names)
during the last three years, year-
wisé?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISH-
MA NARAIN SINGH): (a)
to (¢). The requisite jinformation is
being collected and will be laid on
the Table of the Sabha.
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News Item Captioned ‘“Implement
lang Reformg States Told

‘2451, SHRI HARINATH MISRA:
"Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether Qovernment’s atten-
‘tion is drgwn %9 news-item under
caption ‘Implement land refprms,
‘States told” in Indian Express dated
3 thrw, 1882

(b) if so. whether the Centre has
asked the States to complete the
work of land ceiling laws as a time

‘bound programme;

(¢) if so, actual performance in re-
gard to implementation of Land Ceil-
ing Laws in each State and the lee-
way which each one has to make up;

(d) whether National Commission
-on Agriculture has suggested a major
modification of the tenancy policy; if
0, what is this “major modification”
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(e) whether Government waquld
ask the States to include the “major
modification” in their tenancy laws

- to the extent that they are in agree-

ment with the suggestion of Natienal
Commission on  Agriculture; if g0,
when?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUir
TURE AND RURAL DEVELOPMENT
(SHRI BALFSHWAR RAM): (@)
Yes. Sir.

(b) The State Governments have
been requested to step up distributjon
of ceiling surplus land and, to this
end, pay particular attention to quick
digposal of cases pending in differant
courts.

(c) A statement indicating prbgress
in implemrentation of revised ceiling
laws is appended.

(d) and (e) The National Commis-
sion on Agriculture had suggested that
leasing by marginal farmer should be
permitted. The Government of India
have sought the views of State Gaw-

and Government’s reaction thereto; ernments on some suggested changes
and in the tenancy policy.
Statement
(Area in acres)
‘State/Union Territory Area Area Area No. of
declared taken distributed  beneficia-
surplus possession of ries
1 2 3 4 5
Andhra Pradesh 9,76,042 4,33,586 3,02,376 2,07,454
Agsam . 5,80,140 5,03,161 3,16,784 2,54,333
Bihar 2,33,205 1,44,008 1,37,658 1,52,728
Gujarat 1,28,578 46,760 5,381 1,290
Haryana 27,642 18,319 17,659 5,163
Humachal Pradesh . 1,36,109 1,35,293 3,654 4,825
Jammu & Kashmir — — —_ —
Karnataka 2,45,597 82,214 56,096 11,890
Kerela . 1,18,272 79,034 52,311 84,837




245 Written Answers

PHALGUNA 17, 1903 (SAKA)

Written Answers24.6

1 2 3 4 5
Madhya Pradesh 2,55,946 1,41,970 79,803 31,775
‘Maharashtra 3,70,193  2,81,586  2,81,586 76,892
Mantipur 1,029 36 — —
Origga . . . . . 1,41,902 1,19,888 -1,01,456 {77,343
-Punjalg . 49,597 15,731 12,487 12,939
Rajasthan . . . . 2,46,495 2,20,643 122,230 26,212
Tamil Nadu 79,292 75.840 58,257 38,360
Tripura . 1,881 1.563 1,034 891
Yttar Pradesh 2.82,631 2,59,63 2,32,8609 1,88,946
West Bengal 1,57,014 99,793 55,658 1,66,255
Dadra & N.H. 8,958 6,180 3.406 1,512
Delhi 780 413 —_ —
Pondicherry 2,520 1,006 904 1,010
Total 40,43,823  26,66,654  18,40,667  13,34,652

News item captioned ‘‘Scientist
warng against Soil degradation”

2452. SHRI HARINATHA MISRA:
MISRA..
SHRI A. K. ROY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Governmenft’s atten-
tion has been drawn to the news-
item under the  caption “Scientist
warns againgt soil degradation” pub-
lisheq ‘Timeg of India’ dateq 10 Feb-
ruary, 1982;

(b) if so. whether the Twelfth In-
ternational Congress of Soil Science
was held at New Delhi, in the month
of February, 1982;

(c) if so, the suggestions formu-
lated by the Congress. which are ap-
plicable to our country and the Gov-
ernments reaction to each one of
these suggestions;

(d) whether Dr. P. Buringha noted,
internatipnal soil scientist has  sug-
gested as follows: —

(iy most of the land being utilis-
ed for urbanisation was a very good
agricultura] land, as  historiecally,
most of the cities were estaplished
in fertile agricultural belts;

(ii) from the technical and agri-
cultural point of view it was passi-
ble to produce 10 timeg as much
food as were produced at present;

(i1i) the world had about 17,000
million  hectares of  potentially
arable land which wag not being
cultivated at present but itg distri-
bution varied from region to regicn;
and

(e) how far the above mentioned
opiniong are relevant o India and
the measures Government have al-
ready taken, or propose to take on
each of these issues?
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THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOY-
MENT (SHRI R, V. SWAMINA-
THAN): (a) Yes, Sir,

(b) Yes, Sir.

(¢) The deliberations of the Cong-
ress were held under seven approved
Commissions of the International So-
ciety of Soil Science, namely; (i) Soil
Physics; (ii) Soil  Chemistry; (iii)
Soil Biology (iv) Soil Fertilty and
Plant Nutrition; (v) Soil Genesis.
Classification 'and Cartography; (vi)
Soil' Technology; and (vii) Soil Mine-
ralogy.

The highlights of this Congress were
the Symposium on World Soils Policy
and that on Desertification. The Cong-
regs. concluded on 16th  February,
1982, The proceedings and
recommendations are yet to be receiv-
ed from the International Soil Science
Society and when received these will
be examineg for suitable action.

However, some of the Important re-
commendations which emerged during
the deliberations -are as follows:

(i) Establishment of an Interna-
tional Soil and Water Research Ins-
titute with a network of centreg in
the tropical regions;

(ii) Esablishment of a new Sub-
Commigsion on “Soil Conservation
and Environment” under the Inter-
national Society of Soil Science;

(iii) Intensification of both basic
and applied research for increased
fertilizer use efficiency and main-
tenance of soil productivity.

The G.iernment is aware of soil
problemys ‘n India and action has al-
ready b2en initiated ag under:

(i) To strengthen the basic re-
search in Soil Science. it has been
decided in principle to set-up the
Indian Institute of Soil Research;
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(ii) The Research support in Soil,
Water and Fertilizer use hag been
strengthened during Sixth Plan in
21 Research Institutes and 41 All
India Coordinated Projection Crop
Improvement and Soil Produc-
tivity;

(iii) To continuously monitor and
coordinate the soil and lanq use
policies in the States, the Govern-, .

ment of India is establishing a Cen-
tral Land Use Commission,

(d) (1) Yes, Sir. Dr. Buringh in

‘hig lecture at the plenary gsession on

‘Potentials of Worlg Soils for Agri-
cultura] Production’ referred to losses
of potentially productive cropland.
According to him 200 million hectares
estimated to be lost to non-agricul-
tural uses in the world, during the
period of 25 years from 1975 to 2000
A.D. |

(ii) Yes, Sir. Dr. Buringh furthe:
stated that the potentials of world
soils for agricultura] production are
high.  According to him, it is possi-
ble to produce about ten times as
much food as is produced at present.

(iii) Thig was also one of the ob-
servations made by Dr. Buringh who
stated that the present area of crop
land is 1500 million hectares, where-
as the total area of potential crop
land is approximately 3200 million
hectares. Thus, the potentially arable
land in the world is approximately
1700 million hectares which are
mainly used as grassland ang partly
as forest.

(e) Government of India is consci-
Ous of the fact that due to the popu-
lation pressure in urbap areag some
of the agricultural land adjoining the
cities are being used for non-agricul-
tural uses such ag housing, industry,
roads recreational facijlitieg ete,

Ag far as the production potential
of India is concerneq the experimen-
tal findings from Research Farms and
National Demonstration provide evi-
dence of a potentially achieable gap
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of 200 to 300 per cent at the current
level of available crop production
technologies.

Regarding the potentially arable
land which is not being cultivated at
present, the gcope is limited ag far
as India is concerned. Projection
made by the National Commission on
Agriculture (1976) showed that by
2000 AD it is possible to bring in
another 10 million hag under plough
by reclaiming culturable waste, by
providing new  irrigation facilities and
by ' reducing the amount of fallow
land.

Sale of Vanaspati in Polypacks

2453. SHRI HARINATHA MISRA:
SHRI K. M. MADHUKAR:
SHRI S. B. SIDNAL:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item under
the caption “Vanaspati in polypacks”,
as published in the Economic Times in
its issue dated 11 February, 1932;

(b) if so, whether Government plan
to markel Vanaspati and edible oils in
polythene packets which will reduce
the consumer price since polypacks
are considerably cheaper than the con-
ventional tins; and

(¢) whether the proposal of the
Ministry for this scheme is uending
with the Ministry of Health for clear-
ance; if so, since when and the efforts
that have been made or are presposed
to be made to get the clearance as
quickly as possible?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAM-
MED USMAN ARIF): (a) Yes, Sir.

(b) ang (c¢), The Government isex.
amining the possibility of introducing
marketing of vanaspati and edible oils
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in flexible packs which may be made
of Low Density Polythelene Extruded/
High Density Polytheiene  Extruded
combination or any other suitable
combination. In consultation with the
Health Ministry, samples of packing
materials have been sent to the Central
Food Technological Research Institute
Mysore who have been asked to deter-
mine the suitability of such flexible
packs for packaging vanaspati and
edible oils and report the results to
the Government.

Applications for registration under self
financing scheme

2454. SHRI CHITTA MAHATA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that D.D.A.
invited applications for registration
under the third self financing scheme
with a gpecific condition that no
house in South Delhi wil] be allotted
to any registered application of that
scheme;

(by if so, the details thereof;

(¢) whether it is also a fact that
DDA have a proposal under Jonsidera-
tion to invite applications very shortly
for registration under the self financ-
ing scheme for the allotment of houses
in South Delhi;

(d) if so, when and what are the
details in thig regard; and

(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b), No, Sir. The
DDA has reported that in the brochure
of the Third Self Financing Scheme
it was mentioned that the location of
the colonies was likely to spread over
to areas other than South Delhi. It has
reported that subsequently some
pockefs in South Delhi were located
and, therefore, some more flatg in
South Delhi were constructed and
offered to the persong registered under
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the first, second and third self finanec-
ing schemes.

(c) The DDA has reported that no
decision to open the next self financ-
ing registration has so far been taken.

(d) and (e). Do not arise,

Produclion and distribution of rice

2455. SHRI CHITTA MAHATA: Will
the Minister of AGRICULTURE be
pleased to lay a statement showing:
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(a) the production of rice of each
category during the years from 1979
to 1982;

(b) the distribution of rice for the
same period to all the States snd
Union territories; and

(c) thHe demand of rice from all
States and Union Territories for the
same period?

THE DEPUTY MINISTER IN THE
MINISTRIES OoFr AGRICULTURE
(KUMARI KAMLA KUMARI): (a)
The available information is as
under:

Crop Year

1979-80
1980-81

e e 8 i b e i ] e e e A e 4 e e P —

Production estimates in
terms of ricc

42+33 Million Tonnes
53-23

For the year 1981-82, as per advance estimates, the anticipated production

of rice is about 54.5 million tonnes.

(b) and (c). The total all-India ge mand, allotment and offtake of rice
from the Central Pool for public Dis tribution System during the period is

as under:—
(Qty. in '000 tonnes)
Year Demand Allotment Offtake
1949 6274-63  6254-63 2373-9
1980 9365-11 9666-80 4161-5
1981 . 11184-65 10136-84 51887
1982 (upto March) 2771-38  1957-32 447 7*

* {or January, 1982 only.
Reports of Study Groups

2456. SHRI K. T. KOSALRAM: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Study Groun on:

(i) Constitutions, Powers and
Laws of the local bodies;

(ii) Town Planning and Building
Regulations;

(iii) Resources of TUrban local
bodies;

(iv) Strategy of Urban Develop-
ment have submitted their reports;

and
(b) if so, the action taken thereon?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH). (a) The Study Group on.

(i) Constitution, Powers ind Laws
of Local bodies

(i) Resources of TUrban ILocal
bodies have submitted their interim
reports whereas the Study Group on
Town Planning and Building Regu-
lations has submitted its final re-
port. The Study Group on Strategy
of Urban Development has yet to
submit its report.

(b) The reports of the above men-
tioned three Siudy Groups were placed
before the 19th meeting of the Central
Council for Local Government and
Urban Development and 8th Joint
meeting of the Central Council of
Local Government and Urban Develop-
ment and Executive Committes of All
India Council of Mayors held on 4th
and 5th February, 1982 and it was re-
solved that the State Governments may
consider the recommendations made
in the reports of the Study Groups a
finalised and take appropriate action
on them under intimation to the Minis-
try of Works and Housing.

Completion of irrigation projects
cleared during 1971 to 1981

2457. SHRI K. T. KOSALRAM: Will
the Minister of IRRIGATION be pleas-
ed to state: )

(a) the number of major and med-
ium irrigation projects that have been
completed out of the 529 irrigation
projects approved by the Technical
Evaluation Cell of the Planning Com-
mission during 1971 to 1981; and

(b) the number and names of such
irrigation projects cleared during this
period for Tamil Nadu and how many
have been completed and how many
still remain to be completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b) The re
quisite information is being collected
and will be laid on the Table of the
House as soon as possible.

One-Room Tenaments at Turkman
Gate Complex

2458 SHRI R. L, P. VERMA:
DR. A, U. AZMI.

Wikl the Minister of WORKS AND
HOUSING be pleased to state:

(a) when Government propose to
allot the newly constructed one-room
tenamentg of the Turkman Gate com-
plex since non-allotment for a con-
siderable period is causing heavy loss
to Government exchequer;

eligible persons
allotment and
terms and condi-

(b) who are the
considered for such
what wil]l be the
tions;

(c) will the persons avacuated from
Turkman Gate ang rehabilitateg in
the Minto Road, New Delhi area be
considered for such allotment; and

(dy whether Government are aw-
are that some of the sealed quarters
of Minto Road, New Delni area are
being intruded if so, what action Gov-
ernment propose to take to stop such
activities?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (d). The re-

~quisite information is being collec}ed

and will be laid on the Table of the
Sabha,

HUDCO Loang to States during §ixth
Plan period

2459, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
WORKS AND HOUSING be pleased
lay a statement showing.
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(a) State-wise loans sanctioned by
HUDCO during the Sixth Plan period
so far; and

(b) amount released so far by
HUDCO to the different Stateg with
details thereof?

Statement
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-

IN SINGH): (a) and (b) The infor-
mation is given in the enclosed state-
ment,

Stale-wise loan sanctioned and released by HUDCO during Sixth Plan period i.e. from ist April 1980 to
315t Fanuary 1982,

Amount released
against  total cu-
mulaitive sanctions

Loan sanctioned

B e e e e T R U —

State/U. T.
Andhra Pradesh
Assam
Bihar . . . . . . .
Gujarat
Haryana

Himachal Pradesh
Jammu & Kashmir
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Nagaland

Orissa

Punjab
Rajasthan .
Tamil Nadu
Uttar Pradesh’® .
West Bengal
Chandigarh
Dell:i

Pondicherry

ToTaL

(Rs. in crores) (Rs. in  crores)
35-24 1447
1-71 1-40
761 1:60
33:-03 19.69
12-86 5-69
1-68 0-86
474 1-96
20-39 12- 81
17-23 14- 81
9-02 431
43-22 16 89
011 0-02
1-57 -
10- 67 2+31
20-27 277
21-21 11-48
23-41 17-31
29-35 22-16
12- 44 8-98
655 6-36
094 0-60
1-24 0-13
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‘Shortage of Rapeseed Oil Palm Oil
and Wheat at Ration Shops in Delhi

2460, SHRI CHINTAMANI JENA:
‘Will the Minister of CIVIL SUPPLI-
ES be pleased to gtate:

(a) whether it is a fact that Gov-
‘ernment have acknowledged the
shortage recently in the States as
wel] ag in the capital of rapeseeq oil
and RED palm oil at the ration
shops;

(b) if so, whether in the case of
wheat delay has been noticed at the
time of its distribution by ration
thopg to the consumers; and

(c) if so, what steps Government
have taken to distribute the above it-
ems in time?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI MO-
HAMMAD USMAN ARIF): (a)
Taking the indigenous 0ils in the open
market and imported edible oils sup-
plied through public distribution sys-
tem together the overall availability
of edible oils in the Stateg ag well as
in the capital is, by and large, satis-
factory. However, the possibility of
temporary localiseq shortages can-
not be ruled out

(by and (c). Allotments of food-
grains including wheat for the public
distribution gystem are made on
monthly basis to the States and Union
Territories including Delhi, keeping
in view the overall availlability of
stocks, availability in the local mar-
kets relativeg needs of various States
and such other relevant factors, While
there is no delay in making these al-
lotments. the possibility of occasional
delay at the State leve] in actually
reaching the supplies to  different
areas cannot be ruled out,
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Production and Consumption of
edible oil

2461, SHRI RASA BEHARI BEH-
RA.:

SHRI RAMA KRISHNA
MORE:

Will the Minister of AGRICUL-~
TURE be pleaseq to state:

(a) what steps have Government
taken for enhancing production of oil
seeds to meet the required demand of
the country;

(b) the per capita consumption of
edible oil in India;

(¢) whether it i5 a fact that it 1is
lowest in the world;

(d) the projects being implement-
ed by Government for more produc-
tion of oil from forest resources:; and

(e) the States which have imple-
mented these projects?

THE MNISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) The
following steps have been taken for
enhancing production of oilseeds:—

1. Intensive programme for dev-
elopment of oilseeds under a
Centrally Sponsored Scheme,
The Scheme aims at demonstra-
tions on farmers fields, streng-
thening of seeq production and
distribution arrangements, ex-
pansion. of plant protection
measure and training for far-
mers and extension workers,

2. Launching of gpecial projects on
production of groundnut in Sau_
rashtra region of Gujarat and
Soyabean in Madhya Pradesh.
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3 Increase in allocation for dev-
elopment of oilseeds during the
Sixth Plan to Rs, 65 crores
against Rs. 14 crores in Fifth
Plan,

s

. Extension of irrigated areas un-
der oilseed crops from 8 lakh
hectares in 1979-80 to 14 lakh
hectares by 1984-85

5. Increase in area under non-
traditiona] oilseed crops name-
ly soyabean and sunflower.

6. Increase in area under short
duration varieties oilseeds
through catch cropping and in-
ter-cropping,

7. Intensification
forts,

of research ef-

8. Fixation of minimum gsupport
price to ensure that the farm-
ers receive adequate prices for
their produce.

(b) and (c). The per capita consum_
ption of edible oils, including vanas-
pati, as per the Report of Inter-Min-
isterial Study Group constituted by
the Government to formulate Long
Term Edible Oilg Plan is of the order
of 52 kg per annum, Thig is one
of the lowest in the world,

(d) and (e). A Scheme for develop-
ment of oilseeds and oils o ftree and
ment of oilseeds and oils of tree and
elopment has been includeq in the
Sixth Five Year Plan with a total
outlay of Rs. 2 crores, -The project
aims at maximum collection of sal-
seedg and  processing through dev-
elopment of infrastructural facilities
like construction of storage godowns,
laying of roads to inaccessible areas,
purchase of vehicles, etc, To begin
with, three States viz.,, Orissa, Bihar
and Madhya  Pradesh which have
proliferation of galseeds, have been
identified. The project submitted
by the Orissa Government is under
active gonsideration of the Govern-
ment,
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Scheme for Small and Marginal
Farmers

2463. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether any schemes for as-
sisting the small and marginal farm-
ers have been submitted by Govern-
ment of Madhya Pradesh for imple-
mentation during 1962-83;

(b) if so, what are the details and
cost thereof; and

(¢) whether the same have been
approved by Government?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTU-
RE AND RURAL DEVELOPMENT
(SHRI BALESHWAR RAM): (a) to
(¢). The main programme of assistan-
ce to the gmall ang marginal farnrers,
agricultural labourers and non-agri-
cultural labourers implemented by
this Ministry is the Integrateq Rural
Development Programme. This is a
sixth five year plan scheme being
implemented in all State/Union Terri-
torieg including Madhya Pradesh and
would continue during the year 1982~
83. All the blocks in Madhya Pradesh
are covered under IRD Programme for
which an allocation of Rs. 8.00 lakhs
per block wil] be available during
1982-83. Thig amount is to be shared
between the Centre and State on
50:50 basis. Under the scheme as-
sistance is provided to the target
group to take up viable economic sc-
tivities in grder to improve their eco-
nomic ctatus, Subsidy ig provided on
the capital cost at the rate of 25
per cent to small farmers, 33-1/3 per
cent to marginal farmers, agricultural
labourers and rural artisans. For tri-
bal participants,  cubsidy is 50 per
cent, The target is to cover 600
families per annum per block,

No other scheme appears to have
been received from the Government of
Madhya Pradesh by the Ministry of
Rural Development.
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Illegal Transfer of acquired Land in
the Capital

2464, SHRI MADHAVRAO SCIN-
DIA. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of caseg involving
illegal sale, registration or transfer of
acquired or notifieq land detecteq in
the capital during this year (1981-82);

(b) the total area of land involved
therein; andg

(¢) the number of persons appreh-
endeq in this context?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH). (a) According to the
information furnished by the Delhi
Administration 192 cases in 1981 and
37 cases upto 21st February (in 1982)
had been registered on this account.

(b) The information i5 being collec-
tegq and will be laid on the Table of
the Sabha,

(¢) The number of persong arrestcd
is as follyws:—

1981 670 r

1982 8
(upto 21.2,1982)

Central aig to Cyclone hit States

2465, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the extent of Central aid given
to different cyclone hit States for re-
lief of victims of cyclones this year;

(b) how much of it has been utilis-
ed by each State and how many fa-
milieg have been henefitegq thereby;
and

(¢) what amount of funds mobilis-
ed by each State Government for the
purpose from their own resources?
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THE DEPUTY MINISTER IN THE
MINISTRIES ©OF AGRICULAURE
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI): (a) The
States of Orissa, West Benga] and
Gujarat were hit by cyclone during
1981-82,

Orissa:—The State Government did
net seek any Central assistance,

West Bengal:—On the basis of the
recommendationg of the High Level
Committee on Relief based on the re-
ort of the Central team, tne Govern-
ment of India sanctioned a ceiling of
expenditure of Rs. 1817.87 lakhs dur-
ing 1981-82 ang Rs, 757.50 lakhg dur-
ing 1982-83,

Gujarat:—A Central Team wvisited
Gujarat between the 3rd and 4th
March, 1982 to make an on the spot
assessment of the damage and the
Central assistance required to meet
th situation ang itg report ig awaited.
Pending this, the Government of Indja
sanctioneq Rs. 5 crores ag ways and
means advance to the State

The Prime Minister releaseq Rs. 1
lakh to Orissa, Rs. 5 lakhs to West
Benga] and Rs., 5 lakhs to Gujarat
from the Prime Ministers’ National
Relief Fund for relief of people af-
fected by cyclone

(b) and (c¢). The information hasg
been called for from the concerned
State Government and on receipt, the
same will be placed on the Table of
the House,
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Proposa] to ameng Land Acquisitjon
Act . .. ... r
2467, SHRI CHITTA BASU. Wwill
the Minister of RURAL DEVELOP-
MENT bq pleaseq to state:
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(a) whether Government have un-
der consideration any proposal to
amend the Land Acquisition Act; and

(b) if so, steps g0 far taken in that
direction?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BALESHWAR RAM): (a) Yes
Sir

(b) An amending bill is under op-
eration,

People living roofless in Delhi

2468. SHR1 CHITTA BASU: Wil
the Minister of WORKS AND HOU-
SING be pleased to state:

(a) whether it is a fact that more
than 2 lakh people in the Delhi Met-
ropolitan area sleep without a roof
over their head;

(b) wheher it is also a fact that
about 2 million people live in sub-
human conditiong of which 13 million
people live in declared gslum;s and

(e) if so, what steps have since
been taken or proposed to be taken
to improve the housing conditions in
Delhi?

THE MINISTER OF PARLIA-
MENTARY AFAIRS AND WORKS
AND HOUSING (SHRI
NARAIN SINGH): (a) The Delhi
Development Authority has informed

that no such survey hag peen conduc-
ted.

(b) The DDA hag further infor-
med that the number of people living
in the notified slum areas is about
15 lakhs bwt it is not correct to say
that they live in sub-human condi-
tions.

(¢) In the field of public housing
the Delhi Development Authority
hag been able to meet the growing

BHISMA -
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housing needs to a considerable ex-
tent through (a) disposal of devel-
oped plots, (b) allotment of land to
cooperative societies and (c¢) cons-
truction of houses of different categor-
ieg .in wyarious residential schemes de-
veloped by it. The DDA has so far
provided 2,50,000 plots by allotment/
auction and through cooperative so-
over 60,000 dwelling units, At pre-
sent 40,000 houses are under cons-
truction by the DDA and work of vre_
paration of estimates, freasibility
check-ups and preparation of notices
inviting tenders have been taken up
for approximately 32,000 houses.
The DDA hag also taken steps to allot
land to the cooperative group hous-
ing societies registereq in 1979. These
steps are expected to promote house
construction activities and also result
in appreciable reduction in the back-
log of houses in the next five years.

Besides, the Government also build
houses for their employees in Delhi.

Grant for NRE P 1981-82

2469. SHRI CHITTA BASU: Will
the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) whether Government have
withheld Rs. 90 crores grant for
NREP sanctioned for the second half
of the year 1981-82; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRCUL-
"TURE AND RURAL DEVELOP-
MENT (SHRI BALESHWAR RAM):
(a) No, Sir. Out of a total pro-
vision of Rs. 180 crores made in the
central budget for NREP during the
current year, funds amounting to
Rs. 144.57 crores have already been
released. Releases of the balance
amount are unfer process.

(b) Question does not arise.
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Amount for cooperative spinning mills
in Sixth plan

2470. SHRI A, NEELAOTHITHA-
DASAN NADAR: Will the Minister
of AGRICULTURE be pleaged to state:

(a) the total amount proposedq {o be
spent in the co-oderative Spinning
Mills in the Sixth Plan Period;

(b) what is the respective amount
to be spent in Kerala;

(¢) the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
The Ministry of Agriculture, Depart-
ment of Agriculiure and Cooperation,
has a central sector scheme for share
capital contribution to the growers
cooperativy gpinning mills for which
there is a plan outlay of Rs. 20.00
crores for the 6th Plan. The Minis-
try of Commerce. Department of Text-
iles has also a central sector scheme
for participation in the share capital
of weaverg cooperative gpinning mills
for which there is a approved outlay
of Rs. 32.00 crores for the 6th Plan
period. Both these schemes are
being implemented through the Na-
tional Cooperative Development Cor-
poration (N.C.D.C.) '

(b) and (c¢). During the 6th Five
Year Plan period so far, no proposal
for sanction of funds for share cap-
ital contribution to the cooperative
spinning mills has been received by
the N.C.D.C. from the Government
of Kerala. It is, however, understood
that the Government of Kerala are
likely to apprecach the N.C.D.C. for
sanction of financial assistance - for
share capital particinpation in 2 wea-
vers Cooperative spinning mills: at
Alleppey and Trichur during the re-
maining period of the 6th Five Year
Plan. The proposal will be consid-
ered by the N.CD.C, when it is recei-
ved from the State Government.
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Assistance for development of Na-
tional parks and sanctuaries in Sixth
plan

2471, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of AGRICULTURE be pleased to
state:

(a) the total amount of assistance
expected to be given for development
of National Parks and sanctuaries in
the Sixth Plan period;

(b) what is the respective amount,
proposed to he given to Kerala for
the Development of National Parks
and sanctuaries; and

(¢) the amount of assistance vro-
posed lo be given for the Develop-
ment of Silent Valley as a National
Park?

THE MINISTER OF STATE IN

THE MINISTRIES OF AGRICUL-
.TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-

THAN): (a) The total outlay in the
Sixth Plan period for providing assis-
tance to the States for development
of National Parks and Sanctuarieg is
Rs. 499.00 lakhs.

b and (c). Central assistance to
be given to Kerala for the develop-
ment of National Parks and Sanct-
uaries will be decided on the quan-
tum of central assistance sought by
them jn tne developmental scheme
which the State Government will
submit. This would include assist-
ance for the development of Silent
Valley Nationa] Park ag well,

Hindrance of forest conservation act,
1980 to hydro-electric projects

2472. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of AGRICULTURE be pleased to
state:

(a) whether it is a fact that Forest
Conservation Act, 1980 js affecting
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adversely the ‘execution and investi-
gation of the Hydro-Electric Projects;

(b) if so, whether Government pro-
nose to exempt all the Hydro-Elect-
ric Projects including transmission.
lines, from the purview of the Forest
Conservation Act 1980; and

(¢) whether Government of Ker-
ala has placed this request before
the Central Government and if so,
the details of action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRCUL-
TURE AND RURAL DEVELOP-
MENT (SHR R. V. SWAMINA -
THAN) (a) No, Sir.

(b) Cases of Hydro-Electric Pro-
jects involving forest areag require
clearance under the Forest (Conser-
vation) Act. 1980 and these are being
dealt with expeditiously, There is
no provision for exemption under the
existing law.

(¢) The Kerala State Electricity
Board hag represented to the Central
Government for exemption of Hy-
dro-Electric Projects inecluding lay-
ing of transmission lines from the
purview of the Forest (Conservation)
Act, 1980. It has been clarified in
this connection that no such general
exemption can be given and that each
case where use of forest land ig re-
quired for Hydro-Electric Projects
etc. would have to be examined on
merits in accordance with the pro-
visions of the above mentioned Act.

Supervision of fishery project at Viz-
hinjam base

2473. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of AGRICULTURE be pleased to
state:

(a) who is supervising the work
of the Vizhinjam Base of the explo-
ratory fisheries project;
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(b) the details of the survey of the
fishery resources at Vizhinjam; and

(¢) the details of the time in which
the ship was engaged in fishing in
the months of November and Decem-
ber, 1981 and January, 19827

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-

THAN): (a) Exploratory Fisheries
Project has only a temporary opera-
tional unit of its Cochin base at Viz-
hinjam. The Deputy Director. Co-
chin base of Explanatory Fisheries
Project is responsible for supervising
Survey programme of Vizhinjam
unit. However, an Assistant Engin-
eer assisted by an Ascistant Director,
looks after the Vizhinjam unit as
Tocal officer incharge.

(b) The Wadge Bank fishing gro-
und is situated about 40 miles south
Wes:t of Vizhinjam. This area is
being surveyed by the survey ves-
sel Matsyanirekshani (40.55M) {rom
Vizhinjam and the survey  vessel
Matsyasugandhi (31.5 M) from Co-
chin. Th. survey vessel Matsyani-
reekshani surveyed about 2500  sq.
km of area in the depth range 30
to 200 Metre for demersal fishery re-
sources, During survey rich grounds
of high quality fishes like perches,
carangids, squids and cuttlefish were
found  The high quality fish account
for 30—40 per cent of the catch, The
catch from this vessel varied from
100 to 200 Kgs per hour of trawling.
The survey vessel Matsyasugandhi
has surveyed pelagic resources by
tuna longline method. The catch in-
cludeg 85 per cent shark, 7.5 per cent
billfish and 7.5 per cent other varie-
ties. Rich fishing grounds of sharks
were located during December, 1981.

(c) The survey vessel Matsyanire-
ekshani soent 40 hours in 16 days in
November, 1981 89 hrs, in 22 days
during December, 1981 and 64 hours
in 20 days during January, 1982. The
survey vessel Matsyasugandhi spent
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42 hours in 14 days in November,
1981. 81 hours in 24 days during De-
cember, 1981 and 69 hourg in 19
days during January, 1982.
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Advertisements to Souvenirg publish-
ed by Consumers Organisationg

2475. SHRIMATI
DANDAVATE: Will the Minister of
CIVIL SUPPLIES be pleased to

state:

(2) whether Government have ini-
tiated any steps to advise the Na-
tionalised Banks and Public Sector
Organisations and Government Un-
dertakings to give advertisements to
the souvenirs published by consumers
organisation who are helping to curb
the price rise; and

(b) if so, whether any assurance
has been given by these organisa-
tions?

MINISTER IN

_THE MINISTRIES OF AGRICUL-
TURE - AND CIVIL SUPPLIES
(SHRI MOHAMMED USMAN ARIT):

(a) No, Sir.

THE DEPUTY

(b) Does not arise.

Bio Gas from Grasg

2476. SHRI NARAYAN CHOUBEY:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government's abten-
tion has been drawn to the possibili-
ties of Bio-gag coming from grass
rather than cow-dung (Hindustan
Times of 8 January, 1982);

(b) whether the scientist of the
Indian Council of Agricultural Res-

earch have come Up With any new.

suggestion in bio-gas production; and
(¢) if not, whether Government
will appoint a separate National
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Committee Board to look intp the pro--
duction of Bio-gas which is renewable

source of energy?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL--
TURE AND RURAL DEVELOP-
MENT (SHRI P. R. SWAMINA-
THAN): (a) Yes, Sir,

(b) Indian Council of Agricul--
tural Research has already  under-
taken an All-India Coordinated Res-
earch Project on Bio-gas Technology
inter alia to study utilisation of
cellulesic materials including grass.
The work is reported to be at an ex-
perimental stage.

(c) A National Project for Bio-gas
Development has been launched and
the Ministry of Agriculture has al--
ready set up a High Level Standing
Committee on Bio-gas Development.

Foreign aid for irrigation Projects

2477. SHRI XAVIER ARAKAL:
Will the Minister of IRRIGATION
be pleased to state:

(a) which are the irrigation pro-
jeats that are helped or aided by the
foreign countries or instjtutiong and
the amount spent on these p.ojects;
and

(b) have Government approached
for fresh aid or help from any other
external source for irrigation schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATIION (SHRI
Z. R. ANSARI): (a) A list of Irriga-
tion Projects receiving assistance from
varioug external aggencies with details
of credit assistance ig attached.

(b) A  number of -projects have
been poseq to various externa] landing
agencies like IBRD, IDA, IFAD,
USAID, EEC, UNDP, FRG ang Saudi
Fung for Development etc., ang-the
Government keeps a dialogue with
such lending ggencies for fresh gssis-
tance which ig negotiateg as and when
situation warrants keeping in view
the requirements ang - suitability of
the assistance gvailable from g parti-
cular source for gy particular project.
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(b) A number of projects have
been poseq to various external len-
ding agencies like IBRD, IDA. IFAD,
USAID, EEC UNDP FRG and Saudi
Fund for Development etc. and the
Government keeps a dialogue with
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such lending agencies for fresh assis-
tance which is negotiated as and when

situation warrants keeping in

view

the requirements and suitabiliy of the
assistance available from a particular
source for a particular project.

Statement

Projects receiving credit Assistance from External Agencies

SL

Name of Project Project Loan Effectve
No. cost amount  Date of
($ Mil) (8 Mil) Agreement
1. World Bank Assistance
1 Chambal CAD Rajasthan 91-5 52:0 Dec. 74
2 Rajasthan Canal CAD Phase-I 174-0 83-0 Decc. 74
3 Nagar Junasagar Project(A.P.) 279-0 145-0 Sept. 76
4 Perivar Vaigai Project (Tamil
Nadu) 2 . . . 45-6 23-0 Sept. 77
5 Jayakwadi Project (Maharashtra) 140-0 70-0 Jan. 78
6 Orissa Madium Project 116-0 58:0 Jan. 78
7 Karanatak (Upper Krishna)
Irrigation Project . . 258-4 1170 Aug. 78
8 Gujarat Medium Irrigation Pro-
ject ; . . 215-0 85:0 Oct. 78
9 Haryana Irrigation Project 222-0 111-0 Dec. 78
10 Punjab Irrigation Project 257-0 129-0 June 79
11 Uttar Pradesh Pubhc Tubcwells
Project ; 37 18-0 May 80
12 Maharashtra Composite Irriga-
gation rroject . . 455-0 210-0 June 80
13 Gujarat Composite Irrigation
Project . . 350-0 175:0 June 80
14 Mahanand: Birupa Barrages Pro-
ject \Orissa) 110-3 83:0 March 81
15 Madhya Pradesh medium 232-1 140-0 May 81
16 Karnataka Tanks Project 111-6 54-0 May 81
17 Madhya Pradesh Major Irriga-
tion Project . 439-2

—

Date of
closing of
Agreement

June 1982
June 1982

June 1985

March 1983
March 1983

March 1983
March 1984

June 1984

Aug. 1983
June 1985

March 198%
Sept. 1984
April 1986

March 1987
March 1987

March 1986

2200 Agreement signed on 24-2-1982-

R P -
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Sl

Name of Project = Project Loan Effective Date of
N o. cost amount = Date of closing of
($ Mil) ($ Mil). Agreement Agreement
II. LF.A.D. Assistan_e
1 Bhima Irrigation Project? 100-0 50-00 Dec. 79 Dec. 1986
2 Rajasthan Cannal Stage-I
(Phase-II) i : . 110-0 55-00 March 80 March 1986
3 Madhya Pradesh Irrigation Pro-
ject (Co-financing with 1DA) 232-10 25:00 June 81 June 1987
I, U.S. A. L. D. Assistance
1 Gujarat Medium Irrigation Pro-
Jject (Co-financing with IDA 215-50 30-00 Oct. 78 Junc 1984
2 Rajasthan Madium Irrigation
Project 58-00 35-00 Sept. 80 June 1985

— S

Revision of Master Plan for Deihi

.2478. SHRI H. K. L. BHAGAT:
SHRI RAM VILAS PASWAN:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the steps being taken Lo revise
‘the Master Plan for Delhi;

(b) whether there is any involve-
ment of representatives of people in
.regard to the same; and

(c) if so, in what manner?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Delhi Development
Authority are in the process of formu-
lating the Perspective Plan for Delhi
for 1981-—2001. The DDA have al-
ready set up a Perspective Planning
Wing to undertake this work.

(h) and (c). The Advisory Council
of the DDA under the chairmanship
of ILt. Governor of Delhi which ad-

vises the Authority on matters relat-
ing planning and development of Delhi
and preparation of the perspective
plan, comprises besides officinl mem-
bers, members of Parliament{ and non-
officials. The DDA has also een con-
ducting seminars on major issues in-
volving. experts, representatives of
Government organisationg and the
public,

National Capital Region
2479. SHRI H. K. 1.. BHAGAT:

SHRI SATYENDRA NARAIN
SINHA:

Will the Minister of WORKS AND
HOUSING be pleased to state the steps
being taken by Government to imple-
ment the objectives of the National
Capital Region?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): The National Capital Re-
gion Plan which was approved in Sep-
tember, 1978 by a High Powered Board
envisages the orderly develooment of
Delhi and the surrounding arsas in
the States of Rajasthan, U.P., and Har-
vana within the delineated region and
the development of identified ring
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towns in these states. The Plan en-
visages the balanced development of
region and dispersal of economic acti-
vities in self-contained regional towns
restructuring of the regional transport
network and the integrated devclop-
ment of land and infrastructure. 18
towns situated in the corridors of the
States of U.P./Haryana & Rajasthan
have been identified as ring towns in
this scheme. At present, out of these
18 ring towns only 5 towns viz: Meerut
and Hapur (in U.P.) Gurgaon & Pani-
pat- (in Haryvana) and Alwar (in Rajas-
than): are being developed under a
Central sector scheme. The Ceniral
loan assistance is restricted to 50 per
cent of the cost of the approved pro-
jects subject {o the provision of mat-
ching funds by the State Government.
A sum of Rs. 7.13 crores has been dis-
bursed till the end of March, 1981
The scheme has been continued during
the Sixth Pian period and a sum of
Rs. 10 crores has been provided in the
Plan budget under the central sector.
Measures are under consideration to
Tevitalise the plan for the region and
provide for an effective coordiaation
machinery,

Normg for Allocating Imported Edi-
ble Oi] to Vanaspati Industries

2480 SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
of CIVIL SUPPLIES Dbe pleased to
state:

(a) what is Government’s criteria
and norms for allocating imported
edible oil to vanaspati industries;

(b) the list of vanaspati industries
who are going to be allocated imported
edible oil this year; and

(e) a list of the black listed vanas-
pati industries, if any?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI MO-
HAMMED USMAN ARIF): (a) At
present 60 per cent of the requirements
0f oil needed for manufacture of va-
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naspati are being aliotted from the
stock of imported oil to each vanas-
pati unit. on.the basis of iis average
monthly production during the Oil
Year 1980-81, i.e. November, 1980—
October, 1981.

(b) of the 90 installed unils, about
81 are at present being allotted impor-
ted oil. The rest either have suspended
production or are in the process of
installation or manufacturing only
industrial hard oil for manufaciure of
soap. A list of the units is attached.

(c) Does not arise.

Statement

S. No. Name of the factory

Punjab
1 Amrit Banaspati Co., Rajpura
2. Armritsar Oil Works, Amritsar
3 Kishen Chand, Ludhiana
4 Markfed Vanaspati, Khana
5, Nav Bharat Banaspati, Doraha
6: Oswal Vanaspati & Allied Ind., Ludhiana
7 Oswal Vanaspati & Gen. Ind., Ludhiana

®8 Mahavir Vanaspati Co , Kharar (Ran-
bir Chemicals, Kharar)

9 Sangrur Vanaspati Mills, Sangrur
J & K.

10 K.C. Vanaspati, Jammu

11 Kashmir Vanaspati, Jammu-

12 8§.G. Veg. Prod., Yamunanagar
13. Haryana Vanaspati, Kundli

14. Keeran Vegetable Prod., Bhiwani
15 Markanda Vanaspati, Shahabad

Delht

16. D.C.M. GChem. Works, Delhi
17 Ganesh Flour Mills, Delhi

0.P.

18 Amrit Banaspati, Ghaziabad
19, Hindustan Lever Litd.,, Ghaziabad
20 Jein Shudh Vanaspati, Ghaziabad
21 Modi Vanaspati, Modinagar

22 Prag Vanaspati Prod., Aligarh

- —
e
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Sl. No. Name o ‘tactory

23 Tata Oil Mills, Ghaziabad

24 Balaji Veg. Prod., Sitapur

25 Ganesh Flour Mills, Kanpur
26 Bhagwati Vanaspati, Lucknow
27 Motilal Padamapat Udyog, Kanpur
28 Swarup Veg. Prod., Mansurpur

Rajasthan

29 Hemraj Udyog, Jaipur

30. Mehta Veg. Prod., Chittorgarh
31 R.C.5. Jaipur

33 Rohtas Industries, Jaipur

33 Premier Vig. Prod., Jaipur

34 Rajasthan Van. Prod Bilwara

Tamil Nadu

35 Madras Vanaspati Ltd., Villupuram,
36 Mattur Chem., Matturdam

37 Oswal OQils & Van, Madras

38 Tata Oil Mills Co., Madras

39 Hindustan Leaver Ltd , Trichy.

Karnataka

40 Balaji Oil traders, Bangalore

41 B.JI. (P) Lid., Davangera

42 Ravi Veg. Oil. Ind., Davangerc

43 The Modern Mills Ltd., Hubli

44" Margerina & Refined O1l, Bangalore.

45 Raichur 'Agrl. Produce Marketing &
processing coop. Socicty, Raichurc.

46 Tata Oil Mills, Ernakulam
47 Kerala Soap Ltd., Calicut.

Andlira Pradesh

48 Tungabhadra Industries Ltd., Secund-
1abad

49 B. Rajendra Oil, Mills & Refinery,
Hyderabad

50 Tungabhadra Industries, (Lecsee
Hyderabad Van.) Hyderabad

51 Radhakrishna Vegetable Prod., Kollura

52 T.G.L. Puspak GCorporation Adoni.
53 Thungbhadra Industries, Kurnool
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S. No, Name of the factory

West Bengal

54 Hindustan Lever Ltd., Shamangar
55 Kusum Products, Rishra

56 Rasoi Vanaspati & Ind., Calcutta
57 Swaika Vanaspati, Liliah

58 Unite Veg. Mir., Rishra

59 Vegetable Prod., Belgharia

Bihar

60 Chhabirani Agro Ind., Dargavati
61 Rohtas Industrics, Dalmianagar
62 Hatwa Vanaspati, Hathwa

Maharashtra

63 Ahemed Oomarbhoy, Bombay
64 Hindustan Leaver Ltd., Bombay
65 LV.P., Bombay.

66 Jai Hini Oil Mills, Bombay

67 Liberty OQil Mills, Bombay

68 Tata Oil Mills, Bombay

69 Vegetable Vitamin Foods, Bombay
70 Veg. Oils Ltd., Bombay

71 Berar Oil Ind. Bombay

72" Maharashtra Veg. projects, Bhulia
73 WIPRO, Amalner

74 Cooperative Qil Ind., Latur

75 Purchit & Co., Nagpur

76 Mahsingka Industries, Paghora

Guiarat

77 Ashwin Vanaspati (P) Ltd., Snhamlya
78 Madhusudan Veg. Prod., Pakhial

79 National Dairy Development Board
Bhavnagar

80 Dipak Veg. Oil Indus. Manavdar
81 Jayant Extn. Jamnagar

82 Kothari Oil Prod. Gondal

83 Morvi Veg. Prod. Morvi

84 Prabhat Sol. Ext., Manavdar

85 Shree Jagdish Qil Ind. Porbander
86 Bhavnagar Elec. Comp., Bhavnagar
87 Mansingka Oil Mills, Khandawa
88 Malwa Ven. & Chem. Co., Indore

.89 8.5. ' Ltd., Dewas,

90 Rajadhiraj Industries, Seoni
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Demands of Tribals Living in Singh-
bhum Forest

2481. SHRI N. E. HORO: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that lndia’s
thickest forest in Singhbhum is popu-
larly known as the Tribals area;

(b) whether any demand has been
made by the Tribals to provide some
means for livelihood in that area;

(c) whether some disputes have
been brought to Government’s notice;
and

(d) if so, what are their demands
and the reaction of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R, V. SWAMINATHAN): (a) to (d).
The information is being coliected
from the State Government and will
be laid on the "Téble of the Sabha.

Western Kosi Canal

2482. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION be
pleased to refer to the reply given on
23rd November, 1981 o USQ No. 211
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regarding Western Kosi canal and

state:

(a) whether relignment of the Wes-
tern Kosi between R.D. 131 and 240.70
has since, been finalised by shifting
the cross drainage structure site over
river Kamia further north to bring in
more land under irrigation by doing
away with the unnatural curve;

(b) if so, detailg thereabout and if
not, reasons therefor;

(¢) whether designs of the siructures
for self ejector as the source of this
canal and over river Balan have not
yet been finalised; if so, their impact
on completion time schedule; 2ad

(d) what are the details about the
reconstituted Kosi Control Beard?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No, Sir.

(b) The alignment of the Western
Kosi Cana] between RD 139 and 249.70
is under examination in the Central
Design Organisation of Bihar.

(¢) No, Sir. The impact of non-
finalisation of the design of the silt
ejector on completion schedule can-

not be ascertained in the present posi-
tion.

(d) The Kosi Contirol Board ias been
reconstituted in August 1981 as under:

Ghairman : Chief Minister, Bihar.

— —— e

(i) Minister Iccigation, Bihar/Minister of State Irri-
gation, Bihar.

(1i) Development Commissioner, Bihar.

(iii) Finance Commissioner, Bihar.

(iv) Ghairmn, Centrel Water Commission or his
Representative.

(v) Financial Adviscr-cum-Joint Secterary. Ministry
of Irrigation or his representative.

(vi) Enginecr-in Ghicf-cym-Additional Commissioner

Members :

cum-Spl. Sccrctary  Irrigation  Department
Bihar.
Member Secretary @ (vii) Irrigation Commissioner  Bihar.

(viii) Ghief Engineer, Irrigation, Purnea, Ghicf Engi-
neer (I) Darbhanga.,ChicfEnginccr (Planning
& Mbnitoring) Irrigation Department, Bihar
Patna.

Special Invitees
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Dam Over River Bagmati at Nunthar

2483, SHRI BHOGENDRA  JHA:
Will the Minister of IRRIGATION be
pleased tp refer to the reply given an
7 December, 1981 to Unstarred Quss-
tion No. 2351 rgarding construction of
Dam on Nunthar and state:

(a) whether any specific propesal
has ever been made to H.M.G. Nepal
for multi-purpose Dam  over river
Bagmati at Nunthr or any proposal
to that effect considered to soive the
problems of drought floods power etc.,
if so, details thereabout, if not, reasons
for the same; and

(b) whether Dhons Bagmati and
Khirori form integral part of the
Adhwara group of rivere if go, speci-
fic projects for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) During the recent
official level meeting held at IHew Delhi
in February, 1982, the question of buil-
ding a multlpurpose reservoir on
River Bagmati in Nepal was raised by
Indian side. It was informed by the
Nepalese delegation that the study of
a high dam on River Bagmati had not
yet been completed by H.M.G. MNepal

(b) Yes, Sir. Bihar Government, in
their Action Programme (86-7 years)
for Flood Control and Drainage in the
Bagmati-Adhwara basin have included
the following schemes:

(1) Adhwara Group Flood Control
Scheme.

(2) Embankment on Darbhangza
Bagmati from Sauli Ghat to
Nabbi and embankment on Ba-
chraja Kamla from Carseum to
Paseutn.

(3) Channelisation of river I.aknan-
lihi.

(4) Raising, widening and providing
anti-erosion works for 44 miles
of Adhwara embankment, and

providing pucca service road on
the top.
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(5) Raising and widening of 54
miles at Khirohi embaniment
and providing protection works.

Potential Arable land under Pulses
and Oi] Seeds in Gujarag

2484, SHR1 MOHANLAL PATEL:
SHRI NAVIN RAVANI:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether All India Researcn Pro--
ject on dryland agriculture has iden-
tified certain areas which offered Po-
tential for additional produciion of
Pulses and oil seeds;

(b) if so, the details of that area
State-wise and particularly in “ujara®
State; and

(¢) how Government
develop them?,

rropose to

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
ANLC' RURAL DEVELOPMENT: (SHRI
R. V. SWAMINATHAN) (a) ani (b).
According to the research information
available with the All India Coordina-
ted Research Project on Dryland Agri-
culture introduction of pulseg and
oilseeds in non-traditional areas in the
country offer potential for additional
production, The exact extent of such
new areas in different stateg has, how-
ever, not yet been assessed. The ciffe-
rent regions where new areas offer
such potential to introduce pulsa2s and
oilseeds, are given below:

(i) Groundnut can be introduced -in
high rainfall areas of Chotanagpur-
region and Santhal paraganas in Bihar
Purulia and Bankura districts in West
Bengal, uplands of Bhubaneswar re-
gion, uplands of Coasta] Alluvial and
coastal Andhra Pradesh.

(ii) Yeilow soyabean has been iatro-
duced medium black goils of Malwa
Plateau and medium deep black soils
of Narmada Valley western and north-
western parts of Vidarbha region.
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(iii) Double crop system of green
gram and safflower can be popula:-ised
in medium to deep black soils of eas-
tern and central Vidarbha region,
Sunflower and red gram inter-crop
gystem could be introduced also in
this region,

(iv) Safflower can taken up instead
of rainfed wheat in black soils of
Malwa Plateau and Vidarbha and
Marathawada regions of Maharashtra.

(v) Red gram as a pure crop can be
taken in the districts of Bangalore,
Mandya, Mysore, Tunkur and holar
in Karnataka and ag an intercrop in
(a) North and north eastern parts of
Telengana, (b) Vidarbha region, (c)
western parts of Marathawada region
and (d) north western parts of TMadhya
Pradesh

(c) The dryland technology for suit-
able crops anq crop sequences inclu-
ding cereals, pulses, oilseeds etc., has
been published as a technical guide
for extension work. The same was sup-
plied to State officials who attendecd
the recent National Workshop on
Agricultural Development held in New
Delhi on 26th & 27th February, 1982.

Boosting Paddy Production

2485, SHR G. NARASIMHA RED-
DY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that with
almost equal size of land under culti-
vation, China is producing 3 tonnes
of Paddy per hectare whereag the pro-
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" duction per hectare in our <oantry is
only 1.9 tonnes;

(b) whether ICAR has Leen cons-
tantly trying to improve the quaatity
and yield of Paddy in the country
and if so, to what extent their ef-
forts have borne the fruit; and

(¢) whether Government have takea
steps to bring the production rate of"
Paddy at par with Ching if 50, the de-
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND-
RURAL DEVELOPMENT: (SHRI R.
V. SWAMINATHAN): (a) Yes, Sir.
The average productivity of naddy in
India is lower as compared to that of
China. For example in 1980-81 the
average vield per hectare of paddy in
India was 2049 kgs as compared to
4163 kgs of China. The high yield in
China jis due to larger area (80-90 per
cent) being under irrigation ag com-
pared to only 38 per cent in India. The
average application of fertilizer im
China is estimated at 129 kgs/ha of
NPK as compared to only 29.6 kgs in
India. Becides, large areas of rice-in
India are under flood prone-deep water
low lands, rainfed wuplands and saline-
alkaline soils. However, under good
management and irrigated conditions,
the yields in Punjab, Haryana and
the delta areas of the South and North
are comparable to those of China.

(b) Yes, Sir. Ag a result of the R&D
efforts there has been tangible imnpro-
vement in rice productivity and pro--
duction as evidenced from the follow-
ing statistics:

1950—51 1965—66 1978—79-

— - - e |

——

Area (Million hectare)
Production (Millién tonnes) . .

Yield (Kg/ha) .

30-8 35-4 402
— 205 30-5 53-8

668 862 1339

— — 5 S -
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(¢) The Government is taking nece-
ssary steps to increase rice producti-
vity to bring it on par with some of
the World’s high rice producing coun-
tries like Japan and China. Some of
the improved  varieties of rice tested
in Farmers’ field have given 7 tounres
and more in National demonstrations
under irrigated conditions. Research
and developmental efforts are under-
way to develop and adopt improved
varieties and production technology
not only for the well managed lands
but also for the problem areas which
pose the major constraint. These ef-
‘forts are expected to produce more and
more rice in future.

Imported refined Oil for Delhi

2486. SHRI G. NARSIMHA REDDY:
SHRI BHIKU RAM JAIN:
SHRI NAVIN RAVANI:

SHRI MOHANLAL PATEL:

Will the Minister of CIVIL SUFP-
"PLIES be pleased to state:

(a) whether it is a fact that Cov-
ernment are going to cater in Delld
imported refined oil is a supplement
to Vanaspati;

(b) what is the base for prodiction
for this oil and whether this is already
in use in West and if so, the countiries
where it is in vogue;

(¢) whether in addition to imports
Government have taken step to aug-
ment production of oil seed within
the country; and

(d) what quality control methods
will be used to ensure that uliliser
are not able to adulterate it?

// THE DEPUTY MINISTER IN TH®
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAM-
MED USMAN ARIF): (a) and (b).
2 Kg and 4 Kg. consumer packs of
-RBM palmolein ang refined rapeseed,
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oi] are being sold by M/s. Ganesh
Flour Mills a company taken over by
Government for management under
the Industries (Development and Re-
gulation Act) through the Super Bazar
and cooperative societies in Delhi.
respectively

used in many countries including the
western countries.

(c) Yes Sir.

(d) Adulteration of any oil with
vanaspatl ig an offence under the
Prevention of Food Adulteration Aect,
1954.

Consumpfion of Fertilizers

2487. SHRI S, M. KRISHNA. Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the use of fertilizerg in
the country has declined considerably
during the last two years:

(b) if so, the reasons for the saine;

(¢) if not, what was the consump-
tion of fertilizer in 1977-78 and 1973-
79; and :

(d) the percentage of Increase or
decline in the use of fertilizers both
in 1979-80 and 1980-81?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) Does not arice.

(c) The consumption of Iertilizers
in 1977-78 and 1978-79 was 42.85 lakh
tonnes and 51.16 lakh ftfonnes of nut-
rients respectively.

(d) The percentage increase in fer-
tilisee consumption in 1979-80 and
1980-81 wag 2.7 and 4.9 per cent res-
pectively over the relevant previeus
year,
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Checking of Fair Price Shops, Kero-
sene Qil Depots and Liceacing of
Vanaspati Oil Depots in Delhi

¥

2488. SHRI D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA:

Will the Minister of CIVIL SUIPP-
LIES be pleased to state:

(a) whether it is true that huge ir-
regularities have been found during
surprise checks of Fair Price Shops,
Kerosene il Depots and licencing of
Vanaspati Cil Depots in Delhi recently
by enforcement wing of #Food and
Civil Supplies Department;

(b) if so, full facts thereof; anl

-(c) action proposed against the de-
faulters and fair distribution of es-
sential- commodities?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI MO-
HAMMED USMAN ARIF): (a) to (c).
During the months of November and
December, 1981 and January, 1982,
out of 412 fair-price shops, 128 kero-
sene oil depots and 36 vanaspati dea-
lers which were checked, irregularities
were noticed in 347 {air price shops,
77 kerosene o0il depols and 15 vanas-
pati dealers. Trregularities in 34 fair-
price shops, 28 kerosene oil depots and
5 vanaspati dealers were of serious
nature ang criminal caseg have becen
registered under section 7 of the Essen-
tial Commodities Act, 1955 against
them. In the remaining cases, the ir-
regularities were of a minor nature
warranting departmental action only.
In the case of dealers where criminal
cases were registered, departmental
proceedings were also initiated, as a
result of which authorisation of 11
fair price shops and 6 kerosene 0il
depots were cancelled. The deparimen-
tal proceedings in the remaining cases
are in progress.

Constant vigilance is being main-
tained py Delhi Administration {5 en-
sure fair distribution of essential
commodities.
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Expenditure on Refugee Colonies

2489. SHR; D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA;

Will the Minister of WORKS AND
HOUSING pe pleased to state:

(ay whether Government ar, gpend-
ing 7 to 10 times more than what it
actually intends to recover by way of
ground rent and other chargss from
31 pehakliicaled refugee colonieg in
Delhi; and

(by if not, what is the factual posi-
tion thersof reasong for yverspend-
ing?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.

(b) During 1980-81, the recoveries
on account of ground rent damages,
misuse, unearpeq increase, etc. from
rehabilitation Jeases was about Rs. 40
lakhs. The toivul expenditure incurred
on the administration of rehabilita-

tion as well a5 non-rehabilitation
leases during the sam, period was
Rs 28 lakhs, The break-up of expen_

diture on administration of rehabili-
tation properties only ig not availa-
ble, However the revenue from re-
habilitalio, leases alone is about 1-1/2
times the expenditure incurred by
I. & DO on administration of both
rehabilitation and non-rehabilitation
leases,

TR w1 Aew frufw

2490. * TW W TE : ;T
Fiw #AT g 9 F1 FAOT F39 fF

(%) =7 g & fa=re framat
& o @ & fawrgAawy gea fatwor
T TeHT §HET HIT  THT T F
GuEl AT H FwC #IT @uEdTr &
wet & frato & g ok gewe
gueaTY Az F  gerrEw, fmesor
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fefr ok o a3 fag wg
dife g &7 g fan fF feaml #t
oA TN w1 I San ¥ 3w g
famr o T FEEX @UEHTA  FI
FIAN ATATY WX JER o &y T
qF; WL

(@) afz 7, a FeqraeY fasqa
FTO FAT§

wix aqr aEwr fasE ST
¥ 9 Hdl (A wANT FAT)
(F) == (@), FETA HET &
SETEEl FT 3T oUW ¥ Fifataw
AT " # fqaifa &9 7 fac
war  (fREAY) wmRw, 1966 A TEA
& c=awar § A% st wew
gl & greF FED o maTai ™
faai fFar ST 3 | T2 FF FqeHr-
SN MR WAFLRTA SEFEATHT g
veaifer @=amt ¥ waa-faaifa &
T zgEr fa AR [ATeE 9@
frfar @M W0 g Z, o4
wAT THT TRl F FfF G@EAsd
gmz wEET Aa H mF F owik
wfawioa: Al a|i § fqd 2

2 0-Fa! FEFA F RHATT T
galRim & fag wra=e

2491. ST XA AMF TEN ;T
aetor  fawta §Er 3 a9 R HAT
Far fw

(F) @1 @R T 20-TAT
FRFA & A AT gAfEi
& fau #1f AfF a3 sOwy FAw
fFar g o 3z 3T am ;o

) afz af, a1 qegegan =t
3T g 7
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Hia wi wrdto fawme warwat §

WeT  "ar (S TemER OW)
(%) < g |
(&) ardrr fawrg HaE@a

wafeqy arfiy fawm ®EFE, aEE
T ATAE FEFT /R 9
Al F FEwA F FEIMET A
w8 feeE aw 20-gAr s
§ wifger feor @ & 1 3 FEERI
1 dfger = A fzar 9 @y

- .

aufred T fawm wEwe

THfeET WY fAEE FwEEe
1978~79 & WEEA AT NET 9T |
TR H, 9 fEerd fawe osE,
TEATUET  dd FEFT AT FHIT S
9% famy FEFE F weaa
AT T 3000 IUSTH J 2000 @S
a7 g 3 fqorx o far T
qr & 39 FAFT &1 faee fang
FAFAI & TTNT T 70 q0 &3 H
afT ¥ 300 @01 FT A T 0w TW-
dg di& & fFam w0 qarfy,
ag faog foaar wr ar fF sms w1
faeqe 2 =3gEY, 1980 & W F
g4 guEi S FIEAT AW 3T TER,
I & ¥ 5011 @UEl ®T gafead
U fARE ST & Heasia o
AT T E

2. gafa g [fawE Fw19-
%0 F1 IeW Afad au, g R
fram, e AW, FR s
W weder wToe wifea §,
mifatha =@t 9T 7 oifa gewm
wOa @U=  HEEET & qTegH
T FT @ET F OIAT TIAT E )
afT a9 g@% @® H 9Eas 600
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gfeamt #1 39 FUFT F AT qn
T AET T | TA SWT, B GAAGS
aAMET F e § 150 A1@ af zard

F FETY F A AT & AETT

g 188 g ¥ ST g wEFA
¥ fm 1500 FAT wIX 7 qfeewy
aAifen fFar mm 8 f@d @ 50
iAo wRE T T d9T 50
g Tea Tl g@ra aga e
ST | qE gA qEIAAr 9T
TEI F FY A § | FEEH AT,
3,000 FUT &Y ATIETA WO B
® § HEH  WOA | F OYFR,
I AT Aafy & Sraa FA Her-
FT 4500 T2 v ¥ fA5mw A afc-
FAAT KT AT | NAF @IT AT
I dFIAtT  AAFAT F Ggw a9 H
5 AT@ ‘I aU9F, AT A9 A
6 T B AMGS T4T Al A
Fuf ¥ 8 A& ®IY ATINE & W42
fEmr T & 1 T A e
afea i & grafea o1 gt
25 gfFoa &1 e &, dareT fwam,
i wsgal qar  grYor FRATH B
33} wfama #ix s=enfa & wrfi-
IR AT 50 wiaww & &< ¥ IIEH
gaw  fwar S g 1 ag Sraae
forar mar 2 5 ww ¥ w30 sfama
qOANE wegfaa sfa/smeta
¥ grafyd g =g | faw g
Som qa A 30
wiomg st wEAglea STha/sAsh &
AR & faaeT =gy |

3. FEHA  F  FIAHT FT FBY
T Wifaws HX HEr 1§ 5gE
FEFIAT F A7 @ & a0 FIw
O WIWE | T A, T,
e AR g @l 9% sl
A D HSET AN AT HEHT D
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gaTq w1 faFz § q919T FA F fag
W HIR T AN @ & |

TMET AT AT FITHA

g GTHIT YTTR FAHT
ST 20gAt FEEW OH ownfe
fFar o g, 3 #WAEL, 1980
FTT & FIT  HATT FIAFT FT TG
faar ar 1+ = FTAFT F 31-3-
1981 TF FIeEq TIFR T T0-
qur faaaifyq fear srar ot 1 =g
g B 99qdig JIeET & uF fAa-
frg  wor a7 war @ AR wa Ty FE
R AT & T FUIL-TAEL a9
JgT I F OUMR I TF F507
grfsg AT & =7 & F1gTeaa
fFarar g & 1 =EEr gFer gvee
gl § FAF @A H AT AT HT
VAT & qF  FATTT ITAT F77AT0
& | AT I ATHIT TG 20
T AFEAT g F g féiﬁ?n -
Fifas afvaeafaadl &0 97 FeAT @
g faad@ wrdior grgegawar w1 A
fewrg g qor fAda grAYoM &
T T H Has w7 T ghg Eeir o

2. 9 a9 ¥ 360.00 FUF
Wy & e, g T frd a9
¥ fag <A ww Y wfeer 2, &
qFEd A 1982—-83 ¥ fag gz
GT FT 380 FUS TIY &¥ faAT
T g ey o A o R § o
FO FEATET &al, ST A9 T6 Tog
ATHIT AT FAFT FT FrEfeag
el X @ 4, ® H 1-4-1982 &
THH TN A S T ST 8 |
¥ FAHT F A 9fF IT 300
fafrmm & 400 fafoas an =7 =
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§ | Tg St wfamd awmr o7 @ 2
T @ s & gaig o |
frator Fmf ot g o AR #y
sfafer ufy aafm 1 feeame grara
fear o 1+ Tw wTEE F oy
Fiagd ¥ U = F@teaT &
T feEr e s faee
wofeat #1 &@ir & af &

W gaw

T4 20-gAT FEFR O whgwaw
qf @ FE ¥ e st
T afwEt & g5ew § gt
R 1 FatraaT v AT, R
@ SwehE  darfas |, g
SO | @99, WG g A
T gy § Wi TS qETed w6
ta waElng fRar @ dar 20
FEA FTW GG ¥ WA I
& fau  Sygsm  F=w go & fAu
g A g 1 W g A
T H HeFaw @ ¥ wrag g
F famuo § wawg seq G uF-
GBI G kv R -
g fF o ool ¥ g€t Arar §oqEAH
gfigg 98 gT & | W @ g
dfaq 9s gu WIS FY GAOEAT FA
X S8 W Auew & fau w7
S F FUY T AT | SR
A Fg AT g fF dF FmF § oA
FRAT FT 9qT TG EE FTO
A  FId g AR SAF FgEEA &
fao s sEa@ w0 S| a%
wfs wfacral #1 g=faa FwF 1 q7=w
g, @ ST &al FT 997 @M &
AT F JATC FIT 1 AGT H AAT AT
qgar  qw  uiweEl F1oFw e
FT wfAad § #X gg W ghafrEa
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FE & fau sz mr 5 wrgeas
FEH  qEHTT  IST AW |

Production vis-a-vis Price of Food-
grain

2492, SHR] B, V. DESAIL: Will the

Minister of AGRICULTURE bLe pleas-
ed to state:

(a) whether it is a fact that food

prices are expected to he stable in
1982;

(b) if so, o what extent the food

production js expected to pe achieved
in 1982;

(¢) whether it will be comparative-
ly higher in 1982;

(d) if so, whether the prospects of
g00d raing have also further improved
this prospect;

(e). whethey Food Corporation of
India has enough grains to meet any

situation that will arise during 1982;
and

(fy if so, what were the total food-
graing in the possession of Food Cor-

poration of India up till February,
19827

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMI-
NATHAN): (a) Yes, Sir.

(b) to (d). The prospects of food
production during 1981-82 are good.
If the reinfall and weather condi-
tiong during the rest of the current
crop season are favourable, our food-
graing production ig likely to exceed
the previoyg recorg level of 131.9
million tonnes and may evepn be 134

million tonnes.
(ey Yes, Sir,

(f) The stocks of foodgraing with
the Food Corporation of India on
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Central Government account amount-
ed to 8.57 million tonnes as op Ist
February, 1982.

‘Nationa) Grig of Rura] Godowng

2493. SHRI BV, DESAL
SHRI JAGDISH TYTLER:

Will the Minister of RURAL
DEVELOPMENT pe pleased to state:

(a) whether Government are seri-
ously concerneq gver the lukewarm
» response 0f States to thp scheme

setting up of g National grid of Rural
. godowns;

(b) if so, whether it is also g fact
that only few stateg have actually
begun construction of rural godowns;

(cy whether reports have reached
the Centre to indicate that most of
State Governments have not even got
up State Jevel coordination Committee
for this purpose;

(d) whether none of the Stateg has
so far made any survey to assess the
exact requirement of these godowns

in rural areas;
-0

(e¢) what were the tota] projectg re-

ceiveq from th, State government
during 1980-81; and

(f) how many were sanctioned for
construction of godowns in the States
and what are the total sanctiong be-

_ing considered for . construction of

godowns in the various stateg during
1982-83?

THE MINISTER OF STATE IN
THE MINISTRIEg OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BALESHWAR RAM). (a)
No, Sir.

L
(b) Yes, Sir.

(¢) No, Sir.

(d) No, Sir.

(e) The total projects received
from the State Governmentg during
1980-81 were for construction of 1467
godowns.

(fy During the year 1980-81, 1308
godowns having storage capacity of
514985 metric tonneg with total Cen-
tral subsidy of Rs. 444 406 lakhs were
approved. During ths year 1981-82
the budget provision ig Rs. 300 lakhs
and it is proposeq to give Central
assistance for the creation of gtorage
capacity of 5 lakhs metric tonnes. So
far proposalg for construction of 245
godowns having storage capacity of
2,45,000 metric tonnes with total Cen-
tral subsidy of Rs 252.01 lakhs have
been approved. For the year 1982-83,
the proposed budget provision is
Rs. 300 lakhs for Central gassistance
for the creation of storage capacity of
5 lakhs metric tonnes.

Rural Godowng

2494 DR. KRUPASINDHU BHOI:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether a three-tier national
grain storage system hags been sug-
gested in the Sixth Plan to eliminate

exploitation of farmers by middle
men;:

(b) whether the rural godowns pro-
ject, to be adopted as grain storage
system through distriet rural deve-
lopment agencies, would also help
avoid distress sale by farmers; and

(¢) if so, the salient features
thereof and the progress made in this
direction?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT

(SHRI BALESHWAR RAM): (a)
Yes, Sir. ¢

(b) Yes, Sir. However, the scheme
for establishing a national grid of
rural godowns ig not to bs executed
through the-district rural develope
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ment agencies. The implementing
agencies are State Warehousing Cor-
porations, Market Committees or co-
operatives, as may be decided by the
State Governments,

(¢) The salient features of the
scheme are as under:—

(1) The capacity of each godown
may be from 200 tonnes to
1000 tonnes.

(ii) Wherever necessary, a go-
down may have a cold storage
wing for perishable commo-
dities.

(iil) The godowns built under the

scheme should conform to the

norms and standards accept-
able to the State Ware hous-
ing Corporations, These go-
downs are to be affiliated to
the” State Warehousing Cor-
porations,

(iv) The godowns are to be looked
after by Managers’ who are
to be trained by attaching
them to the nearest warehouse
of State/Central Warehous-
ing Corporation. - Preference
is to be given to women for
appointment as Managers.

(v) The land will be provided
free of cost by the State
Governments,

(vi) The godown receipt will be
a negotiable jnstrument.

(vil) The cost of construction of
godowns is to be met 50 per
cent by subsidy -and 50 per
cent by loans. The amount
of subsidy js to be shared
equally between the Central
and the State Governments.
the loang component is to pe
met by the banks,

So far proposals for setting up 1689
godowns having a storage capacity of
806985 Metric tonnes with Central
assistance of Rs, 728.406 lakhs have

been approved.
")
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Seminar oa stralegies Oof Pest
Management

2495. DR. KRUPASINDHU BHOI:
Will the Minister of AGRICULURE
be pleased to state:

(a) whether a national seminar on
“Strategies of Pests Management” was
held in Delhi recently;

(b) if so, the recomemndations
made at the seminar;

- (c) the reaction of Government
thereto; and

(d) the action proposed to be taken
in this direction?

THE MINISTER OF STATE IN’
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHR1 R, V. SWAMINATHAN): (a)
Yes, Sir A three day National
Seminar from December, 21-23, 1981
on Strategies of Pests Management
was organised by the Entomological
Society of India in collaboration with.
the Indian Council of Agricultural
Research. The venue of the Seminar
wag the Indian Agricultural Research:
Institute, New Delhi

(b) The recommendations made im
the Seminar are enclosed,

(¢) and (d). The Entomological
Society ig expected to submit these
recommendationy formally to the Gov-
ernment for consideration. When the
recommendations are received, they
will be examined and further neces--
sary action wil]l be taken thereafter,

Statement

SEMINAR ON STRATEGIES OF
PEST MANAGEMENT

Recommendations

The Seminar based on the existing
information formulated viable gtrate-
gies for management of key pests in
integrated system  -—-Management
techniques were defined for easy and
quick adoption by farmers, such as:

1. Manipulation in date of gowing
to get the crop escaped from the
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attack of the pest at the vulnerable
stagao,

2 Use of resistant varieties which
)

are least preferred by the pest.

3. Intercropping with plant types
having non-overlapping pest sensi-
tivity should be practiced in order
to hring about a change in the crop
canopy and the resultant change in
the micro-climate responsible fo-
the pest population build up,

4 Application of irrigation at the
seedling stage to minimise the in-
festation of soil insect pests like
termites, gujhia weevil, cutworms,
sawfly ete.

5 Basa] application of systemic
insecticides to reduce the incidence
of nests and disease like viruses
and also to minmise the application
hazards,

6. Application of synthetic in-
secticides of higher efficacy and iow
mammalian toxicity like synthetic
pyrethroids,

7. Adoption of other cultural
practices like hot weather cultjva-
tion, earthing trap cropping, des-
truction of stubbles, field sanitation
ete

The following approaches needing
research priorities were recommended,

1. Succession and population
build up studies including determi-
nation of economic threshold levels
and life iables of key pests.

2. Non-monetary inputs like cu'-
tural conirol measures ang pest
rasistant varieties.

3. Non insecticidal control mea-
sures using attractants, antifeedants,
hormones ete,

4 Dcvelopment and formulation
of synthetic and plant origin in-
secticides which are safe to natural
enemies of pests and hunfan beings.

5. For pest population monitoring
and timing of various pest regula-
tory approacheg like light traps and
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sex pheromones etc, should be in-
vestigated,

6. The policy planning body shoutd

be strengthened by having a Senior
Scientist incharge of Plant Protec-
tion activities in the counlry so that
efforts at national level be made
for intensification of research in
several areas where gaps still exist.

Threat to Mullaperiyar Dam

2496. DR, KRUPASINDHU BIOI:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether the Mullaperiyar dam
acroig the Periyar river in Idukki
district faces the treat of of possible
disaster unless preventive steps are
taken expeditiously; T

(b) whether experts headed by the
Chairman, of the Central Water Power
Commission suggested emergency
steps in 1979; and

T

(c) if so, the reasons for not taking
any action so far and the steps pro-
posed to be taken in the matter to
avoid any mishap?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARI): (a) No, Sir.
There does not appear to be any
imminent danger to the safety of the
dam,

(b) Yes, Sir.

(¢c) Necessary emergency measures
have already been taken by the State
Government.

Action on long-term measures like
strengthening the existing dam with
concrete backing has been initiated.

Pilot project for integrated develop-
. ment

2497, DR. KRUPASINDHU BHO!-

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether under a pilot project,
jointly undertaken by India ang We:"
Germany, an integrated development

| scheme is being takén up in 102 vil-
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lages in the catchment area of the
Binwa river with the aim of changing
the living standards of the poverty-
steeped inhab;tants of the area;

(b) whether the forestry plan has
now been made multi-purpose, if o,
ths calient features thereof; and

(c¢) how far it will go in improv-
ing the living standards of the in-
habitants of the area and to remove
powerty among them?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHR] R, V. SWAMINATHAN): (a)
Yes, Sir. The project is named
“Indo-German  Dhauladhar Farm
Forestry  Project—Palampur” and
coverg 12 villages in the catchment
area of Binwa river under the orien-
tation phase of two years.

(by and (e¢), It is an integrated
programme aiming at development of
forestry practices such as tree p'an-
tation, improvement of grassland,
planting of bamboos and willow, dis-
tribution of geedlings among the far-
mers, vegetative control of slips, deve_
lopment of nurseries etc.,, evolving
ang making of improved chulhas to
reduce consumption of fuelwood, im-
provement of eroded areas by under-
taking soil conservation measures,
minor irrigation and civil works, pro-
moting animal husbandry and inten-
sive agriculture by adopting improved
agricultural practices, qistribution of
improved varieties of seeds, develop-
ment of horticulture and creating em-
nloyment facilities by inducing the
enterpreneurs {o establish their units
in the proposed area, Thege develop-
mental activities will considerably
improve the living standards of the
people of the area,

IL. R D P

2498. SHR1 JITENDRA PRASAD:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(2) the number of development
blocks in the country;

(b) the number of blocks covered
under Integrated Rural Development
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Programmes and the period for which
1t is implementad in each block;

(e) the annual outlay fixed for the
blocks under this programme;

(d) the criteria for selection of the
blocks under this programme; and

(e) the tims by which all the blocks
in the country will be brought under
this programme?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BALESHWAR RAM): (a)
5011

(by The Integrated Rural Develop-
ment Programme has been extended
to all the blocks in the country w.e.tf.
2-10-80.

(c) During the 6th Plan, each block
wil] have Rs. 5 lakhs in the first year
Rs. 6 lakhs jn the 2nd year, and
Rs. 8 Jakhs per year during last three
vear (from 1982-83 onwards).

(d) and (e). Does not arise,
Setting up of separate dairy equip-
ment factory

2492 SHRI RASHEED MASOOD:
Will the Minister of AGRICULTURE
be pleesed to state:

(a) what is the value of imported
and jndigenous dairy equipment on
Government account, year-wise gince
1975 under all the Dairy projects;

(b) whether Government will re-
consider setting up of a separate
dairy equipment factory in the light
of needs and jn the light of untho-
rised closure bv the Dairy Board
without Government approval in ad-
vance;

(¢) whether Government will en-
sure strict gerutiny to see that items
like stainless steel imported from
New Zealand  earlier by the Dairy
Board are no!{ surrepetitiously impor-
ted at the cost of indigenous manufac-
turers, and

(d) whether the Dairy Board is
following Government instructions to
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obtain Government clearance before
p.acing orders abroad and if any
deviation has been detected by Gov-
ernment and if so, the corrective
action taken/proposed?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHR] R, V. SWAMINATHAN): (a)
The value of imported and indigen-
ous equipment under Operation Flood
I Operation Floog II ang by the
Delhi Milk Scheme ig given below:

Imo-ted Indigcnous
(Rre in lakhs)

O;_)!'i'.llinn Flocd I . 843 4214-

O;)[Tl‘.li m Foed IT 909 3]14
(u]'; ta Feb. 82)

Delhi Mitk Sch~m-~ 34 40 239 14

1974 to 1981

(b) The proposed unit of IDC for
production of dairy equipment was
dropped in favour of the HMT, a pub_
lic sector unit. who have since estab-
lished a dairy equipment manufactur-
ing factory at Aurangabad. Besides,
Indo-Burma Petroleum and DBharat
Heavy Plates and Vessel, both public
sector units have also undertaken
manufacture of dairy equipment.
There is, therefore, no need to set up
another dairy equipment factory in
public sector at present.

(e) Serutiny of all import proposals
is carried out by Government.

(d) In 1979, 4 stainless steel inner
shells for rail milk tankerg arrived
from New Zealand when the appll-
cation of IDC for import licence was
under consideration and for which
the jmport licence yyas issued subse-
guently, After this, the IDC has been
following prescribed procedures for
obtaining Government clearances be-
fore placing firm orders.

Payment of instalments in respect of

DDA F§atg got-on hire purchase

basis

2500. SHRT RASHEED MASOOD:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that per-
sons registered with the DDA are re-

quired to pay monthly instalment as
high as Rs. 900 for MIG flat even
after having paid 50 per cent of the
total cost of the flat and without hav-
ing a flat a'lotied to them: and

(b) if so, the reasons therefor stat-
ing the basis on which the amount of
instalment is fixed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b) The Delhi
Development Authority has reported
that under the General Registration
Scheme, those who opt for allotment
of MIG flats on hire-purchase basis are
requlred to pay about 50 per cent
cost of the flat as initial desposit and
the Dbalance amount in equated
monthly instalments over a period of
7 years. It has also reported that
payment of initial deposit and month-
ly instalment is related to the cost of
the flat allotted to an jndividual and
that the monthly instalment is not
necessarily Rs. 900 jn year case  The
DDA has further reported that in case
it is unable to give possession of the
flat due to non-completion of the flat
ete.,, the schedule of payment is
deferred.

Continuance of import of milk
productg

2501. SHR] RASHEED MASOOD:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether it is a fact that import
of milk products which was virtually
to end in 1975 at the original date of
closure of the project is still continu-
ing on a bigger scale leading to start
of Operation Flood II with heavier
imports;

(b) whether Government are aware
that the Dairy Experts had warned of
this possibility as happened in case of
wheat imports under P.L. 480:

tey if so,  whether Government
propose {0 remedy this situation; and

(d) if so, the details thereof? -
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
The commercial import of skim .milk
powder was discontinued from 1975-76
i order to help ijndigenous produc-
tion. The Operation Flood I Project
which was launched in 1970 termi-
nated on 31st March, 1981, The funds
generated through sale of gift com-
modities received from European
Economic Community for Operation
Floor II Project iaunched in 1978 are
being utilised as resources for imple-
mentation of the project. Any reduc-
tion in the quantum of gift commo-
dities will affect jmplementation of
the project.

(b) Since the gift commodities are
being received from abroad on a re-
gulated Dbasis for implementation of
specified dairy development program-
mes, it will not be proper to compare
the gift imports of dairy commodities
with wheat imports under P.L. 480.

(¢) Does not arise,
(dy Does not arise,

Unauthorised issue of gift milk

produc:s

2502. SHR] RASHEED MASOOD:
Wiil the Minister of AGRICULTURE
be pleased to state:

(a) the issues of gift milk powder
and butteroil year-wise under Opera.
tion Flood 1 to 4 metro dairieg and
other feeder balancing dairies indi-
vidually since 1970 to date;

(b) whether Government are aware
that as per Plan of Operations milk
products were to be supplied only to
4 metro dairies for converting into 3
per cent milkfat milk;

(c) whether the gift commodities
were used by some of the dairies in
Gujarat for making baby food, butter,
ghee etc, making huge profits and if
so, the action taken/proposed to be
taken in the matter;

(d) whether Government are aware
that such unauthorised issues were
limited 1o Gujarat Dairies only and
requests from Punjab and Rajasthan
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for such issues for conversion into
fluid milk for Jaipur and Chandigarh
were turned down and if so, the
reasons thereof; and

(e) whether imthe light of such
serious activities Government will
forthwith reorganise Dairy Board and
take action against erring officers of
the Ministry and Dairy Corporation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
The vear-wigse and dairy-wise issues
of Worlg Food Programme gift com-
modities received under Operation
Floogd I Project to 4 metro dairies and
other feeder balancing dairies is fur-
nished in the enclosed gtatements.

(b) According to the Pian of Opera-
tions agreed upon between the Gov-
ernment of India and the United
Nations/FAO and World Food Pro-
gramme for Operation Flooq I, the
commodities were to be given as
follows: -

(i) to milk  processing plants in
the four metropolitan cities of
Calcutta. Bombay, De’'hi and
Madras.

(ii) if deem=d appropriate, to the
feeder balancing plants con-
nected with and supplying
mi’k to the milk plants in the
four metro cities,

(iii) It wag also an obligation of
the Government that as part
of the project, the Govern-
ment will undertake the pro-
duction of low cost protein
milk substitute during the pe_
riod of the project, ’

The commodities were issued by the
Indian Dairy Corporation in accord-
ance with the above three provisions
made in the agreement.

(¢) No, Sir.

(d) The dairies at Jaipur and
Chandigarh were not feeder dairies to
the metro cities ag participants of
Operation Flood 1 Project,

(e) Does not arise.
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Arrears due to sugarcane growers from
Sugar Mills of Uttar Pradesh

2503. SHRI RAJESH KUMAR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total amount due +{o the
sugarcane growers from ihe Sugar
Mills in Uttar Pradesh as on 31 Janu-
ary, 1982;

(b) whether it is a fact that sugar-
cane growers do not get their dues
from the mills in time resulting in
great hardship; and

(c) whether any steps have been
taken by Government in regard to the
payment of dues to the canegrowers
from the mills in time and if so, the
detai.s thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (KIJMARI
KAMLA KUMARI: (a) As on 3l1st
January, 1982, a total amount of
Rs. 41.54 crores was due to the sugar-
cane growers from the sugar mills in
Uttar Pradesh.

(b) and (c). Complaints have been
received, from time to time, that the
cane growers do not get their dues
from the sugar mills in time. Liquida-
tion of cane arrears is primarily the
responsibility of the State Govern-
ments. However, the cane arrears
position is periodically reviewed and
the State Governmetns are advised to
have the arrears cleared. TJnder the
Sugarcane (Control) Order, 1966, pay-
ment of interest at the rate of 15 per
cent on payments of cane price delayed
beyond 14 days is obiigatory. In special
and exceptional cases, the Sugar
Undertakings (Taking Over of Manage
ment) Act, 1978, provides for the take-
over of the management of sugar fac-
tories for not making timely payments
of the cane growers dues.
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Lack of basic amenities in Tri Nagar,
Delhi

2504. SHRI RAJESH KUMAR
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government are aware
that there is a lack of basic civie
amenities l'ke Sewer and roads in Tri
Nagar, Delhi and if so, the reasons
thereof; and

(b) whether Government propose to
give these basic civie amenities to this
colony and if so, whether any funds
have been allocated for the purpose
and if so, what are the details thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGTI): (a) The Municipal Corpora-
tion of Delhi has reported that Tri
Nagar Group of Colonies were un-
authorised colonies. These colonies
were regularised in the year 1262 and
have been provided with basic ameni-
ties like brick pavement, draing and
roads, in most of the portions. How-
ever, at some places; it requires im-
provement.

As far as sewerage is concerned, the
Delhi Water Supply & Sewage Dis-
posal Undertaking has informed that
these amenities do not -exist 1n part
of Tri Nagar Group of colonies. The
reasons for non-provision of sewerage
in these areas is that the resident’s
have not paid the development charges
required to start the work,

{(b) The MCD has informed that the
Corporation is providing basic ameni-
ties such as roads, ete. in accordance
with the policy laid down by the Cov-
ernment. Estimates amounting to
Rs. 8.34 lakhs have been sancticned
for provision of these amenities in
these colonies.

Th_e sewerage facilities can be pro-
vided if the beneficiaries pay the deve-
lepment charges.
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Sugar factories

2505. SHRI RAJESH KUMAR
SINGH: Will the Minister of AGRI-
CULTURE Dbe pleased to lay a state-
ment showing:

(a) the particulars of Sugar Indus-
tries in the country in the Pubiic and
Private Sectors separately;

(b) the production capacity of each
plant;

(c) the actual production of sugar
in each industry during the last three
years, year-wise; and

(d) the particulars 'of firms/indivi-
duals to whom licences were issued
to set up New Sugar Industries dur-
ing the last three years in each iState?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) to (c). State-
ment-I giving the names of 1installec
sugar factorieg- in the Public and
Private Sectors, their annual sugar
production capacity and the actual
production of sugar during the last
three years is laid on the Table of Lhe
House. (Placed in Library. Sea No.
L.T-3504/82].

(d) Statement-II giving the partl-
culars of sugar factories In each State
fo whom lictnces/lefters of intent were
issued to set up new sugar Iaclories
during the last three years is laid on
the Table of the House. (Placed In
Library. See No. LT-3504/82]. U
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Working Group on Houslng

2508. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Hizh Level Work-
ing Group on Housing and Renting
appointed in May, 1981 has submitied

its report and recommendations to the
Government;

(b) if so, what are the recominenda-

tions made and the ©broad details
thereof;

(c) which of the suggestions have
been accepted by Government for im-
mediate actlon;

(d) whether Government are pre-
paring amendments to Rent Control
Act to attract more investment for
reconstruction and better maintenance
of properties; and

(e) whether Government are con-
sidering the extension of Apartment
Ownership Act to all metropolitan
cities in the country?

THE MINISTER OF PARLIAMENT=-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Working Group on
Private Housing has submitted its re-
port.

(b) The Working Group has, inter
alia, recommended setting up ¢t a
specialised financial institution with a
3-tier set up for housing finance; pto-
vision o' fiscal incentives for | rumo
tion of investment in housing: setting
up of a Mortgage Insurance Co:porza-
tion: liberalisation of Acts relating fo.
rent control and more emphasis on
land development and Sites ang Ser-
vices schemes.

(c) Recommendations of the Work-
ing Group concerning Central Govern-
ment have been circulated to the con-
cerned Ministries/Departments for
obtaining their views for taking a final
decision on the Working Group’'s re-
port. Recommendations concerning
the State Governments have been sent
to them for.taking appropriate action.
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(d) and (e) Action for amendment
to the Rent Control Act and the ex-
tension of Apartment Ownmership Act
to metropolitan cities is to be initiated
by the concerned State Governments.
With regard to Delhi both these mat-
ters are under consideration.

Availability of ground water for
irrigation in M.P.

2509. DR. VASANT KUMAR PAN-
DIT: Wiil the Minister of IRRIGA-
TION he pleased to state:

(a) what is the estimated availability
potential of ground water for irriga-
tion in M.P. and what has been the
estimated utilisation till end of 1974.

(b) what are the physical targets
fixed in each year of the Sixth Plan
for (1) utilisation (2) Plan outlay in-
cluding State outlay and Institutional
Finance and (3) achievements made in
1980 and 1981:

PHALGUNA 17, 1903 (SAKA)
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(¢) how much additional irrigational
facility has been made available dur-
ing the last two years for .rought-
prone, scarcity, under-developed and
backward Districts of M.P. like -Raj-
garh Vidish, Guna and Shajahanpur;
and

(d) whether Government will send a
High Power Technical Study team to
M.P. to survey, assess and intensify
the work towards fuller utilisation of
water potential for irrigation in M.P.?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Estimated avail-
able potential of ground water in
Madhya Pradesh for i.rigation pur-
poses in termsg of irrigation potential
is 30 lakh ha. The utilisation upto the
end of 1979-80 is 9.82 lakh ha.

(b) The estimated financial and
physical targets for Sixth Plan (1980
—385) and achievements during 1980-81
and 1981-82 for ground water develop-
ment, are as under:—

Financial
(Rs. in crore)
State sector
outlays Appro-

*Physical

Institutional Qutlay
(lakh ha.)

Achi- Target Achieve- Turget Achieve-

ved outlay evemcent ment ment
1 3 4 5 6
Sixth Plan (1980-—85) 720 220 .. 40
During ' 1440 35 32 0-50 0-47
1980—381) .
During 1981-82 . 150 45 45 0 80 0- 80
(Likely )

*Physical outlays ang
Plan have not yet been finalised.

(¢) The drought prone areas pro-
gramme is being implemented in 42
blocks of six districts of Madhya Pra-
desh viz. Jhabua, Dhar, Betul, Shahdol,
Sidhi and Khargone. The Central as-
sistanca @ Rs. 7.5 lakhs per block per
anpum is available and an equal
amount is provided by the State Gov-
ernment,.

The financial and physical. targets
under this programme are shown in

physical target for theremaining years of:c;iﬁxtﬁ |

the attached statement;

(d) Under the Constitution water is
a State subject. However the Central
Government is already aware of the
problem of fuller utilisafion of water
potential for irrigation in the State.
Maximum possible efforts are being
made in this direction subject to avail-
ability if resources and other con-
straints from time to time. As such,
the need for sending of g Central Team
to the -State is not felt.
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Cotton prices

'2510. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there has been inordi-
nate delay in the fixation of Remuner-
.ative prices for cotton in Maharashtra
.and other cotton growing States;

(b) the estimated crop of cotton for
1981-82 (Season), the target of pro-
curement and the actual procurement
upto 31 January, 1982 State-wise; and

{c) whether the delay in announr-
ing cotton rates has grossly affectad
the monopoly cotton procurement
scheme 1n the State of Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Govern-
ment of India considered the recom-
mendations of the Agricultural Prices
«Commission on cotton policy for 1981-
B2 season and decided that under the
prevailing circumstances there was no
need to announce fhe minimum sup-
port prices of raw cotton for 1981-82
.Season,

In so far as Maharashtra is concern-
*ed, fixatlon of guaranteed prices under
Monopoly Cotton Procurement Scheme
‘is the responsibility of the State Gov-
rernment of Maharashtra. The State
'Government -fixeg the guaranteed price
‘of raw cotton on the basis of the re-
rcommendations of the Cotton Coordi-
mation Committee set up by them
wnder the Maharashira Raw Cotton
(Procurement, Processing and Market-
Ing) Act, 1971 as attached.

(b) Production estimates of cofton
for the year 1981-82 would become
available after the close of the cur-
rent! agricultural year. However, ac-
cording to preliminary assessment, the
sproduction of cotton for 198182 is
1entatively estimated at about 80 lakb
tbales of 170 kgs. each.

With regard to the procurement tar-
.get, it may be mentioned™ that the
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Government of India do not fix any
State-wise procurement targets for
cotton. Purchases made by the Cotton
Corporation of India State-wise upto
31-1-1982 and Maharashtra State Co-
operative Marketing Federation upto
19th February, 1982 are given in the
statement enclosed.

(¢) According to the available in-
formation, purchases of cotton in
Maharashtra by the State Cooperative
Marketing Federation started from
September, 81 and by 19th February,
82 the Corporation has purchased
about 10.14 lakh bales.

Statemaent

Statement purchase of Cotton by Cotton Corporation
of India auring 1981-82 Cotton Ssason uplo
31-1-1982

(Figureg in bales of 170 kgs. each)

State Purchase
Punjab . 1,32,076
Haryana . . . . 56,758
Rajasthan ) . ] , 97,105
Gujarat . . . . . 18,429
Madhya Pradesh 106,131
Andhra Pradesh ; : . 28,860
Tamil Nadu . . . . 4,763
Karnataka . . . 4,813
Uttar Pradesh . . . 247
Total . . . 4.49,482

Purchases of cotton made by the Maharashtra

" State G)operative Marketing Federation
during 1981-82 cotton season (upto
19-2-82)

-
————

10.14 lakh bales
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Instructions regarding Supply of
Vanaspati to Bulk Consumers

2511. SHRI HARISH KUMAR GAN-
GWAR: Wil] the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether the Commissioner Food
and Supplies, Delhi ordered in mid-
December, 1981 that Vanaspati Ghee
in packs of 16.5 kg. will not be sold
to Bulk Consumers in excess of the
quantity- supplied to them during the
corresponding period last year and
that a bulk consumer who had not
maintained any account may he sup-
plied one tin of 16.5 kg. every week
after opening the lid;

(b) if so, what has been the impact
of this order, was the response poor
from the bulk consumers for fear of
their exposition of evading the pay-
ment of sales-tax;

(¢) wherefrom are these bulk con-
sumers getting rapeseed and palm oil
which are being used in place of Ghee
—has any survey been carried out;
and

(d) should the supplies to retailers
be not opened with such restrictions
as may be considered appropriate and
justifiable for the easy and smooth
availability of this essential consumer
item?

THE DEPUTY MINISTER 1IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) and (b) Yes, Sir.
The supply of vanaspati to bulk con-
sumers was restricted on the bhasis of
recorded purchases in the correspond-
ing month of the previous year. It has
had a salutary effect of checking sales-
tax evasion.

(c) Rapeseed oil and RBD palm oil
are issued to the Delhi Administration
for the public distribution system.
Every card holder is supplied 4 kg.
of oil for a month.” These oils are not
supplied to the bulk consumers. The
Delhi Administration has made check-
ing of bulk consumers from time to
time: but no rapeseed oil or palm oil
has been found in their premises.
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(d) The sale of vanaspati is being
regulated. Sale by licensed 1ietaliers
only is allowed by the Delhi Adminis-
tration.

Properties changing hands in Delhi

2512. DR. A. U. AZMI:

SHRI RATJTNATH SONKAR
SHASTRI:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to USQ 2512 on 7 Decernber
1981 regarding registration of sold pro-
perty and state:

(a) how many properties/iand
changed hands during the course of
the last five years together with the
amount of net loss to the State in the
form of Estate duty, Court fee etc.;

(b) will a survey of the Union Terri-
tory of Delhi be undertaken of all the
houses/flats/land in conjunction with
the records of the Government and
MCD House tax departmenti to arrive
at a conclusion of the cheating of Gov-
ernment by unscrupulous people by
changing property into different hands
bringing in high rate of inflation and
cost of land with the help of induct-
ing black money in the trade and
jeopardising the economy of the coun-
try as a whole: and

(c¢) if not, reasons thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (¢) The information is
being collected and will be laid on the
Table of the Sabha.

Natioma] ¢dpital region

2513. DR. A. U. AZMI: |
SHRI JAGDISH TYTLER:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
replies given to Starred Question No.
213, Unstarreq Questions 47 and 158
on 31 August, 1981, 23rd November,
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1981 and 7 December, 1981 regarding
population growth in cities; nationa.
«capital reglon and congestion in big
-.cities and state:

(a) whether views of the State Gov-
«ernments of UP, Haryana, Rajasthan
and Lieutenant Governor Delhi have
:since been obtained,; '

(b) progress made for the ;lanning
:and development of the National Capi-
‘tal Region to reduce pressure nn Delhi
:and satellite towns within or near the
metropolitan cities;

(c¢) steps taken to deconcentrate the
-wholesale markets of Dethi to !mprove
‘the chaotic conditions prevailing there;
.and

(d) details of the action taken to
decentralise the industrial, commercial
and administrative activities from 1in-
«dustrial areas of large cities together
swith the scheme for the intezrated
rural development and bringing more
items under village and cottage indus-
<{ries, banning their production in the
large industrial houses, with demand
thereof?

THE MINISTER OF PARLIAMENT-
AARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
‘SINGH): (a) Yes, Sir.

(b) The National Capital Region
Plan which was approved in September
1973 by a High Powered Board, envis-
ages the orderly development of Delhi
and the surrounding areas in  the
States of Rajasthzn, U.P. and iHaryana
within the delineated region and the
development of idenfified ring towns
dn these States. The central loan assist-
ance under this scheme is provided
for the integrated urban development
©of selected ring towns under a Central
sector scheme. The loan assistance
is restricted to 50 per cent of the cost
of the approved project subject to the
provision of matching funds by the
‘State Government. At present 5 towns
viz. Meerut and Hapur (ln U.P.) Gur-
£gaon & Panipat (in Haryana) and
Alwar (in Rajasthan) are being de-
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veloped under the Central sector
scheme for the region. The scheme has
been continued during fhe Sixth Plan
period and a provision ef Rs. 10 crores
is provided in the Plan budget under
central sector for giving central assist-
ance during the Plan.

(¢) This is provided in the Master
Plan of Delhi.

(d) (i) As reported by the .repart-
ment of Industrial Development, under
the existing policy for location of in-
dustries, no new licences for further
industrial activity within the standard
urban area of metropolitan cities with
a population of over 10 lakhs and with-
in municipa] limits of cities w:ith a
population of over 5 lakhs as per the
1971 Census are to be issued.

(ii) The Sixth Plan document sug-
gests positive inducements for setting
up industrial, commercial and orofes-
sional estgblishments in small, rnedium
and intermediate towns.

(iii) About 1000 items are exclu-
sively reserved for production in the
small scale sector. Medium scale and
large scale units are prohibited from
producing these items reserved for
small scale sector.

(iv) According to the Sixth P:an
document, the integrated rural ceve-
lopment project will be operative in all
the blocks under a centrally sponsored
scheme.

fe=at mlumifeai & aqi gq wat
fauat & meafy

2514. = T famm qrag _
7 e gt o a9 3 # F
a1 fw

(F) 7% wamww  uik gafug
T R FEie ¥ frer e wiy-
M 5 ffar @ § oR =7 @i
¥ A AT Wil frw omm &



331 Written Answers

(@) gufr g a&f &1 feaer-
far gum § qarfr @ wor (o
¥ gt §k SewE §

(7) =@ mEwfaat & fAeaY
aq F FOT T E; AR

(q) = wat foei & wwETar
e & o7 Fw qF FEERr O
Y S ? .

feat§ waeu # wsw Wl
(st fargigma mwTd) : (F)
¥ (9). T THEA AN ST G
g AR AT g SN 9T gl e
R @ & SR

qIH AN ¥ FoWoWo TIXT Hifwd
& TAGAT FIAT

2515. *1t  faet® =72 ;. @
fartn WM spiE HAT ag TqE A
FaT w41 F

¥ FIT AT ST Tearlam TR w3y

MARCH 8, 1982

Written Anstwers 332

faeeY somEw & AT AT FTANT
HIT g1 I & a9 ASet §S HET
3T Ao 40 F fauiwr F& gaw &
o ?

el w\a wav fAawin s
wEE Ha (W WER FITwr
fog) (%) (@), g o
FT AT WH § TIT GIT 92 9¥ @&
& ST

Visit of World Bank team regarding
loan for Subernarekha Project

:2516._SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether a team of the World
Bank visited India recently to discuss.
with the Central Government Regard-
ing payment of loan for the construc—
tion of multi-purpose Subernarekha
river project flowing through the three
States;

(b) if so, the result thereof: and

(c) if not, at what stage the pay-
ment of loan from the World Bank is
there and the amount of the loan and
terms of repayment etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSBARI): (a) Yes, Sir. A
World Bank Appraisal Mission visited
India in November-December, 1981
and had discussions with the officers
of the State Governments of Bihar
and Orissa and the Central Gowvern-
ment on Subernarekha (Bihar and
Orissa) Project

(b) and (c). Their. Appraisal report
is awaited. Details regarding size of
project, quantum and terms of assis-
tance etc. are s{ill at discussion
stage.
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Urban Land Prices

2517. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether any fiscal and regula-
tory measures to control the rapid
increase in the price of urban land
has been commended to The State
Governments and if so, what are
those measures; and

(b) whether any positive policy and
programme for increasing the availa-
bility of urban land has been for-
mulated?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Following the <coming
into force of the Urban Land (Ceiling
and Regulation) Act, 1976 the State
Governments were requested to take
the following measures:

(i) Imposition of urban land tax
on vacant land:

(ii) Imposition of urban land tax
on land with buildings where such
land is in excess of the specified
limits;

(iii) Imposition of tax on built-
up area in excess of the specified
limits; '

(iv) Imposition of development
charge on lands when they are de-
veloped;

(v) Imposition of conversion
charge where the land is proposed
to be used for a purpose' different
from that it is being used;

(vi) Imposition of restriction on
transfer of agricultural land with
the urban agglomerations without
restriction: and

(vii) Removal of certain ‘types of
restricfions imposed by master
plans/zoning regulations/municipal
bye-laws which militate against the
concept of urban ceiling.

(b) Steps have been taken hy State
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Governments to increase the supply of
developed urban land through invest-
ments by the Housing Boards and
Urban Development Authorities in the
urban areas. Land acquisition and
development has been taken up in a
big way by most urban authorities,
housing boards and State Govern-

‘ments. The 6th plan provides for

Rs. 485 crores in the state sector for
the development of 16.2 lakhs sites
for economically weaker sections.
Group housing schemes are sought
to be encouraged. Residential schemes
in small and medium towns have been
taken up through loans released under
the <Centrally Sponsored Scheme for
Integrated Development of Small and
Medium Towns. The financlal agen-
cies, like HUDCO, LIC, GIC and
commercial banks are assisting the
development of land and construction
of houses by private and public
agencies.

Central assistance to cyclone affected
people in West Bengal

2518. SHRI SATYAGOPAL MIS-
RA:

SHRI ZAINAL ABEDIN:

SHRI SUDHIR KUMAR
GIRI:

Will the Minister of AGRICULTURE
be pleased fo state:

(a) the reactlén of Government of
India in response to the request of
the State Government of West Ben-
gal made on 22 January, 1982 for
Central assistance to the cyclone hit
peoples and areas of 24 Parganas and
Midnapore districts; and

(b) details of the request of the
State Government ang the central
assistance given to the State for
the cyclone-hit people?

THE DEPUTY MINISTER OF
AGRICULTURE AND RURAL
DEVELOPMENT (KUMARI KAMLA
KUMARI): (a) and (b). The Gov-
ernment of West Bengal through its
Memorandum sought assistance of
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Rs. 4688 lakhs. During the visit of
the Central Team the State Govern-
ment requested for additional funds
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for relief measures. Thus, the total
demand of the State Government was
Rs. 5906.92 lakhs for the following:

i) Health and Family Welfare

ii) Gratuit ousrelief and ex-gratia assistance

ii) Repair and Restoration of irrigation and water ways..

(Rs. in lakhs)
1288.28
1599. 54
2176 co

iv) R=piirs & Restoration of properties damaged in various Sectors—Cottage & Small

Scale Industries, Fisheries, Panchayats, Public Works (roads), Animal Husbandry,

Education and Forests. . .

ToTAL:—

'842.80

On the basis of the report of the
Central Team which visiteq West
Bengal between 6th and 8th January,
1982, and recommendations of the
High Level Committee on Relief
thereon. the Government of India
sanctioned a ceiling of expenditure
of Rs. 1817.87 lakhs during 1981-82

and Rs. 757.50 lakhs during 1982-83
fr relief and rehabilitation of the
people affected and for repair and
restoration of the public properties
dameged by the cyclone. The details
of the central assistance extended to
the State Government are as under: —

1981-82

A: RELIEF:

(Rs. in lakhs)

i) Public Health measuresin the cyclone affected areas . . . . . 80.00

ii) Emergency nutrition programme forchildien, pregnant/lactating women etc. or 45

daysinthe effected areas. 50.00
ii1) Ex-gratia payment @ Rs. 1000/- per family to the families of dead and
missing people . . . . ; . . . . . 4.7
iv) Supply of‘oddzr and veterinary care ofcastle belonging to the small/marginal far-
mo=rs, landless labourersand other weaker Sections of the society. . . . 28 .17
B: REHABILITATION:
1) Assistance for repairandreconstruction ofthe houses damaged. . . . . ' =0.00
ii) Subsidy tosmalland mirginal/landlessfarmersfor purchase ofcattle toreplace the -
catlekilledincyclone @ 259, and 33 1/3%, ofthe cost respectively. . . . 54.00
i11) Subsidy to ownersofcottageindustries:
a) Hinlloom weaving unitsand SSI Units for replacement/repair looms/tools
and equipm=nts, purchase of yarn and other raw material. . . 63.20

iv) Auistance to fisherm=n for purchage of byats and nets for repair/renovation of fish

ponds and for purchase ofsubsidized fingerlong

35.85
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(Rs. in lakhs)

C. REPAIR|RESTORATION OF PUBLIC PROPERTIES DAMAGED BY CYCLONE:

{i) Recpairs and cestoration of embankments and drainage services da.magcd in 24.-Parga-

nasldempm . . . . . . . 79900
i) 1-.3 » femseaeation ofF I-' 1 Tantres/Pachayat buildings/School buildings/properties
of Forest Development/PWB . . . . . . . . . 58:55

¥ .RESTORATION OF DRINKING WATER SUPPLY BY SINKING OF HAND-
OPERATED TUBEWELLS AND BY OTHER MIEASURES IN AREAS
AFFECTED BY CYCLONE. . . 222-00

B AGRICULTURAL OPERATIONS:
(1) S=tting up of adlitional mobileSoil Testinglaboratories. . . . . . 1-28
(i) S12oly of minikitssaltresistant paddy s=eds green manures seeds, organic manhre to

smll and marginalfarmersfor raising short termcrops in the cyclone “affected
areas. . . . ; . . . . . ; . . . 10165

& EMPLOYMENT GENERATION:

Acceleration of works on the ongoing plan schemes or new schemesfitting in the
plant p:ropertiesand :ligibleforinclusion in the plan to provide additional gainful
employme=nt to the smill and marginal farmers and landless labourers in the

areas affected bycycloneon thefollowingschemes . . . . . 250-00

“Total ceiling of expenditure approved during 1981-82 . . . . . . 1817-87
1982-83

{i) Repairstotheembankmentsdamaged by cyclone.x . . . . . . 250-00

(ii) R -storation of drinking water supply by sinking hand-operated tubewells etc. 196-00
{tri) Asistancetosmill and mirginal farmers in arcas affected byicyclone. . . . 61-50

(iv) Empioyment Generarion :

A-zceleration of »n3oing plant works to generate addltlonal cmployment in the

cyclone affected areas. . . . . . . . . . 25000
C:iling of expenditure approved during 1982-83 . . . . . . 257-50

Grand Total for 1981-82 and 1982-83 . o . . . . . . 2575-37

o - g
Rise in prices of Urea (b) the price at presént;
9519. SHRI SATYAGOPAL MIS- (c) the reasons for the rise of the
RA: Will the Minister of AGRI- price which is so essential for the

cultivators of our country;
(d) whether  Government are
(a) the price £ Urea (per Kilo- ready to pay subsidy to the cultiva-
gram) on lst January, 1980; tors for purchasing Urea; and

CULTURE be pleaseg to state:
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-

TURE AND RURAL DEVELOPMENT )

(SHRI R. V. SWAMINATHAN): (a)
- Rs. 1.45 per kilogram.

(b) Rs. 2.35 per kilogram.

(c) The retail prices were increas-
ed mainly because of stee> increase
in the cost of raw materials (largely
petroleum based) and imported fer-
tilizers and the need for containing
the burden ¢f subsidy borne by Gov-
ernment on fertilizers.

(d) and (e). The price of Urea is
already subsidised.

Damage of Property, Human Live§ and
Cattle by Cyclone in Orissa and West
Bengal

2520. SHRI HARIHAR SOREN:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether any assessment has
been made by his Ministry or reported
to be made by the State Govern-
ments about the damage caused by
the recent Cyclone (December,
1981) which swept over Orissa and
Bengal coast;

(b) if so, what were the total da-
mage of property, human lives and
cattle wealth caused by the Cyclone
in both States; and ‘

(¢) the details about the relief
and rehabilitation measures taken
by Government?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
and (b). According #to0 the me-
morandum/report received - from
the Governments of West Ben-
gal and Orissa, the extent of damage
state-wise ig indicateg below:—
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West Bengal

Population affected 37 lakhs
No.ofpersonsdcad . ; . 1¢%
No. of persons missing TR ¢ . X
dLoss of Cattle heuds/bellalees -, 2,400

Loss of property like Rs. 43. 44 crcres

~in teatms o rep-
embankments, public airs and restor-
‘roads, Fisheries pro- ation

perties panchayat

properties/School buildings.

— S — — i S M By f—T i .

Orissa
Population .flectc d 12 ¢5¢tlh
No.of personsdezd . . .2
No. of persons ntissir g . . 40
Livestockloss x. . . . 4l7
Loss of property . . . KRr 223
lakhs
West Bengal
(c)On the basis of the visit

of Central Team and the re-
commendations of the High Level
Committee on Relife thereon, the
Government of India sanctioned a
ceiling of expenditure of Rs. 1817.87
lakhs during 1981-82 and Rs. 757.50

‘lakhs during 1982-83 for relief and

rehabilitation of the people affected
and for repair and restoration of the
properties damaged. This includes
provision for ex-gratia payment to
the families of dead and missing peo-
ple, emergency nutrition programme
for being taken up in the affected
areas, assistance for repair and resto-
ration of the houses/huts damaged,
subsidy to small and marginal farmers
and landless labourers for rehabilita-
tion and to the fishermen and owners
of cottage industries for replacement/

‘repair of hoats, nets, looms, tools etc.

Orissa

The State Governments did not
seek any Central assistance. However,
the State Government have an an-
nual margin money of Rs. 871 lakhs
from which the emergent relief ex-
penditure is being met. The State
Government reported that relief ma-
terials like food and clothes were
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distributed among the affected fami-
lies. The State Government also
sanctioneq house building grants for
repair of the houses damaged. Also
ex-gratia grant upto a maximum of
Rs. 1500 has been sanctioned to the
bereaved families. The State Govern-
ment have taken steps for conversion
and rescheduling of the cooperative
loans outstanding against the persons
affected.

Transfer of Rights Through Power of

Attorney
2521. SHRI KAMAL NATH: - Will
the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether Government are aware
that allottees of plots are transferring
their rights in violation of the terms
of the lease by execution of irrevoca-
ble power of Attorney in favour of the
purchasers for a very high price; and

(b) whether representationg have
been received by the Delhi Admi-
nistration/DDA for checking thig ille-
gal transaction ,if so, the action taken
by the Government in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIKS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) and (b). The in-
formation is being collected and will
be laigd on the Table of the Sabha.

Newis caplioned “Development of New
Strains of Cattle”

2522. SHRI K. A. RAJAN: will
the Minister of AGRICULTURE be

pleased to state:

(a) whether ICAR developeg new
strains of cattle of higher milk pro-
duction and also new strainsg of Sheep
for higher and better wool produc-
tion and poultry if so, the details
thereof (Time of India): 2 january,
1982; and
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(b) the total number of caftle,.
sheep and birds of the new breeds.
which has been released in the mar--
ket? )

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT"
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. Two strains of cattle na-
mely, Karan Swiss and Karan Fries.
have been evolved at the National
Dairy Research Institute, Karnal, Ka--
ran Swiss ang Karan Fries are the
result of inter-breeding of half-breds.
of local Sahiwal cows apnd American
Brown Swiss bulls ang local Thar-.
parkar cows with Rriesian bulls..
Karan Swiss yields, on an average,.
3077 litres of milk in 305 days. Karan
Fries yields 3600 litres in 305 days.

Two strains of sheep namely, Avi-.
vastra and Avikalin have been deve---
loped at the Central Sheep and Wool
Research Institute, Avikanagar. Avi-
vastra and Avikalin are the result of’
inter-breeding of half-breds of local
Chokla ewes and Rambouillet rams:
and local Malpura ewes and Ram-
bouillet rams respectively. Avivastra-
and Avikalin yield, on an average 2.3
and 1.9 kg. of apparel and superior-
carpet wools, respectively,

Regarding poultry, the Strain Re--
lease Committee has recommended’
this year for the release of two-
strains namely, a layer strain, ILI 80,
from 4the Central Avian Research-
Institute, Izatnagar and a  broiler:
strain, TBL 80, from the All India-
Coordinated Research Project -on:
Poultry Centre at the Punjab Agri-
cultural University, Ludhiana, The-
strain ILI 80 produces, on an aver-
age, 260 and 265 eggs on hen house
ynd hen day basis, respectively, upto:
500 days of age. The strain IBL. 80
attaing a body weight of over 1-1]|2
kg. in 8 weeks. The strains have been:
developed under All India Coordinat-
ed Research Project on Poultiry Breed--
ing through intra-population selection
of a number of strains followed by
their crossing.
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(b) The number of Karan Swiss
‘cattle releaseq thrugh sale upto Sep-
tember, 1981 are as under:

‘Bulls/bullcalves. . . . 204
‘Cows . . . . . 716
Heifers . . . . . 31

Male calves . . ; . 1229

The number of semen doses of
‘bulls of Karan Swiss and XKaran
Fries supplied to Extension Centres,
Operational Research Project and
Key Village areas

under: y

Karan Swiss 27,854 doses

Karan Fries 13,220 doses

The number of Avivastra and Avi-
. kalin sheep supplied to Operational
Research Project and State Depart-
ments of Sheep and Wool[Animal
Husbandry are as under:

‘AvivastralRams . . . 574
Avikalin Rams . . . . 148

Poultry strains ILI 80 and IBL 80
‘have been recommended on 30th Ja-
‘nuary, 1982 for release and, there-
.for, the number supplied is nil.

Encouraging Cultivation of Wheat in
Rice-belt of Orissa

2523. SHRIMATI JAYANTI PAT-
'NAIK: Will the Minister of AGRI-
‘CULTURE be pleased to state:

(a) whether it is a fact that wheat
‘hag  become popular among  the
‘farmers;

(b) if so, the steps proposed to be
“taken to increase the production of
‘wheat in the rice growing state;

(c¢) the strategy adopted so far
‘for the expansion of wheat cultiva-

“tion in Cwrissa; and

(d) the: details thereof?
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) to (d). The steps being taken
to increase the production of wheat
in paddy growing Stateg including
Orissa are: (1) exploitation of ground
water potential; (ii) timely provision
of inputs, particularly seeds of high
yielding varieties and fertilisers in
adequate quantities; ang (iii) imple-
mentation of the Central Sector Sche-
me of Establishment of Community
Nurseries of Rice to ensure timely
sowing of both  paddy and wheat
Crops.

Soil Erosion in Catchments of Inter-
State Rivers

JAYANTI PAT-
AGRI-

2524. SHRIMATI
NAIK: Will the Minister of
CULTURE be pleased to state:

(a) whether Government are aware
of the seriousness of the problem of
soi] erosion in the catchments of
inter-state rivers and that the State
Governments are not asking adequate
measures as the scheme is not fully
funded by Central Government;

(b) whether Government would
consider earmarking of funds for the
catchments in the respective States so
that the programme is not neglected;
and

(c) the expenditure during the last
three years by Government of Madhya
Pradesh and Government of Orissa
on protection of catchment of river
Mahanadi, whether this expenditure
by each State is proportionate to the
area of catchment in the respective
States?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir. The Centrally
Sponsored Schemes of Soil Conserva-
tion in the catchments of River
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Valley Projects ang Integrateq Water-
shed Management in the catchments
of Flood Prone Rivers of the Indo-
Gangetic Basin cover only 37 catch-
ments. A statement giving list of
these catchments is attached. The
schemes at present are being imple-
mented on 50:50 sharing basis between
Government of India and States and
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the States are providing matching
contribution. Ag most of thege catch--
ments are of inter-State nature, the
Government of India is considering:
to provide 100 per cent. assistance.

(¢) The information is being.
collecteq from the States ang will be:
placed op the Table of the Lok Sabha..

Statement

Statem ent showing names of the Cawchments Scheme-wise and State-wise

SI.No. CQCatchment

State

I. Centrally Sponsored Scheme of SoilConservation in the Catchments of River Valley

Projects.
1. Beas

2. Chambal
3. Damanganga .
4. Dhantiwada

5. Ghed
« 6. Giribata
7, Gumti

& Hirakud

9. Kangsabati
10. Kundah

11. Lower Bhawani
12. Machkund

13. Mabhi

14. Matatila

15. Mayurakshi

16. Nagarjunasagarx

(i) Himachal Pradesh

(i) Madhya Pradcsh
(i1) Rajasthan

(1) Gujarat
(11) Rajasthan

(i) Gujarat
(i1) Rajasthan

(1) Maharashtra
(i) Himachal Pradesh
(1) Tripura

(1) Madhya Pradesh
(i1) Orissa.

(1) West Bengal

(i) Kerala
(11) Tamilnadu

(i) Tamilnadu

(i) Andhra Pradesh
(i) Orissa.

(i) .Gujarat

(i1) Rajasthan

(i) Madhya Pradesh
(i1) Uttar Pradesh
(i) Bihar

(i) Andhra Pradesh
(it) Karnataka
(iii) Maharashtra




347 ~wruven-Answers "7 MARCH 8, 1982~ Written Answers 348

—

Sl.No. Catchment State

e = = - —r— == e =

17. Nizamsagar . . . , . . (i) Andhra Pradesh
(i1) Karnataka
(iii) Maharashtra

18. Pagladia . . . . . . (1) Assam

19, Pochampad . . . . . . (i) Andhra Pradesh
(i1) Maharashtra.

20. Pohru . . . . . . . (i) Jammu & Kashmir

21. Ramganga . . . . . . (i) Uttar Pradesh

22. Rengali Mandira . . . . . (i) Bihar
(i1) Madhya Pradesh
iii) Orissa
23. Sukhna Lakh . . . . . (i) Chandigarh
24. Sutlej . . . . . . . (i) Himachal Pradesh
i1) Punjab
25. Tawa . . . . . . . (i) Madhya Pradesh
26. Teesta . . . . . . (i) Sikkim
(i1) West Bengal
.27. Tungabhadra . . . . . (i) Karnataka
:28. Ukai . . . . . . . (i) Gujarat

i1) Madhya Pradesh
ii1) Maharashtra

29. Damodar-Barakar . . . . (i) D.V.C

IF Giatrally Syr>aiored 3312m= of Integrated Watershed Management in the catchment of
flood prone -ivers ofthe Indo-Gangetic Basin.

1. Yamuna (above Tajewala) . . . (i) Himachal Pradesh
(ii) Uttar Pradesh

2. Upper Ganga . . . . . (ii) Uttar Pradesh
3. Sahib . . . . . . (i) Haryana
(1i) Rajasthan
(1ii) Delhi
4. Gomti . . . . . . (i) Uttar Pradesh
5. Sone . . . . . . (i) UttarPradesh
(i) Madhya Pradesh
(1ii) Bihar
6. Punpun . . . . . . (i) Bihar

“1. Ajoy .« « . . . { Bihar
(i) West Bznjl

:8. Rupnarayan . . . . . . (i) West Bengal



349 Writlen Answers

News Item Captioned ‘Delhi seen as
City of Slums”

2525. SHRI RAJNATH SONKAR
SHASTRI: Wil] the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether Government’s attention
have been drawn to the news item
“Delhi Seen as City of Slums” ap-
pearing in the Indian Express of 4th
February, 1982 highlighting— (i,
DDA’s failure to develop areas, dis-
trict cenfres, building sufficient hous-
es, increased migration main reason
for the spurt in the unauthorised
constructions, spiralling rents and
property values; {ii) making construc-
tion of llegal structures and encroach-
ment upon Government land anc
cognizable offence; and (iii) planning

satellite or ring towns, stopping sett- .

ing up of industrial units in Delhi;

(b) if so, reaction of the Govern-
ment thereto: and

(c) action taken to cleanse Deihi;
bring amendments in the laws of
construction to make the same cogni-
zable offence; construct more houses
and associate other bodies to tackle
the long standing issue?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c). The information
is being collected and will be piaced
on the Table of the Sabha.
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(@) ad 1980-81 &
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Waiting List for Government Accom-
modation

2527. SHRI HARIHAR SOREN: Wwill
the Minister of WORKS AND HOUS-
ING be pieased to state:

(a) the fotal number of various
categories of Central Government
Employees working in various Minis-
istris and other Government organisa-
tries in New Delhi who are on ithe
waiting list for getting Government
accommodat.on as on 31st Decemter,
1981;

(b) their category-wise number and
the type of quarlers they are entitled;

(c) whether it is a fact that large
number of Central Government Em-

ployees entitled to Type IV quarters

are placed in the waiting list for last
many years as consiruction of Type IV
quarter has not been taken up since
long;

(d) if so, steps Government pro-
posed 1o také to expedite the cons-
truction and release of Type IV quar-
ters; and

(e) the det_ails xbout the total num-
ber of quarters in different categouries
going to be released in 1982-83?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) 43,811 eligible Central
Governinent Employees are on the
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waiting list for general pool accom-
modation in Delhi on 31-12-81.

(b] Type of accommodation Neo. of
accommoca-

tion
A . . . . . 5570’
B . . . . i 21746.
G . . . . . 4360
D (ad hoc) . . . . 4400
D (regular) . . . . 2839
E . . ) . . 1680
E-I . . . . . 956.
EXXI . . . . . 126
E-III . . . . . 104
ToTaL 43,811

(¢) and (d). 56 Type IV quarters at
Minto Road have already been cons-
tructed and added to the General Pool
in October, 1981. Further 16 Type IV
Quarters in R. K. PURAM are under
construction. The construction of
these 16 quarters have, however, been
held up on account of a Court case.

(e) Type ‘A’ . . . . 160
Type B. . . . . 1480
Type ‘G . . . . 2345

TotaL T —I-igg?

These quarter; zre being consiruct—
ed under the Crash Programme.

Reasong for Shortage - of Vanaspati

2528. SHRI M. RAMGOPAL RED-
DY: Will the Minister of CIVIL SUP—-
PLIES be pleased to state:

(a) 'whether Government ' realises
that temporary shortage in Vanaspati
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has led to its blackmarketing in some
parts of the Capital as well as in
-other cities;

(b) if so, whether Government has
arrested some vanaspati dealers in
this regard during last six months,

(c) whether the shortage of Vanas-
pati came into light due to the 1nis-
management or through some other
reasons; and

(d) whether Government have re-
vised its existing policy while distri-
buting the Vanaspati to the raticn-
card holders?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND CIVIL SUPLPLIES (SHRI MO-
HAMMED USMAN ARIF): (a) and
(b). The availability of vanaspati has,
by and large, been satisfactory.
However, temporary shortage of a
localised nature cannot be ruled out.
Five cases of black-marketing of
vanaspati have been registered by
the Delhi Administration during the
last three months.

(c) ang (d). The production of
vanaspati during the oil Year 198081
was of the order of 8.27 lakh {ionnes
against the estimated demand of 7.17
lakh tonnes, During the year, the pro-
duction rose by about 2¢ per centover
the previous year’s production. The
prices of vanaspati being consider-
ably lower than those of indigenous
oils for direct consumption, the de-
mand for vanaspati tends to increase
particularly during the festival sea-
sons. But on the whole, there is no
shortage of vanaspati and its avail-
ability, by and large, has been satis-
factory. In order to regulate the
availability of vanaspati among con-
sumers, the De:hi Administration has
directed the licensed retailers to sup-
ply vanaspati to consumers at a rate
not exceeding 5 kg. per card holder
for a fortnight. For sale of vanaspati
upto 1 kg. no ration card is necessary.
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Ownership Rights of D.D.A. Flats

2529. SHRI M. RAM GOPAL
- REDDY:

SHRI G. NARASIMHA
REDDY,

SHR1 H. N. NANJE GOWDA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government is consi-

_ dering conferring of ownership rights

to the zallottees of D.D.A. flats in

Delhi; and

(h) what benefits will accrue to th2
allottees by the said decision?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Does not arise.

Delay in completion of Irrigation
Projects in Karnataka

2530. SHRI T.R. SHAMANNA: Will
the Minister of IRRIGATION be pleas-
ed to state:

(a) has it comes to the notice of
Government that the completion of
Major irrigation Projects in Karna-
taka are far behind schedule;

(b) the names of projects and when
they had to be completed; and

(¢) steps proposed to complee the
projects early?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes, Sir.
Some of the on-going major projects
of Karnataka have not been complet-
ed as per original schedule.

(b) There are five major projects
which come under this category and
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are in advanced gtage ‘of construction
in Karnafaka. The required informa-
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mation regarding original and revis~-
ed dates of completion are as below:

S.No. Name of Project

— ———— s i — — o — s —— . —

1 Thngabhadra High Level Canal
2 Andra Project .

W

Chataprabha Stage-11I . . .
4 Mnaprabha . . . . .
5 Uper Krishna Stage-I

Original Revised

date of com- date of com=

pletion pletion
1979-80 1982-83
VIPlan 1984-85
1984-85 VII Plan
1983-84 VT Plan

. 1986-87 1990+

* Phase-I of Stage I is likcly to be completed by 1985.

(c) The State Government have
taken steps to provide adequate out-
lays and other inputs like cement,
steel and coal to complete these pro-
jects as early as possible.

Agricultural University in Rajasthan

2531, SHRI VIRDHI CHANDER
JAIN: Will the Minister of AGRI-
CULTURE be pleased tp state:

(a) the progress in establishing
agricultural university in Rajasthan;
and

(b) the reasons for not finalising
this proposal up till now?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMI-
NATHAN): (a) and (b). Proposals
for establishing a separate Agricul-
tural University were includeq in the
draft Sixth Plan of Rajasthan State
with a provision of Rs. 2.70 crores
during 1980-85. But during the
working group discussiong held at the
Planning Commission, it was decided
that the proposal for establishing a
Separate ‘Agricultural University re-
quired further examination j; con-

sultation with the I.C.A.R. ang other
organisations. The financial allocation
for the draft Sixth Plan for the State
were reduced by the Planning Com-
mission and the proposal for estab-
lishing a separate Agricultural Uni-
versity was consequently dropped.

Subsequently the Chief Minister
of Rajasthan wrote to the Union
Minister for Planning, requesting for
inclusion of the proposal for a sepa-
rate Agricultural University in the
Sixth Plan of the State; guggesting
that in case the Planning Commission
founq it difficult to raise the Plan
ceiling to accommodate the provision
for the establishment of the agricul-
tural wuniversity the State would
adjust the allocation for the separate
agricultural university within the
approved Sixth Plan ceiling, by re-
ducing allocation on gther items of
lesser priority.

The Union Minister for Planning
suggested that the existing Univer-
sity of Udaipur may be renamed as
an Agricultural University and the
non-agricultural colleges may be
separated from the existing Udaipur
University and affiliated to  some
other University in Rajasthan ~ Sub-
sequently, a meeting wag held at
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Delhi with the officials of the Gov-
ernment of Rajasthan and Udaipur
University under the Chairmanship
of Director-General, I.C.A.R, In that
meeting, the Agricultural Production
Commissioneér, Government of Raj-
asthan, informeq that the State Go-
vernrment had taken a decision in
principle to have a separate Agricul-
tural University. However, certain
details like the location of the head-
quarters of the separate agricultural
university and the future status of
the existing non-agricultural eonsti-
tuent collegeg after separation were
vet to be worked out. gubsequently,
tho Agricultural Production Commis-
sioner, Rajasthan informed the Coun-
cil that g draft cabinet memo for
implementation of the above decision
had been prepared. No change in the
situation has been communicateg to

the Council by the State Government
thereafter,

Workload on Food Corporation of India

2532, SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the steps that have been taken
to reduce the heavy worklvad on the
Foog Corporation of India about
which the Minister of Agriculture has
spoken on January 17, 1981 in Madras
while laying the foundation stone of
the Zonal office building of Food Cor-
poration of India; gnd

(b) the nameg of States and other
organisations which have been en-
trusteq by the Government to handle
sugar and fertiliserg on behalf of the
F.C.1?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT AND CIVIF SUPPLIES
(RAO BIRENDRA SINGH):
(a) Union  Minister of Agriculture
while laying the foundation stone of
the Zonal Office building of Food
Corporation of India o 17th January
1982 yeferred to the heavy workload
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on the Food Corporation of India but
no reduction in workload has since
been made,

(b) The Corporation wag specifi-
cally directed to handle imported non-
pottasic fertilizerg and distribution of
levy sugar. There is at present no
question of States or other organisa-
tiong being asked to handle this work
on behalf of the Food Corporation,

Allotment of “Kiosks” By N.D.M.C.

2533. SHRT K. RAMAMURTHY:
SHRr R. N RAKESH:

Will the Minister of WORKS AND
HOUSING pe pleased to state:

(a) whether threa “KIOSKS” have
recently peen allotted hv the New
Delhi Municipal Committes to ineli-
gible people;

(by whether one KIOSK has been
allottey +- a minor, ignoring the
claims of 104 people;

(c) if so. th~ details of the location

of thesn KIOSKS anq the names of
allott™s; and

(d) the action taken on those
irresponsible officers for such mis-
management?

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND WORKS
AN HCUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). No,
Sir,

(¢) and (d) Do not arise,

(¢) and (d). Do not arise.
2534. SHRI K. RAMAMURTHY:
SHRI BASUDER ACHARYA:

Will twa Minister of WORKS AND
HOUSING be pleased to state:

(a) the States which have not pro-
vided adequate funds for slums clea=
rance, as per the recommendations of
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the 18th meeting of the Central Coun-
cil of Local Government and Urban
Development held in December 1980;

(by whether it is a fact that there
will be no Centrally sponsored slum
clearance scheme since the Planning
Commission has vetoed the Resolution
of the 18th Meeting of the Council;
~and

(c¢) if so, reasons thereof?

W

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) With effect from 1-4-74,
the Scheme for Environmental Im-
provement in Slum Areas is being ope-
rated in the State Sector as a part of
tme Minimum Needs Programme. The
state governments have been request-
ed to provide necessary funds in their
plans for the provision of basic ser-
vices to the Slum dwellers. The re-
quired plan provision is being made
by the state governments in consulta-
tion with the Planning Commission,

(b) and (¢). At the time of formula-
tion of the Five Year Plan (1980—85),
the National Development *Council
transferred a number of Centrally
Sponsored Schemes to the States along
with resources. There was no scope
for the Centre to introduce any new
centrally sponsored scheme, and hence
‘he proposal of introducing a centrally
sponsored scheme for Environmental
Imorovement of Slums coulg not be
sccommodated.

News, item “Hindustan Lever Cheats
Consumer”

2535. SHRI INDRAJIT GUPTA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether an inquiry has  been
conducted by Government in the mat-
ter of an article in “New Age” weekly
dated 3rd May, 1981 under the head-
- -ing “Hindustan Lever Cheats the Con-
sumer” with particular reference to
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misuse of the licence for dehydration
of carned agricultural products; and

(b) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). The
mis-use mentioned in the article in
respect of the licence for dehydration
and canning of agricultural items is
that the company has claimed agricul-
tural development allowance under
Section 35-¢ of the Income-tax Act
upto the assessment year 1980-81, al-
though it has not been producing them
for several years. This has been looked
into and the position is that the com-
pany has not claimed such allowance
for the items covered under the li-
cence in question. The allowance
claimed by it is for the services pro-
vided to growers of certain agricul-
tural crops like sun-flower, pulses,
paddy, wheat, maize. tulsi, patchouli,
mentha and citronella, and dairy deve-
lopment.

Approach roads between Baird Lane
and Raja Bazar, New Delhi

2536. SHRI K. LAKKAPPA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it has come to his notice
that the approach roads to Union Aca-
demy School and quarters in Baird
Lane and Raja Bazar, New Delhi—1
are in dilapidated conditions because
of construction of quarters in that
area;

(b) whether it has also come to his
notice that the contractors are misus-
ing the roads by keeping bricks and
building material;

(c) what action Government pro-
pose to take to rectify the things and
make roads in orderly conditions; and

(d) under what law contractors have
been allowed to block the road by
keeping buflding material?



361 Writien Answers

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Yes, Sir,

(b) to (d). The contractors, engaged
on construction of quarters, are re-
quired not to stack the bricks and
other building materials on road itself.
Temporary blockade of a road may,
however, occur due to drainage works,
construction of culverts etc. CPWD
has been asked to ensure that its con-
tractors, engaged in construction of
Govt. quarters, do not stack bricks
and other building materials on the
roads in the area,

Schemes ganctioned by HUDCO in
Stateg Excluding West Bengal

2537. SHRI SUBODH SEN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that the
HUDCO has sanctioned 80 schemes in
12 States excluding West Bengal; and

(b) if so, the reasons for exclusicr
of West Bengal?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) At its 67th Board Meeting,
HUDCO has sanctioned 80 schemes
spread over 12 States namely, Andhra
Pradesh, Gujarat, Jammu & Kashmir,
Karnataka, Madhya Pradesh, Mahara-
shtra, Orissa, Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh anq Naga-
land;

(b) HUDCO sanctions scheme. from.
the States/Union Territories, as and
when received, as per its guidelines.
This is a continuous process. ‘The
information given at (a) agbove relates
to the Schemes cleared in the 67th
Board meeting held on 29-12-1981, As
on 31-1-1982, HUDCO has however
sanctioned 39 schemes for various
agencies in the State of West Bengal.
Thesa schemeg have 5 project cost of
43.6 crores with HUDCO’s loan com-
mitment of Rs. 31.63 crores.
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Sale of Ghee through Milk Stallg

2538. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Central Dairy of the
Delhi Milk Scheme sells ghee through
Milk Stalls in the city, if so at what
price;

(b) the total quantity of ghee pro-
duced by DMS and the total quantity
sold through its wvarious stalls and
Booths in Delhi from April 1881 to
January 1982 monthwise;

(c) the quantity of ghee sol:dl from
the Milk Stalls in the Parliament
House premises during each of the
above months; and

(d) whether some basis is fixed for
equitable distribution from each stall,
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.
The present sale prices of Ghee mar-
keted by Delhi Milk Scheme are as
below:

Packing Sleling Price
(inclusive all
taxes) (in
Rs.)
1 Kg. Tin Rs. 40/
2 Kgs. Tin ; . . Rs. 78]—

(b) and (c) A statement indicating
total quantities of Ghee produced gnd
sold by Delhi Milk Scheme through
various Milk Stalls and booths includ-
ing Parliament premises from Janu-
uary 1981 to January, 1982 (Month-
wise) is laid on the Table of the
House. [Placed in Library See No.
L'T-3505/82]
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{d) The sale of ghee from various
All Day Milk Stalls of the Delhi Milk
Scheme depends upon the demand
from these stalls for the period during
which adequate quantities of ghee are
available with Delhi Milk Scheme.
However, whenever adequate quanti-
ties of ghee are not available with
DMS, sale is normally restrictedq to

\AII Day Milk Stalls in the Parliament

House, DMS and Krishi Bhawan,

Strength of esiablishment of the
controller of Stationery

2539. DR. A. U. AZMI: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 4726 on
21st December, 1981 and to state the
progress made regarding updating the
ruleg for use of stationery?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The work of updating the
rules for use of Stationery has been
taken in hand. In view of the compli-
cated nature of work, it may take
some time to complete it.

Allotment of Shops at Asian Games
Village

2540. SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND
HQOUSING he pleased to state!

(a) whether it is a fact that the al-
lotment of coffee shops and tower res-
taurant at Asian Games Village, Sirl
Fort, New Delhi, was made on the
basis of licence for a period of 5 years;

(b) if so, what are the details in
this regard; and

(c) the reasons, why allotment was
not made under the cooperative socle=«
ties system?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) and (¢). Do not arise.
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Enhancement in Incomes of Farmers

2541; SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have re-
cently spelt out certain new strategies
in the agricultural sector for the en-
hancement of agricultural incomes of
the farmers;

(b) if so, the fresh incentives extend-
ed or proposed to be extended to the
farmers of different States under the
new strategies adopted by Govern-
ment; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R V. SWAMINATHAN): (a) to (c).
Recently, after announcement by the
Prime Minister of 1982 to be observed
as the Productivity Year and the New
20-Point Programme, the Department
of Agriculture & Cooperation in the
Ministry of Agriculfure drew up a
concreate Action Programme contain-
ing identified programmes for increa-
sing agricultural production and pro-
ductivity, The measures for increasing
agricultural production include expan-
sion of the community nurseries and
minikit demonstration programmes,
Increased use of high yielding seeds,
chemical fertilizers and pesticides, po-
pularisation and distribution of impro-
ved farm implements, larger supply
of agricultural credit through Coope-
ratives gnd ‘Commeréfal Banks, inclu=
ding Regional Rural Banks, streng-
thening of the infrastructure for sto-
rage, processing and marketing of
agricultural produce etc.

The programmes will help not only
in increasing the agricultural prcduc-
tion but also the incomes of farmers.
Farmers will be given extended bene-
fits through adoption of villages for
intensive  agricultural development
efforts, larger programme of minikits
distribution, promotion of fertilizer
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consumption in selected potential dis-
tricts, bio-gas development, provision
of inputs for dryland farming, recla-
mation of saline and' alkaline lands
and similar other programmes,

Land in

Acreage of Fallow States

2542. SHRI M. RAMGOPAL
REDDY: Will the Minister of AGRI-
CULTURE be please io state:

(a) whether Government have con-
ducted any survey regarding the
acreage of fallow land at present in
each State;

(b) if so, the details thereof; and

(c) the steps being taken to bring
this land under cultivation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURAL AND RURAL DEVELOPF-
MENT (SHRI R. V. SWAMINATHAN):
(a) and (b). The date on fallow lands
are collected as a part of land utili-
sation statistics every year., These data
become available with some time-lag.
A statement giving the latest State-
wise details of fallow lands is enclo-

sed.

(¢) In the National Workshop on
Agricultural Development held in New
Delhi on 26th and 27th February, 1982,
the State Governments agreed to bring
3 to 5 lakh Thectares of old fallows
under cultivation during the produc-
tivity year 1982. They will work out
suitable programmes for this purpose.

Statement

Areq under Fallow Land other than Current
Fallows—Statewise—I1978-79

(Provisional)

(Thousands hactares)

Pt e bt ST W

1. Andhra Pradesh . : . 1053
2. Assam " . 3 . 122%
doplae - < 4 .. 924
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(Thousand “hactares)
=S J— ———
4. Gujarat . . . . 414"

5. Haryana

6. Himachal Pradesh . . 4

7. Jammu & Kashmir . . 8

8. Karnataka . ; . . 625
9. Kerala ; ‘ . . 27
10. Madhya Pradesh . . . 933
11. Maharashtra . . . R43%
12. Manipur . . . . A

13. Meghalaya . . . . 261
14. Nagaland . . . . 4_.26
15. Orissa : . . . 138
16. Punjab

17. Rajasthan . . . . 2118
18. Sikkim - . . . 1=
19. Tamil Nadu . . . 418
20. Tripura = . . . . 617+
21. Uttar Pradesh . . . 607
22. West Bengal . . . 212#
Union Territories . . . 381

ALL-INDIA . . . 9543

*In the absence of data for the year
1978-79, latest availableinformation has Leen
utilised.

N.A. Not Available.

Consumption of Fertilizers

2543, SHRI M. RAMGOPAL RED-
DY: Will the Minister of AGRICUL~-
TURE pe pleased to state:

(a) whether Government have con=
ducted any study regarding the con-,
sumption of Chemical {ferilizers du-
ring last three years, year-wise and
State-wise;
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(b) whether the cost of fertiliseis
has substantially gone up every year;

(c) if so, the likely additional bur-
den on the agriculturaists due to this
increase; and

(d) the estimated
1981-82°?

consumption for

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
The consumption of fertilizers during
the years 1979-80 to 1981-82  State-
wise is indicated in the Annexure. The
consumption gnd supply of fertllizers
are monitored by the Government re-
gularly.
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(b) Prior to June, 1980 there were:
seven successive price reductions.
However, the prices hag to be increas-
ed, in June 1980 and July 1981 mainly
because of the steep increase in the
cost of raw-materials and imported
fertilizers and the need for containing
the burden of subsidy borne by the
Government on fertilizers.

(¢) The prices of fertilizers have, on
an average, been increased by about
62 per cent as compared to the prices
prevailing prior to 8.6.1980.

(d) The consumption of fertilizers
during the year 1981-82 is estimated
to be 61.30 lakh tonnes of Nutrients.

Statement

Consemption of fertilisers durirg the years 197 ¢-80, 168¢-81 ard 1¢81-82.

(In ‘000 tonnes of N4 P4-K)'

S.No.  States/Union Territories

By e s o — s — — —— — — — — e . — —

1 Andhra Pre dcsh.

2 Karpataka . . .
Kcrala .
4 ‘Tamil Nadu
5 Pondicherry .
6 Gujarat . . . . -

Madhya Pradesh

3

8 Maharashtra .
9 TRajasthan
1€ Goa,Daman & Diu
11 Dadra & Nagar Haveli
12 Haryana
13 Punjab .
14 Uttar Pradesh
15 Hirnachal Pradesh .
16  Jammu & Kashmir

1979-80 1980-81

1981-82-
(Estimated)

534-82 575-59.; 655-74
366- 41 343:87 384-06
105- 61 9753 96-23.
537-94 491-30 518-45
9-71 12: 06 12:97
377 54 35¢- 87 388- 68
159- 64 196- 85 263-19
421-12 420-99 560- 59
147- 25 135-10 163-20 .
4 61 410 4+ 57
0-22 0-23 0-25
215-45 23082 259-01
682-15 753+ 60 802: 25
1009-12 1150-59 1219-06
13:95 16:19 18- 81
20-93 20+ 70 25-02.
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S.No. States/Union Territories 1949-80 1980-81  1981-82
(Estimated
17 Delhi . . . . . . . . 568 478 8-46
18 Chandigarh . . . . . . 2-42 2-20 0.82
19 Bihar . " . . . . . . 184- 40 204 54 226- 73
20 Assam . . . . . . 676 9-31 11-29
21 Orissa . . . . . . . . 67-38 76 36 87-38
22 West Bengal . . . . . .. 240-72  282-83  258-46
23 Manipur . . - . . . 3.02 3-00 357
24 Meghalaya . . . . . . 1-85 256 2-39
25 Nagaland . . . . . . 0-09 0- 07 0- 44
26 Tripura . . . . . . . 2-13 1-98 3-45
27 Arunachal Pradesh . . . . . 0-08 0-06 0-12
28 Mizoram . . . . . . . C- 06 0-07 0-05
29 Sikkim . . . . . . . 0-72 0-42 0-%9
30 A.&NIsland . . . . . 0:02  01s  Og0s®
31 Commodity Boards . . . . . 133- 71 120- 85 154-24
All India: 5255-51 5515-56 6130-32

Dismissal of Civic Boardg

2544. DR. A. U. AZMI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) how many civic bodies have
been dismisseq by Government during
the last three years; and

(b) what steps are now proposed to
be taken to order fresh elections for
them with the clear understanding
that in future no civic body will be
bowed out of office by executive
stroke of pen?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Local Government is
a State Subject and as such this
Ministry does not have information
about the dismissal of civic bodies
during the last three years. However,

as per information received in  this
Ministry during the period September,
81 to Feb. 82 about 2250 local bodies
were without elected representatives.

(b) The holding of elections to clvie
bodies is within the competence of
State Governments and thig Ministry
has no information on the subject.
This was discussed in the 18th meet-
ing of the Central Council for Local
Government and Urban Development
ang 7th Joint Meeting of the Central
Council for Local Government and
Urban Development and Executive
Committee of All India Council of
Mayors held in December, 180 re-
solved that election should be held
as early ag possible in the case of local
bodies which are under supersession.
The resolution was forwarded to all
the state Govts./Union Terriforieg for
necessary sction.
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Rise in cost of Irrigation Projects

2545. SHRT NARAYAN CHOUBEY:,
SHRI HARINATH MISRA:
SHRI MAGANBHAI BAROT:

SHRI VIJAY KUMAR
YADAV:

SHRI S. M. KRISHNA:
SHRI B. V. DESALI:

SHRI KAMAL NATH:
SHRI B. R. NAHATA

Will the Minister of IRRIGATION

be pleased to state:

(a) whether it is g fact that the cost
of major and medium irrigation pro-
jects in the country has gone up by
about Rs. 4000 crores in just 10 ye#rs;

wq) if so, the details thereof; and

(c) what are the reasons for such a
large delay in the implementation of

these projects?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
There has been an escalation of Rs.
4157 crores in the costs of major and
medium  projects sanctioned in the
last ten years from 1.4.1971 to
31.3.1981. A Statewise break-up of the
escalation is enclosed.

(cy Major irrigation projectg nor-
mally take 8 to 10 years and medium
projects 3 to 5 years for completion.
Some of the reasons for delay in the
implementation of the projects are:

(i) Proliferation of projects under
construction by the State Govern-
ments- resulting in thin spreading of
financial, managerial and technical
resources;

(iiy Difficulties in land acquisi-
tion;

(iii) Change in scope of projects
during implementation;
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(iv) Lack of thorough investiga-
tions;

(v) Lack of construction, planning
and monitoring organisation;

(vi) Non-availability of scarce
material like cement, stee] etc.

Statement

Escalation in the cost of major & medium
Irrigation Project .

(Rupecs in Crores)

S1.No. State Escala-
fion in
Cost
1 2 - 3
1. Andhra Pradesh 154.95
2. Assam ‘ . . . 30.32
3. Bihar 213.63
4. Gujarat 348.45
5. Haryana . ; . v 25.00
6. HimachalPradesh . " 2.16
7. Jammu & Kashmir . . 56.05
8. Karnataka . 133.6%
9. Kerala ‘ . . . 141.15
10. Madhya Pradesh . . . 488.69
11. Maharashtra . . . 528.58
12. Manipur . . . . 29.30
13. Meghalaya . . .
14. Nagaland
15. Orissa 427.15
16. Punjab . . . . 80.94
17. Rajasthan . 331.91
18. Sikkim . . . ..
19. Tamil Nadu . . . 36.82
20. Tripura . . . . 4.35
21. Uttar Pradesh . i 848.12
22. West Bengal 154..46
Sub-Total States 4125.46
Union Territories . . y 31.55
GranDp ToraL: 4157.01




3'-;73 " \yritten Answers

12.00 hrs,
SEVERAL HON. MEMBERS rose.

PROF, MADHU DANDAVATE
{Rajapur): I had drawn attention to
a very serioug issue, Even you should
feel concerned. There is a deliberate
delay in reconstituting the Press
Council because the Government is
afraid that certain vigilant journalists
will be there. Therefore, there 1S
a deliberate delay in setting up the
‘Council. How will you be able to
act? Will you please allow some
discussion on this?

MR. SPEAKER: I shall see.

PROF, MADHU DANDAVATE:
This is a very, very important issue,

A owEd fagrd amwe@ (%
faeet) : gemer weiew, foeett  WQI-
Tz FifaT @ aede & TH
FEA F FAER AR TE |

PROF MADHU DANDAVATE:
What ig your observatjon, Sir?

MR. SPEAKER: I wil] look into it,

st geet fagrt Fwgdr ;o =
Fifga & faqior IO @ g
EucC
PROF. MADHU  DANDAVATE:

Make some observation on this. It
is such an Important issue.

s T faemm arwEr o (B0
9X) : AT S, § OF g & AR
HEA B TE AT FT AW HH 0T
FAT ARAT § | o gqEmg i AW
T AE B FSET AT ATRT ;W
Y wars T@ fear oar 0 fred
22 0 ¥ fgR § qfsfd
¥ ety e @t 9w
HS AT W~ THT I 9T § 0
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qeqy wgtew ;o ofgu, I we
geviae g L

s vin fawig oG o SfET
fg & =t &1 Fm g
TRy T8 |

qEUET AEEA © § FAT FI el
g |

st Ao TAo  UHw (H)
TegeT Wglad, dlF T H AT
T A T AT G T e
fau A uESHEeE AEE g

wedet AENRY (T AR ¥ agt F3
< femrm@ g =97 § 1

Twice I have allowed a discussion
here.

PROF, MADHU DANDAVATE:
Garhwal has become a political glum,

SHRI HARIKESH BAHADUR
(Gorakhpur): The constitutiona] ob-
ligationg towardg the Election Com-
mission are not being properly dis-
charged, That is why electiong are
being delayed. The Government sre
not going  to holg elections before
November, Please direct the Govern-
ment to extend al] co-operation to
the Election Commission.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Bomb was
thrown on the Delhi Rajdhani Ex-
press. Fish-plates were removed. .. ..

MR, SPEAKER: I have got some
other things,

SHRI SATYASADHAN CHAKRA-
BORTY: There jg no security of pas-
sengers of even the Rajdhani Express.

The Railway Minister should make a
statement, '
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st wuqIH Tag weaq (WiaT):
HEqeT ST, FAT MEATA H JAE TES
FQQ ANEr 7 L L. (). .

MR. SPEAKER: I have allowed
only Shri Ram Nagina Mishra.

s TR afAr fas (FemgR)
Heqel WElRd gl &1 9% UE
T g g fow & fau sw g@A H
Faa uF fa7 &Y BE & | A gEA
g fF o 10 AR 11 919 &1 T

fer & faq g & =fey |
... (sHFEW) ..

12.03 hrs, '1
PAPERS LAID ON THE TABLE

UreBaN LanNp (CEILING AND REGULA-
TION) THIRD AMENDMENT RULES, 1961

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): I beg to lay on the
Table a copy of the Urban Land (Ceil-
ing & Regulation) Third Amendment
Rules, 1981 (Hindi and English ver-
sions) published ip Notification No.
G.SR. 7(E) in Gazette of India dated
the 4th January, 1982, under sub-
section (3) of section 46 of the Ur-
ban Land (Ceiljing and Regulation)
Act 1976, together with an explana-
tory memorandum. [Placed in Lib-
rary. See No. LT-3490/82]

NOTIFICATIONg UNDER EsSENTIAL
CoMmmoDpITIES AcT, 1955 AND STATE-
MENT FOR DELAY IN SUBMITTING THE
AnNNUAL ReEport OF Foop CORPORATION
or INDIA FOR 1980-81

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): I beg to lay on
the Table.

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section (8)
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of section 3 of the Essential Com-
moditieg Act, 1955:—

(1) G.S.R. 38(E) published in
Gazette of India dateq the 30th
January, 1982 making certain amend-
ment to Notification No. G.SR. 627 (E)
dated the 16th November, 1979.

(iiy The Sugarcane (Control)
Amendment Order, 1982, published
in Notification No. G.S.R. 79(E) in
Gazette of India dated the  24th
February, 1982, [Placeq in Library
See No. LT-3491/82]

(2) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying the Annual Report
of the Food Corporation of India
for the year 1980-81 within  the
stipulated perjod of nine months
after the close of the Accounting
yvear, [Placeq in Library. See No.
LT-3492/82]. <

b

CERTIFIED ACCOUNTS OF ANNUAL
WELFARE BoOARD, MADRAS FOR 1978-79,
REVIEWS ON AND ANNUAL REPORTS OF
KARNATAKA DARY DEVELOPMENT COR-
PORATION LTD. BANRALFRE FOR 1977-78
AND RAJASTHAN STATE Damy DEVE-
LOPMENT CORPORATION LTD. JAIPUR
FOB 178-79 AND THE STATEMENTS FOR
DELAY

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAI, DEVELOPMENT
(SHRI R. V., SWAMINATHAN):
I beg to lay on the Table

(1) A copy of the Certified Ac-
counts (Hindi and English versjons)
of the Animal Welfare Board, Mad-
ras, for the year 1978-79 ang the
Audit Report thereon under sub-
rule (4) of Rule 24 of the Animal
Welfare Board, Madras, (Admiis-
tration) Rules, 1962. [Placed tn Lib-
rary. See No, LT-3493/82]

(2) A copy each of the following
papers (Hindi anq English versions)
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under section 619A of the Companies
Act, 1956:—

(j) Review by the Government
on the working of the Karnataka
Dairy Development Corporation
Limited, Bangalore, for the year
1977-78,

(ii) Annual Report of the Kar-
nataka Dairy Development Cor-
poration Limited, Bangalore, for
the year 1977-78 along with the
Audited  Accounts and the com-
ments of the Comptroller and Au-
ditor General
Library. See N». LT-3494/82.]

(b) (i) Review by the Govern-
ment on the workijng of the Raj-
asthan State Dairy Development
Corporation Limited, Jaipur, for the

year 1978-79.

(ii) Annual Report of the Rajas-
asthan State Dairy Development
Corporation Limited, Jaipur for
the year 1978-79 along with the
Audited Accounts and the com-
ments of the Comptroller and Au-
ditor General thereon.

(3) Two statements (Hindi and
English versjons) showing reasons for
delay in laying the papers mentioned
at (a) and (b) of item (2) above,
[Placed in Library. See No, LT-3495/

821.

12.05 hrs,

COMMITTEE ON PAPERS LAID ON
THE TABLE

Minutes

DR. RAJENDRA KUMARI BAJ-
PAI (Sitapur): I beg to lay on the
Table Minutes (Hindi and English
versions) of the sittingg of the Com-
mittee on Papers laid on the Table
relating to their Tenth Report,

—_——
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COMMITTEE ON PAPERS LAID ON
THE TABLE

TENTH REPORT

DR. RAJENDRA KUMARI BAJ-
PAI (Sitapur): I beg to present the
Tenth Report (Hindi and English
versions) of the Committee on Papers
laigd on the Table,

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1981-82

THE MINISTER OF RAILWAYS
(SHRI P, C. SETHD): I beg to pre-
sent a gstatement (Hindi and Englich
versions) showing Supplementary De_
mandg for Grants in respect of the
Budget (Railways) for 1981-82.

12 06 hrs.

CALL ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Rerported malpractices in admissjon
examinationg to MBBS & MD
courses,

SHRI H. K. L, BHAGAT (East
Delhi): I beg to call the attention of
the Minister of Education ang Social
Welfare to the following matter of
urgent public importance and request
that the may make a statement there-
on:

Reported malpractices in exa-
minationg conducteq for admission
to M.B.B,S, and M,D, courseg in
Medical institutions in Delhi.

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
The University of Delhi Conducts En-
trance Examinations for admissions to
its MBBS Course and Screening Tests
for Post-Graduate Degree and Diplo-
ma Courses. MBBS Courses of the
Delhi University are conducted by
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three Colleges. The Post-Graduate
Cources of the University gre held in
these three Colleges as also in some of
the recognised institutions in the Capi-
tal. The Entrance Examination for
MBBS Course is conducted generally
in June cvery year and the screening
test for post-Graluate Cources in Feb-
ruary. The Screening Tests for ad-
mission to the Post-Graduate Cources
during the current year were held on
February 28, 1982.

On February 26, 1982 a newspaper
published from New Delhi carried a
report containing allegations to the
effect that some  questions in Ortho-
paedics for the test due on February
28, 1982, leaked. The report also
suggested that the University had not
tatken any affective gteps to curb Mal-
practices in the examinations and that
some University officials were involv-
ed manipulations of the results of
the entrance test.

Immediately after the report had
appeared in the Press, the Controller
of Examinations, University of Delhi,
had written to the Editor of the
Newspaper seeking further informa-
tion in regard to the allegations made
in the newspaper.

According to the reports received
from the University some represenia-
tions were received by them from
some candidates who appeared in the
screening test as also from the Junior
Doctors Association in Delhi. It was
pointed out in these representations
that in the previous tests unfair means
were adopted in the examination
halls, arrangements for invigilation
were inadequate and that some ghost
candidates had gained entry into the
examination hall, etc. These points
were considered by the concerned
authorities of the University and they
had taken steps to eleminate the pos-
sibility of these malpracticeg oceurring
in the subsequent examination.

The Screening Test held on 28th
February, 1982 was in fact held as
scheduled and according to reporis
that I have received, the arrange-
ments made for the February, 1982
test had effectively plugged the loop-
holes noticed in the earlier tests.

The University of Delhi is concern-
ed that the credibility of its academic
standards and examinations is main-
tained. While the University is an-
xious to consider any improvement
that can be brought about for holding
examinations, I would like to assure
the Honourable Members that if any
specific instances of involvement of
University officlals in the reported
malpractices in the examinations con-
ducted by the University are brought
to the notice of the Government, they
will be looked into and appropriate
action will be taken against those
found guilty.

(Interruptions)
. BUREIA L L.
WERET TEYEE © WIT F GIST AT
@ =T FET ATRT |
..(EQ'H‘H‘I"T)...
meuer Rgrew - gaA H  fewwwe
g wEar g | af % AR @
T oA ¥ W AT Fd§,
T ¥ I F ACHT F2dl & TR
g FP & & |
... (FEEE) L
meud  AglEeW ¢ & R,
UaT FLE Y FIE AT dAdr @
oI @ IH %7 TS gEAd & |
FAL A JqTQ TTH AT 3@d g |
R P () I
WEUW HEIEW gt 9% ar
TH AGE A T |
.. (FHEEE) L
WEGA WA . Fad g |
It is not my dictatorship.

... (sauwR) . ..
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SHRI H, 'K, L. BHAGAT: Sir, [ am
glad that the Minister has given a
fairly detailed ~statement. -1 warticu-

"\ larly welcome the assurance given by

“her that action would ‘be taken if
specific  cases of irregularities are
brought to her notice. All the same
this report appeared in the Hindustan
Times in which specific charges were
made. The Paper also said that they
have enough  evidence at their dis-
posal for this. May I know whether
they wrote to them asking for what-
ever evidence they have in their
possession? May I know whether any
evidence or any information was sup-
plied to them, because they said that
they have evidence? I also want a
assurance whether  specific charges
will be enquired into. I want to
know the action taken further in this
regard. I want to know what sleps
the Government are taking to ensure
that examinations are conducted in a
better way. If any loopholes are
there in regard to the examination
system, may I know  whether these
will be plugged? I would like to
know from the hon, Minister about
these two things: May I know whether
they made enquiries from the
Hindustan Times or not? May I know
whether they have provide'fi any evi-
dence or not? What action did they
take? What steps have they taken
to avoid chances of recurrence of any
such incidents in furture? These are
my questions, Sir.

SHRIMATI SHEILA KAUL: The
hon. Member has asked for the speci-
fic steps which have been taken. I
would like {o inform the House of the
specific steps which have been {aken
by the University: These steps are:

(1) To hold the examinaticn in
the U.P.S.C. Hall,

(2) The restriction of entry into
the examination halls ¢f can-
didates only.

{3% The increase in the number of
questions from 180 to 240.

(4) Increase in the number of in-
vigilators. & 2

(5) Appointment of experienced
and neutural personnel as in-
vigilators.

(6) Segregation of candidates who
are already enrolled in one
or the other Post-Graduate
courses from the remaining
candidates in the Examina-
tion Halls.

(7) Serial Numbering of Answer
Sheets.

(8) Allotment of
numbers

fictitiousg roll
during evaluation.

(9) Printing of
in 4 different

Question Papers
sequences faor
distribution in the halls to
prevent the possibility of
copring or consultation.

(Interruptions)

MR. SPEAKER: I
one question. .

will allow only

PROF. MADHU DANDVATE (Raja-
pur): Therefore, Sir, if the Election
Commission has also asked ‘whether
elections can be held’, you shouid use
your good offices to say whether elec-
tions can be held..

MR. SPEAKER: No. I cannot. I am
Just your may here regulating the
Business. I conduct the Business. 1
allow discussion. I have not barred
anything. I don’'t want to bar any-
thing. I am not going to bar anylhing.
This is what I van do. (Interruptions)
You have not vested in me the po‘v\vers
of a Dictator to order anything.

PROF. MADHU @ DANDVATE: Not
at all, Sir.

(Interruptions)
MR. SPEAKER: You should sit in -
my chair and decide! What can I do?

v
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PROF. MADHU DANDAVATE: I
agree, Sir. When we could not vest
the powers of ‘Dictatorship’ in tihe
Prime Minister, how shall we dg it in
your case, Sir? (Interruptions) All
that I say is;: We gare also interested
in the issue that is going on and there-
fore, my request to you is..

MR, SPEAKER: You just conduct
the Business by sitting in the Chair
and then you will see what I can do.

PROF. MADHU DANDAVATE: My
only request is this: You call the
leaders in the House, to your Cham-
ber and try to find out what way can
be found out.

MR. SPEAKER: It is not my job. I
will call you only for discussion for
the Business. I have asked you to
come. In respect of whatever discus-
sion you need in the House, I have
allowed you; and 1 am again going lo
allow.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): There can pe discus-
sion on the question of delay in hold-
ing election.

MR, SPEAKER: It has to be what
the rules command, not outside, only
within the rules.

PROF, MADHU DANDAVATE: Yes,
we agree; it will be within the rules.

(Interruptions)

MR. SPEAKER: Nothing doing. I
am not going to budge an inch this
way or that way.

(Interruptions) ***

PROF, MADHU DANDAVATE: You
need not,

(Interruptions) **#

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): We are go-
ing to compel the Government,

~ MR, SPEAKER: You can compel
That ig what democracy is.
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PROF  MADHU DANDAVATE: We ;
accept the suggestion. In the Business
Advisory Commiftee, within the
framework of the rules, let us see how
it can be done.

MR. SPEAKER: I cannot say any-
thing. I am open to suggestions. I
am trying to conduct the business in
the best interests of the people—we
have representatives of the entire
people. If you go on interrupting
what can I do?

PROF. MADHU DANDAVATE. LET
it be put in the Business Advisory
Committee. .

MR. SPEAKER.: Whatever discus-
sion can be held under the rules, that
can be there.

PROF, MADHU DANDAVATE: We
will take it up in the B.A.C. All right.
We will take that issue, Sjr.

AU
qEWR WFEW A fFET gaEsEe

FT F@AT AR g | R wT oHE &
TR T & 1 fg 3= "@w o w7
qET & | AT g g FHET wqEy
& AEFWAFL | a5 U-UT AT
GV

7g GISH AT &1 g AR AY a<h
T g Y geE W owaw & feo
R §afFr &1 @ & =M

FTF HY GrST A qFAT & |

o glew  agigT:  (NeTT)
TFal & fgdl 1 W w1 ww &
FH g |

WENS AP 98 A1 7 T @I |
AT
MR. SPEAKER: You

me on that score. It
vant on your part.

SHRI HARIKESH BAHADUR: No,
Sir, it is not,

MR. SPEAKER: It is not my job.
It is the job of the Electiog, Com-
mission.

can’'t accuse
is most irrele~

¥ ¥ Not i‘ecorded.
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SHRI HARIKESH BAHADUR: Sir,
you ean, to the extent possible, ask the
Government to help the Election Com-
mission. But you are not doing this.

MR. SPEAKER: I can’t. You don’t,
You don’t put words into my mouth.

(Interruptions)
PROF. MADHU DANDAVATE: I
would request my colleagues to take

up the matter in the Business Advi-
sory Committee and settle it there.
That is always open.

L

(Interruptions)

st T fawim qTeATA (F0-
q7) : afamm & @ & w2
afts dme K A g T @R .

MU . . ..

weger wgtew A
T JE¥ AT FTH LT &, AL
FH TGN g |

s{f 1 fawm| aragta o ogw

WU WD 1 H AT A HTES
ugl 937 FT AT §
SHRI HARIKESH - BAHADUR: Sir,
you can at least say this thing to the

Government, It is a genuine thing. It
is the demand of the people. (Inter-
ruptions).

SHR1 SATYASADHAN CHAKRA-~
BORTY: As Speaker of the House,
are you not shocked to find Garwal
seat vacant?

There are so many seats vacant,
(Interruptions)

HEUST AERY . TGl TR FO
AT 9550 UF R@T #1 91X FT
S OF |

SHRI MANI RAM BAGRI:***

ME. SPEAKER: Nothing will go on
record without my permission.

(Interruptions) ***

12,18 hrs,

Shri Mani Ram Bagri and some
other hon. Members then left the
House.

[Mr. Deputy Speaker in the Chair]

MR. DEPUTY-SPEAKER: Mr. Bha-
gat, I think that you have already
spoken,

SHRI H. K. L. BHAGAT: Sir, I
want some clarifications from the Hon.
Minister. I am glad that the hon. Min-
ister has made the statement to this
effect. 1 welcome the assurances
given by her that if any specific ins-
tances of involvement by the Univer-
sity authorities in the reported mal-
practices in the examinations conduct-
ed, action would be taken. A report
appeared in the Hindustan Times on
the front page stating that they had
enough evidence at their disposal re-
garding the leakafe of question paper,
malpractices in the condugct of the exa=-
mination and corruption and other
things. These are very serious char-
ges. I would like to krow from the
hon. Minister whether the authorities

***Not recorded.
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concerned had made any enquiries
from the Hindustan Times and whe-
ther they had requested the news-
paper authority to let them know the
evidence or not. If they have made
enquiries, I would like to know what
the result was and whether the zutho-
rities concerned had taken any steps
to ensure that such irregularities
would not take place in future. I do
not say that they have not taken any
steps. But what I mean to say is to
improve the situation in regard to the
conduct of the MBBS entrance exanii-
nation they should have taken steps.
The newspaper says that there are
enough evidence to this effect.

SHRIMATI SHEILA KAUL: Sir,
there was a report in ihe local news-
papers about the malpracfices adopted
and corruption practised in the con-
duct of the Entrance Examinations for

admissions to the MBBS course and -

Screening Tests for the Post Graduate
Iregree and Diploma courses.

(Interruptions)

Ag soon as thig report appeared in
the newpaper, the Controller of Exa-
minations, wrote to the editop asking
for further details in regard to the
allegations made in the newspapers,
but no reply was given to his letter.
He had also jssueq a clarification ip the
newspaper the following day. But, as
I said, no reply was received about
the information asked for.

SHRI UTTAM RATHOD (Hingoli):
Mr. Deputy-Speaker, Sir, in such cases
we canot expect a direct evidence for
the simple reason that the man who
receives the benefit does not want to
disclose it. Secondly, the rhan who
works as a contactman will not give
out: gecret for the simple reason
that next time he may lose change
of getting some money. I would like
to know from the hon. Minister, if
she is prepared to accept the circums-
famfial evidence which has been given
in the newspaper dated 26th February,
1982. Further, when did the Univer-
sity authorities receive representation

from different organisations about the

malpractices in these examinations
and when they decided to plug the
loopholes? Were these things brought
before the Academic <Council which
happens to be the top authority to con-
trol the examinations? The news item
in the newspaper dated 26th February,
also stated that the orthopaedics test
paper was leaked out. There was a
specific charge about the leakage of
this test paper. 1} would like to know,
if -this test paper was changed. If not,
did they satisfy themselves that the
paper had not leaked out? A paper

“which is leaked out cannot he given

in the press. Only, one or tw9, or ten
to fiftéen persons would know of it.
Did the hon. Minister enquire about
this, that is, whether after the publlca-
tion of this report on 26th February,
the quesfion paper was changed and
if not, why was it not changed?

There was one more gallegaticn ithat
the students who were among the first
ten in the M.B.B.S. examination, never
got such a high position in the exami-
nation for admission to the Post-(ira-
duate courses. How could this hap-
pen?

Lastly, there is a specific charge
about the ghost candidates. 1 would
like to know what sort of arrange-
ments the University has made for -

non-admission of these ghost candi-
dates.

SHRIMATI SHEILA KAUL: As I
said before, we wanted the circums-
tantial evidence to be given to us to
enable us make enquiries into the alle-
gations, but nobody came forward with
that. The hon. Member has said that
if somebody had come forward, he
would not have been able to make
money in fufure. But how can you
make any enquiry into a matter, if
there is nothing before you? Some-
thing should be there before us. They
should have sent to us. The Univer-
gity authorifies asked the newspaper
also, but nobody came forward to tell
them what the irregularities were and
what the circumstantial evidence was.
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That was the trouble, (Interrup-
tions). As I said in answere to Shri
Bhagat, steps have been taken by tihe
University authorities to plug the ioop-
holes so that the irregularities do not
occur in fufure.

Then, I would be happy to know from
the hon. Member, if any student who
came first and was not considered.
I can make enquiries, if the names are
given to us. I do not know the
name. . . (Interruptions).

SHRI UTTAM RATHOD: Sir, there
are specific charges in the papers thut
the first ten boys in these examinations
never topped the list of M.B.B.S. Exa-
mination, So what I want to ask is
whether the Govemment is going to
institute a suo-motu inquiry, may Le
by the Academic Council?

SHRIMATI SHEILA KAUL: Sir, the
Academic Counci] of the University is
going to meet shortly and whatever
will be brought out in the House, they
will make inquiries.

SHRI K LAKKAPPA (Tumkur):
Sir, with your permission a serious
subject hag been raised on the basig of
the Press Reports. Sir, let us for =a
moment not rely upon the Press re-
ports fully. But in this connection,
I would like to quote a slatement made
by the Prime Minister on 4th March
while addressing the B. C. Roy Cen-
tenary celebrations at Delhi. There
she categorically stated that the dig-
nity and the quality of medical cour-
ses and subjects should not be alluw-
ed to decline, otherwise there will be
serious problems for the country. So,
taking into consideration her state-
ment, we would like to say that an or-
ganised effort has been made in vari-
ous universities and much more in the
Delhi University, where not only such
mal-practices have been going on, but
by the interference of the contact peo-
ple and in connivance with the officials
of the University, even the sanctity at-
tached to the Universify is heing pol-
luted. It is a fact that a sort of pollu-
tion has been injected into the sanctity
attachidd to these seats of learning. It
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has recently been reported in Bembay
also.

SHRI ATAL BIHARI VAJPAYEE:
What about Karnataka?

SHRI K. LAKKAPPA: I wil] tell you
what has happened during that period
also.

SHRI ATAL BIHARI VAJPAYEE:
In Karnataka.

SHRI K. LAKKAPPA: In Karnataka
it is not there. But, Sir, they have got
an galliance in Kerala and I will tell
you that the biggest racket the Uni-
versity in Kerala jtself is engineering
that it is sending moderates with high
marks to get seats everywhere. They
have also been getting in Karnataka.
That ig what js manipulated by the
people why rup the Governments in
other States, may be in Kerala. It has
been reported so.

MR. DEPUTY-SPEAKER: Come to
the subject proper.

SHRI K. LAKKAPPA: But, Sir, 1
don’t want to make any allegatiom
against anybody. But Sir, it is a very
serioys subject.

Sir, the University is an autonomous
body and its operations are not con-
trolled by the Government. And the
Government of India every time can-
not interfere in their administration.
But still, the quality of education and
the people who take fake degrees of
M.B.B.S. and M.D. is on the increase
and the modus operandi in rmal-practi-
ces is really shocking the country and
it is most disgracing that such mal-
practices have been going on in the
Universities. If it goes on, what would
be our country’'s fate? When such stu-
dents who have obtained such fake
degrees, practice outside, what can you
expect from them? This is going on
in a large-scale, but one mal-practice
incident in Delhi or a few incidents of
this type in various parts of the Delhi
University might have been reported.
This is a very serious matter. Govern-
ment of India cannot sleep over it. The
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exercise of their powers, by the Uni-
versities, to conduct examinations and
courses, has to be done in a proper
manner. Guidelines have to be issued
in this regard.

My friends have reported malprac-
tices like paying money and even tam-
pering with papers, leaking out ithe en-
tire answers in the toilets and doing
these entire operations with the con-
nivance of officers in the University,
in the examination hall. They use
muscle power also. Fake persons are
writing examinations. They are using
threats and weapons in the examina-
tion hall. They are threatening the
invigilators and writing all soris of
answers. Answer papers writlen by a
qualified student have been replaced
by a person who cannot even write,
Still he has got the highest marks. The
existence of such mark cards have ulso
been reported. So, these things are
happening, on a large and an organ-
ized scale. We should go into this
matter also.

The hon. Minister has categoricaliy
stated that there is no direct evidence.
Reports have already been made, and
various organizers have also been re-
ported upon. It has also been report-
ed to us that two groups have been
formed in universities. People who
tried to become vice-chancellors but
have been denied such posts, are also
injecting confusion in these methoads
and arranging for al] sorts of write-ups
In the newspapers. So, anything caa
be played up in these organizations.

The ~“university should not ke a
forum for organized malpractices like
fake degrees. They are seats of learn-
ing. So, I request the hon. Minister of
Education to tell us whether any uni-
versity has sought guidelines from the
Education Ministry to bring about zn
end to all malpractices. To suppress
this kind of activities, is there any
machinery internally within the uni-
versitier, to find out these things and
also to stop all sorts of malpractices?

If not, what are the guidelines pro-
posed to be given, taking into consi-
deration the existence of these activi-
ties?. Have they been brought to the
notice of the Education Ministry? Will
they consider making stringent laws
and rules on the basis of certain guide-
lines and establish a machinery to en-
sure that the sanctity of the seats of
learing ig fully protected, that the
university degrees do not become fake
ones, that the examinations are not
taken by ghost-candidates, and that the
declining standards in the quality of
education in this country are arrested?

Has the Education Minister taken
steps or evolved any guidelines for «s-
tablishing a machinery to unearth
these things to bring about discipline
and to ensure quality of education and
of degrees in so far as medical educa-
tion is concerned?

SHRIMATI SHEILA KAUL: The
hon. Member has just mentioneq sbout
the guidelines and asked what action
Government is taking in that direc-
tion. I would like to say that the func-
tion of a university ig to hold exami-
nations, to hold them in an objest.ve
manner and to ensure reliabilily, so
that people have faith in the unjversi-
ties. This is what is expected of the
university, according to us. For the
proper conducting of examinations, it
is the university management whicn
is responsible. Teachers are respon-
sible—and so do the students them-
selves, I would like to say that the
society Has to be involved when the
examinations take place. My only
hope and earnest hope is that these
three major sections get together fo
find out some method by which this is
conducted ih an honest manner. I
would like to appeal to the people in
the counfry fhat they would address
themselves to the total eradication of
this kind of mal-practices - from our
examination system. As I said earlier,
the students, the teachers, the Univer-
sity management and the society have
to get together to eradicate this sys-
tem of irregularity that takes rlace
wherever they can do. I would be
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happy to inform you that we have re-
ceived a Tetter from the Junior Doc-
tors’ Association, New Delhi, saying
that they were deeply concerned about
it, but, now they are happy about the
arrangements that are there for the
present year. This is what they have
said themselves. The hon. Member
has mentioned abouf the reports which
appear in the papers sayving that {nere
are people who are dealing with money
and money bags are exchanged and all
that. It has nothing to do with the
University. There might be two per-
sons—Bljlee and Johney. They have
no connection with the Universicy,
whatsoever. They are not on the staff
of the Unliversity: they have nothing
to do with the University; they may he
on the staff of the coaching institution.
As you know, these coaching institu-
tions print guess papers; and in thes2
guess papers perhaps some questions
may hé telling with those questions
which came in the examination, but
it cannot be the whole. I hope so. I
expect that it cannot be the whole,
becduse this is the coaching academy.
‘The guidelines are that we have to Le
together to work out a method, a sys-
tem by which we can stop these things.
You have also tg be involveq in this.
1 have also to be involveq inm this,
Everybody has to be involved in this
and see that we get rid of this system
that ig prevailing or we think it is
prevaling.

SHRI KUSUMA KRISHNA
MURTHY (Amalapuram): Mr. Deputy
Speaker, Sir, when the objective sys-
tem of examination was introduced
replacing five questions in three hours,
we expected complete justice to
students, But now we can find from
our experience that any examination
gystem is not to be blamed but the
institution which is kept incharge to
implement the system hag to be blam-
ed. The hon, Minister has clearly
stateg about satisfaction of the Junior
Doctors’ Association of LNJP Hospital
and I am happy that the Junior
Doctor’s Association has also agreed to
the effectiveness of the steps which
have been taken after receiving com-

plaints and they are quite happy about
these steps.

I am coming to a specific matter,
In the Minister’s statement in which it
hag peen clearly stated that if any
specific instance of the involvement of
the University officials in the repcried
mal-practice in the eXamination con-
ducted by the University is brought to
the notice of the Government, they
would like to take prompt and gerious
action. Confining myself to g couple
of gpecific instances, without repeating
what my hon. friends have already
said, I would like to know from the
hon, Minister whether the Governmeni
has received any representation from
the same Junior Doctors’ Association,
about 3 Bank draft which wag receiv-
ed by the Deputy Registrar in respect
of Faculty of Medical Science; Delhi
University, in 1981, i regarg t; a
medica] seat, because thevy made
strong allegations that seatg were sold
at high prices—if any guch represen-
tation has been received by the Gov-
ernment what kind of stepg they have
taken? And secondly about . ihe
destruction of answer papers, the
Controller of Examinations hag stated
through his letter published in The

Hindustan Times, dated 27th February,
1982 is as follows:

According to the University Rules,
the answer scripts of all the examina-
tions are to be preserved for three
months from the date of the publica-
tion of the resultd. In each case or
cases where the candidates apply for
checking and when rechecking is
done only the concerned scripts are to
be preserved even after three months.
But actually the rule says—I amr
quoting from the University Calender
1967-68, only from which Fe has
quoted us follows: |

‘The answer books ghal] be pre
served and be in the custody of the
Registrar till the expiry of three

monthg from the publication of “the -
results.’
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But actually the latest University
Calender 1979 has clearly stated that—
I quote—

‘the use of dishonest or unfair
means by any candidate can be
brought to the notice of the Control-
ler of Examinations within four
months’.

That means, it ig not three months
from the publication of the results.
And it ig further stated in the Weed-
ing Rules about the destruction of old
records, it is clearly stated that—I
quote—

‘checking of the results, corres-
pondence, application and examina-
tion geripts are all to be Ppreserved
for three years, and not only those

papers’,

which have been re-checked, I am
quoting from the Weeding Rules, In
the light of the existing rules, T want
to know whether the Government will
take proper steps to see that these
scripts can be preserved for three
years. 1 have a personal experjence,
When I wrote the examination for my
graduation I received zero marks in
one answer paper but when I sought
re-verification I have got 48 per cent
but zero. It was not done with any
intention, but it happened in the pro-
cess of renumbering the answer
scripts.

Therefore, if .you preserve these
answey scripts without = destroying in
a hurry, we can give the studentg al-
ways the benefit of doubt whenever
any allegation is made it can be
rechecked to satisfy the students.

In the light of thege observations. I
would like to know from the hon,
Minister whether corrective steps
would be taken to gee these malprac-
ticeg are eliminateq and clear out the
misgivings in the minds of the
students.

MR, DEPUTY-SPEAKER. Minister
may reply.

SHRIMATI SHEILA KAUL: The
hon. Member has enquired of the re-
presentation that was sent. There
was a representation which was sent
to the Deputy Registrar. The draft
was sent. The Government has not
received any draft sent by the Regis-
trar but it is a fact that such a draft
was received by the Deputy-Registrar
which was brought to the notice of the
Board of Research Studies. That is
a fact. The hon. Member has also
asked about the weeding of the papers.
There are certain rules. The rules
have been there for a very long time.
The previous rules were existing, for
the last 32 or 31 years. They were
there. Some new ones were made.
The rule is that a question paper is
there for three months, but if there is
some rechecking in any of the answer
paper then that answer paper has to
be there for three years and the rest
of the papers, after the expiry of three
months, they are to be finished off.
This is the rule according to the old
regulation.

MR. DEPUTY-SPEAKER: Shri
Eduardo Faleiro.

SHRI EDUARDO FALEIRD
(Mormugao): Mr. Deputy-Speaker, as
you are aware, academic educational
system in this country is highly sub-
sidised and it is much more subsidised
when it comes to higher institutions
of learning, of technical nature or
professional nature like the medical
education. The students are, therefore,
one of the privileged classes in this
country getting the money, the limit-
ed resources of this country which is
taken away from the large majority
of our people who undergo tremendous
suffering so that they may be of use
and they may contribute to the pro-
gress and development of this great
nation. It is not only the students. It
is the academic community as a whole
including fhe teachers also, they are a
privileged community. So, the funda-
mental question that arises is whether
al] the sacrifices that the nation makes
for the students in particular and for
the academic communify in genepal,
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whether they are yielding rtesults.
It is unfortunate; it is something to
which Government must- apply its
mind. In the socialist countries, the
commitment of the people at large is
so great. We may not agree- with
their ideology—I do not agree with
most of their ideology—but the com-
mitment is so great and the students
are dedicated and the teaching com-
munity is so dedicated and devoted.
Even in the capifalist affluent countries
where resources are abundant lke
United States and Canada, the students
study. They may get aware and in-
volved in politics, but they will never
go to the point of destroying the insti-
tution’s building or transport gr the
precious assets of the country.

MR. DEPUTY-SPEAKER: Come to
your question.

SHRI EDUARDO FALEIRO: I am
coming. This is the fundamental ques-
tion. In a calling attenfion when a
man’s name comes last in the list, he
can hardly raise anything more than
fundamental questions. The funda-
mental question is whether the Gov-
ernment will apply its mind anq see
that these limited resources are used
for the purposes for which they are
meant, that the institutions of learning
turn out to be what they are intended
to be and only academic excellence
is cultivated within the portals of the
university and those who are devoted
to some other pursuits are shown the
door.

As far as the Delhi University is
concerned, one must admit that it is
definitely not among the worst. It is
among the best. The case of Kerala
University and Bombay University has
been mentioned. Comparativety,
Delhi University is not among the
worst, but there is no room at all for

compiacency.

The Minister has mentioned the
statement which has been made by the
Junior Doctors’ Association commend-
ing the steps taken recently by the
University at the said examination. 1
would like to refer to another state-

ment which is also quoted in the
Hindustan Times, the same paper that
brought this thing into focus. The
Hindustan Times quotes this state-
ment:

“A group of doctors from Lady
Hardinge Medical College today”—
that is, perhaps 27th February, 1982
—"“maintain that by far the standard
of conducting the examination was
far superior to last year’s. But now
it was to be seen how the checking,

storing and tabulation of th scripts
would take place.”

So, some steps have been taken this
year at the time of the examination
which are very good, steps which have
been commended by the whole student
body. One would like that these steps
continue to be taken that they are not
just for this year, but they continue
in the years to come. The question at
this time of the year is one of seeing
that no malpractice at all arises snd
there is no room to doubt or even
suspect the eXYstence of melpractices
at the forthcoming stage, which is the
stage of the evaluation of papers. For
this, I have a few questions to ask the
Minister, whether they will take the
steps which I am mentioning for the
purpose of ensuring that the ecredi-
bility of the evaluation system is
assured and there is no room for doubt
at all in the minds of anybody that the
evaluation has not been done in the
fairest manner. The first question
which will arise is whether, to avoid
this human error at the best and human
favouritism, nepotism and corruption
at the worst, the checking of answers
will be done by the university by a
computer, so that this human interfe-
rence does ot come in, ‘whether the
checking will he computerisey now or
henceforth, whether the Government
will assure us on this point as to what
the Government intends the universi-
ty to do in this regard, i.e. use of the
computer and computerisation of the
evaluation of papers.

MADHU DANDAVATE:
found that a

PROF.
(Rajapur): Once we
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computer awarded 856 marks out of
100,

SHRI EDUARDO FALEIRO: Once
a professor alwayg a professor I sup-
pose in so;'ne other calling attention,
I would he able to take this up.

MR. DEPUTY SPEAKER: He
wants to keep this under hig hold as
Professor!

SHRI EDUARDO FALEIRO: I
have not been away from the Uni-
versity for so many years to forget
the respect that T owe to 5 professor

SHRI SATYASADHAN CHAKRA-
BORTY: Make a distinction. You
want computerisation for evaluation
or for tabulation? These are two dif-
ferent things.

SHRI EDUARDO FALEIRO: At

both the stages because these are
objective test papers. (Interruptions)

MR. DEPUTY-SPEAKER: 1t is
for the Minister to reply and not for
him,

SHRI EDUARDO FALEIRO: What
the students of Maulana Azad Medi-
cal College have asked for through
this memorandum ig that checking
of answers be done by computer. So,
will the checking of answers be done
by the University with the compu-
ter without reference to what the
students have asked, in the interest
of fairness objectivity and geeing
that there is no room for doubt, will
the Government computerise the
stage of checking? Will the Govern-
ment 2also see that this exercise of
evaluation is not done by the Uni-
versity authorities themselves but is
done by some outside expert agency
like ‘'UPSC or NCERT? Having it
evaluated, in order to remove any
suspicion or doubt, instead of follo-
‘wing the procedure which they have
followed so far.. ~mamely, showing,
only the names of the candidates
‘Wwho have passed, will they show in

the resultg which are to be declared,
not only those who have passed but
also thOSe who have fai]ed, with
marks obtained and the percentage
of marks that each student hag got?
This is important in order to find out
whether the henefit of 5 per cent
marks which go to the Scheduled
Castes candidates and the benefit of
2 per cent which goes to those who
have done a diploma in a particular
subject, goes {o the really deserving
persons and not to those who have
produced fake certificates. Will the
Government take specific measures
on these specific points?

SHRIMATI SHEILA KAUL: I
wish to clarify about the draft about
which the  previous hon. Member
has asked. The draft was of Rs, 300%.
On making a little enquiry about it,
it was found that the draft was sent
by the candidate who was already
on the list. So, perhaps, somebody
who did not want him to be on the
list of cuccessful candjdates, gent
this draft in order to put him in
trouble.

The hon. Member Mr. Faleiro has
enquired whether we would like to
continue with the system that we
are adopting now. Since we find that
this system is a successful one, we
will continue with it but will like
to improve upon it.

About the possibility whether we
could have computerisation for the
process of evaluation and tabulation,
when we have objective questions
saying yes or no, then we can have
it. But for other questions, it is di-
flicult. As Prof. Dsndavate hag alse
meniioned, for objective questions,
computerisation is quite okey; other-
wise, it is not feasible.

SHRI EDUARDO FALEIRO: These
tests are objective tests. It ig only a
question of ticking it and not even
writing yes or no.

SHRIMATI SHEILA KAUL: But
there are certain written questions
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whose reply needs three or four
sentences. They may not be includ-
ed in that.

About evaluation, we are conscious
of this, The TUniversity has made
arrangements  with independent
agencies which will look after the
question papers and giving of marks.
The University will not be giving it;
the outside agency will do it.

SHRI EDUARDO FALEIRO: I am
no* clear about it. Will they consider
computorisation of evaluation? Se-
condly, if outside agencies are there,
they must be an putside expert agen-
cy like UPSC 5+ NCERT, not any
outside agency. I want to know about
TUPSC and computerisation.

SHRIMATI SHEILA KAUL: I am
sorry, I would not like to tell you
about it, because there are irregu-
laritiegs there also. So, I would like
1o be quite on that. Of course, every
possibility will be explored. As re-
gards the use of computers, what
you have mentioned just now, we
wil] try to fing it as soon 35 possible.

SHRI EDUARO FALEIRO: What
about showing the marks?

SHRIMATI SHEILA KAUL: It is
a very good suggestion. We hope to
do it. Thig time we will ask University
to show the markg of the students who
have passej ag well gs of those who
have failed. That will be to the satis-
faction of the students, parents and
others.

—
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MR, DEPUTY-SPEAKER: What-
ever you have given in writing only
shall go on record, which has been
capproved by the Speaker.

(v) SEVERE DROUGHT SITUATION IN
BHIL. ATEAg OF DUNGANPUR DIS-
TRICT OF RAJASTHAN

: SHRI BHEEKHABHAI (Banswara)
Under Rule 377, I am making a state-
ment.
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Drought in Rajasthan and other
places in the country has been dis-
cusseq in this House serval times
during the earlier Sessions also.
However, the situation in the Bhil
areas of Dunganpur district has be-
come so distressing that it is impera-

tive op the part of the Central
Government to immediately initiate
some special schemes by way of re-
lief measures to the lakhs of hunger-
stricken people. These Bhils have
their own way of living and have
been traditionally keeping away from
the onslought of modern civilization.
They hardly have any improved
ways of earning their livelihood. In

nutshell they eat whatever they can
manage daily. Total crop failure has
fade their lives miserable.

(vi) RELIEF MEASURE3 FOR THE PEO-
PLE AFFECTEF BY HAIL STCRM
IN UTTAR PRADESH

=t gfewwm agrgr (TETe)
T @R q47 I T2 F gaF fa A
# O T ¥ FA-e 9T Al
g8 ¥ waw AN A wem gd §
g T Iafe ¥ W&l 79
qf@ @9 F FAR I IET W
¥ Fur R ar swd-sger o wrae
g€ g1 W § wrew gL
T Fwr g e fow of@d F am
R g TE THE WG9S TEEW
< W ww g fw feaer Sy
T AL §X & I FT 9 AE A
foar o 1 o & wwnfam AT F
BrEl G WIE W S A
dri & werr eafowew gu € 99
wwW ¥ & fAu arfas gamer
Y FAE T | SLUE IR
gfeymlt &1 SToew  wY@r SEv
qd zfez @ wfvamwas oF sfer
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(vii) PROBLEM OF JUNIOR ENGINEERS
or C.P.W.D,

SHRI AJOY BISWAS (Tripura

West): Under Rule 377 I make a state-
ment.

The Junior Engineers of CPDW gre
representing 75 per cent of the engi-
neers of the department. They are
recruited through All India competi-
tive examinations with the qualifica-
tion of degree or diploma in Engi-
neering. Previously they used to get
promotion within 10 years but due to
huge stagnation they are not getting
a single promotion now even after
22-23 years. At present there is no
scope of getting any financial relief
and even no sgelection grade in Lhe
absence of promotion in lhe next
grade. In fact after 16-17 years of
service they stagnate till the date of
retirement. Although the duties and
responsibilities of Junior Engineers
are much more higher they have
been equated in the pay scale along
with the Draftman. For: the last
twelve years they are approaching
appropriate authorities for mitigation
of their grievences without any result
whatsoever. Thisg is the position when
a number of promotional posts, selec-
tion grade posts and permanent posts
are lying wvacant.

Under these circumstances, I urge
upon the Government to initiate moves
in order to sole the long standing pro-
blemes of the Junior Engineers. I also
demand that the Minister concerned
make a statement in the House enun-
ciating the policies of the Government
in this matter.

13,10 hrs

The Lok Sabha then adjourned for

Lunch at ten minutes past Forteen of
the Clock.

The Lok Sabha re-assembled after

lunch gt ten minuteg past Forteeyn of
the Clock.

(Mr. Deputy Speaker in the Chair)
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GENERAL BUDGET 1982-83—
GENERAL DISCUSSION

MR. DEPUTY SPEAKER: General.
Discussion on the General Budget for

410-

1982-83. Time allotted—16  hours.
Shri Sunil Maitra (CPM). Your Party
has been allotted 52 minutes. There

are two names, Sarvashri Sunil Maitra
and Satyasadhan Chakraborty.

SHRI SUNIL MAITRA (Calcutta
North [East): Mr. Deputy Speaker
Sir, it has been stipulated that on the
last working day in the month of
Februal‘y each year, the Budget of
the Union Government should phe pla-
ced before the 1ok Sabha. For the last
three or four years, we have been wit-
nessing this phenomenon, novel phe-
nomenon that the Budget in one
lump, in one whole is mot presented
to the Lok Sabha. Insteag 5 particular
pattern is being sought to he evolved,
specially after this Government came
back t, power, since 1980 t{he budget
is presented in instalments.

Now, in regard to the budget pro-
posals put forward by the Finance -
Minister, we are called upon to discuss
the budget and vote for additional
levies, as he put it in his Budget
Speech, to the tune of Rs. 537 crores,
but as I go along, I would try to make
out that actually it amounteq to-
Rs. 6822.86 crores,

Then, if you take, for example the -
latest price hike in respect of petrol
and petroleum products that the Gov=-
ernment of India announced on 11th-
July, 1981, it will have to be borne by
the people of this country in the form
of additional payment of Rs. 1,070
crores. But the amount of Rs, 1,070
crores which has gone in the form of
price hike on petrol and petroleum
products is no within the pale of dis-
cussion of budget proposals. You
take another example. In June, 1980,
the Government raised the price of
petrol gnd petroleum products, costing
the -people Rs. 2,080 crores. Again, in
January, 1981, another price hike in
respect of petrol and petroleum pro-
ducts was. announced and the people
had to pay for that price hike
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.Rs. 1,195 crores. Further, in July,
1981, there was another price hike on
petrol and petroleum products for
which the people had to pay Rs. 1,070
crores. All told, in the matter of 14
-months, Rs_ 4,345 crores were levied
afresh on the people in the form of
price  hike.- But this enormous
amount in the form of price hike is
not going to be discussed by this Par-
liament, by this Lok Sabha, This is
beyond the pale of budget discussion.

Now, if the Budget reflects the eco-
nomic policies of a Government and
it pursues the economic policies in the
form of such massive price hikeg every
now and then, what is the idea of
presenting a budget before the Parlia-
‘ment and then inviting the people to
discuss the budget whereas the mas-
sive price hikeg, the massive imports,
"the massive fineg the massive penal-
ties, that are being imposed on the
people always remain beyond the pale
of the discussion of the budget. There-
fore, thijs ig the novel way this Gov-
ernment hag evolved to frame the
budget. It is no longer a budget in
one whole. It is 5 budget in instal-
ments. Ag g matter of fact, which
instalment , are discussing today T
do not know, because, from lst April
1982 t, 31st March, 1983, how many
more price hikes will come which will
be precluded from the giscussion of
the House evep this House ggeg not
know.

Hence, at the very outset, let me ex-
press my protest in very unambiguous
language, that this way of preparing
‘a budget is not only repugnant to the
‘spirit of the Constitution, but it also
cuts at the very root of democratic dis-
cussions so far as the Parliament is
concerned. Therefore, I protest

-against the way the pudget preparation
is going on in this country, and I
lodge the very emphatic protest of my
party.

“polices of the Goveriment. Budget
ig the mirror of the economic policies
ot the Government. Now, what are
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these policies that this Budget re-

flects?

The Finance Minister, very cunning-
ly very intelligently I should say, has
trieq his best to conceal these policies
but Mr. Finance Minister you should
know that greens cannot cover fish in
basket, because of the stinking smell
that comes. So, your cunning at-
tempts also cannot conceal the real
effect, the real nature and character of
your Budget because ultimately the
effects glso stink and they cannof{ be
concealed.

In the month of January last the
IMF Team leq by Mr. Tin Thum visi-
ted this country.

In the month of February, Mr. Clau-
sen, the World Bank Chief, also visit-
ed this country.

It so happened that on 27th of Feb-
ruary this year, the Budget was plac-
ed before,the House (Lok Sabha).

Wheny we from the Opposition {ried
to elicit information from the Finance
Minister as to the purpose of the visits
of the IMF as well as the World Bank
team, the Finance Minister said in the
Upper House and repeated in this
House also that the IMF Chief as well
as the World Bank Chief just paid a
courtesy call to him. Well, it seems a
little bit ridiculous and ludicrous also
that the IMF team as well as the
World Bank Chief flew all the way
from Washington t, Delhi just in order
to drop in the Chamber ¢f the Fin-
ance Minister to zay “Hello”! Why did
they come? Is it in order to attend a
marriage party! I do not know the
purpose but then, these gentlemen
came here. These gentlemen spent
sometime. These gentlemen discussed
with different Ministries. What they
diseusseq the Finance Minister found
it eonvenient not {5 inform the House.
And it is wiser also not to inform the
House. He, did not inform the House,
But, then, although the Finance Minis-
ter tried hig best to conceal the real
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‘Purpose and effect of these visits of
‘the IMF team and the Worlg Bank
‘team, I think, from the Budget propo-
sals that the Finance Minister has
placed pefore the House, it is apparent
that they dig come:

Now we take the Railway Budget
and the General Budget together. Then
a picture emerges. Everyone in this
country knows that the Government
of India has been negotiating 3 900
‘million dollar loan with the World
Bank for the Indian Railways and it
is also known in this country that the
World Bank had imposed as many as
18, conditions to be accepted by the
Government of India. If they do ac-
cept, the loan would be granted. Till
a few days back, we were told by the
Government that the Government had
not yet accepted the conditions impo-
sed by the World Bank, although the
same conditions were under the con-
sideration of the Government.

Now, if we take into consideration
the additional Rs. 300 crores that
this House was forced to vote in the
form of Supplementary Grants in the
month of December last and if we also
take into account the Rs. 267 crores
additional imposts through this year’s
Railway Budget, the total comes to
Rs. 567 crores in a matter of two
months. Then, it becomeg apparent
under whose instigation, under whose
patronage, under whose benevolent
influence, this Government has been
preparing the Budget. Therefore, so
far as the Railway Budget is concer-
ned, it does not come out with the pro-
posals amounting to Rs. 267 crores
only. In effect, in actuality, it is Rs.
567 crores. After Rs. 300 crores, came
another instalment of the Budget and
that is Mr. Stephen whose telephone
does not work, whose tele-communi-
cations do not work, and who when
approached and told about all these
complaints of the people, says that ir
the telephones are not working, they
might be returned—he said it here as
well as in Calecutta—came out with a
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proposal of more than Rs. 100 crores
of hike.

MADHU DANDAVATE:
was the cen-

PROF,
(Rajapur): Because it
tenary of Telephones!

SHRI SUNIL MAITRA: In addition
to it, the Finance Minister has come
out with another fresh hike of Rs. 32
crores. Therefore, so far as postal and
telecommunications are concerned, it
is not Rs. 32 crores, it is Rs. 132 crores.
Therefore, Rs. 300 crores plus Rs. 100
crores come to Rs. 400 crores and with
Rs. 267 crores of Railway Budget, it
comes to Rs. 667 crores. Then the Fi-
nance Minister has come with a bud-
get proposal of Rs. 622 crores. That
means, in a matter of three months we
are today faced with an additional
burden totalling more than Rs. 1300
crores.

Now let us see whether the Finance
Minister’s budget has got anything to
do with the IMF loan and the IMF
conditionalities, One of the conditiona-
lities of the IMF loan was either to
reduce or to do away with the food
subsidies, all kinds of subsidies, sub-
sidies which are given as a measure of
help or succour to the ordinary people
whom you, in season and out of gea-
son, choose to describe as the weaker
sections of the community. Last year,
your food subsidy was to the tune of
Rs. 700 crores. Last year when we
were discussing this IMF loan and its
conditionslities, again and again we
pressed your ‘distinguished predeces-
sor’, to quote you, Mr. R. Venkatara-
man, told us that, so far as the Gov-
ernment of India was concerned, there
was no question of reducing subsidies
and food subsidies especially. Perhaps
in order to honour the commitment
of your ‘distinguished predecessor’.
you have kept the same amout of Rs.
700 crores as food subsidy in your
Budget proposals. Now let me ask,
you this question, In the Budget
speech you have said that the Gov-
ernment of India Is determined to go
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in for a wider public distribution
system and increased procurement.
By wider public distribution system
you do mean that you will go deeper
and deeper into the rural greag ulti-
mately with the objective that each
village in the country will have a“fair
price shop from which the weaker
sections of the community would be
able to purchase their daily necessitieg
at reasonable prices. So, if you wider
Your public distribution gystem ang if
You go deeper ang deeper into the
rural areas, the cost of carrying your
foodgrains will be more. And if you
go in for increased procurement of
foodgrains, the retention cost will be
more. Moreover, Rs. 700 crores of
1981-82 are not in real and fiscal terms
the same Rs. 700 rores in 1082-83.
Therefore, Rs. 700 crores of last year
as food subsidy and Rs. 700 crores of
food subsidy this year do not amount
to the same quanfum; it has heen
reduced, Ang it has been further re-
duced. By what? Till today some
essential commodities of daily neces-
sities were enjoying concessional
freight rates so far as Railways were
concerned, But the Railway Minister
has been good enough, kind enough,
to inform this House that, from now
onwards, rice, wheat, pulses sugar-
cane, salt, fruits and vegetables, fer-
tilisers, sugar and edible oils will no
longer enjoy the freight concessions
that they were enjoying before.
That means to the extent of Rs. 76.8
crores more have to be paid by the
people who consume rice, wheat,
sugar, edible oils, so on and so forth.
Therefore, your food subsidy of Rs.
700 crores of last year has been effec-
tively reduced by as much as, if not
more, Rs. 150 crores.

‘Then I come to the farmers. Take
the question of fertiliser subsidy. In
the lant year’s budget the subsidy for
fertiliter amounted to Rs. 679 crores.
In' the current year You have redu-
¢ed the subsidy and brought it down
to Rs. 386 crores. That means a reduc-
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tion of Rs, 293 crores. If this reduction_
in the subsidy does not speak eloquent-
ly of your implementing the IMF con-
ditionality of reducing the subside
on essential commodities, then who
else does it indicate, Mr. Finiance
Minister? On the top of it, in July
1981, you increased the priceg of fer-
tilisers. The price of Urea was raised
from Rs. 2000 4, Rs. 2350 per tonne.
If this jg not doing away with the sub-
sidy ag dictated by the International
Monetary Fund, then what else is it?
One of the conditionalities of the IMF
loan is that even the public utility
services must reflect the cost of the
service in their price structure. There-
fore, gven to day inland, postcards
envelopes—their prices have been
raised in your budget proposals. This
is another indication of the IMF dic-
tates being implemented in your Bud-
get proposals.

Mr Finiance Minister, you have
come out with the proposal of a 100
per cent increase in the excise duty on
cement, The price of ordinary port-
land cement has been raised to Rs. 400
per tonne. It would yield Rs. 158.73
crores a year. Then you are going to
introduce a dual price system_  This
15 amother joke. Till yesterday, till you
came out With your budget proposals
and unti] your budget proposals are
accepted, the entire cement produced
in the country is under a system of
control and the way to-day the gov-
ernment{ is running the administra-
tion, the very name of nationalisa-
tion. the very name of control, the
very name of certain regulatory pro-
cesses being enforced on the blood-
suckers, the sharks in'the commun-
ity are being scandalised, there was
control on cement production. cement
distribution and cement pricing. In
the name of a dual pricing system,
decontrolling the whole
thing. Why are you now seeking to
decontrol it? Is it because ** and
other corrupt politicians are to-day
minting money....

(Interruptions)

**Expunged as ordered by

the Chair,
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....at the cost of the general public.
It has been established that your**
was doing it.....

MR DEPUTY SPEAKER: Please
don't mention the names. They are
not here to defend themselves.

SHRI M. M. LAWRENCE: (Idu-
kki): They are very proud of**

SHRI SUNIL MAITRA: Therefore,
because of *“*to-day the whole coun-
try and millions and milliong of
people. ... (Interruptions)

MR DEPUTY SPEAKER: He has
mentioneg certain names. They are
not. members of this House. I will
go through the record....

(Interruptions.)

MR DEPUTY SPEAKER: Why do
you bring in  emotional things?....
(Interruptions) Both of them are
not members of this House. I will
not allow it to be discussed here.
T will expunged those names.......
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Ig it 5 sin to utter his name?

MR. DEPUTY SPEAKER: Please
try to avoid the names of those who
are not Members of the House. We
have to conduct the Business in the
House according to the Rules.

SHRI SUNIL MAITRA: Now, Sir,
what will happen under the dual pri-
cing system. 33.4 per cent of the
entire production of cement from the
existing units and 50 per cent of the
new and gick unitg will come in the
open market. What will be the
price of cement in the open market?
Inevitably the cement price will go
up two-fold to three-fold in the next
twelve months,

Sir, with all these atrocious meas-
ures the Government has the auda-
city to claim that Government is en-
couraging middle-class people to go
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in for construction of dwelling units.
There cannot be any more cruel joke
than this.

Then so far ag resource generation
for the Central Plan allocation is
concerned I would like to point out
that according to the figureg given in
the budget, the outlay for the Central
Plan for 1982-83 will be Rs. 11000
crores, an increase of Rs. 1767 crores
over the revised westimates for 1981-
82. This outlay hag to be financed
partly from budgetary allocation and
partly from internal resources gener-
ation. The proportion of budgetary
support to total outlay for the Cen-
tral Plan is supposed to fall from 73
per cent in 1981-82 to 66 per cent in
1982-83. In other words the contribu-
tion of internal resource generation
is supposed to increase from Rs.
2467 crores in 1981-82 to Rs. 3657
crores in 1982-83. An 18 per cent
increase in outlay is to be financed
through 8 per ceunt increase in budget-
ary support and a nearly 10 per cent
increase in internal resource gener-
ation. How are such massive inter-
nal resources going to be generated?

So, Mr. Finance Minister, as the
IMF hag already recommended, after
the Budget Session is over, you are
going to come with price hikes in
respect of coal anq electricity. You
are almost desparate for price hike.
So, Sir. if plan allocation and resource
generation from internal sources are
indications then the people should
be prepared for more massive attack
from the Government,

Sir, the above instances are enough
to establish the point that, as you
said again and again on the Floor of
the House. IMF delegation or the
World Bank delegation had nothing
to do with the preparation of your
budget, I emphatically contend that
they have got everything in the matter

**Expunged as ordered by the Chair.
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of preparation of your budget and
thig budget reflects that you not only
accepted the conditionalities of the
IMF but also through this budget you
are going to implement them.

Mr. Finance Minister, you might

jolly well take up the position that

these were our declared policies be-
fore we contracted for the loan from
the IMF and that we were implemen-
ting the same declared policies. An-
ticipating this argument of yours let
me remind you what the ‘The Econo-
mist’ of London wrote about you even
in the month of September and I
quote:

‘“‘Some governments are so reluc-
tant to be portrayeq as IMF stoog-
es that they prefer to take their
owp medicine—the prescription be-
ing silently applauded in the IMF
itself. Brazil in the past 18 months
is the best example of self-admini-
stered treatment. More recently India
also took many of the measures it
knew the fund would require be-
fore applying for a loan, thereby
damping the political impact of
the IMF’s conditions.”

Therefore, Sir, it will not any lon-
ger hold water for them to say that
even before they contracteg for the
IMF loan they had been pursuing these
polcies. Knowing full-well and anti-
cipating fully that these would be the
terms and conditions of IMF loan,
yYou have been preparing your gro-
und; you had been raising pties; you
had been doing all these things only
to propitiate thase IMF people.
Ang your budget reflet; these IMF
conditionalities.

Here I want to give you one ijllus-
tration, You have come pefore the
House with the claim that you have
brought down the rate of inflation
from 23.3 per cent (in January 1980)
to 15.9 per cent (ijn January 1981)
and 4.9 per cent now (in January),
1982). We are not interested in
scholastic definition of inflation. The
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people of this country are only in-
terested in the effects of your fight
against inflation. When you claim
that you are containing inflation, you
have to see what is the price in the
market. Whenever we have had oce-
asion to discuss the question of in-
flation on the floor of the House, you
alwayg try to measure inflation in
terms of the whole-sale price index.
The housewife goes to the market and
purchases things on the basig of the
retail prices and not in wholesale
prices. They pay the retail price and
the consumer price. So, you have
to go by the consumer price index
and not the whole-sale price index.
But, you have never agreed to take
into consideration the consumer
price index. I will tell you how
your claim that you have brought
down the rate of inflation to 4.9 per
cent now is not correct. In 1980 Jan-
uary, you say, the rate of inflatien
Wag 23.3 per cent; the consumer price
index in January, 1980, (with - 1960
as the base year) was 371 points.
You claim that in January. 1981 you
brought down inflation rate from
23.3 per cent to 15.7 per cent. In the
same year the consumer price index
shot up from 371 to 411 points. When
today you claim that you have bro-
ugh* down the rate of inflation from
15.7 per cent (in January 1981) to 4.9
per cent (in January 1982), your
consumer price index, as formulated
by the Labour Bureau in the City of
Simla has shot up from 411 points to
460 points in December 1981. Please
explain this: If it had been possible
for you to fight successfully against in-
flation. how can you explain this? The
consumer price index has gone up
from 371 to 460 points, in the same
period when you claim that you have
brought down the rate of inflation to
49 per cent. How hag this shot up
to 460? Therefore, Mr. Finance Min-
ister, we do not accept your claim.
You have failed in this field of fight-
ing inflation a¢ you have failed in so
many other fields of our national
life. You are only trying to explain
away things. Why is this difference
between the Consumer Price Index
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and the Whole-sale Price Index? In
the Economic Survey what you say
is this. I quote:—

“The inherent differences in the
two indices have become more ev-
ident during the period under re-
view. The divergence between the
two indices has not only been due
to the time lag between the two
sets of prices but also because of
the much higher weight in the
consumer price index aof those
items whose wholesale and retail
prices have continued to increase
during the recent years. For ex-
ample, cereals, edible oils, fruits,
and vegetables, milk and milk pro-
ducts, eggs, fish and meat. whose
prices have continued to increase
during thig period, have almost
twice as much weight in the Con-
sumer Price Index than in the
Whole-shale Price Index.”

This is precisely my point. If you
leave out cereals, edible oils, fruits
and vegetable, milk and milk pro-
ducts, eggs, fish and meat. what else
is left? These are the articles of
daily-need for the common man;
without them the ordinary man can-
not carry on his existence. Today
the prices of all these articlegs are
rising by leaps and bounds. If your
claim that you are fighting against
inflation sucessmully is correct, then,
the priceg of all these commodities
would hnve fallen, but that is not
the case. They have increased tre-

mendously by leaps and bounds. Ac--

cording to your owp admission this
has gone up by leaps and bounds, by
almost twice and much in this year,
as it has gone up year before last.

Then, in your Budget, you have
also said something gbout the export
trade. What is the present state of ex~
port trade? You have said that so far
as the export trade is concerned,

- it has gone up by 14 per cent. But if
you look into the Economic Survey
vou will find that between April and
October of the financial year of 1980-
81, the trade gap was Rs. 3144 crores.
For the same period, in the financial
vear 1981-82, it was Rs. 2923 crores,
That means, compared to the previous
vear, your balance of payment deficit
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was more or less the same and you
were importing as heavily as in the
previous year. Of course, if you
ignore the niggardly amount of Rs. 200

~ crores you will find that the amount

is the = same. But you have claimed
that in all aspects of our economic
life, productions are going up? You
have claimed that steel production
has gone up by 18.7 per cent cement
production has gone up by 15 per cent
Nitrogeneous fertiliser has gone up
by 51.9 per cent, crude oil production
has gone up by 61.2 per cent, petrol
and petroleum products have gone up
by 18.4 per cent and the food produc-
tion has touched gz record figure of
134 million tonnes. Now, precisely
impart of these commodities made up
roughly 60 per cent of the total import
bill. But this year, production of
steel, cement, petroleum products
and other items have registered a
significant improvement. So, one can
safely assume that the import bill
should have come down. If it is so,
why should then the same deficit be
there for the financial year 1981-82?
Year before last, the deficit in the
balance of payment account would be
to Rs. 5500 crores. It seems last-year’s
balance of payment deficit would be
the same. This is another - aspect
which you must explain.

Now, coming to the IMF loan that
yvou have contracted, you said that it
would be possible for us to repay the
loan amount. Now, for the amount of
Rs. 5000 crores, the interest amount
would rtoughly work out to Rs. 500
crores per annum. You have to
repay the amount in a period of 10
yvears. Now, the present debt servic-
ing is Rs. 900 crores, the interest
amount at the rate of 10 per cent
would come to Rs. 500 crores and the
repayment of 10 instalments of  the
principle would come to Rs. 500

crores.  So. about Rs. 2,000 crores
will have to be  repaid ver | an-
num from 1984-85. This way our
foreign debt .= would he continuing.
Then, how do you pronnse
to pay them the Tran
back? Here, I would like {o in-
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vite your pointed attention to a sur-
vey conducted by the IMF and World
Bank authorities. What would be
the state of advanced capitalist coun-
tries of the world in eighties where
you want fo export your goods des-
perately? Then the Survey says that
after 1990. inflation will continue,
price rise will continue, unemploy-
ment will continue, demand recession
will continue. Therefore, it is safe to
summarise that upto 1990, the pro-
tectionist policy pursued by the ad-
vanced capitalist countries of the
world will continue and you will have
to export your goods against this
mounting hurdle of protectionist poli-
cies of these countries. And If this
situation continues, by 1984-85 when
You have to start repaying about Rs.
2000 crores towards the repayment of
IMF loan, if you do not contract fur-

ther loans froon Euro Dollar end
Petro dollar markets, where and how

can you find money for bridging the

gap due to balance of payment deficit?
Are you suggesting that you will wipe
out the balance of payment deficit
and start earning surplus so that it
will be possible for you to go on re-
paying this IMF loan of Rs. 2000
crores per annum? You Wwill have to
borrow mor., in order to repay the
earlier loans. The more you borrow
th-. more you drowp this country into
the quagmire of Ioan. Ang that is
what has happened to so many coun-
triec of South-East Asia and the
countrieg of the Third World.

You have an eye on export trade
and have, therefore, been rightly
trying to increase production. You
have been telling the working

~class that in order to survive
production has to be raised. And
during the course of the last twelve
months, the working class in this
country has produced to the extent of
12 per cent. 18 per cent, 20 per cent
and even 60 per cent more in certain
fields. But, then what is the result of
this increased production? Your
economic philosophy gays that more
the production more will be the
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supply in the market, the more the
supply in the market, the less wil be
the price. This is what you teach the
boys and girls in the schools and col-
leges. But, whereas your production
has gone up, why is it that your prices
have not come down?........ (Inter-
ruptions). There is only one explana-
tion for that and that is that there
is complete hold of the monopoly capi-
talistg over the State apparatus. There
is a complete marriage between the
monopoly capitalists and the State
apparatus, otherwise how is it that
although the production has gone up,
it is mot possible to bring down the
prices? It will never be possible for
you to bring down the prices. The
Prime Minister has declared this yvear
to be the productivity year, and you
ask the working class to work hard to
raise the production. The production
goes up, the productivity also goes up,
and along with that the prices also
go up. And when the workers come
to you for more dearness allowance,
when the Central Government emp-
loyees come to you and say that four
slabs of dearness gllowance have be-
come due ang you should pay them,
the Finance Minister becomes  very
equivocal and evades the issue. He is
very expert in evading the real issue
and giving a proper answer. It has
come in the press that the Govern-
ment is toying with the idea of free-
zing the dearness allowance and im-
pounding that. If it happens with the
Central Government employees it is
going to happen to the rest of the
working class also. On the one hand,
you plead with = the working class
to Taise the production and when
they raise it, you hit them hard with
the freezing of the wages and impoun-
ding of the dearness allowance. This
is your economic policy...... (Inter-
ruptions). When the working class in-
tends to protest or agitate, you come
out with your legislations like Essen-
tia] Services Maintenance Act and
National Security Act. Against whom
are you using these Acts? Have Yyou
been using them against the black
marketeerg and against the boarders?
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So far as the black marketeerg are
concerned, you are legalising their
black money. You floated the bearers
bonds and you have been able to col-
lect more than Rs. 1000 crores It is
very good and speaks of your efficien-
¢y, bu; what sort of economic philo-
sophy you profess and claim? It
betrays your bias in favour of the
monopoly capitalists, in favour of the
landlords and in favour of the vesbed
interests,

On the one hand, you attack the
workers and freeze their wages, on the
other hand, you enrich the position of
Birlas and Tatas. In the year 1980,
Birla’s proflts have gone up by Rs.
121.15 crores gnd that of Tata by
Rs. 110.03 crores. This is what you
have done to the Tatas and Birlas.
You are jiaising the prices, because of
which the profits of Tatas and Birlas
g0 up. Bit the wages of the workers
are frozen and kept down, This is
your ecoromic philosophy.

Today, everyone agrees that  this
couniry is in the grip of a very severe
economic crisis. But what is thes gene-
sis of the economic crisis? Who created
this economic crisis? You cannot cite
one example of any other country
were this sort of bourgeois demo-
cracy is practiced; nowhere in the
world you can cile the name
of one country where for
30 years continuously without any
let up there was one party rule. Even
in the United States George Washing-
ton’s Party could not rule for more
than twelve years. But it was the
luck and fortune of the Indian Natio-
nal Congress to rule this country
without interruption for 30 years. And
in the 30 years of one-party rule,
what sort of India have you made”

You have been pursuing certain
economic policies. which in no way
help a developing country. Your one
policy was for more agnd more taxa-
tion; the other was for more and
more deficit financing and the third
policy was to enable the monopoly
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houses to reap more gnd more profit
in terms of astronomical figures.

Now so far as taxes are concerned,
in 1950 we use to pay Rs. 62 crores by
way of excise duty and in this year's
Budget we are paying more than Rs.
8,340 crores by way of excise duty.
The result is more and more . price
rise. And as more and more deficit
financing you indulge in, the more
will be the price rise. So, today the
history of the last 34 years of Inde-
pendent India is the history of
rising prices. And what is the end
result of the rising prices?

When the goods and commodities
manufactured in our factories and
mills go to the market, the people are
not in a position to purchase them,

"because, out of every hundred custo-

mers in the home market, 70 are the
peasants. And what is their condi-
tion as a result of the 34 years of your
rule. There 6 per cent of the total rural
population have in their possession
40 per cent of the total erable

land. Because the peasant is
not having any land in his
possession, he does not have any

purchasing power. Because he does
not have purchasing capacity and be-
cause he is 70 out of 100 customers,
our home market is not in a position
to absorb what is being produced in
our mills and factories. Therefore, 10
day our industrial production is not
going up and new mills and factories
are not coming up.

When Shrimati Gandhi hecame
Prime Minister of this country, the
number of registered unemployed in
the country was a little more than 60
lakhs. And today it ic beyond 2 crores,
because more and more job opportu-
nities are not being created. The
reason for this is that more and more
factories are not being constructed.
Therefore, the country is in the grip
of a vicious crisis. That is the result
of your economic policies.

Now, the question is how to get out
ol this crisis? The other day the Priine
Minster told the :Opposition that you
don‘t have an alternatlive. But we
already have an alternative. If you
want to solve the problems and the
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crisis, you will have to go in for dras-
tic land reforms, which you have rot
been gble to do in the last 34 years of
your rule, because in the countryside
6 per cent of the rural population—
money lenders landlords, landeq gen-
try—has been your political base. You
never wanted to attack this base. You
never wated to break this base. You
never granied to demolish this base
of the 6 per cent of the total
rural population who are the
money-lenders, landlords. There-
fore, the land  distribution, though
on paper it was there, it was there
in laws, but none of the State Govern-
ment headed by the Congress Party
ever implemented land reform laws.
And today you are talking of alterna-
tives. Today the Prime Minister says
that the Opposition does not have the
alternatives.

There is alternative and it is func-
tioning. If you g6 in front of a moun-
tain and close your eyes and say I
cannot see the mountain, then is it
the logic that the mountain does not
exist? The alternative is already go-
ing on now in the Eastern part of your
country, in West Bengal, and you
don’t see the alternative there!

Now, let me give you some exam-
ples one by one.

You talk of the poorer sections of
the people; you talk of the peasantry;
you talk of the Scheduled Castes and
the Scheduled Tribes. In West Bengal,
in four years of our rule, the rule of
the Left Front, there is ‘Operation
Barga'. 1 think those who are doing
‘ha ha’, they must have heard the
name of ‘Operation Barga’. Up to 30th
June, 1981, 11 lakh, three thousand
share croppers were registered under
the Operation Barga scheme, Their
names were recorded. Previously you
had no law’ of this kind, Any time the
landlords could evict them. Now we
have amended the law that no share-
cropper can be evicted from his land.
Previously your law used to show that
the share-cropper has to prove that he
was the share-cropper. Now the land
owner will have to prove that he is
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not my share-cropper. TNis is the di-
fference. Out of these eleven lakh three
thousand share croppers, whose names
have been recorded with the West
Bengal Government, more than 50 per
cent are Scheduled Castes and Sche-
duled Tribes. How is it that in the
States where your Parly is ruling, it
is not possible for you to take some
action like thig for the share-croppers,
majority of whom are either Scheduled
Castes or Scheduled Tribes or Mus-
lims. And you say that we don't have
the alternative. This is the alternative.

In the struggle for minimum wage
for landlesg agricultural labourers,
when Siddhartha Shankar Ray  was
Chief Minister of West Bengal, it was
he who had promulgated an ordinance
stating that minimum wage for cgn-
cultural labourers should be Rs. 8.10
paise. But your Government never
tried to implement it. When the Left
Front Government came to power, it
was the All India Kisan Sabha, back-
ed by the Left Front Government,
which organised the peasantry and
they fought for Rs. 8.10 paise and
they have got it. And today, not only
have they got Rs. 810 paise, but a
scheme of dearness allowance has elso
been added to that that with the in-
crease in the price-index that Rs. 8-10
paise will also go up. Now it has gone
up to something like Rs. 9.25.

Now there jt a pension scheme for
the agricultural labourers, who have
gone beyond sixty years of age and
who have no body to look after. They
are getting old age pension. So, this
is the alternative.

SHRI K. LAKKAPA (Tumkur):
Sir, he is talking on West Bengal, not
on the Genera] Budget.

SHRI SUNIL MAITRA: Yes, Sir,
the Prime Minister wanted to .know
the alternative. This is the alterna-
tive today that we are practising in
West Bengal

On four acres of wet land and six
acres of dry land no land rent is there.
TL.and rent has been abolished on such
lands.
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Taccavi loan to the extent of Rs. 40
crores has been written off.

Then, fhe Land Holding Act of 13979
Today in West Bengal there are 52
lakhs of ITand holdings.

SHRI K. LAKKAPPA: Sir, I am on
a point of order. Sir, you allowing the
West Bengal to be discussed on the
floor of the House?

(Interruptions)

MR. DEPUTY SPEAKER: Mr. Lak-
kappa, this is general discussion. There
is no bar.

(Interruptions)

SHRI SUNIL MAITRA: Sir, the
Prime Minister accuses the Opposi-
tion for not having an alternative.
This is the alternative which heing
practised in the State of West Bengal
for the last four years. In spite of all
the limited powers, and all the cbs-
tructions that have been put up by
the Central Government on the Left
Front Government of West IBengai,
this is the alternative that is working
there and from this altermative you
will have to judge in whose favour is
the bias in your Budget? And in
whose favour is the bias in the West
Bengal? In whose favour is the Left
Front Government working? I am giv-
ing you one simple example.

SHRI SATYASADHAN CHAKRA-
BORTY: There is no cement business
there.

(Interruptions)

SHRI SUNIL MAITRA: Sir, what
about the Budget deficit? In the last
three years, you have already crossed
Rs. 5,000/~ crores deficit that you eart-
marked for the entire period of the
Sixth Plan. From where are you go-
ing to get the money?

SHRI M. M. LAWRENCE: Over-
draft from IMF, of more than Rs.
5,000 crores.

(Interruptions)
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MR. DEPUTY SPEAKER: Ocrder,
order please. Please sit down, Mr.
Chakraborty.

. (Interruptions)

MR. DEPUTY SPEAKER: If he is
not yielding. I cannot help it. He is not
yielding_

SHRI SUNIL MAITRA: Most of all
you swear by democracy. You profess
by it. You criticize West Bengal. The
Left Front Government of West
Bengal has told you that notwithstand-
ing your National Security Act and the
Essential Services Maintenance Act,
the West Bengal Government is not
going to apply even one single Act of
yours which deprives the individual
of his personal liberty. In the State
of West Bengal, not even one of your
gangster leaders and criminal leaders
who have been killing each other, not
even one such leader has been put be-
hind the bars under your National Se-
curity Act or any of your Preveniive
Detention Acts.

MR. DEPUTY SPEAKER: Mr. Mai-
tra, the Finance Minister has announ-
ced the shares to the States. You ask
for more share to your Government in
West Bengal. He has announced some
share.

(Interruptions)

SHRI SUNIL MAITRA: So, this is
the alternative to-day before the
country; and because the people are
clearly seeing, with the passing of
each day, that there is an alternative
to your Government’s policies of ruth-
lessly exploiting the people, there is
another policy which has been in
operation for the last five years, more,
and more the question of left Front
Government is- being projected be-
fore the mass of the people through-
out the country.

MR. DEPUTY SPEAKER: Come to
Delhi; come to Delhi.

(Interruptions)
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SHRI SATYASADHAN CHAKRA-
BORTY: Don't be annoyed, Sir. He
has g right to say it.

MR, DEPUTY SPEAKER: I am
not saying anything. You bave no
business. Please sit down. (Interrup-
lions) Don’'t make noise, Please  sit
down. (Interruptions) I am telling
you, it is my responsibility. I know.
You need not question me. I have to
guide you. I have to regulate the
proceedings. Nobody can do my
work. I have to regulate the proceed-
ings. That is all right; sit down.
You have to sit~down. (Interruptions)
Mr. Sunil Maitra, you can continue.
(Interruptions) I know.

SHRI M. M. LAWRENCE: The Chair
has to be impartial.

MR DEPUTY SPEAKER: That is
all right; I am absolutely impartial. I
am completely and fully impartial
Sit down. His time is up. I will have
io bring him to the subject matter
under discussion. Only I have to guide
him. Nobody has to regulate the
proceedings of the House, I am in
charge of it. You need not guide me.

SHRI SUNIL MAITRA: Because of
this attitude of the Government here,
and because the jmage of the West
Bengal Government is being project-
ed all over India, the Central Govern-
ment led by Mrs. Indira Gandhi is
doing everything to put a spoke in
the wheels of the West Bengal Go-
vernment. Every attempt is being
made. The people who rejected jou
in the polls are being politically victi-
mized. (Interruptions) Therefore, you
have not only drastically reduced, but
you have stopped sending foodgrains
to the West Bengal for the Food for
Work Programme. According to your
own evaluation report, the Food for
Work Programme was carried out in
West Bengal in the most satisfactory
way. It was the best in the whole of
India, To-day, therefore, you are vic-
timizing the people there by not sup-
plying foodgrains under the Food for
Work Programme—whatever you
name you might have given it. But
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even under the new name, for the
same programme you are not giving
any foodgrains to the state of West
Bengal; you have completely dried up
supplies for this purpose.

There was a proposal to set up a
petro-chemicals complex in JHaldia.
It was the Central Government who
said that a Ship Repairing Yard
would be established in Haldia. West
Bengal Government has gallotted 100
acres of land in the Salt Lake area in

‘the city of Calcutta for an electronic

complex. But you will not give it.

MR. DEPUTY SPEAKER: You
have to conclude now. Your lime is
up. You have got to conclude now.

SHRI SUNIL. MAITRA: Because
the West Bengal Government to-day
i3 presenting an alternative to you,
therefore, to-day deliberate attempts
are being made to kill, to murder, to
starve out this slowly emerging alter-
native in the political horizon of this
country. (Interruptions)

MR. DEPUTY SPEAKER: I am
lenient to everybody.

SHRI SUNIL MAITRA: Your
Budget proposals are the very same
proposals that you have been giving
to this country for the last 30 years,
plus this third year of your rule in
this country. It is pro-monopolist,
anti-people, anti-working class. And
to-day, it has created such a crisis
that through your contracting the
IMF ‘loan, you are compromising the
economic sovereignty of this country.
If this process goes on, ultimately the
political sovereignty of this country
is bound to be compromised. So, I am
opposed to the economic policy which
this Budget mirrors; and so far as our
party is concerned, we shall oppose
every damn proposal in the Budget,
with all the strength at our command.

SHRT YESHWANTRAQO CHAVAN
(Satara): Mr. Deputy Speaker, Sir,
I am just for a brief participation in
the discussion on the Budget on he-
half of my party. I would like to start
with = complimenting the Finance
Minister for presenting a Budget at a
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very difficult time, taking into consi-
deration all the difficult economic
factors in the country. Making a pro-
per assessment of the situation in
different sectors of the economy, he
has presented a Budget which, I
must say, will definitely strengthen
the process of making our economy, &
viable economy and further conso-
lidate it.

Many Members and many news-
papers were saying that they were
expecting many things from the youn-
gest Finance Minister. And that is
very true. I must say this youngest
Finance Minister bears a very wise
head on his young shoulders.

AN. HON. MEMBER: He has chan-
ged. (Interruptions)

SHRI YESHWANTRAO CHAVAN:
There is no change in my opinion
because whenever I found that the
Budget was good, even from those
benches I have said that it was good.
So, there, is no question of my chan-
ging myself.

PROF. MADHU DANDAVATE: He
is right, Sir; he has made up his
mind.

(Interruptions)

MR. DEPUTY SPEAKER: Profes-
sor, you should not join them.

SHR! YESHWANTRAO CHAVAN:
At least I have made up my mind;
but they have no mind at all. (Inter-
ruptions)

MR, DEPUTY SPEAKER: It is only
a good joke; you should not mind it.

SHRI YESHWANTRAQO CHA-
VAN: Because I am now discussing
the Budget from ga different plane, I
am rather more relaxed than  the
Finance Minister himself. His col-
league sitting to his left is also more
relaxed.

The Budget proposals are meant
for a certain specific purpose in the
administrative system of our coun-
try. My friend who spoke before
me, criticized the Budget as some
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sort of Budget by instalments. Na-
turally, the economic issues arise from
time top time and have to be handl-
ed as such. But at the end of a fin-
ancial year, every administration—
whether in this country or outside,
in a socialist or non-socialist coun-
try—has to make gn assessment
about the coming year, take stock
of the situation ang of their capital
availability, of their resources = and
then try to apportion them jn a
proper manner. Suppose tomorrow
there is some unexpected eventua-
lity. Can they say that, any other
system than our system, will not
change the price system, price stru-
cture, for example? I find that
the entire criticism is based on men-
tally refusing toy accept certaip rea-
lities in the world today. I particu-
larly hearg the criticism about the
IMF. and the World Bank; and
their office bearers’ visit to India
and meetings with our people. If
at all they wanted ty influence us,
it was not necessary to undertake

all the journey from Washington to
Delhi and had dinners and jnterviews

with the Ministers here. You can
influence from anywhere. But the
question is what ig the system
working in the world? You may not
accept it or you may not like it,
but tbe point is that even U.N. has
created certain institutional ar-
rangements in the world today and
India js participating in them in
the last 35 years; we participateq in
that; the other Government which
was here alsp participated in that
system.  There was nothing wrong
in it. But some of the people for
the ideological reasons do not men-
tally accept those instifutional ar-
rangements that are functioning to-
day; may be those institutional ar-
rangements have their own weakn-
esses; they have got certain weak
points; certainly, there is some situ-
ation in which they work against
the third world. We hag saig those
things openly when the opportuniti-
es had occurred to us, on the forums
of the World Bank and the IMF
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that there are some drawbacks of
the system and they should be re-
medled

But shall we not take an advan-
tage of certain useful facilities that
are created there? In the last deca-
de, in 1972 whepn the o0i] crisis ex-
ploded on the world, everybody was
taken a back. On behalf of this
Government, not this Government I
would say, the previous govern-
ment of Mrs. Gandhi, I had attend-
ed those conferences angd saw even
the representativeg of socialist coun-
tries—because there are some SOC-
ialist countrieg sitting in those for-
ums; even they were rather worri-
eq about what the future of this
world going to be.

Suppose we dg not borrow from
it. I am not very particular about
borrowing from this Institution. Let
us take, for example, that we have
decided not to borrow; if the Par-
liament decides op the advice of this
Memorandum  that we should not
borrow from it, then where shall we
go? sha]]l we not make any arrange-
ment for our foreign exchange gap?
Shall we merely say, sorry, we can-
not get anything; so, stop your bus-
es, stop agriculture because no more
fertiliser, no more - petroleum pro-
duct, stop all activities because we
have decided on principle not to
borrow money from any institution.
Is there any option? What is the
alternative? What is the use of
merely telling what jg happening in
West Bengal when the Prime Minis-
ter said about the lack of alternati-
ve?  She talkeg about z national
alternative, not polnting out about
any one particular State. (Interrup-
tions) Even what you said about
your achievements, T do not grudge
about your achievements, Whatever
your achievements are, certainly if
they are good they are good, but do
not suppose that the others have
not done that; West Bengal has done
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something about the land ceiling etc.
Many other States have also done
something for the last 20 years. You
do not know about these things, (In-
terruptions) You do not know what

. .(Interruptions) In 1961, Maha-
rashtra had done about it; they start-
ed this question of law on ceiling, etc.
(Interruptions) Therefore, the point
that I was making was if at all you
want to assess the budget, you must
certainly take into consideration cer-
tain realities, internal realities ‘and
internationa] realities. If you 4o that,
then possibly you will be able to un-
derstand what the Finance Minister
has done to our economy. I said and T
repeat it that the Finance
Minister nas certainly done
many things in this budget to stren-
gthen the process of making our eco-
nomy viable in terms of internal and
international factors. This is an achi-
evement that must be accepted. But
unfortunately, these realities are not
taken into consideration when critici-
sms are made, I would .. (Interrup-
tions)

SHRI SATYASADHAN <CHAKRA-
BORTY: Reality depends from which
point of view you see.

SHRI YESHWANTRAO CHAVAN:
Naturally, I will see floft my point of
view. I give you the right to see
from your point of view.

SHRI SATYASADHAN CHAKRA-
BORTY: Class point of view:

SHRI YESHWANTRAQO CHAVAN:
Well that ig your bias. I cannot help
it.

The one important reality today in
the world and in India is that we are
suffering from inflation, a sort of ‘su-
per inflation’ if you want to call it.
But ‘super inflation® may have some
technical or other meaning I do not
want to go into it. But at the same
time, our basic roblem is to make
India’s economy a viable economy in
terms of agriculfure, in terms of in-
dustry, in terms of socla]l service, in
terms of foreign exchange = reserves
etc., in terms of foreign trade, in terms
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of export and import, etc., all these
things have to be taken into consid-
eration. This is the basic task of the
Government, and I would like to <laim
this, not only for this year or for the

last two years, but for the last thirty

or thirty-five years, that the ‘Congress
had performed the historical role of
providing a strategy for industrial
development, agricultural develon-
ment and building up a national via-
ble economy for the country. For
the first time we know that we can
become a great nation and we shall
be one day a great nation. We are
today a great nation, in a way. I am
not talking tn ferms of military stren-
gth. I am not talking in terms of the
Great Powers. (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: We do not agree.

SHRI YESHWANTRAO CHAVAN:
Therefore, when I said that this year's
Budget has to be judged—I will come
later, on what points one should judge
a Budget—naturally our mind
goes back to the last year. The Eco-
nomic Review and the first part of the
Speec 01 this Finance Minister bave
taken a very good survey, I would say
very short, but a very good survey
of what ig being achieved and I see
here in the gpeech of the Finance
Ministr—in paragraphs 8, 9 and 10
particularly—he has given the infor-
mation about the new peak of pro-
duction in the agricultural field, new
peak of production in the industrial
field, new achievements in many
other fields which are very essential
and vital for the economic growth.
In this background we have to see
that we have to keep the same pro-
cess go further. We cannot slip back.
If we slip back, we lose the oppor-
tunity in the history. I think India
today has made progress gradually
in guch a way that 1982’s India is
much different from wnat India was
in 1952, 1962 or 1972. It has always
made further progress, and still fur-
ther progress. And that ig by taking
intc consideration certain realities
when we talk about it. Otherwise, how

[ T TR
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do you golve the problem of the Eas-
tern India? How do you solve the pro.
lem of our Western front? Whatever
we have to do about many other
problemg that arise in the country.
But the difficulty is Mr. Chakra-
borty,—do not get angry with us,—
when you always remind us what
you are doing in West Bengal, you
always forget India. Truth is tha
you do not know India! :

SHRI M. M. LAWRENCE: We al-
ways remember India. (Interruptions).

SHRI YESHWANTRAO CHAVAN:
We are not objecting to your achieve-
ments in Bengal. Many congratula-
tions for that; I am not grudging it.
But it was ag if a drama wag made

“that you have got a national alterna-

tive and you are presenting it before
Parliament ag a national alternative.
These, for whatever worth, are your
achievements in your own small State,
compareq to India.

MR. DEPUTY-SPEAKER. They do
not forget that West Bengal is in
India! (Interruptzions).

SHRI YESHWANTRAO CHAVAN:
I would not go to that length. I do
believe that you are ag good Indians
as we are. I hope you are. (Interrup-
tions).

I was talking about the performance
of last year. The Finance Minister
hag given it in detail, He says:

“A large number of industries
such ag petroleum and petroleum
products, fertilisers, steel cement;
vanaspati sugar, newsprint, caustic
soda: wagong ang commercial vehi-
cleg are expected to achieve new
peak levels of production.”

When I re-read his speech, I was a
little proud of the achievements that
our country has made, because these
are not small things. It is not just
merely a question of passing 5 law.
It ig a question of converting all forces
itno more production in a very com-
plicated and in a very sophisticated
system. The present world judges any
country’s strength and progressiveness
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on the basis of fhe progress and pro-
duction in these particular fields which
I have just read out from the Finance
Minister’s speech. I was also just like
you when I was young. I was reading
about the superior performance that
was claimeq by Soviet Russia. It was
a performance particularly in terms of
petroleum and petroleum products,
steel ang all those things. They were
trying to impresg the world that in a
sophisticated system also they are
making progress. So we are. We are
making progress. The Finance Minis-
ter hag to keep the same momentum
looking to his instruments and tools
.and resources around him, whatlever
that he can make use of. When I said
-that he hag done a good job, I said it
not merely in a parliamentary sense;
he has really done 5 goog job. Inflation
‘he has to fight. He has to raise re-
sources. He did not hesitate to raise
taxes, He did raise more than R«
500 crores. He has done that. For
- what purpose? Because he has to
make arrangementg for making further
provisions for certain new economic
programmes. Naturally if at all you
have to assesg or judge a budget, you
can do it on the basis of what provi-
siong are made for the vital areag of
economic growth. That is one import-
ant criterion. Then, the seconq cri-
terion is arrangements made for social
justice meant for the weaker sections
of the society. The third criterion,
-acording to me, is, what are the tax
efforts without making it more infla-
tionary. If it is inflationary, certainly
one should be rather doubtful about
its utility. I find that whatever tax
effort he has made, he has made it so
that th_ere is no inflationary effect.
Normally after every budget there
used to be speechs that prices have
risen. I must say that at least in this
budget session. I have not heard that
complaint from any member. It is
creditable to the Finance Minister that
he hag made his tax effor{ without
making any adverse impact on the
priceg and without causing difficulties
to the prorer people,
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapuyr): After three or four
months you will know.

SHRI YESHWANTRAO CHAVAN:
These are prophesies of doom. It is
their firm conviction that prices must
rise. Who can convince them?

. SHRI CHITTA BASU. Taxation
without tears! But he said, tears are
also there!

SHRI YESHWANTRAO CHAVAN:
Tears are sometimes of good type and
sometimeg not of a desirable type. If

at all there are tears, they are tears .

of joy.

I was trying to say, what are the
criteria on the basis of which we can
judge a budget. I have mentioned a
few. There can be further additions
to that list. If we try to judge him on
this line, I must say that he has done
certainly very commendable work.
Take the provisiong for vital sectors
of the economy. I do not want to quote
further statistics, because that makes
any speech more complicated. Take
the important area of energy, for ex-
ample. Today the worlq over, when
the question of the economy of any
nation is discussed, the question of
energy is considered to be more im-
portant. What has he done for energy?
He hag increased the investment by
90 per cent of what wag done last year.
It is an unprecedented provision, par-
ticularly for the energy area. Energy
ig a very very
India. In the third world, every coun-
try is suffering from this problem cf
energy and the burden of petro-dollars,
Euro-dollarg and rising prices of oil
either from the Gulf countries or what-
ever other countries maybe in the
market in this particular matter.
Therefore, any genuine nationalist,
anybody who is patriotic, will always
come forward ang say that in the
coming decade—I am again using a
long-term word; in the coming two
or three years, we must make such a
progress that we will not be required
to go before the IMF for any loan for
any other purpose,

important thing for
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. SHRI SUNIL MAITRA: What about
The thirty years?

SHRI YESWANTRAO CHAVAN:
You do not know about it. TRirty
years—sSuch a provision wag not wtih
the IMF also, about taking such a loan.
You do not know that. I will tell you
about the fight that we have to put up
for this., Normally we used to get
loang from the World Bank. But
IMF is a very conservation institu-
tion. Any moneylender is always
* conservative. whether he is from the
western side or the  eastern side.
~There is not much difference. We
bave to pleag for the things. I hap-
pPened to be the representative of
~our country to speak on the floor of
the Committee of Twenty, particu-
larly, Prof. Dandavate then always
wanted to discuss that issue here as
to what monetary reforms we were
discussing there. 1 always wanted
an opprtunity to discuss it here. Un-

fortunately, Sir, no help came from.

your side. We could not discusg it.
The country would have known
what exactly were the positions that
we  were taking on those issues at
that time. This wag one of the issues.
Normally IMF wag inclined to give
or used to give loans under its ewn
regulations—They call it by different
'names— in terms of the percentage
of our. contribution to the IMF. That
was the basic formula of the I.M.F.
We were telling them that “the third
world needs a little more understan-
ding from you, rich countries, there.”
We were telling them that we need-
ed a larger share in the trade with
them. We must have a proper trans-
"fer of resources from them, The man-
ner in which the whole thing was
going on; this had to be done. There-
fore, we were pleading for this
extra facility.

SHRI KRISHNA CHANDRA HAL-
DER: Extended fund facility!
Y
SHRI YESHWANTRAO CHA-
VAN: But this wag an extra faci-
lity.
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SHRI KRISHNA CHANDRA HAL-
DER: With conditions.

SHRI YESHWANTRAO CHA-
VAN: Every money4lender puts
conditions. Whether to observe or not
it is our job and our responsibility.
There is no burden on anybody. The
Prime Minister herself has declared
on behalf of the Government and the
country that if we find that the terms
are not acceptable to us in terms of
the country’s honour and interest, we
will refuse it. There is nothing wrong
about this matter. This position has
been made absolutely clear.

SHRI KRISHNA CHANDRA HAL-
DER: This is an open declaration. ..
but certain secret deals are there.

SHRI YESHWANTRAO CHA.-
VAN: The declaration made in
Parliament is a serious declaration.
This is a solemn promise given to
Parliament.

I do not want to be deviated from
the course of line which I was taking
in my speech. This year will have
to be judged by the investments and
provisions that they have made in
important vital sectorg like agricul-
ture, industry. Fertiliser is a part of
the industrial scheme, The main
thing that we have to remember is
that .we are not merely supporting
one particular vital sector of our
economy but we are trying fo imple-
ment the Sixth Plan is totality, as
we have promised to the nation. This
is also not merely a yearly budget but
as a part of the sixth five yearly im-
plementation of certain commit-
ments that we have made to our
people. If we take this criteria. I
think, Mr. Finance Minister you have
done excellently well. T must cong-
ratulate you.

The other criteria I have referred
to is social justice. Becaugse the theo-
ry of growth alone does not help.
We have learnt the lesson in the
course of 30 years of our history.
We have learnt from our own ex-
perience that we believe more in
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growth. Therefore, at one time, we
found that the rich- have become
richer and the poor have become
poorer. Therefore, we have to adjust
our tactics, strategies and policies.
This is what precisely the Prime
Minister has said in her last speech
on industrial policy. She is looking
to the development of our indus-
tries and our economy. We cannot
act in the same way as we were
acting in 1952. You can act in a
particular way at the age of 5. At 25,
you cannot act in the same way. You
have to change your manners, beha-
viour and methods of work.

I do not want to take more time
and, therefore, I do not want to go
into deals. They have done many
things. One can enumerate a large
number of cases. Take the case of
lower income group people. There is
no income-tax at present on an  in-
come upto Rs. 15,000. In addition to
that, the salaried employees get a
standard deducation of 20 per cent
subject to a ceiling of Rs. 5,000.

In 1982-83 the rate of standard
deduction hag been raised to 25 per
cent. subject to the existing limit of
Rs. 5,000. Another innovation that
he has introduced in this budget is
the social gecurity scheme. It is one
more new idea. One can add to
these ideas and think about more
and more projects. Heg has done it.

When any Finance Minigter is
thinking of presenting his budget, he
hag to consider what incentives for
savings and investments he hag to
give. That is one pet phrase which
he constantly hears every minute of
his life during the pre-budget days—
incentive for saving and investment.
It is in this context that we have to
consider the capital investment bond
scheme.

I have referred to social justice
and the tax effort. He has made his
tax effort after very careful consi-
deration and examination and it has
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been done very wisely. It is not just
putting some sort-of list in the bud-
get papers and then  saying
that it has been done. He hag made
more direct effort in the indirect tax-
ation area of customs and excises.
He has collected all the funds from
these twg - areas.

At the same time, he hag tried
to see that the burden does not fall
on the poor man, or on those com-
modities which are consumeq by the
poor. He has exempted 38 commo-
dities after very careful considera-
tion. I am glad that in this matter
he has made use of the Jha Com -
mission Report on excise revenue., He
has very carefully worked out sche-
mes ang collected more than Rs. 500
crores through indirect taxes. At
the same time, he has taken care to
see that the burden does not fall on
the lower income groups. This cri-
teria of looking to the interests of
the poor people and weaker sections
of the society and considering what
is to be done for them is another sa-
lient feature of this budget.

AN HON. MEMBER: At least this
remark, provokes laughter.

SHRI YESHWANTRAO CHA-
VAN: It provokes laughter without
laughter, Secondly, the type of cri-
ticisms that we expect at the time of
the budget are repeated every year.
This year, the IMF loan is an addi-
tional one.

PROF. MADHU
Thank God.

SHRI YESHWANTRAO CHA-
VAN: I do not say that debate ia
illegitimate. It i a  legitimate de-
bate. The country should be careful
that we do not borrow money on con-
ditions which ultimately compro-
mise our sovereignty, I do not think
anybody will dispute this proposition.
I had very  carefully lkistened to
Shri Venkataraman, when he initia-
ted the debate on the IMF loan. He
had made the position amply clear.
There can be no two views on this
question.

DANDAVATE:
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Merely wusing it as some sort of
stick to beat the Government on one
pretext or another is no good. But
the argument against the IMF loan
ig exactly like that. It is highly ex-
aggerated. One of the members of
the Janata Party hag publicly stated
that there is no influence of the IMF
loan on this budget.

AN HON. MEMBER: Dr. Subra-
maniam Swamy.

SHRI YESHWANTRAO CHA-
VAN: They know their names.
Why should I mention them?

But I must mention Dr. Subrama-
niam Swamy’s name for another
point. He has made another very in-
teresting observation that the present
budget reflects the national consensus.
And his is one thing that I would
remind my Marxist Communist fri-
ends—please keep thig national con-
sensus in mind.

SHRI SUNIL MAITRA: The Con-
gress Party plus Mr. Subramaniam
Swamy—that is national consensus!

SHRI YESHWANTRAQO CHA-
VAN: This is what has been said by
somebody on the Opposition side, I
am merely quoting it, T am not doing
anything more than that.

So, on the ground of special pro-
visions for the.vital sectors, on the
ground of social justice. on the
ground of tax efforts, it does not
impose more burden on the Ilower
class of people weaker people or poor
people. If you take these three cri-
teria, I would say that this Budget
has passed the test of the time and
here is no doubt in my mind about
it. The Finance Minister certainly
hag given a good budget.

I said there are some special fea-
tures of the Budget, The Finance Mi-
nister has given concessions in the
direct taxes, but certainly added
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some more burden on those who
can bear it through indirect taxes.
He has done that and I do not want
to repeat it again. I mentioned the
special features also. These are two
innovations—the social security bonds
and the capital investment bonds.
These are the new ways of meeting
the needs of the nation, at the same
time giving opportunity to the peo-
ple who can afford to invest in a
particular way. So, these are ithe
two new types of bonds this year.
Last year there was anther type of
bonds. This year. ....

SHRI KAMAIL NATH: James Bond!

SHRI YESHWANTRAOQO CHA-
VAN: ....These are the nev’ .,
types of bonds.

Sir, my main position is that this
Budget has made a realistic assess-
ment of the Indian economy, the
worly situation the growing inflation
and #the Finance Minister certainly
kept some deficit financing. About this
deficit financing I found that even in
the  developed countries they talk
about ‘balanced budget’. The present
President of America won the elec=
tion on the glogan of ‘balanced
budget’. But the way it is unbalanced
today, they ridiculed  calling it as
“Reganomics”.

Another person who was talking
about the ‘balance budget’ is the
former Prime Minister, Mr. Morarji
Desai, and the deficit financing that
he had shown in his budget of two
years when the Janata Government
was there, never before there was
that type of deficit financing.

AN HON. MEMBER: They :have
lost their balance!

(Interruptions)

SHRT YESHWANTRAO CHA-
VAN: I quite agree with you that
they have paid a price for it if that
is what you mean. But this balanced
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budget ig mainly given for the capi-
talist countries. Particularly in deve-
loping countries where the problems
of lower section of the society, the
weaker sections of society, have to be
taken care of if necessary we have
to go in for deficit financing, we
could not have a dogma of not hav-
ing deficit financing. Of course you
will have to take wise decisions, you
have to wuse discretion. (Interrup-
tions). A limit should be there, a
manageable and bearable limit. It is
not only manageable, but it must be
both manageable anq bearable limit
and I am sume the limit that the
Finance Minister has accepted s
certainly manageable and bearable.

Therefore, this decision of his
is basic. If you see that broad features
of the Budget—taxation system, de-
ficit financing. investment program-
mes, new innovative steps that he
has taken, I think everybody who
has the interest of the cause—of the
nation nearer to his heart will say
that the Finance Minister has done
well.

15.51 hrs.

[Shri Harinatha Misra in the Chair]

Mo AR FHATY  ATHIA
(dvarqe) - Sutemer  wRlgw, #
Tty fag Ay St ® g /W
gC Ag T =y g fF oag e
gUIY geRraT T WA g | W
A yuf § gw o fafye wleasat &
I3 W Heedi ® fwe & @gy
T GT A T AR AT F g |
w4 AUTIY gF o FISAT HTTER
1 g T, I 4F7 g5 AT {0GT AT
f& 54 o9 yqfg TSAT T i
T are wieAas & wifgs fegfa oy
greta ¥ ugS Y fF gw wga & WAt
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# 90y YT AT A TRT W wT
foa ardi & forg, fore 7@t ov o
qQT ¥ AT AN &, T dAA 9T
a1 o5 atfag wwf & fm N
g4  Iw ar wifaw  weeq w1 Al
AIAIHT 1 SF F74 & 7 I8
g IR TINFTAY AT NS &
®HEN WS A A8 T TAA &
fF gy & afy @ & owcE
%  H§fa  WsHT F AR § ;T
®el 9¥ auly dls«T 3§ ygw & gH
zg feafs # omq fF gfar & @mag
g9 I Fg g & [ gardt S s
TS of, F 3 T 97 T+ My
g AR [y B/ WIAR-HGEAT )
TET T AT A7 @ & | fRdy W
FY N wfys DSy iy & ar wifas
TRl g & 99 &1 fvwadma 99
F AT H AT §, ST F AR

e | fegd T & @ur mias

sydegT T S w&q AT g, TAF

9§ I feor ¥ & @FEH  He

g, 957 3T FT AaF ar g |

F %Y F A 48 FIAT AFIT
g7 Fo 99l U S To AT
ST X IWF A CF ofgq T@r o 9r
fr feg a@ & N 2w § 0 ATH-
14T eqFEAT ™A, FATX F4T HISA-
fezew &0, IS W@ WO GIFTY
oT g W s syEe g,
BUTY S F3A § a ST UT(reaw
F AFT, IA ALAT F) A HF AT ©
g | 9% gug qafed ST A Fg gq—

“But broadly speaking what do
we mean when we say ‘socialistic
pattern of life’? We mean a society
in which there is equality of op-
portunity and the possibility for



449 Genl. Budget,‘

every one to live a good life. Obvi-
ously, this cannot be attained un-
less we produce the wherewithal to
have the standards that a good life
implies, We have therefore, to lay
great stress on equality, on the
removal of disparities and it has to
be remembered always that social-
ism js not a spreading out of pover-
ty. The essential thing is that there
must be wealth and producion.”

™ AT S AFC QT T 2
m # fauw Avzm amw oz fear
™ g fF AT ag & wMewm A
ST F7, IMET F AT F7, IAET F
frg & @zfqad =R 7 ufeas daev
&L, W7 Hagse yfsms Saec gy
s frar @i arg @ G wmTe
YaeT g7 oY, 57 & g0 Sevredar w
AT SATET QR gAY agr O
T WY T Rafq g ar fa ey #
g8 FE F HANT AT &, IT T
W ZT AT TR | TH qoIR ¥ H 79
gWE F AT FEATE

W Ede F "av T arat w0
49 &1 & georg fRur agr 8,
g T fewr ¥ g3 #R ool §
AN¥ 3w & wfud sarFsT ® §q
faet atetr & | @7 @ 7 yv
g QY & &F 2w qlsmr 2 o9
FFT AT TE & AT A FwY F
11§97 FAT T I [geq
A WAL, ITH 20 T w1
¥ wive S T §) EWT T D
gET § A T6 B A gme A
F qfrardt 3T 7 wwlrge N Yaed
& B ) 89 srmrsEeT a9 g
99 F FUT FT F WA g AA
SEIET SqHEqT T A9GH FT THA &
Sq & faq Wt Raw 799 @ TaT
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FHRT A AER | T QF FIH
g f9a ¥ g0 SEERFAT qGr THA
g AT otar fF ware " S A
g fF ag 59 AT SRR &
a9 g WefEfE oy og a
g M a9 U7 fwgr AT, T OE
q@ ¥ wWzewra wfdwee Tuie §
A 7E ag ¥ F7 fAy gwwar g€
fF N 20 wrzer Num g, =AF
e My & fag uF  fage vEw
qET wT TEr TE g

AT UE WISl I7g ¥ AT &

for =2 PRI 9 TS NS F4T 7
AT F arfww AT S qrgeree
AT W) wA-gedr g, ¥ W sEdl,
AT ST g, A OATE wga sarar
nefF Feares g7 FR AT w18 faqer
W g7 awEa &L 97 wifgw faera
F, 4g ¥ agdl FE WA &
A= §  ge qrar g Aw7 e Tge
A AWMET  FAH @A AGdT g AT
qar waaT § f& gq agd W W@
% &1 WAl S AT TAHGHT B,
99 & oAwie gATq AFE HA-
FUT 68 FUT § TS TR 81 T
g wmaAe ¥ wst faEw &
F gQ & @ i W aEnrgd &
AT T @I S & FrESE gar
Aaar g f& odqt W afat F 5|y 30
9tz & A I8 At g, fa &
a yEdl Wigw § A & a we
g1 FE F2T 47 40 9T Yo Ty A7
qreef WiEA Ay AAE 1 HWE
B OSd SRR S T 919 58 8,
a1 Z® & Wi g 2w & 5 i+
AT 34 I} F@ T FA &
T Wa QHAHE AT F1 T |
& W TWF AW 13T E FFoew
91 WA F, SR qUIET e
FAY § FHIA MA@ FAE )
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TH A9 ¥ 99 F) FH LT W Ty
g AW e
FT T FIATE |

T oAWE i W OF @y T e
T ® @ wfaer wrfaw v @)
ofrr Fearr & w19 §, 99 & fav
Tw I A1 oF A€ NeAT
§ war wAr g fa s edfew
TF § TT FW & g a0 & Q)
TA Y OIS GEATT A F) Fa aedl
2 At wfeeT aoF & =g 19 A
I F QT T dox uTsT g, 3AFT
ags & wgEqw mA | 9T
Fean & fau few WEm aiE-r
§ g7, Mrwgt AW AT @ eeh
qaaF A MWt § wbar sanr w1
RAT FHA E, ITF AR F At F
T aTaE 7 |

16 hrs.

@O AT ag g fF aE F g
ST B AR G o, 99+
fau T gHagi R FM AT a@gATE |
gl 9X FTH FgT FX g9 dgf H o9~

A S erwEdr ol 9w faw W
S AET W @ T
% fom owwE A
gl FAIT IHH JEA SR ST
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afeq o wiws & § A § fF A
¥ gl ®Y - age e faam @0

AW i g oA ®
g a9 gamt & fag gaafr 315
FAT T F T F FAT  FAS

gl gt g, farmgrasarg | @
awe § 39 A9 F7 €09 T@T 47 ¢ |

gATT S AW T SITH
g, SO AT UF @9 YW g
fgfmr amex &1 1 g 3w # o
faorr € S| 9X fF et arex Y
Ffearg g | FEl F fauw g wser
fefer  a=x 39 &1 A5 @9 @
H R AT & @l g fF aeE a
eI TH ad 9% AT § |

gAY W & NI qEEE d
g & far W@ a9 & Fm
tqqTr w@r T ¢ ey & ogEw
THEIE  WiEt &1 AT g 8F |
¥ oy 9§ % g g iy
¥ @Y a AR HT SEd @Y ST
gNT, e Wt wesr  gR o I
¥ g9 _FUTA . @ 79 W F f@s
gu feedl & fog, mim fgwwl . faw,
gAY W & R @l & feg, seEr
SECEIM 8 A B S i
w7 frmre & Frow W @R T
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SHRI B. R. NAHATA (Mandsaur):
Mr. Chairman, Sir, ‘according to me
and as has been said by other hon.
Members, Budget is a document which
reflects the policies of the Govern-
ment, the proposed future programme
and makes a comparison with the past
performances of the previous Govern-
ment. T would say thadt in this broad
context the Budget of Shrimati Indira
Gandhi's Government after January,
1980 has been produced successfully
by the Finance Ministers of this Gov-
ernment. This is. the third Budget and
this is the maiden Budget of our pre—
sent Finance Minister.

Sir, the con'ge_xt in which this Budget
has been produced is that before three
vears our economic ‘condition <and ‘the
infra-structure. was in shambles. I
would not like to give much of a data
but for the purpose of comparison it
does become necessary. The GNP of
the country had gone down by 4.5
per cent; the industrial production had
gone down by 1.4 per cent and the
turn-out wagon time had gone up from
12.96 days to 16.4 days. (Interruptions)

Now, I would like io teill what we
bave done in these two years. There
is remarkable progress. We have given
a deflnite direction through our Budget.
Qur Government under the leadership
of Shrimati Indira Gandhi and our
Finance Minister have positively laid
a positive line of action by which we
want to go on a determined way fo
improve our economic condition. We
want not only to increase productivity,
but ‘we also-want to improve the ad-
ministration. We want to improve the
situation and the distribution system
80 that the exploitation that was being
done previously may be avoided and
we may hring about prosperity of the
nation as a whole.

Sir, there are three elements of a
good budget. Firstly, there should be
more productivity. This year has Leen
declared by our Prime Minister as
‘Productivity Year’. If there is more
production then and then only it will
be possible for us to have better dis-
tribution, reduce the number of people
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below the poverty line and increase the
per capita income. Without that it is
not possible. I would submit for this
purpose our Finance Minister has made
provisions in the Budget. Look to
the previous provision. Last year our
Plan outlay was Rs. 8,900 crozes.
But, in this year, the provision has
been made of Rs. 11,000 crores. 7The
bigger amount that is provided in the
budget is only for better production,
for creation of more national Weaith
and for provision of more employmert
to our people. Sir, this would be possi-
ble only when more of capital invest-
ment is there. Increase of capital
investment is to be taken into con-
sideration. This increase in Plan out-
lay is in spite of three major problems
which I wish to bring to your notice.
The first problem that we face is im
regard to the hike in the price of
petrol and petroleum producis. This
created an imbalance in our foreign
exchange. Our forelgn exchange was
getting more and more depleted. An-
other problem that we .face today is
the problem of Defence.  Today feo-
ple are talking everywhere about the
importance of defence: our oppos'tion
friends have talked in terms of proper
defence of the country. - We all agree
that defence of the counfry is most
important and this should be given
the highest importance. Defence has
to be ensured at any cost. In this
year, the provision for defence made
in the Budget has increased to Rs. 5100
crores from the previous year’s figurc
of Rs. 4,600 crores. Our internal pro-
blems are also there. Assam problem
has been there; o0il refineries were
closed; there were many more prc-
blemg which affected us very adverse.y.
In spite of all’ these set-backs, if you
look at the Budget, you will find that
it certainly gives a positive direction
for progress, for- prosperity and for
peace in the country. In that regard
certainly I would like to congratulate
our hon. Finance Minister and this
Government for having laid this strong
foundation for future prosperity and
better progress of the country.

Sir, Plan allocation is not the only
thing but its proper utilisation is the
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most important factor which has to be
taken into consideration. Investment
has to be utilised in such areas where
it can utilised for producing things at
a  cheaper rate and with efficiency,
where infrastructure is available. In
this connection, I want to quote what
our hon. Prime Minister has said in
the Foreword to the Sixth Five-Year
Plan, She said:

“Economic growth must be balanc-
ed. It must ensure self-reliance,
stability and social justice. All sec-
tions should be assured that there
will be no discrimination. No society
can prosper if merit is not given
its due.

A developing nation must marshal
its resources, for, a concerted effort
to build its capital base in various
sectors of the economy to enhance
production, capabilities and allow
larger savings,

Increased output and the balanced
intersectoral allocation of the incre-
mental savings promote further de-
velopment. So, the process goes on.”

The guidelines given by our Prime
Minister have to be put into practice.
It -is important that stability has to
be built and production has to be in-
creased. It would mean two things.
Firstly, there should be efficiency Iin
the Management; cost of production
should be reduced. But, it should not
be at the cost of efficiency. But, under
all circumstances, cost should be con-
trolled. This is also very necessary
for purposes of controlling inflation.
Sir, inflation is a bad disease. It will
eat away the gains of fhe whole eco-
nomy, if it is not confrolled. I would
like to submit three or four factors in
this connection for your consideration.
Development should be created in such
a manner that between State o State
and between region to region there
is no imbalance. But, Sir, in regard
to allocation of plan amount, what
should be the consideration? Theres is
one thing to which I would like to
draw the attention of the hon. Finance
Minister. This Is in regard to the
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setting up of industries. Big indus-
tries set up their industries in btack-
warq States and backward areas like
Madhya Pradesh, Uttar Pradesh, Bihar,
Rajasthan, Orissa etc. But what they
do is this: They set up their head-
quarters in metropolitan cities like
Bombay, Madras, Delhi and Calcutta.
According to the policy of the Govern-
ment, the share of iricome-tax is al-
located to the “States on the basis of
the income-tax charged to those indus-
tries where their head offices are
established and not on the basis of
those States where these factories are
situated. These industries utilise cheap
power, land, water, etc. of the poor
under-developed States which I have
mentioned already. They do not get
their due share in Income Tax and
other Corporate Tax. This amounts to
double loss to them. The plan outlay
cannot be increased for these States
because their internal resources are
not being increased. But they use the
cheap water resources, cheap power,
cheap land and everything from thess
backward States. Therefore, I would
suggest that in order to increase the
plan outlay ang internal resources ol
these backward States, it is necessary
that the share amount of income-iax
and other corporate taxes must go to
the States where the factories are
established and not +to the places
where they have got the head-offices.

The second thing to which I want te
draw the attention of the House is that
the industry should be established at
such places where the infrastructure is
available and by infrastructures I mean
the power, land and raw materials and
also taking into account the backward-
ness of the area. For instance, I
may quote my own State, Madhya
Pradesh. The nationa] average of the
population below the poverty line is
48 per cent; whereas it is 57.73 per
cent in my State. In the case of
coverage of railway track, it ig only
1.3 kilo meter compared to the aational
average of 1.9 kilo meters per 100 sq.
kilo meters. Then the per capita
income in my State is Rs. 828 whereas
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the national figure for the per capita
income is Rs. 1379. I can give a num-
ber of figures on the basis of which
one can say that Madhya Pradesh and
many other States are very backward
States. But I would request you to
look into the potentialities of these
States. Sir, just like heart in 3 human
body, Madhya Prddesh is a heart State
of the country. If it-is weak or sick,
the whole bedy will not move. Jike-
wise Madhya Pradesh is a heart State
and it should be looked after properly
so that the whole country is not
affected. Now, i? you see the poten-
tialities of Madhya Pradesh it is 26.5
per cent of the total potentialitics of
the country, its minera] production is
16.8 per cent its lime-stone production
is at the top, it Ts 23 per cent of the
national production. Dolamite wroduc-
tion is 23 per cent and in every sector
we have got™the potentialities. But in
spite of that, the State continues to
he the most backward State. There is
no development in regard to communi-
cation, no indusfry is established. In
these circumstances, how can you ex-
pect that the cost of production is to
be decreased and The national wealth
is fo be increased. It is therefore very
necessary that fhere should be alloca-
tion of adequatefund for the Jevelop:
ment of these backward States. In that
not only the State will grow but the
whole nation wiil also grow. Here in
regard to the backward State, I have
mentioned only about Madhya Pradesh.
But there are other States where large
amount of raw matlerials and infras-
tructures are available but they are
very backward. I know of the answer—
given by the Energy Minister. He had
mentioned sometime back that in
Madhya Pradesh the cost of genera-
tion of one unit of power would be
12.90 paise by the end ‘of March 1981;
whereas the cost of production of a
unit at Badarpur is 30.58 paise. (an
you imagine this difference of 21 times
in the cost of power generation per
unit? Why should do the nation bear
this high cost of Generation of power?

Sir, it is said that about 1900 coal
wagons are being sent from Madhya
Pradesh to other States for Power pro-
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jects. The Policy is that we should .

have power projects in load centres
where more energy is consumed. For
economic growth and strong Economy
we must change policy of establishing
power projects in Load centres away
from Pit-heads. Why can’t we change
this? By changing the transmission
lines from 200 to 500 KVA line and
even adopting a DC system, the trans-
mission of power would be much
cheaper than the transport of coal
The cost of generation of electricity is
heavier because of three reasons. One,
the cost of transportation of coal is
much higher; it is a big strain on the
Indian railways and on the transport
system. Second reason is the power
load. factor, and the third and the
main reason is inefficiency. It is be-
cause of these reasons that we canuot
have cheap energy. If the cost ot
energy is reduced by reduction in
Transport cost better efficiency and
Higher Powers Load Factor our pro-
ductivity will increase, the whoic
national wealth will increase ang the
economic weakness that exists avery-
where will be avoided, and the eco-
nomy will be strengthened. "I can.
therefore, say with confidence that if
we want the national economy to grow
faster, we must think in terms of
establishing the power projects at the
pitheads, as per the recommendations
» of the Rajadhyaksha Committee.

Now, what is the condition of hydel
system? Madhya Pradesh has got a
potential of 11.5 per cent of the total
national potential but we have .got
hardly 1 per cent of it. T do not know
the reason why Hydel Power Potentia!l
is not being increased on National
basis.

”~

MR. CHAIRMAN: One of the reasons
is that you have been rather poor in
using your lung power here.

SHRI B. R. NAHATA: The problem
is that lung power has been used by
people not for the development of the
nation. ... ’
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MR. CHAIRMAN: I mean the lung
power to be used here when the De-
mands for Granis are discussed. You
should do that in a cogent and con-
vincing manngr.

SHRI B. R. NAHATA: Sir, India
needs more of cement, more of steel,
more of power. As the other hon.
Members have stated there is energy
crisis all the world over.

DR. SARADISH ROY (Bolpur):
There is no quorum in the House.

MR. CHAIRMAN: Please resume
your seat. The bell is being rung.

_.Now, there is quorum; the hcn.
Member may continue.

SHRI B. R. NAHATA: There are
{hree important points. One, thede-
velopment of industries should be done
at such places where the cost of pro-
duction will be lower, -and the people
are poor. Another factor to which I
would like to draw your attention is
the cost on irrigation. In irrigation, the
cost of development per hectare was
Rs. 6400 or something in the 5th Plan.
But in the Sixth Five-Year Plan, il
has gone to around 14,800 ver hec-
tares. If you take it from the First
Five Year Plan to this period, you
will find the rise is so high that it
requires serious consideration. For
this two factors are to be looked info
it.

In order to improve the economy,
the Finance Minister has very well
done it by giving more allocations,
creating more of sources and more op-
portunity for development. But this
has to be put into practice. And this
can be done by two methods. One is
that the cost of the projects should
be reduced. The period of completion
of the projects also should be re-
duced. And it should be done in such
a manner that there is complete res-
ponsihilify fixed on the individuals.
1 say this because either there is
some defect in the project report or
there 1s something wrong in *he im-
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plementation of it. And therefore, a
positive responsibility should be fixed.
Whatever the targets are mentioned
in the report and the estimates made
in the Project report, how much has
been the difference between ’roject
Report and targets achieved in terms
of Capital outlay and targets, all these
should be looked into. And that we
can do by adopting a system of Scientli-
filc methods of preparing project Ke-
ports and proper monitoring in imgle-
mentation

Sir, the total amount in the First
(all five plans) Five Year plans on
irrigation was hardly Rs. 4,900 crores
against which we have spent 6940
crores and we have not been able to
achieve the targets. But on the niinor
irrigation side only Rs. 2200 crores
were provided. At a cost of one-third
the potential that was achleved was
equal to the potential which was
achieved by major and medium pro-
jects. Why has this happened? It
shows that minor irrigation is more
useful for the nation. Sir, if you look
into the profit side of it an Industrial
Sector we have got two factors for
this. Certain factories in the pubiic
sectors are earning, while certain
others are losing. Take coal for in-
stance. While two units of coal are
earning profit, the other two units are
losing. Similarly is the case in ferti-
liser units. While one or two are
earning, the other one or two are losing
concerns. This is happening because
there is no control. No responsibility
has been fixed on point to point hasis.
Therefore, in order to achieve more
of national economic growth, it is
essential that we somehow or other
fix responsibility and find out ways
and means to increase our internal
resources and profitability,

One last point I would submit.
Though it is agreed that profitability
must be increased; production must be
increased, but there is one more thing
that is also equally important. That
is the distribution system must also

MARJCH 8, 1982

1982-83—Genl. Dis. 468

be completely improved. Unless and -
until the distribution system is looked
into and geared properly, our problems
cannot be solved or the objectives of
the 20-point programme, which aim at
the development and help of the poorer
people, will not be achieved.

Similarly, the system of dispensation
of justice is also to be looked into.
And we should have a system of liis-
pensation of Justice in which quick
justice can be obtained; and the hkiack-
marketeers, hoarders, smugglers gsnd
anti-social elements are brought - to
book with iron hand for quick justice.

If such things are done, probably
the objectives which have been men-
tioned in the Budget by our Hon.
Finance Minister, wil] be achieved and
we will be able to reach the gzoal as
early as possible.
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gegiA ag WY ®ifww Y & f5 v
AATH & TEACIT BT S £ 94 9T HE
%5 A T, it FIT WX HAT TTATA
FIA &, FUT B FTAT ® A 3

fofea xa19 WX AIHMARTT AT Fi

BT A IABATR A TT  TFBM
L EITHAITA FT T ST
a3 7T gak ag fa 3 QA W
U qWT A AT #7343 ®Y asEm
W 3Y& T & 21, 38 ®T ®ifwer A
%7 € | 9gT a¥ ufeww fedisqoa &
areqF® € Ja & fAq o w@ww v
TR, 99 F A1 H ag vawrs foar wmn
i Te ®iAIATAT | AMTIR @A
HT IFTAT AT GUT, A1 A 3§ AT
FAY & ¥iHA TF a1a Adt qAAT sifge
fr zaar fAwr gAT W g, TaAr
usiH fgFgeam #71 geF § "X qwang-
AT Hagagaawrg, ga ¥ agrs
TAMRD § AT FEEAS  GATHR] | &0
gY §, 97 a7 % yfsqw feedsqmm
fazza 3 TS ST AT, AragargafEa
g 1 ufs7w fefedlegwa & wa & &t
ret agh &Y 9T oFAY §, AT 9T FeAEE
qIgAAA § | ZHT AT HT TEAAT T
gC f&a @rai A gHU fama Swrar
o1 A A1 fagew w1aw frar @,
IR A dlq AFEST TG g | 9@ qra
d#zd &1 @ ¢ | IgI A ofecw qae7
T@r, ®arafea §v WY wiw wrzse
dFzt o afeww fefefioqum facew
afsq® gRIG 1 Ffew g7 asy arad
g =it dar v garw avat g fa
afser  feedleqma oiv  wmrrsfea
AFeT o avfy strg wF WgT 5% § |

At ag & o g6 wrede 2= wr
FIIT FIAT E, 9% 8 56 9 &ar
¢ | 34 ¥ wea 5 fasadr sy 2
wRTd BT IR EHFE N Fraa
WA & @ fea & guredy
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¥ € a5 ot fr samde ar o
THILT T TH 9§ W€ I &I
B AT Frwal a7 wof wiear wd
FLHFL ATCF N W) qrfas
ar & Far gfews g sdifs ard
gfATH I 17T 3a § g
AW AN 9T AT FTAT H1RT |

gHIX Wz fafawt ama [,
TdANC ATH afear A S CFEedy
arqfeal gFIT AT A 99 %Y i} w5
9l wiafem & Fzaaac ufpyfes
21 23 Fm gyt wgAa  fafawe
qATES A WAL IIAT E | TH AT A
gar 717 § A7 a3 fr g gamedy
I AT LI HFIAT QAT | F38 AT
gwHar g |

agT T FEra47 fr afsqs foedd-
s A fawew % g7 39 992 4 AU
AgY agr AT afes FAT g THA T
ZATL T AT, fody Y qeh 3 T97 %)
Y ZF AT aT% a1 A1 [ g™
IR HHAT a1 qET qAfEa Ag g
a1 & LM U547 AT TEQ 9T
2, 91 & fag wa qggar grsrar €
STt SNT HI T2 F19 ®Y qFATAAT FT
T2 € 31 &t ATAAr wrfgy o ofeqw
fe=lsq A fater 1 za &t wqM@T
LA F gz ¥ Wy ag Forrre

g, 38 & foe fifas grarasd g
[

amafe wgyaa [ S AFATHAT
FTA AT & q @ FOI-FAT ag7 9¥
agr 8 1

st facar A st o qT ar
qFarAr %7 & far agt T §
WER ®§ AT AT, 3 TAAy AT,
o R adr sy el gwrdr
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wreH frfae arfgard Swdy war
far 3 ®7€ ATcedAfza Womw wAar &
AR A WA 1979 ¥ wra wrg
T A6 § SR Tam ) 4.
FWEarzafreWraagr & s ary
g1

frdY Fi0u Tadic €eq £
AR §f A 9 9ga WR HAT §
S 9A %Y T XY ABAH widr g
1 I8 4T 1R A8 FA IF | Y 2
FY St TEAH § IAXY T AFATOAT
FE I SA R SRV AT AT Iy
z at gy € 5 ag fraad assie &
Ya A &= madHe 99 ® ah
g AT aFdY 1 AT PIT YA F
Fs9 ¥ 4T, AT aF A YA Fr A Ag
FT 4FT T SAGgrITagt 4 &,
dragl # Aarfeaa s agige fam a1a
FA &Y Kifermr & Ay 1 F ey
TIE XY AFATAAT Ay FAT @Al B
fA ST F FUAT TTT Y AFAHAT
FI & Al IAXT T KT H1E AFATAAT
FTQT , 4T 37 Ky &&T %1 fewaw Far
g @ 9§ 9l 3aFT W wAMI
gfa ad) g |

q AATT HS FT @1 @ o gwid
T3 ¥ 9ga a1Q ey 19 g 9
A f& ag gxz arfar ardw g

Tg A A™ 3@T f5 AT SiYo
Tdo Glo TGl §, AL IHEFAL H
gfggl ) g amfE  d%e |
W frargfgge e 198 & fag g
/T AT FAT FIT ALY § 3 WA
HT I 9T & AT AAT AT W &
AR TSz § 4T o faargarg |
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™ H 20 AT SO & X A
WY qu s feargarg 1ag o ow
FIfad ATG a1 @1 56 @ WY ogTar
FaT ARG araaggfosga &
feqn Atga & fag qede mifawq
fFar war 8 1| Ia-& Fraq W FATU
ATTae Sffes argaruagaFw |
BRI WIZA] ®T gl I+ T4 *7
AFATHIAT &Y gl 7 & F7 TG A9
Y A GIGAT FAT gy ot 5 ag
Tga AT ®ifrw § Wi o wifaw
%I T FX AW E |

g3 97 1T K AFArAAT w7
ATEFAT & | ATTFAIAT AT =i
T 4 FeecfFea AT Trfgdy |
EATL Slo QUgad ST A 1 Xq as<
£ AFANAAT BT o7 AfEa 99§
34 &1 xfegfaea o Feifea e
a7 1 349 SR A wfwy o  fF
AIA AT BTHEIT T GATL XA Fell
ST F1 T WFAR ITHAT SN FTT
4 g A% | AT T8 dINITTE &
TId9z H7Q gU aqmg fag, T a1 qua
4 Ay g M gaggarg s 34 #
AR | WY Frar My Fifgq | Awa
Y ATIAH F ATA QA7 FrAT ALY |

antafe AgfRa : 7 qgAar § =
ATTF IFT ) 167 ATET yifauz

7 g &\

ot frTe Tt e ST AT g
F gfez Y I Fraga gawT g | 7 fas
@2z § ANATE, Fa v ARAQUIA7T &
FEAT AEAT E | oAt N werEat
g€, wrfwears 3 moA wslf @ M€
maraf fear 1 e N aer §  fao
gag? faar aar v Awqr fog §
fagr ag Are ag rad 1 € 1 Arst W
qfpeara # waavare ghagre om
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fav w1 v8 § 1 garQy wifow & fa
9 A q), a5 A fee f) gfe ga. 81 a1
g T qFraw & fad g9 avg ? darv
TZAT &) § L @A T SAar gAr T
arfea w7 fear, fumar oty = @@
AT« FTaw , 59 8 sA17 AT F47
fear ST aFar @ 1@ ag W a#ia
faarar 8 5 gard aww @ asn
Ag AT 1 g gE™ o w&E o A
FgT T ATTH) FAWATAT F1 §T FA
F fau s@wa garar  =ifge, 7
TUEY IR IFA F) WF I fa@w
A&t %14 gY 9, TW ag F  TA9d
75! A fefad 71y v g1 &7 faar)
snadi A F1al ® ©e fage w7 i
F12 A1 U.N.O. resolutionS T
F1A A DY | 7Y TFH FH\FGIATF
Ag A AT ga’ AT HIET ST
F EF rarda oy & fqoat adt 21
gh F) ag) wifgw g fa ME A #E
WIFE 2 G weAraF Y| T4
A afifeafaat 7\ d@y gr g qar
AT gir | qEw T fgwrea ) 9
1a1Q FvA) N 1| Fafee F gavEae
aTg fs fwan wefvarm & sud
qarfas sifasa &+ gv s @@
Flarg # @ agr gl

#faze GrAwA FT Sg aF ared®
@A fAeNave I sifmm A af g,
oF q1 @ara faggfa) afefedes §;
2avr & fyea Travedz arve AT NI
g a4 A fegrza ) af @ ..... 1

16.56 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

FIT q1T g, TRIAT AT & TG
T AT T F7 AT Y

You started looking at the ¢lock as
soon as you came.

MR. DEPUTY-SPEAKER: I was
seeing whether my watch tallies with
that clock or not.

\
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SHRI G. L. DOGRA: It is always
my good luck that you start looking
at the watch a5 soon as you come and
you start ringing the bell.

MR. DEPUTY-SPEAKER: How much
more time do you require now?

SHRI G. L. DOGRA: Another fifteen
minutes.

MR, DEPUTY-SPEAKER: Another
fifteen minutes? All right.

ot freamdt wrw e : TSAE
agleg, § fadea w7 21 ot o degwra
FIEE AT weyee grEsy & fqv N
Tfars 7 A9 § 7 7ga A0 Arfa-

AR AT AT AU A\ G AT FOTHR

% gatfas &, «fea fear efare
faa N 95 g @ wrfaw frar agr
2 agaga 7 | AT fgrgearA &
3 AFA ¥ ¥G A1 var Far fw fgen
farst aga saTar @ 1 Qr ;A
q1ST § , g A A ), Y FTIAT
7 8, wg fgumea g3w w7 @,
A o Mo § g ww  fagre
Fq, Arara { Y, deed wea d
zaal gerTfga ufrarg v ga & favu
95 T TIT F) 7FA Fga Al |
187 ufegr 3 fag @1 vgm @ A
7@ § | I, TATT, Stey FTEAT
F qISTHAM T 97 active A
& 1| 71 fgety Tfrare &Y ATST Trgeram
g1 g1 gaR Tfegrs o7 aF 99 F1 g1
AT ¥ H79A 7 A9qa A fFgr g
r %) fgewa adl @ aFd), gav
ufvara & fag @ & var & agl aar
2, sARTfaag sara 7@ # ATFRIFAT
i % \

17.20 hrs.

S a¥ W F#2few a g, 9w

T F ATT T F AgsAd A, TR B
Tzﬁaaaﬁ’rurqgmﬂarﬁffﬁ’n S
av g uzaaﬁ‘-&%vﬂﬁaﬁ g3l

NA O §aTaT fega ¥ Fa‘qm% i
99 g1 T feda wear aga-gew -
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2 AATR ) 10473 /9 AR AL WA
2 1 aF aarewA g€ € 1 goE gu
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M ax 7 7¢i fufawer ar | fewa Ty
A Fgr R ST A% AN {W 99 T FROT
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“Ei D awar | gy Tl @ TIA

SACTAN S BT C O 3R i
NI¥T gt & AW & ST A

qEY FAET Iifgy W &wat =

fﬁiaﬂﬁw sﬁgﬁ%ﬁ-ﬂr&qwa g‘f;

Y & fag @ Jave g s afEs

7 BT 3 fagdarvagiiza avw

agvag Agl 7\ o1 v 2 1 fgar ghars

% fav aga 7 g @) 1 2 AR

T gfrgrd A ave o) sara A A

F w®W@ T

gg 9gd MNIB) F1Q & A TH A
fag ara #) ardQwa) arA arfee f
AT G ERATA FT FErA &7 fqql §,
TQ F qg W F WU , NI A
ATTFZ AL DI | TRWA R ATFHTY
FT AT N AQFT g I8 gAad
qTEd 3% g | T T AL AqT D
gn g7 € o awmA T W AT
AT AYT g | FSIRT ArZ® IFF A
WY za® froeerae o1 Arfgm | nw
TO &) RT | AT WTG TEH
M Vrarsefcamar § sa 3§ ag
fregae @) war 21 #sgav wgfaa
F) AY AT @ W gux fau ag
fagraa &) 2 fa ofses f‘-g@-
sqwa H Aty AT g9 A A ) 5
TTH WY 8T T | AT W TR ﬂnsra'
¢ fw dwz a7 TNw 3 §m At
H3 w%raa‘t 7% A qA N
afial¥f ¥ e o eRiame |
qmagmﬁ% f*d g% e W
2qrer gt Frar &1 awar & Rfr
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9 gaafas &1 ¥a1 3§ T WTE
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FTT D W FE §1 @AY TAR
ga F1@ 4 WL ArAA ¢ GHTET
F1Q Agf W ARAT | FY g TAH
X ? Y71 geT @ i ofmasea 3A-
gga ' WIg vx ofmgar FIT
fogg X1 wgi a®  TRagaa
TEAL FT oAreqs g, vaF AT
Feagaifes wrgfema 1 saslsh om
fera x¥ 1 goF Iz 77 ZTAYSH
FT WIT g2 @ IEF gTHIIEA
FI AN Arg oAT A FIT £ @
ATTF g FIT 9T KNG TFTA)
93 | TERT AT gg gar fw
AIF AFAHZ GIEq F) Tolo &
937}, ¥F F) a9 g3 fEHv e
NTAFZT B TEATET 1 9 ¥ 9T |
FloTo Tearfe 3§ SaTer THFE 3al
g FATYWT Fal € IT 3AYSa AR
NeFwa F1 AFgisTEs #vd  FAJ
F frsa # & 399 o 79 1 fFy
a3 } T®rwa FW LAl T B
ATGR) AgAT 9T | vfrEmaeid -
g28 F) WG gafasrEs @37, vaa-
TRFT AT MNeawd & fqu 3T,
709 TAwrwd § gamar g Ag "g,
WTT Al qgq | Af¥a FEA A ¥
Ag X0 @ T T F@T FAAD
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FAFT FIATT 97 HHT 933l § ;X
gL BAT 9T WIGFET FIAF T TFIA
gl 81 4 gAwmarg v A oAw
#l AgR qEafad a7 =rfgd
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§ qg W wwal g f5 wigaa
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To UwTAl oIy fewa g9 &9 Fv4
FF 8, 95H eTE v7 fFaar g=f
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SHRI DIGVIJAY SINH (Surendra-
nagar): Mr. Deputy-Speaker, I rise to
convey my appreciation for the way
the Government has run the economy
of the country over the last one year.
A highlighting feature, especially when
it comes to a developing country like
ours, is the way we have handled the
rate or speed of inflation. During the
current year the country has experienc-
ed merely 4.9 per cent inflation, while
last year the rate was 15.9 per cent,
and the year before that, when this
Government took over the reins of
administration, the inflation rate was
23.3 per cent. If this is the achieve-
ment of the Government, I think it is
very credifworthy.

As far as growth of industrial pro-
duction is concerned, in 1979-80 we had
experienced a decline of 1.4 per cent,
as compared to the previous year,
while in ID80-81 we saw an increase
of 4 per cent, and in the current year,
in 1981-82, it is double, 8 per cent,
which is also very admirable,

Traditionally, my own commitment-
wise, I have these two subjects of
environment and ocean development
to the core of my heart, but 1 shall
not deal with those subjects, because
there will be other opportunities for
me to do so. An allocation of Rs. 11
crores for environmeni and Rs., 17
crores for ocean development, I think,
iIs a marked progress for these two
fledgling depatments, which came into
being in the course of the last one and
a half year.

The most important and crucial thing
as far as not only the development
but the very existence of this country
and the economy of this country is
concerned, is the way we handle our
family planning programme and the
way we curb and control the very
rapid rate of growth of population.
From 1971 to 1981, in the course of a
decade, the populatfon of this counfry
has increased by 25 per cent, which
was glaringly reflected in the 1981
Census Report. During fhe Sixth
Plan, unless we bring down the birth
rate to 30—not 32, as planned, because
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the death rate is coming down much
faster—if it does not come down to 30
births per thousand, we are going to
see far more problems fhan we are
faced with now in this country. Then
only we can foresee reaching zero
growth rate in population by the time

we cross the ¢entury. :

I dare say there has been a further
increase in the input for the family
welfare programme fhi§ year, as comnt-
pared to last year. We have got-"n
allocation of Rs. 245 crores. Something
like Rs. 35 croreg have been allocated
for the newly—promoted Village
Health Guide scheme, which I think
is an excellent one.

I may say that T was unexpectedly
surprised to find. and I am sure many
will be sharing my view, that there
wag no mention, nor any financial
allocation, for formulating some incen-
tive and disincentive schemes. I and
eleven other M.Ps. who are my col-
leagues and who have been to China
may be a little more carried away by
the programme of incentives and dis-
incentives there, but I do not think
that all the incentives and disincen-
tives that they have In China could
be adopted in this country because
we do not have that kind of a set up,
nor the temperament nor the structure
nor the one-Party rule. But certainl™
some could have been. I have been
given to understand that something
like 20 to 25 different ways of intro-
ducing incentives and disincentives are
there. Giving incentlves of course is
very controversial, but about 20 to 25
different types of incentives have been
formulated and it is still on the anvil
and no decision nas yet been taken.
Now. I do not think that on such a
crucial matter we can waste even a
second. s

Sir, I do not wish to dwell on which
incentives are feasible, but I do wish
to say that several of them are feasible
and if we look at them from the point
of view of their effectiveness and also
if they are very subtly studied as to
what extent they boomerang and
whethier they are within our financial
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means or not, then several of them

can be implemented in this current
budget year.

My experience {s that the Depart-
ment of Family Welfare has collected
from several sotrces, from several
State Governments the various jpossi-
ble incentives, but although these vari-
ous proposals have been collected,
m‘;_be for the last two years or three
years or maybe 5 years, till today no
indepth study has been made to ascer-
tain which of them are really feasibie
and I think this would have been done
much earlier instead of leaving these
various proposals regarding incentives
to form just like a galhering of sug-
gestions.

I believe that when you give incen-
tives provided giving incentives is not
exhorbitant, it is something which is
more acceptable and it is not like the
disincentives where you put the society
against the wall. I think the Indian
population or Indian: people, even
down to the poorest village, are fully
aware of the problems which not ouly
their family, but their village and even
their whole country faces as far as this
steep birth-rate is concerned. It is
just a question of giving them a little
more knowledge, assistance and icen-
tives and they do it better, and 1 am
sure we will reach the target. Especi-
ally it is a question of telling them
that ‘here are incentives whereliy you
2et something more, don’t do something
whereby you take away something
which already exists by way of privil-
eges or facilities’. To give one example
we give something like Rs. 170 as in-
centive for every tubectomy operation
and maybe Rs. 150 for a vasectomy
operation which, I think is hopelessly
inadequate. /Something more should
definitely be given. By IUD insertion
one gets Rs. 8. But what is the value
of these Rs. 8 under the current in-
flationary system? Giving group in-
centives of = the promotional iype is
something which the Department has
on its programme, but I think the
sooner it i3 introduced the better
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The other subject which I would
like to delve upon is in the field of
tourism—tourism in both aspects inter-
national. as well as internal. For the
last two years it is still being discussed
and not yet decided as to whether this
country .and the Ministry should have-
a National Tourism Board and Na-
tional Tourism Policy. The sooner it is
done, the better it is for the whole
gamut of tourism development. Two
years is a long time. I dare say lately
tourism has been declared for the pur-
pose of licencing an industry. But
all the incentives that an industry
would get ag a priority industry are
still lacking. I think something has
to be done and planned out in that field
immediately. Many of us may feel
that this industry is more of a peri-
pheral industry, sophisticated industry
is not an industry which affects the
economy of the country as a whole.
I do not think so, We have a foreign
exchange earning capacity of Rs. 600
crores. But an infra-structure in the
year 1980-81 only Rs. 8 to 85 crores
has been invested in an industry with
this kind of potentiality. The mnet
vields of this industry in the current
year was around Rs. 250 crores with
a direct employment potentiality of
17 lakhs of people and indirect capa
city of 25 lakhs—total of 40 lakhs em-
ployed in this industry. What I am
trying to put across is—it is no mean
industry and yet in-the Sixth Plan
allocation of Rs.<170 crores has been
given in the total outlay of Rs. 10,000
crores.

Amongst the immediate sqggesticns
I have is the purchasing of planes

so that the tourism industry gets a

fillip. This ghould be speeded up
because it has been hopelessly delayed
both for the International Air India
Corporation as well as our domestic
Indian Air Lines Corporation. There is
always an excuse of shortage of planes
and lack of proper dinfrastructure. I
think by next year we should not have
this kind of problem any more.

I want to delve on two more sub-
jects very briefly. One is on agricul-
ture, because I come from a province
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—peninsuly cal Suarashtra which pro-
duces something like 20 per cent of
the groundnut of the whole of India
and ‘it is alarming to see that in Suar-
ashtra area the production of ground-
nut per acre is going down. There
are several reasons for this—may be
too much repetitives sawing of ground-
nut or may be the fertility of the soil
has been affected or may be lack of
adequate under-water capacity to irri-
gate the area. But there is a project
of having a Research Centre Lo look
into this problem. But when the coun-
try has a shortage of cooking oil, far
more attention should be given by the
Government of India, not only for
Suarashtra but wherever this problem
exists, to see that the production per
acre of this very essential commodity
does not go down.

As far as the Ministry of Agricul-
ture ijg concerned, I have time and
again on the floor of the House spoken
about the importance of soil conserva-
tion, siltation and the flora in India,
It is heartening to know that the
Ministry of Agriculture have ulti-
mately decided to create the National
Land Use Commission. It is g very
welcome plan mainly because as ear-
ly ag 1975-76, each State had created
the State Lang Use Board. Now this
Land Use Commission js to coordinate
with these State Boards t, see thas we
use our land resourceg properly. Mamny
of us may or may not be aware that
the State Land Uge Boards which
were created in 1975, have never met
so flar till 1982. From 1975 to 1982,
they never met though important the
subject be. I hope with the forma-
tion of the Central Land Use Com-
mision, the State Land Use Boards
would be toned wup-and it would be
seen gat the State ILevels, proper
planning takeg place for the conserva-
tion of soil resources.

As far ag the industries are con-
cerned, I would take only half-a
minute of yours. A grmal] suggestion
to the Finance Minister ig that we
want capital formation to develop
industries For that weé want to
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inspire confidence ip. the small inves-
tors and despositors. When he invests
money, some kind of assurance and
guarantee should be given that if that
particular company boards into liqui-
dation his money which is deposited—
small deposit be it, ‘'even Rs. 500—the
positien weould be at per wit hany
other security deosit in that comany.
Then only, there would be more con=-
fidence in the small investors’ to pay
their money to such industries.

Secondly, there is a scheme of the
Government of India t, give special
incentive to backwlarqd districts for
industrial development. My sugges-
tion is that this shoulgq be broken
down to the tehsil' or; taluk level as
in the drought-prone programme. In-
dustrial area ghould be declareg back-
ward taluk-wise or tehsil-wise and
not as district-wise because in 5 dis-
trict, there will he one taluk which is
more developed and the other less
developed.

Liastly, I felicitate the Minister for
the new cement policy wherein 33 per
cent of the cement production is left
to the open; market both from the
pricing anq distribution point of view.
It is g creditable thing considering
the neéd for cement for the develop-
ment of our economy. But there is as
also one aspect. Scores of licences
have been given to mini cement sec-
tor put they are not coming up. Hard-
ly two or three mini cement plants
exist or are rather functioning. He
should give-a fillip to the mMi cement
plants gt least to see that these licene
ceg have been jssued ang started func-
tioning. I think, further incentive
shoulg be given to the mini cement
projects so that they get fructified.
Otherwise, ths mini cement . plant
licenceg would lie idle and they will
not be utilised.

With these two suggestions, I
heartily welcome the Budget.
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ot gawte faw  (Rmfge) ©
Sqreae S, W W 7T 0
gadey wfds drRafoa § S99
grxa=Ml 1 st ¥ @I g¥ AR
fr o AEa ¥ W) AT FW @A R
sweqa fFar § Sad weer a9e Wi &
g # gaer At g1 gear Ar |
afz ¥ 1982-83 F aA¥ FT HT-579
FT T 9w frgr mar &, AfEw 9w
g F arg W g gang I E
Sy Arfgs gaeor @ g, wregad
S w1 wivarq, faar 4% & R
gog werUs s gEfgal a5y
fld—m g §9g g0 a@ &
s Q@ T fF gak &r « wifgs
HALqT qGT AT T FATCH ITE W
AR

qTC F g ¥ FAFT T A
HIA TGT5 Tl o1, AT A s Far
FAEN TIFV F| W AT & A7 g7
g 7 IR Tq Sw T T4 F A7
¥ fremor &1 wraar &t @Ay e
g1 TFaswe § gy AT F AG-NG
& gt food 3T ag &t I1Afsgay Fr
o fors fmar wmar @1 fredr ) aod
Tt e & g 1 9 fAoRy 9 vgq
g 1979-80 # g farrwr faa
qrgar, foea mfaegm & ammEo
gy A ggw ¥ o, 3§ fyemem,
g wigdl, a8 wiyearg w9 99
gl w@g frax g ayf § 39 g
qT oiv fear wqr f& A0 o wg-
spaeqr T vEr O, fow-fay ) @
a1, 398 & fem far 1 gl
gAre wd-sgaeqT T frafor 1052 ¥
EEH AT | AWM T W F BN
Tty D9 77 @ &, frewh of
Tt MeTE § IwEw ¥ g
g TR W@ & I ¥ §w @,
v Faa ¥, Frwrd wty s F
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fa #, amrfas A7 gefrs g o
P Qi = @, e A qw A
¥ wqAqE qaeEET T AR L FAR
Fo ST AR ST A TET ANSTATHY HT
qU4T @7 T, T AT F ARIE
w1 §, wf% ¥ gz ¥, wierfy A
arfas € ¥ OF GOqT 3w F9
FT TqA7 XQ" 97, FT F AT IEA
FTIAST A, 4T A NIA0T
I3 W7 IAFT  yfeorrw ¥g fAswer
o T o w71 IN"A @R, THENH FT IA(-
g9 agr, A AT FIFA FT IeNIA ST,
foear adt, @3 9 =@1, fAeg 1980
F ad § Iq W § CF TG Y A06T
w3 T | To @ gaiae faga e
H 1977 % 9 A€ gra™ A% Iq% -
FAMT & FVOT, TS HIRIG {7 (eq-
fadt & F1Tor, O AT T FAA F TG

-

A & FIOT a9 W A AAF FA
fead genaeqr st @t | ST
1980 # 59 g: *(1dY g fRer My @<y
o€, THIAF T4 A AT AFaQ §
AT mwa ¥ 374 T7EE fHRAT R ag
A gAY & AT FF ALY qFAL TT A
F| Faq I FA TRA §, fafw =7 F
S IATTGTN T TN A AT E, F3I9
2 7 AT A g, WA E qdIH:
AT &) AE A7 g7 A g A7 fwe
sagrg feraaraar d or, T9y fox
T 9 &1 wifaF feqfy 7 gare ' awy,
ATAFTAITTAEY 1 1980-81 F T4
@ % qrHA. 1A Wrow gHeqTq AT
s, gea Afg MY Fraraq1 graife A
g aeqy #7971 373 F Y
Agl of afewgfMard ama  Faweuiq
o | FT g FT THATIT HI-59380T Te7
AWA F7T GIYISTHOA AT 42 F¥79
gt agt & Ag), s, s A
ofimd wfat G fgsfag I A 1 g
¥ agr & wg-sneqr | Swawr faar
a7 | xfre gad s dAT @ fF gare



4

48g Genl. Budget,

YA A, oivad 3 feer el ¥ Fqex
# W qoFre 99 78 § 94 sy s
a8l A Erafr €, gea-3fg N aga
g2 9+ faafaa frar &

sAY, 1970-80 ¥ HATEHITT &7
g7 22. 2N AR FG AT HFT 7. 7¥fawa
T T TE § | TG AAAT THIHE TEY E,
¥ ArqAT Iqqicy TE & 1 gAYy
U wm & 7.7 gfawa % 3fz
gt & AR gfa =|@FT w7 F 39 @rs
et & 5. 3 wfwa Y FfggE &1 2
qgT I IIAT g |

T & gl gAR FAATA A, gAY
IR A A G FOT § ARTERFT T,
e gfg F o) wifas gFe &, a4
TEAATE | FAETE AT TATERR FY g
F@ & fag A1 % 9 A agy q9
AIARA FAX 77 A@F@AIT A4 &
AW qFg a0 WA T g8 7o
ATg T AT & 5 qFa 7fg 7 wemedifa
 AFY F AT 99 § SART FEA@QFI
T T Ay gl & Fe wfuwas sees
fear w3, =faw & wfus IoOEA FE
T Aa d, wfTE da § 7R A B
FFCE AT 6T GRIL, FAA F1 §FT
g R 1 ga §, wEfAER wT &
8, I8 wiuw & Afers Ieqrga foar s |
gem gfg 7 AT F fad g7 e wify #:1
AFY & fad ag 937 @ ar §
g T & T § fo foadt aamear
g vad #fgw ez oI, ar
AN AT 7@ A T /W garenifa
F ITE FH P AT | A TIY
qaar Taer frare fear war @ 1 99y
TEAT HIA M §F T T IS I
fewr &, oz fe =faw & whew
FJAEA TGN W/ R whewE T
g AR g foafed & goad # Te-
faefady o Nffm fFarg =faw
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¥ #igs IeqET fFar 9, a8 geer
qarg g | o

gy garg g § fo Sfeq_ qedt o<
faarzor 7 sqeqr gy arfe st QT T
& T frdw # FANR a7 F AT E,
IAF IrAA M 7 A T IR | TH-
& HiAFER LT A Tg Faw ISMAT §
waTenifa WX gea gfg & o g F0
B & STERATAY, FAGTEE AT aerdy
vad wEdl ¥ faqer oy | wErEr;
TATETETT AT qews foay o o Ay
AT AITAT F  Fga  TWIAG A
g A Ifrt MeAwF agras ma &
31§ gedr ¥ faezy & fad g X
FIA IS & A7 59 I § Y gAY
T & | 3UF AfERT TG>T IT HY
fagam & FMImE | I F T
faqira frdt 3war, =wTC I Ha &
SAgEAl FEAr IAT TE, 1 IIN qE
AT | QT T FT FATATEGT
#T ggfaa #77 F AT N wrawwF FIW
g, 98 GIFIT IT G § | IAET H
Fe1a gt w7 I faavor @ 7 swr-
I, FEFT AT AABTERT T7 FBT
fagam &, AR AT g TT JTIgHAT
Fr gfg o fagaw g, T wax fAgm g,
faad fray g #r wosgqedr dF &
NG g A FTHT F1 4TS g 0 T
& FRT § ATATEAT T TN &
g9 & faf, Iawt g FW T a8
A FT W |

TA% [AAT W A8 FRAT TRAT §
f frex a8 & auz ¥ O =91 of o7
gq T & o srawy v ¥y g
frgdr a 1@ B ITET 97T , G
FI IENRA T &, FAA FT FEATA TT
g W faga o1 SoEA @ Y, | T
T® ¥ W Agaye g s §
SHFT JqrEw a9 § | fawrw &Y
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[ wmwem fas].

gfame sgr, e, oo, @m=, §
Ffy w1 it of @ ¥ 57 @ Yo 7
WTERFAT AT © A TH IS FT
FATEA TIT ¢ | faoer 99 SRt W
TEqTER FeT §, AT T F7 Fewiaw A
9T § ¥ Y &7 Searew @Qw §
TH 9¥ AT §, d9T g Iy gl ar
#R Y F Searew F ofr, g¥ oy
HTAT Y & I A=07 FU1ST §IIT AT
qg ®ET Al gAT o7 ATEA  WEEE
& gra fraes w1 wsar § o=«
qY STEfF T F FEA Tga TS g
N W7 oA, G4 FUF aga T3
feer § oA SR R F wF aga a3
fgewr % fresr T<g agt WAET HieT-
qfe g 2 foms a wus 1 e
w fear & 1 @t AR foer fusige §
T JTEYTT 7139 foor & AR gA0gr-
ar faor #, 7 @ gnar g, foew
qETE FT Terafee 7 wE wwAT
wad &1 e FT fagr § #iK agt 9T o=
g Frfeafy qargi € | 5w aFy
7 faer wlY S F7 &5 TT T FY T
wiwiod FLAT wgn ® fow oaat
mMAEee gs § WX g W wfaw
1 feafa g@ a7 g9 & =@ a®
g9 a% GHT 9% T0gA FF Ry S
agr qT A ¥ qEy T A gHT AR
TEY TTH AY gETA @ I AR
agl F A & A F WE Fwur qrg @
AT g U AT FFATE, ag A
ST | g e g fF wE §O FH
g, for ot g7 =) wmar @ fF W@
F wET TSI grit 1§ ¥ IW &Y
W AT FT ATH TG, qG AGA

gnir |

ag S
EFFA TG

EA

o R T
R aga ¥ fagw
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ARl A gwW TTET g )
S guadiy FoET A o7 wqEw @
™, § S AT & gt Suwfeagt
gN I § SOW s A W@ X,
JF AHFX F AW H W@ T TG
qSC AT T § | ;e ¥ gErdr
o T GG W & U W,
g9 W OJ|T IT F Y T B
q9auig e & g WY cyeeuw
O § 1 :

s fodt 2m A wd EET

qUg 9X 9T B 9, 9 g9 o

F I TF fawwm @i g
g W &1 gfvai W oAeEw 94T
gRm | W #Y T gfer & fe
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g oammm g F owwaw welY St &
AT gl FEFT A AR F A,
FHAATYEF  FHTfad  FT FT T

fear  smEET

W EF Y I FS AR FH
ot gwy o7 @ g\ A faEw
T A A FEAE @ g |
Jg THY @H § WR T I IF
¥ gaa fear smgo @ 50 whowaw &
oAfg® @RN HT AT F AT qg= |
JAFT SET FAT AT | BH AT
T I e e = e D

. dFwE ¥ @, AT e ¥

gq @A 991 93 F faw
FEwy fauifa o w™w § ok s+
FEHA] F o0 FTH g9 FV aFEqr
Ea i i - :

R AT TF TAWT g fF 7
ATfo ARo STo. JIFAT =T W &,
IGF IR F aF1 ¥ AN FTggrEEr
gl faer o1 WY § 199 F gwoady
faw 8 & % swo S &
¥ ga fuay ¥ Ffeams Fr 24
¥ anm T osireEr CEED
foer w8 Tmx fau fag wer
s . :

4

4%9 3

% oafcdT #% 1 @l g
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A F TR 9 TG @ g AR
™ ¥ wHar ¥ wmeafawae d&r @Y
W& W Y IW AW TG |

g i g & dAwaa § a g
R R gar g, AT gar [
farefanm & @12 | 9 B &=
¥ IS GED ATGT § A(PA AT T
giar & ag sra T g 1 gl
AIFIT T A7 faw1d F FrIww Ty AqT
@ & WA E IWH IV AT gl T,
afwa F QO ol & sw g € AW TEE
FITT  EHIT TIHIT T TG FAT
siar g e & wfo @ W
fagarg dar gor & 1 gw fas wgr
v e Agf ¥ @ &, afew gaq
FRAT H ST @ §, q|i 9 SwaT
FHA T WAT G, T § FATFA
F wft mrwr g—a® 99 & ) Ive
wfeg  Ta AET Fr §

TE A F A #edT WRAT
@5 gEaNq AT F AT H
TE@ AT M 72 ATAT &, TAH FUT
%, T A % Te WAl Ag
FAEE | TE W F A fees TwE
g wEie Zfe & dafre g
&, @ Fgfer §, gew 1 gfer
¥, 9% f@Q #&1 FOHFT FAC A7
® & 9% fou w1 fady saear 7
ST TEr ® AT W Y, TH A &y Ty
|97 FIT A FE A owE T

% fad=a swar =g g- iy
M H 50 iAW qr TdqE ¥ TEw
§ AT Sgr T T @ §, Afew
qdf L ¥AT ¥ 80 Wiwww o
T ® @T F AT Sraw eyl
#¥ R § | w4l gAY wiw

x ' f“ﬂ!’u srf_{;rt_'%"_r 1600 dHIOrT fasray
et dF TR 9T AW W g R SR 85 % 1450 P
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faedr €1 @t W H 56 fo=at W
fower wift fEdr m@r g 990 T
¥ 22 fa AT Wew H g AR
i 22 faeit ¥ & 15 foer gt
ST W H | "

WIT IAT oW g gfw ¥
frwer o1 & WX IGFT TAEeaT HIY
dawa #1 3fee & awe T qEAH
ol A% @ gWr g | HE
S A w1 foEE AW ave ¥ 7X g
guediy  FET W OgH SEIeT feEdr
faerr g, W A frewr € 9@ s
T # &y e g, faw wd A
¥ AR Frwar g § fAged sl
f& SOv RW & AT SATIAT 7 &7 F1G
Hawd ¥ fgaid &, Sqea F fgais
g A Su+ fyests &Y @A gy
I awe ¥ feewr fusar =ifgs
T AT 5 g S0 fF gy At #7
faama g ST w17 g5 s W &0 |
oS ¢ @A F1 Awdr g fa oA visa
fawfaer & S8 sarar fgear faaat
AR dFas B fyeam W W@
g1

JTeEeT WgEd, § TG IS A
I W FgAT  =Ea fE FEE
TIFR HIX TR TGRSO 92N
F faesid Fr wR /IR T K @
g 1 agwr f& gdf SO7 mw A
FRwEve & fawrm & faq ox mram
gaw ¥ g+1 ifsgw | gfeq saIge
WG g€ 9F TF 17 S8 & A

T g a g A TS F) 3™ HT

gfae G oT 9 | SENWEE WA
Y TFIGAT FT 4 HIT 525 W& @ H
o1 w0 N qE AT f@El 9,
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# fr & fagwaem fF soUmw &
ot fees ik § @ ¥R gEt
SWR Yew & ¥l & fag uw  famw
oI afeq fear I AR T fa
T g ae & feq Ao fawrg
FAFT AT fFT I | T F1 Ry
gt & SOY oRw #) §ig 10 FT
AT H & 4 FUS (& IO 947 &
15 foei ¥ @@ & 1 =T FUT
QI 39 Y% F' g, Tl IUL NQW
FIE | TTIAN A FS U g fo &I
T FAS AT g | wfwR wider
&l IR AT A HGET HT FWS
SHET FEWT ST gl VEY § SEHI WY
G | @I @A 9§ WAl ST
g grar g | fad & o uie e
TR gE W) g=9E g Iwd ufk-
T W gL A Saar Mfawr s@w
afea g ST g 1 Sgr &
AT FX FEE AT g & ) ad,
qEe,  FEFAl, Al HRQFT X
O H AT W TS VR A aw W
¥ agt B AT qET ¥ IR @Y
0 ogrR Fw oA, wW wgdl &
graTal g W g Afew mYR g
T wivwd g 7 faaigR #1 wirandy
& g1 W R W fgwend &
Fa¥ WA F AEATEN A & 99
W 2, W T a9t & 9€ WY
xfgm faafge SY gz W& g 1 =W
qredl & gew & aog 48 g &
qgF I SAW HUT FGN,  FIG@E
WEl | T9 ATEY agl T TR 5 A1,
[E q= AR, GTHA FTOFIF T
Tr@l, TG FT AGNGT AW AW T
agl if?aﬁq = @Y faeie g3, T
wregw ®, fardet  aWE qaR wue
* 74, m‘%—ar'afa*r wifs gt gl

¥ G W FT ST w1 § Wi -

':1&..,“__} 97 wEd ue W g faaige

EL) am?rwmlﬁ'ﬁf . ® W & Taw & fag at o
lf'ﬁ-f ~h :
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TS IANT gET ATOH I EAIfAa
FET AT | TET TA AAWT

g1

T AT gER A A o Fgi
g1 wrsigR, afearn, gaarge agd
aife faqd @@y gt w9a F &9
gr-er fax § Fr e wRE | TN
3 Twgr A W g | TAN g
gl 2 & sfv Sorew # 3w & fau
agr Fo FW fFU mar g, feard
$ B FraA  HeAT fwg U E A%
Ffy IqEw T@T W g 1 FfEA
g 97 §7 F&AT FT A A gl
FUIT TEGT FFT AT WT &,  TOEY
A qIY-gIT FEdr 9 TE g 1 AT
fraea g o ST o & arey, faviyss
freg To® AT gl F g, TOT T
M dgr F & 9Ir fawww & fuu
fage  ®Fww  FAET IO F oAy
gg [Ea fF wE WEAR 70T 7Y
TR IT QAT R ARG TETFT T
gL TWFEAE FATIW T TR
FOE FT wEATE fagqar &, wara &
gea g1 WY T afvEr  gwww
F1 2@ | Waf IrEY ST yoW FT
qv  &fear  geEE, &t few gwww
2 ®AT &, @l AT IO 9_W &I
Faw 75 99 ) 75 99 ¥ &
F§ T THL FT HAT g, I
oo @9 | gg feafo agt #r § |
your fRags g fF So) e & fios
gAT®T & foesTw #1 g7 fFar 91y |

ﬁzrgsﬁ FgT dgar §
gy @2 gr W R ¥ e g
qE4 YRW & TATE & SHl a<® S
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i5-20 fwerex
3 UF WEHY A g | HISTET
FY, fawme &t 9% Jeer S kAT g
TEET AT I W faeer =ifge o
agl 9T @R F T FTH G497 TG g |
AT 98 S, AT 95 ATC AT @A
F AN A QL A qETw A AT @
g § 1 fAeaeg  wuTe Wdl & W
FEFT g, N B THT §  4F

i ¥ frg, AW ¥ wfr ¥ fm

JHI  T@OH ®9 I qIe g | g
W @@, ke ag @ 2,
et g W g 1 e fag qw
FT ST HAAT ST AT F ATITL
g AR TN | IAF Aqe 7 QI ey
g |

freet fegz § WY 59 weeafa o

w1 WY GEART AT A1EW,  EET

HIT TG GAT FT ACH F AT TE |

AEHE AT UF Agd g1 fagT
qaqq
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[= Ja1 w1/ fw]
m g & qiefmd & gfrqiﬁ

FT AATE A AT AT S F g
& WX '

fr 3w & TOR G AW ¥ g WY

SRl
g W Ag s fF Qw ¥ S ey
FATME & SI& &9 ¥ ¥ foau
FEAHH TAN @ | SN Tg W
gl owrg fr o freg WK T TETh
¥ IR W a3 faw s
AT W@ | AW R W 9T Sy
FAU WS T g IqHT LHEAT FEH
¥ fac 3w ® w9gw fwar smoo
IR T T A o fm qw H
ATENSIAE  HIX NaHJrarEr S afwar
afer & IR AW w1 FHAIR FAET
aEet § S s fer oo
. ¥ A fdw ¥ oY g wiwar §
ST B FY I FAET AR &
Ak faemt & o o@y wiwat § o
et & f5 3w wiFwTs T a9 s
frdew & S 38 T ¥ @
AET & [% S aW F AOGT FAM &
faq TWE 99 W@ &, S ANIE FHE-
¥ A9 @ &, SR % 7 g fear
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fag & o fawew 9 ar & fog
T TR FE T, W AT
T ArE dEdr S & fedt ¥ 9w @
IeTE & FETAT N IEE. ghT & ar
SRl FEdd A FI% fgumw A€ gy
Tifgr 1 ag AU foelt A &
gifs Y #el A Fgr g fF gwme
au fosit 7 & f6 gfmr s aiy
WE wEOE YU @Y, awe

. W TS TUTTAAT § S SHET B WS

F fuaa & &1 R W, R
IMH A UTHIA FTT N TOET 9T |
WX §@ @9 T 91 | 99 gAY
FIARTE ¥ OF Freq for@m a1 “Tgawr’,
I I GUEW F TSHT FT JUT
fFar g SEH ™ ww @, AT
FET FT QAT FIE 9T AU @Y
gFar g ;

EC IR IR EECICIC IS U b G
i |

afra Rt ¥ o YT -

ST 5o &1 foweaAr 3| & =or,
WSl &1 WG HIA & 7T,
TAT F & FTO ST F7 faqm gar
9T | W ST & A fqar s ¥
FHTT X G | T FTH ST F@T 97
gqrT  gumEE AR UST ST
el A, s W WA Wy
faemil 7 &g &7 Aaw@w ag § fF o
Wt Somell ST & fAg fedd & ady
TSI Tl S8 § |

18.00 I

dada  dwdd * g 3w FT A
g R [ AR R 1 WK
frlt farg a1 =9 X A sy
s ¥ fgw ¥ fw ¥ o @ ar
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I9 AN FI "9 ¥ Wg fgEH
T wl AIgE | SEAT #7 9T,
fea, queret Fafi g

I TR & S i fawew
} T AW L g
oell WOl g, dlwad & SOre
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18.62 hrs.

The Lok Sabha then adjourned till’
Eleven of the Clock on Twesday,

March 9, 1982/Phalgung 18, 1903.
(Saka).





